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LOK SABHA
Wednesday, November 2, 1966/
Kartika 11, 1888 (Saka)
The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Wage Beard fer Journalists

+

*31. Shri H. C. Linga Reddy:

Shri P. R. Chakraverti:
Shrimati Savitri Nigam:
Shri Vishwa Nath Pandey:
Shri S. M. Banerjee:

Shr{ Vasudevan Nair:
Shri Warler:

Shri J. B, 8. Bist:

Shri P. C. Borooah:

Will the Minister of Labour,
Employment and Rehabilitation be
pleased to refer to the reply given to
Starred Question No. 66 on-the 27th
July, 1966 and state:

(a) whether the Wage Board for
the Working and Non-working Jour-
nalists has submitted its recommen-
dations;

(b) if so, the broad details thereof
and Government's decision thereon;
and

(c) if not, the reasons for the delay?

The Deputy Minister in the Ministry
of Labour, Employment and Rehabili-
tation (Shri Shahnawaz Khan): (a)
Not yet,

(b) Does not arise,

(c) The Wage Board for Working
Journalists hag published its proposals
of wage structure with a view to
invite comments. The Wage Board
for Non-journalists is continuing its
deliberations. ‘The Wage Boards
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have to deal with complex issues re-
quiring detailed investigations and
have also to take into account the
view points of various interests.

Shri H. C. Linga Reddy: Inasmuch
as the Govermment was pleased to say
in the last meeting on the 2Tth July
that the progress of the work of the

. Committee is satisfactory and that the

report will come very shortly, may 1
know the reasons for the inordinate
delay?

Shri Shahnawar Khan: The Wage
Board for Working Journalists was
appointed on 12th November, 1963 and
for Non-journalists on 25th February,
1964. As I have stated in my reply,
a very large number of newspaper
establishments, and unions running in-
to something like over 9,000 had to
be consulted. Because the previous
decision of the Wage Board was upset
by the decision of the Supreme Court,
a set procedure had to be followed.
They are trying to expedite it as much
as possible. It is ready and we hope
the flnal decision will be announced
by the end of next month.

Shri H, C. Linga Reddy: May I
know whether any interim report has
been given by the Wage Board? If
not, may T know whether Government
would request them to give an interim
report in view of the importance and
urgency of fixation of minimum wages
to journalists?

Shri Shahnawaz Khan: Interim relief
was given. It is not propoged to re-
quest them to issue an interim report.
As I said, the final report is expected
to be ready by the end of next month.

Shri P, R. Chakraverti: Pending the
final recommendation of the Wage
Board, may I know whether Govern-
ment has taken any steps to settle the
dispute between the workers and
manag t of the Stat ?
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Shri Shahnawaz Khan: That is en-
tirely a separate question, When a
dispute is raised the normal machinery
for conciliation and arbitration will
come into play.

Shri S M. Banerjee: I would like
to know whether it is a fact that there
is serious discontent among the Work-
ing Journalists regarding the Wage
Board Award and the Non-working
Journalists are also equally agitated
over the non-publication of the recom-
mendations, I would also like to know
whether the award is likely to be dis-
cussed with the Working Journalists
before its final implementation takes
place.

Shri Shahnawaz Khan: The draft of
the Award is ready. It has been cir-
culated for comments. They will zer-
tainly be given an opportunity to
place their point of view before a
deqision is taken for implementation.

Shrimati Savitri Nigam: May I know
whether the hon. Minister is aware
that pending the Fmplementation of
the report exploitation of the Working
Journalists is going on everywhere and
employecs are even being dismissed
by private newspapers without any
rhyme or reason?

Shri S, M. Banerjee: Menlion
Statesman.
Shrimati Savitri Nigam: May 1

know whether any action has been
taken to give them some protection
until the Report is finally implement-
ed?

Shri Shahnawaz Khan: Whenever
a dispute arises or whenever any
worker feels aggrieved, there is a

certain machinery for settling those
disputes and that machinery can be
taken advantage of.

Shri Warlor: May I know whether
the Government has considered the
possibility of plugging the loophole
in the previous Wage Board's deci-
sion which the Supreme Court had
come down upon? If the legal lacuna
is removed, the implementation of
the Wage Board’s recommendations
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can be expedited. Why is that at least
not done?

Shri ‘Shahnawaz Khan: The Wage
Board will certainly take notice of
the decision of the Supreme Court.

ot fagaara g ¢ amAE a-
FI AGT A7-A7AET TAEIE GHHY 7=
AN F1E 7 ot afeam fawifod wf wega
FEANTITF AT | T §F wegw 7%
TG 97 g3l grarfy Set T §
&Y & ag AT wnzat g fie qur avare
Ta #r Ffaw &7 @ & f5 wafw
fraiE 7z 57 A1 2 & A7 39 F FAAN
FCHRIT F1E 31T 3 ?

ot rEAATE & F oA 77
g fr sgeafrw fod 3 &1 91 warw
EA

Shri Sham Lal Saraf: Apart from
the material benefits that might ac-
crue to the journalists after this
Wage Board report is published, may
I know whether the question of work-
load for journalists in a particular
job is also being gone into by this
Wage Board or by another board that
the Government has set up?

Shri Shahnawaz Khan: The ques-
tion of workload, remuneration and
all these aspects were discussed be-
fore the Wage Boird and the repre-
sentatives of unions were given full
opportunity to place their points of
view before the Wage Board.

Shri Vasudevan Nalr: What is the
difficulty for Government to take
steps to see that such wage boards
are not made use of as dilatory
devices for justice being done to the
employees who are suffering under
the spiralling prices? Why can 2
deadline not be fixed by which the
report should be submitted
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Shri Shahnawas Khan: This wage
board for working journalists is a
statutory body and they have to
follow a set procedure like the law
courts. We from our Ministry go on
reminding them that it should be
expedited and a decision should be
taken as early as possible. That is
ull that we can do.

Shri Hem Barua: May I know....

Mr. Speaker: Shri Hem Barua is
not in his seat.

Shri Hem Barua: I have been pul-
led from there by Shri Tyagi. .

Mr. Speaker: During Question
Hour this should not be done, Even
Shri Tyagi is not in his seat.

Shri Hem Barua: Shri Tyagi has
pulled me from there to this place
and he will not allow me to go there.

Shri Tyagi: Shri Samanta having
gone on to the other side I have
brought him here.

»f fagmaT ga1T ;. FAT ATETT T
e Ty A WA @ g fw wve-
farza & aw a1 & st wafew fawre-
foii 7Y & wa a% 39 fawrfoy &) 93
aurate- gat 7 aaifaa @ fe
§ afe oefvara @ A sw fawrfemi €1
Fraifeaa w37 & fom w77 A #a1 Q-
FO qrg 2 e iy A taefed gt
g AWy awrare SE-IF Fratfead
F7 9% ¥9 & fAQ avFT |t qnE
T Wt Y 27

wt s'ngwma wi: @@t W afEm
svafaier qa &g a1 fawifrmi &1
aenE F A FIT FEALET &1 A
&

ot fagmx wae : a@ 28 &4

S MEAHG @ FOEAT g3
&Y 93t &1 agA agedlEew A AT
AT § 1 EYT A% S § 9| AT
TwA 75 TEEl gEERINT gur g,
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& Afow T RE fe N § 7y @
gl &Y w19

qy  fadw

*32. i ¥R Wy woATT :
st ag:
Y g farewy eorm
= g an
=t gty fiaan
5 Ay fawd :
ot fena qzawme :
o T "I Sfggan :
st o To wxAAT :
=t go =to fam Y ¢
sitway qrfes faew
oY fasxara quody :
=Y amey
»t garar fag
Mo Fedew faual:
it gloaare fag -
st fea (i foamy @
ot ®e o faadt :
Y T AETT Y ¢

AT AP WA 3 AR qUT 7
faqeaz, 1966 & waw: ATvifEa
99 HEaT 232 A9T 840 & I &
q{g A ag A7 F1 29T F9 7

(%) 7ar mw fada =fefy
fawrfoat & q30 ¥ 7151 v Ay
sfafaardi ox a7Ev § fagrr s%
fwté_ ;

(=) afz gf, a1 % 7 afomg,
fet & ;

() ;a1 37 d3w # faawy,
1966 & uwg ¥ Ul & wfad av
qHAT GAT AT ; AR

() afz g, A 3= & 71 faokm
for m 27
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ag-wd wAE F TIW WA qan
afaeet WA ¥ sfawar awen w5
(>t graY) : () ¥ (7). TAT TR
R oF faaen wy e mar g

faaTo

w7 faga serrd g &Y fawifot
¥ wegdg oy At @&F 737 A
g W1 G A Usq A A 07
fprrai Fagd § g 9T frar frar g
FEAFT F qHT AW 7 (@ {7,
FIATL 9T IFTAAF, Wrer, Qg Ny TI37897
qragy 71fz F g&IAT AT AT &F IA0A
F1 qaaT FA vy fawifeat & @k F
Tga wfas wgafy dv ) o7 A
¥ g fawrfeai w1 smaifras w73 & far
FIW IS F ATAT Far w1 &1 Fx
i 3 fawrfont ox WY w1dardr & a7
@ &, fa qv F=da qIHrT I Frd-
ardy F Ay § 1 94T wa faag fafy
F q=BY @ Fatfeaq w17 & @dfaq
famfeai & seqia fafas atfas qar
afsqr fafad¥ % garaq s gamy
5T : g9 gfez & IaAY atw A 91 @
g1 fav a7t & wa fava ary 48 §
agi z@ fawmfonr Ty @) 79 @
Aifa a7 goq 9357 & M gafan 9%
IR Y qer Awfaai § famre famsd s
T | QAT wedt F redy FoaT STE |

¥ 7a faaa afafa f1 oF d5%
15 faamay, 1966 1 Fr. w1 9 )
gfafa & fawifar 1 5 73 fasg &Y
Hif g frar o W) g fage &
fad o ararfas atara<e famtn @ £
gfez ¥ faraar, warT aan 9F19A & w-
*H w1 AT F@, WA, AedT qar
THTHT ATAAY F gRIANT w4 Wil
IqTEY FY R T weqaT I &Y fawmifoy
T o A 9T qada fogr wan
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st gFN &7 TEAE :  IFAwR
= FY foe faed atq we & i
gt g afrem weEre & 9o o Wl A%
Frg faare ag) Foar & a1 @m G
wey wfaal & qeRad i 39 FESr A7 A
faaé ars 9 o< faare s AT 59,
M7 wzw 3317 F foqo st fraar awg
T AT FraAT § |

ft @AY : gEer @@ @ W]
§ fo—ug wgwr f¥ 3o famre adf
fear mar §, az v A ¥ =
mifefamm #7221 #1 S Afer foew
wgr gé o, fom w1 fas g far
¥ frarmar g, g dfaar fe w5 amt
93 fa=12 forqr war & qar < fafaees
Fr Aifesr & W 97 qral )R ww faEr
8 :

st gew a3 wgTy : Adr e
Tsg & fogia a fagg w0y & fan
Y wgraar aim g, afa g, @ feaer
g wiY § qqr Far qEw AfA F
qEA ¥ 37 a1 g3 WY faare far sma-
m fgg ada & Fa1 F1da1g)y F1 07 ?

St g AFad W qar
qgTg ST Y gFrAAT A AN F
g T4t A 77 fada wy Aifq a1 edfrwre
FAY S, AfFT R werd FrgaAfa
oA § 91 F far §7 A AN FY
JEIT AT A IS Hqg { S FAY
Y SaAT FHY w7 FTHTT A AT 1

Shri Harl Vishnu Kamath: Consi-
dering that Article 47 of the Consti-
tution speaks of the State’s endeavour
to prohibit consumption of intoxicat-
ing drinks and drugs injurious to
health—I am emphasizing this point,
intoxicating drinks and drugs injurious
to health—does Government propose
to distinguish between drinkers and
drunkards. Is the Government aware
that the lack of prohibition conscious-
ness is so deep-seated even in govern-
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ment circles that among the dog
equad of the former Punjab Police
thére were two dogs Whisky and
Brandy, and in the process of division
of assets, Whisky has gone to Hariana
and Brandy to Punjab? (Interrup-
tions).

Mr. Speaker: Mr. Surendra Pal

Singh,

Shri Hari Vishnu Eamath: My main
question has not been answered. I
referred to Article 47 of the Consti-
tution.

Mr. Speaker: Why should he not
confine himself to that part which
can be asked and is relevant? Why
should he bring in other things?

Shri Hari Vishnu Kamath: That is
relevant.

Mr. Speaker: What has this to do
with . . .

Shri Hari Vishnu Kamath: If unfor-
tunately you hdld the second part
irrelevant, the first part should be
answered, There is a directive prin-
ciple in the Constitution. . I have re-
ferred to Article 47 of the Constitution,

Shri D, C. Sharma: Why should he

equate Punjab with Whisky and
Hariana with Brandy? We all know
that the people of Punjab and the

people of Hariana are milk-drinkers.

Mr. Speaker: Both the +hon. mem-
bers might meet the Home Minister
and discuss this matter,

Shri Hathi: The hon. Member was
right in quoting the directive principle
of the Constitution. The difference
between drinkers and drunkards is
there, but in order to stop that stage.
when a person reaches the stage of
drunkenness, drinking will have to be
prohibited by degrees. A man be-
comes drunken only when he drinks.
We have to reach that stage when
drunkenness is stopped.

Shri Surendra Pal Singh: It is being
‘said in certain quarters that the policy
of prohibition has not succeeded be-
cause the Congress Party itself has
yet to sort out its own ideas on this
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basic issue. May I know how far this
observation is correct?

Shri Hathi: What the hon. Member
says is not generally accepted, but “he
fact does remain that the States are
not very enthusiastic in implementing
the policy fully and completely be-
cause what they say is that they would
like to be reimbursed for the losses
which they would sustain.

st vy fomd : o wgem, &
ST Argar § fF aar | AT s
TWTE) § g ¥ I wEAtqE) F T
mar 27 fadow fagiei & armz
feeett ¥ ToUE T W ¥ AwTEaRy
g e, A g guy @i el
‘rareedY wgY €, Adfaw i F ey
T g, I §@ dTeat § awraeEr
#Y A qAGT aATar 91 @ E AW FD
TTsqY ¥ F¥ IFT 2T 2, AT "ArHEA
&F qUE AUTEREY F ISAT @I &1 A
wEafaal w1 g F F far ok w1
S Aifg qar3 & far gt & g
T FH IA AR E ?

Y at ;A1 gw owy fama S F
F7 & §F @i 9T AT &1 7’
FET AT E AT LT F F FF arar qr A
s faedft Afzr gf @ wa § faEw
fFar gt a1 I8 § AT AIW F XK
oy fa=rz forar mar 49t

oft e fema : F4 g afaar
F ar ¥ w41, TR FAT IAT
SRW F AR A F B

AR WA ¢ § A wEafagy
A WWE!

ot fawfa fw AR T femmm
AW & Y AL § | WA AT SAY
oTer ot QY a1 T qFTT -
Ty w1 wET F e #, fadw -
# gAY gATaTal ¥ q9T wFw ATEY 9T
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AT GZ H T $Y Sreargd A1
#TaY A fr fawtae § g awe #
N ExE TN E K AT A_ar
gfw. . ..

ST WEWXE . W9Y A W agt
qrat § ?

oft fefa faw: sy & mrE
HAATE | AT WA ¢ A g gri-
FfawmT F A T ] FH ST =g
g fv w11 98 axwre It oft 7 wfy A%
am & wiy awrerd =@ §; afz @ §
@ frat et 39 9 FT @H FA
faate w7 7@ § ‘

it /g foed : a5 A1 AN T 2,
ey Sy F gt A adyo

ofY g4t ST AF FvR AIH(T FT
TEF &, FF Avwe g omem fagy
Fx Nfa w1 ow {17 F fag seaqw 20
FfFe 39 & wwa § a4, & fror 9 3%
a7 FRSr Ay foe wi g, A §®
g&1 iz o, faasr g awifen
fFizoas #zq &, AW ox A9 g1 T
oY\ wa gw 39 77 wrfzET, mfesar
FIH FSOA |

Shri Hem Barua: As I have very
often said, I am against this mons-
trous fraud called prohibition, Often
we have pointed this out. I am per-
sonally against this monstrous fraud
called prohibition. Yet, may I know
whether Government, are aware of
the fact that certain States have by
now adopted anti-prohibition mea-
sures already, and if they have done
so, how Government propose to exe-
cute prohibition in this country or
implement the prohibition policy in
this country?

Shri Hathi: T do not think that any
Btate has adopted anti-prohibition
measures.

Shrl Hem Barua: May I submit that
there are certain States which have
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done so? For instance, Maharashtra
has adopted anti-prohibition mea-
sure.

Mr. Speaker: If the answer is not
correct, the hon. Member might just
write to me. I cannot interfere at
this stage.

5t o No 7w : fagiq & &
HEA & WATaT AeAfaey g9 AWl &
faa @y e =fed | Far FwET. @Y
Arew & fr srnfos et ¥, @m el o
gt wfas wm g & w7 3Eay
sifaw feafg foedy o1 1 &, 57 %
armfaT gt @ 1) &, SfEw w7 e
wy fada g &, agt a7 g gar 21
afeg@ET A A IEN E AN FAE
Ty IT AT At 7, ser Jr R
AT AT &, TH N AW A9 F a4t 37
F7 7Y & AUTFA F1 FA qF AV FAT?

=t gAY ;. Agh T WAgLl F) AT
g, W wva g, 7 faaw 1 afesd
¥ 39 1 wfas feafs & F16 qe@d
LTI § AU
fs 7 famg ay mfady & oo
aifas feafa s&v 7=81 grit #1T g1
Buccll

Shri Surendranath Dwivedy: The
statement says that the ‘recommenda-
tion regarding extension of prohibi-
tion to wet areas raises policy issues
and has to be discussed with the
Chief Ministers’. Am I to understand
that because of the failure of prohi-
bition in different parts of the coun-
try, the thinking of the Government
is not to extend it to other areas?

Shri Hathi: No, that is not the
policy. :

Shri Surendranath Dwivedy: What
is going to be discussed with the
Chief Ministers? He says that Gov-
ernment policy is not to limit it to
the present areas but also to extend
it to other areas. What are the policy
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issues involved for which a discus-
sion is necessary?

Shri Hathi: The policy, as the Tek

Chand Committee has reported, is to
convert wet areas into dry areas. But
for that purpose a discussion is neces-
sary with the Chief Ministers.

Shri Hem Barua: Dry areas
become wet areas by now.

have

WY T @A qiedw i
1 sfary AT & A q9 § 9
oz Feaar 47 f& s aret 9wy, e
o\ feeiz, 5 & forre 7 &1 1 & st
argar g f& #1 AYE 79 gwn @ % %A
3w it fafz % Fei a%  awear I

oft graY ;& § Fay R ool A Ay
wzw & Ngfar Y aorfewdt s &
&Y e 2, 7 fa 3 &1 A aAear
HfwFa 31

it st qeama® ¢ w9 F AW A
woEar & fagia Y aer @ d9 ¥
yoe &1 faw ST @ad fear w4 g,
FAT T FT L HeatHA RO W g

ot grat ¢ s 7 et & € av
g =7 a1 o qw A g Afew s’
gré ofan 2 @l 48 A9 g, 9T ofar
HES T, I F TG FT TCH & F
¢ 5 e ofess srdfaas frge
g =nfgr saer a9 g% &

+{Y THREE TTET . AFTT FT IJAL
g = |

weqe WA IR FGT F AR
T FT 7T AGT 2 R agy & av A

oY e qzATe . g@ ag Her
Tt gw

A ey fomd : womw W, #
a1 &1 AT TOAT ATEgET E 6 A7 a8
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weft w1 a7 g & 9 I WY W w1 qqv
TH A

Shri Kapur Singh: Has it ever oc-
curred to this Government that pro.
hibition is a fad and a racket and is
opposed both to comonsense and to
national interests? If so, do they ‘pro-
pose to return to sanity now?

Shri Hathi: It is not a fad.

Mr. Speaker: This is not the
method of asking questions. It is not
necessary to say 'Sir’, ‘Sir,” ‘Sir’. When
she stands up, I just note that. But

‘whether I call her or not, that is a

different thing altogether.

Shrimati Savitri Nifam: My name
is there. Yesterday also it happened.

Mr. Speaker: The rising of the
Member in his or her place is suffi-
cient pressure on me. He or she need
not exercise any other pressure,

Shrimati Savitri Nigam: When the
hon. Minister has learnt by experi-
ence that States which have brought
into force prohibition have benefited
in other forms like sales tax and in-
come-tax revenue, I would like to
know what hesitation or hitch the
hon. Home Minister has got in ac-
cepting the demand of the State to
meet their losses if they bring pro-
hibition, and....

Mr. Speaker: That one would be
sufficient, it is quite long.

Shri Hathi: The hon. lady Member
is a member of the Central Prohibi-
tion Committee, and during the dis-
cussion she might have seen and heard
the various arguments which were ad-
vanced in favour of prohibition, and
it was said that in the areas where
there is prohibition the income has
increased because of sales tax, because
the labourers and workers get more
money and they use it for entertain.
ment, clothing etc, and so the sales
tax and other income has increased.
I think that point of view was also
placed before the Ministers, she un=
derstands that. Now it is for the
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Ministers of the State Governments
to think over that,

Shrimati Savitri Nigam: My ques-
tion is entirely different. I have ask-
‘ed why the. Central Government is
not ready to meet the losses when
they introduce prohibition.

Shri Hathi: This question will be
discussed with the Chiet Ministers at
that meeting.

Mr, Speaker: Next question.

=t g fag : wene waw, o
i & AR T@ W & I ar 99 fAeer
Qfd 1 Far 3 TREIG G R
S T qgT OF OF AT 3 wa EAR
Ao & fadedw & ga oA aEw
g e | qg TA FEOEEE FHeEA
¢ e qtgmd M FFeAFTE 1 gv
T I F AW U AT [T FY
s A & WAy W aug T
faar 1 g% gma e faer =g

qeT WD ¢ WIS «AG A A
qraT g @1 AW Y RE § ST AT
'R 0
Jammu and Kashmir Relfabilitation

Machinery

*33. Shrimati Savitri Nigam: Will
‘the Minister of Labour, Employment
and Rehabilitation be pleased to re-
fer to the reply given to Starred
Question No. 771 on the 31st August,
1966 and state:

(a) the result of a probe made by
the Home Ministry into the affairs
of Jammu and Kashmir State rehabi-
litation machinery with regard to the
misuse of funds; and

(b) whether any judicial inquiry
has been instituted in this respect?

The Deputy Minister in the Ministry
-of ‘Labour, Employment and Rehabili-
-tation (Shrij Shahnawaz Khan): (a)
In ‘the reply given to Starred Ques-
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tion No. 771 on the 31st August 1966,
it was categorically stated that the

-allegations of the misuse of fynds were

without any basis. There was there-
fore np case for any probe to be made
by the Home Ministry, No probe was
undertaken by the Home Ministry.

(b) As the Government are satisfied
that the work of relief and rehabili-
tation has been done efficiently and che
allegations of the misuse of funds are
not based on facts, there is no case
for an inquiry—judicial or otherwise.

Shrimati Savitri Nigam: I would
like to draw the attention of the
Minister to the various news items
which have been published in the
newspapers, I would like to know, if
the case is so, why those news items
were not contradicted by the Govern-
ment,

Mr. Speaker: That is not necessary
that it must be contradicted. He has
answered that it is not a fact.

Shrimati Savitri Nigam: 1 would
like to know whether Government has
received any complaints about the
misuse of funds or about drawbacks in
the present rules ahd regulations
which are governing the distribution
and rehabilitation work?

Shri Shahnawaz Khan: We came
across some vague allegations in the
press and otherwise. Departmental
enquiries were made, and we made en-
quiries from the State Government.
There was no basis for those allega-
tions whatsoever, and therefore there
is no question of an inquiry.

Shrimati Savitri Nigam: I am ask-
ing about complaints, whether he has
received any complaints about the
rules and suggesting that they showld
be changed.

Mr. Speaker: He says he has receiv-~
ed some complaints which were found
to be baseless.

Shri Shahnawaz Khan: The rules
have been functioning efficiently, and
there ig no need to change them now.
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Shri Sham Lal ‘Saraf: May I know
whether Government is aware of the
demonstrations held by refugees from
‘the Chamb-Jaurion area when thqu-
sands of 'men, women a#nd children
traversed at least 60 miles on foot
right up to Udhampur in order to
protest to the Government at Srinagar
and of the fact that by plain pressure
and persuasion of local political lead-
ers they were persuaded to go back?
What were the allegations they were
‘putting forth? May I know if that
has got any relation to the fact that
the Minister of Rehabilitation of the
State had to quit his office, if it has
€ot any bearing on the question under
reply now?

Shri Shahnawaz Khan: In a situation
where lakhs of people are displaced
some complaints are bound to arise,
but Government has, by and large,
dealt with the question efficiently.
About one lakh of people from the
Chamb-Jaurion area were uprooted;
about 90 per cent of them have gone
back. The Government has set aside
about Rs. 8 crores for their rclief and
rehabilitation, of which about Rs, 5
to 6 crores have already been spent.

The work is progressing fairly
satisfactorily. As far as my
knowledge goes, the resignation of
the Minister of Rehabilitation has
nothing to do with these complaints.

Shri Hem Barua: In reply to Shri-
mati Nigam’s question, the hon. Mini-
ster said that he had received no com-
plaints. Now, in reply to Mr. Saraf
he gsaid he had received complaints
and there were bound to be com-
plaints, Which statement is correct?

Shri Shahnawaz Khan: The earlier
reference was to complaints regarding
embezzlements of funds, The later
reference is about allowances, etc.
which are not given to the refugees,
and complaints of that mnature...
(Interruptions.)

Mr. Spea.ker: Next question.
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Werkers Education Pregramme

. +
Shri D. C. Sharma:

- *34,
Shri D. J. Naik;
Shri P. R. Chakraverti:
. Shri H. C. Linga Reddy:
Will the Minister of Labeur,

Employment and Rehabilitation
pleased to state:

(a) whether a Committee has been
set up to review the progress of the
Workers’ Education Scheme launched
eight years ago;

be

(b) if so, the progress made by the
Committee so far; and

(c) the nature of its recommenda-
tions?

The Deputy Minister in the Minis-
try of Labour, Employment and Re-
habilitation (Shri Shahnawaz Khan):
(a) Action to constitute the Committee
is being taken.

(b) and (c). Do mot arise at this
stage,

Shri D, C. Sharma: How long will
it take the Government to consti-
tute this committee and will the re-
presentatives of workers also be in-
cluded or it will be only a kind of a
departmerttal committee consisting of
secretary, deputy secretary and under
secretary?

Shri Shahnawaz Khan: The person-
nel of the committee has been fina-
lised and it will not take long before
it is formally announced. @We are
taking the approval of-the persons
selected to serve on this committee.
Some Members of Parliament are
also associated and we are taking the
permission of the Minister of Parlia-
mentary Affairs. It will be a com-
mittee on which both the workers and
the Government representatives will
be there.

Shri D, C. Sharma: What is the net
result of the scheme of workers’ edu-
cation launched by Government cight

years back and how many workers has

it covered so far, and what have been
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the advantages that have accrued to
the workers? °

Shri Shahnawaz Khan: Roughly
about four lakhs of workers have
benefiteq from this scheme, and re-
views carried out from time to time
both by our teams and by some fore-
ign experts showed that the workers
have benefited greatly from this
scheme and the industrial relations in
establishments where this scheme has
been introduced have shown consi-
derable improvement.

Shri P. R, Chakraverti: Can the
Government indicate at this stage the
specific terms of reference which will
b2 placed before the proposed com-
mittee?

Shri Shahnawaz Khan: I can give
the terms of reference: to study and
report on how far the basic aims and
objectives of the scheme as operated
by the central board of workers edu-
cation are being fulfilled, to consider
and advise whether any changes are
necessary in the policies of the board
and the measures adopted by the board

for the operation of the scheme, to
recommend measures for enlistment
of fuller and wider cooperation »f

workers, trade unions in the operation
of the scheme and so on.

Shri D, J. Naik: I want to know
whether any social worker who is
working amidst the working class will
be on the committee or not,

Shri Shahnawaz Khan: The chair-
man of the committee is there. We
have not received his formal approval.
It you like I can read out the name
of the personnel.

Shri H. C. Linga Reddy: It has been
said that four lakhs benefited already.
What amount has been spent so far
and what is proposed to be spent in
the Fourth Plan under this scheme?

Shri Shahnawaz Khan: Tentative
allotment for the workers qducation
programme in the Fourth Plan is
about Rs. 5 crores.
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. Shri Vasudevan Nair: I want a clari-
fication of the reply given to Mr. D, C,
Sharma that four lakhs workers were
benefited by the scheme. I should
like to know whether four lakhs really
benefited by the classes run by this
department.

Mr. Speaker: That is the gquestion.

Shri Vasudevan Nair: That is the

clarification of a question,

Mr, Speaker: You might put your
own question.

Shri Vasudevan Nair: Yes, Sir. My
question is this. Teachers in the
scMools run by the depart-
ment, I understand, have to
go round the various  fac-
tories and meet the clients and can-
vass worker-students for these schools,
If they do not go, then these schools
do not run. If that is the position, I
want to know what steps are being
taken by the Government to see that
the managementg take the initiative
sending workers to these’ schools.

Shri Shahnawaz Khan: The mode
of working of this scheme is that there

are, firstly, education officers. The
education officers. train the worker-
teaches; workers are invited from

varioug factories and workshops and
they are given training, and they are
known as worker-teachers. They go
back to their workshops and factories
and carry out the training of the work-
ers in their own separate establish-
‘ments. These worker-teachers have
given the benefit of their training to
roughly about four lakh workers.

Shri Kamalnayan Bajaj: May I
know what is the scope of this com-
mittee for the training of the workers?
May I know whether the children and
the families of the workers will also
be included and also whether
workers will be trained for the job
that they are going to attend in the
factories, and whether the assoclations
of factories will also be taken into
account to make the people more effi-
cient?

the -
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Shri Shahnawaz Khan: This train-
ing is given to the industrial workers
on how to manage trade unions, how
to manage cooperative societies and
how to better relationship between
the workers and the managements.
In this, the co-operation of the man-
agement is most essential, and the
hon. Member would be glad to know
that we are receiving good’ co-ope-
ration.

! g6 9T FGIE . FIT G
T €T qEq N H qw@ A Aoy vy SR
YT AT @ W37 qT IFT sAfFAAT FY
forerr &Y oY @ S faeet @ AR
T gfer F Y wae @ § A afk
§ 39 gfqa & gaer 78 € & Y I
FITIET I AT FT AT G0 FT
&Y forear & swefy 2 7

ot TgAAE @f ;g AT JAAHE
AR UIA & N AHS KT BIIRAE ITH
g 7 § AT I G FgT & fF 9w}
fad & Ao v o o 1 -
N WTIHT AT AIS E gHW IR A X
W E ) To AnATSATES & o ITH
feer=eiy 72 7 @Y &1 Sfaw swigEw
v aEd F AR ET qT W W
¥ feaaey ¥ 2 &1

=t gew 9w - fEE @
afET ¥ 777 a9 ¥ A’ & I
faverr &Y AT 8, 78 A FEA ST AT B
T AWM A AL G L qTaw
qaeq A@) a7 § IAHT T ferar wrar &4
I AT AT N | T TH NV AT
T eqr T A7

g @i ;e e
fear & o7 W ) 7z fad wrse wAo o
To #o F 0 7 &1 o ¥ frgmm
ﬂ‘ﬁ’{(ﬁq?ﬁ%, Qaffou“oiﬁo'ﬂgl
AT ATATLAAS & A7 38 F W3 §
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Shrimati Vimla Deshmukh:
the Government be pleased to tell
the House as to how far women
workers have gained by this scheme?

Shri Shahnawaz Khan: Some
women workers also are deputed to
go and work as teachers, and I am
glad to say that they are also parti-
cipating.

wil

Shri Warior: May I know whether
the Government have dropped cer.
tain facilities initially given in the
earlier years, for instance, the study
tour and other facilities that were
given to the workers? I want to know
whether the Government have or-
dered to drop those facilities.

Shri Shahnawaz Khan: After the
training period for the worker-
teachers which lasts for about three
months, they are taken round and
shown various establishments where
good relationship exists between the
managements and the workers, they
are also taken round.

AT F@HT T AfTE N
Y gfaseT &1 ST § F4 AR AT e
N G AAGT & IAFT A7 W v A
I WY O g [/ fAr w)®
A g’

st MEEAIA Al ;oW TF &9
wgT T whw ¥ wifwa d fag g
&1 a8 szma aA T  fAm &

Unemployment Insurance Scheme

+

*35. Shri A. K. Gopalan:
Shri A. V. Raghavan:
Shri Madhu Limaye:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia;
Shri S. M. Banerjee:
Shri Dafi:
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Shri Vishwa Nath Pandey:
Shri H. C. Linga Reddy:
Shri Subodh Hamsda:

Shri S. C. Samanta:

Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi;

Shri P. C. Borooah:

Shri D. C. Sharma:

Shri Maheswar Natk:

Shri Vasudevap Nair:

Shri Warior:

Shri Dighe:

Will the Minister of Labeur,
Employment and Rehabilitation be
pleased to refer to the reply given to
Starred Question No. 61 on the 27th
July, 1966 and state:

(a) whether the scheme for the in-
troduction of unemployment insu-
rance for persons who are employed
but may lose employment including
the subscribers to the two Provident
Fund Schemes has been finalised;

(b) if so, the broad details thereof;
and

(c) if not, the reasons for the delay?

The Deputy Minister in the Ministry
of Labour, Employment and Rehabili-
tation (Shri Shahnawaz Khan): (a)
The Scheme is still under considera-
tion,

(b) The details have not yet been
finalised. :

(c) The matter is proposed to be

placed before the Standing Labour

Committee at its next Session likely
to be held early in 1967.

Shri A. K. Gopalan: May I know
whether the scheme recommended
by the ESIR Committee hag been im-
plemented and, if not, why?

Shri Shahnawaz Khan: The draft
scheme is ready and it is now for
consideration by the standing labour
committee at its next meeting. The
draft scheme is being circulated and
the comments of all concerned are be-
ing obtained.

Shri A. K. Gopalan: May I know
how much time it will take to finalise
it?
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Shri Shahnawaz Khan: The draft
will be considered at the next meet-
ing of the standing labour committee
early next year, It would not take
long.

=t feqm qzmas - wma‘m't
AT AT F T & A, Ay wfagr
Tl & g, fr A @ g ?

oY g @t : St g 7 g4
# wrfua 7 €17 | qg W aY fah S
Fagd & fow &, I weoerdw wifase
B TT FIA-HIT A2 6 F qva7

L]

Shri Wardor: May I know whether
the Government has ascertained the:
attitude of the employers whether
they will cooperate with the Govern-
ment when this scheme is imple-
mented?

Shri Shahnawaz Khan: The matter
was placed before the Indian Labour
Conference and the reaction of the
representative of workers was very
helpful and satisfactory. The repre-
sentative of the employers wanted
more time and more details of the
scheme to be placed before them.

Shri D. C. Sharma: May I know if
the Government have any idea today
or in the near future to include in
this scheme scientific and educational
workers and also those who work in
the fleld of journalism?

Shri Shahnawaz Khan: Yes, Sir; as
I have stated, all the workers who-
are members of the Employees’ Pro-
vident Fund and Coal Mines Provi.
dent Fund will be covered.

Y wral TR e < W T HET
¥ v 2 i ot eafe wifase w3 &
wgeq #, 3@ & fam ag =aw g
& 7z AT ATEATE % AT IWH IS
arafia=T fafre F1ws & fr st aale
a7 feet @ wifase w2 & 7w F7
@ § 37 F1 wgy frerg fer san
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a1 Ayt sl aFTE, w1 98 fea
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Shri S. M. Banerjee: Previously
the Minister for Social Security who
was dealing with this issued a state-
ment through his Secretary that this
was being implemented and many of
the employers have agreed to it. Now
the Minister savs it is being referred
% the standing committee. May I
know what is the reaction of the
employers? Have they accepted this
and if so may I know whether this
will be implemented both in the
public and private sectors?

Shri Shahnawaz Khan: Yes, Sir. As
I said, it was placed before the Indian
Labour Conference and in principle,
both the representatives of the
workers and employers appreciaied
this scheme. The representatives of
the employers wanted more details
of the plan, which have been sup-
plied to them. The draft scheme is
now to be placed before the standing
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labour committee, When it is
approved by them, it will be placed
before the Indian Labour Confercnce.

Mr, Speaker: Wotld it apply both
to public and private sector?

Shri Shahnawaz Khan: It will apply
to everybody.

wE W A
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it g14( : wigt q@ Udeq ne arafa-
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. “Assets and liabilities relating
to Bhakra Nangal Project and
Beas Project—Successor States
have been given time up to 1st

November, 1968 to reach an
agreement.
Continuance of facilities in

certain institutions specified in
the Sixth Schedule to that—"

faaeq flargga & 10, <1 T mE
TS & |

“The time for reaching the
agreement as to the terms on
which the facilities are to be given
is up to 1st November 1967.”

I F ®z ¥eeq weAr wafa &
T S |

Shri Prakash Vir Shastri:
about Punjab University?

What

WY gTAY : 39 & 98 WY o g—
in the Schedule.

The following are instances where
action has been taken in consulta-
tion with the State Government:

“Apportionment of the expenses
of the High Court Judges etc.
Assets and Liabilities of the State
Electricity Board and State Ware-
housing Corporation—These bod-
ies will stand dissolved on 1st
November 1967 or such earlier
date as the Central Government
may appoint.”

Shri D. C, Sharma: From where is
the hon. Minister reading?

Shri Hathi: From the notes which
I have got.

Shri D. C. Sharma: All these notes
should have been supplied to us so
that we mav be able to answer ques-
tions about those points, Why did
the Minister not supply us with these
notes?

1821 (Ai) LSD-2.
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WEUR NPT ;. AAFE §G q
fas ghafaer # ar? & qur £ 1

Shri Hathi: It will be a joint insti-
tution and: orders have been issued
with regard to that.

Sar % .47 Tamar &, @@ w faeeq
frggaad

Shri 8. C, Sa ta: The stat t
says that it will take some time for
completing all the follow-up action
required to be taken consequent on
the re-organisation of Punjab. In this
connection, I would like to know
whether any other commission or body
is going to be appointed to expedite
matters.

Shri Hathi: I have not been able
to follow the hon. Member very clear-
ly because of the noise.

Shri Hari 'Vishnu Kamath: Not
noise, but applause.

Mr. Speaker: After the applause
there was some noise. Now  Shri

Samanta might repeat his question.

Shri §. C, Samanta: The statement
says that it will take some time for
completing all the follow-up action re-
quired to be tuken consequent on the
re-organisation of Punjab. In this
respect, I would likz to know whether
any other commission or body is
going to be appointed to expedite thc
settlement.

Shri Hathi: As I said in my earlier
reply, the main question will be the
distribution of assets and liabilities and
the continuance of certain existing in-
stitutions. That will take some time
because time has been given to the
two States to come to an agreement.
It '‘may be 1967; in some cases 1968.
So, the follow-up in this case will
take some time. If the States agree,
it will be done according to the agree-
ment. If not, the Central Government
will have to decide them.
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Shri Nath Pal: May 1 know (a)
why it was found necessary to have
such an over-sized cabinet for so
small a State and (b) why in this
rather shockingly staggering Cabinet
people have been included who were
castigated and indicted by a judicial
commission like the Das Commission?

Shri Hathi: The formation of the
Cabinet is a matter for the State
Government. . . . (Interruptions).

Shri Nath Pai: Only yesterday the
Home Minister laid on the Table of
the House thg recommendations of
the Administrative Reforms Com-
mission. This makes a negation of
all such recommendations.

Mr. Speaker: The formation of
- the Cabinet rests with the Chief
Minister.

Shri Nath Pai: But they acted un-
der the advice of the Central leader-
ship, All the Cabinet Ministers were
included on the advice from here.

Shri Surendranath Dwivedy: Sir,
you are right that formation of the
Cabinet is the responsibilty of the
Chief Minister. But is it not a fact
that the Prime Minister was consult.
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ed about the formation of the Cabinet?
So, the Central Government comes
into the picture, because the Prime
Minister- is consulted. . (Interruptions)

Shri H. N. Mukerjee: Sir, what is.
the answer that you are pleased
to give from the Chair to the ques-
tion of Shri Dwivedy?

Mr. Speaker: The
the answer, not I.

Minister gave

Shri H. N. Mukerjee: The point
raised by Shri Dwivedy is, since the
Prime Minister, and not the leader of
the Congress who happens to be Shri
Kamraj and not she, intervened in
this matter repeatedly in order to
finalise the composition of the Minis-
try at every stage in both Haryana
and Punjab, and when she did so she
did so out of some authority which
this House has vested in her, we have
a right to know why she acted like
this.

Mr. Speaker: I am mnot concerned
with what 1s happening in the party.
This House should not go into such
questions. ... (Interruptions),

Shrimatli Renu Chakravartty: Shri
Gurumukh Singh Musafir was not
prepared to take them. It was at the
instance of the Prime Minister that
he took them.... (Interruptions).

Mr. Speaker: If Shri Gurmukh
Singh Musafir consults anyone, whe-
ther it be the Prime Minister or any
other Minister, this House should not
take note of that.... (Interruptions).

Shri Surendranath Dwivedy: So,
the Government of India comes into
the picture.

Mr. Speaker: Under the Constitu-
tion the Government of India does
not come into the picture.

Shri H. N. Mukerjee: The Prime
Minister is the head of the Govern-
ment of India. She is not the Con-
gress President. ... (Interruption).

.
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Shri Tyagi: It is an internal mat.
ter of the party.
o g 7T wEEy :
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Shri Shinkre: On a point of order,
Sir.

Mr. Speaker: What is the rule?

Shri Shinkre: I think, that con-
vention has already been given a
go-by.

Mr. Speaker: First he should quote
the rule.

Shri Shinkre: It is under the rule
regarding questions.

Mr. Speaker: He should give me
the specific rule.

Shri Shipkre: Then I will insist
that every time in future you should
insist upon it. I am not going to
vield like that.

Mr. Speaker: That he will have to.
Why should he not?

Shri Shinkre: I shall abide by your
authority, but not like that.

Mr. Speaker: Only yesterday it was
brought to my notice that a decision
has been taken by this House that
whoever stands up to raise a point
of order should first be asked by me
to quote the rule.

** Not recorded.
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Shri Tridib Kumar Chaudhuri: No,
Sir; this cannot go on. We are at the
fag-end of the term of this Parlia-
ment. ... (Interruption).

Nt v ygF argw ;. fwaAr @
QT guT & St A ®F Fe A fwmw
8 | e wea S & fAg sen e
foraw €t g1 awar
(Interruptions). .

Mr, Speaker: It six Members con-

tinue lxke this, nothing should be re-
corded.

Shri Hari Vishnu Kamath: On a
point of order, Sir, under rule 41 (2)
Item (xviii) states negatively:—

“it shall not relate to a matter
with which a Minister is not offi-
cially connected”.

Per contra, it can relate to a matter
with which the Minister is connected.

Shri Hathi: T am not
with it.

Shri Hari Vishnu Kamgath: It can
relate to a matter with which Gov-
ernment is concerned. Government is
headed by the Prime Minister. The
Prime Minister has given advice.

Shri Tyagi: She is also leader of a
political party.

connected

Shri Hari Vishnu Kamath: I would
submit in all humility that the Gov.
ernment, headed by the Prime Minis-
ter who gave advice in this context,
is officially connected with’ this hap-
pening, that is, the constitution of the
Punjab Cabinet in which corrupt men
have been included and therefore, the
Prime Minister owes it to this House
to explain why she or the Goverrrment
advised the inclusion of these corrupt
men in the Cabinet. Let them say
whether it is a fact or not; whether
she gave advice or mot.

Mr. Speaker: First of all I have to
hold whether there is a point of order
at all. Unless I hold that, how can
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I ask her to say that?
point of order.

Shri Hari Vishnu Kamath:

There is no

How?

Mr. Speaker: The Prime Minister
is not; by virtue of any article of the
Constitution or any other rule, offi-
cially connected with this matter or
that she should advise . the Chief
Minister to constitute his Cabinet.

Shri Hari Vishnu Kamath: Then,
let them say this much, whether it
is a fact or not, as reported in the
press, - Whether she gave such advice
or not.

That is a different
This

Mr. Speaker:
question. ... (Interruptions.) **
will not go on record.

=t "o ATo fA% :  weaw wERT
7g gafan gt & f faa awnt ¥ am
feir & 3 ®1 &0 g ST g 1 (S
i 7 Ay faw @ sA w1 g gTOwE
FEmg, AR AL ...

e WEld ¢ 39 q<g d Agl
g fg@dy atea ’

&I Wo o 133d1: waq  fagw
¥o & TEY s &7 9, ag ay v ge

St /Y ¢ aa%ﬁwfa:zrg_r‘:ﬁ
Y W 1 T Wek Ta & Frfae

oy ¥ qa Fa fawra fean, &% #R
T QAT ATHAT AGI FgT 97 |

AEqRY VAW © WA WTIRT b
G FTAT & 1 A Mo WA F HIfaAT
& o 5 a7 & 73 OFIA FATE |

Shri Daji: On a point of order, Sir.
under rule 41.

** Not recorded.
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o TR WA Afgar :  sgawar

FT N § TCUE HGTT |

=Y Wo ATo AN : Wemw wEiw,
# 3 ag war ar f% oo oEy w1
& o1, § F 919 < Fmera aa@ fEwar ar

= gHT & IO . H w&q
@t g & a1 angx fawrer faq o o

TR AN : AT |

Shri Daji: The question posed was
whether the Prime Minister is con-
nected with the formation of the
Cabinet or not and you have given
your ruling on that. I do not want
to re-open that question. I will put
another aspect of the question before
you. This question is relevant be-
cause a commission was appointed
by the Central Government, namely,
the Das Commission; the report of thut
Commission was placed on the Table
of the House and we have had an op-
portunity of discussing it. If a com-
mission is appointed by the Central
Government for going into chrges of
corruption against certain ministers
.of a State, as in this case, and the Re.
port indicts certain members, cer-
tainly it is open to Members of
Parliament to question the Govern-
ment further as to what follow-up
action was taken on the recom-
mendations of the Commission.

Mr. Speaker: That is ‘a
question.

different

Shri Daji: That is the question in
substance. The Das Commission has
indicated certain members. That is
the question. (Interruptions).

o Tw wAgT Sifgar o d
Taeq & gv §, dfagm # a9T
246 T AT |

Mr. Speaker: Order, order. This

question might be relevant in some
other context, but what I have to
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do at this moment is to decide we-
ther under this question this supple-
mentary can be asked, and I have
ruled that it cannot be asked; it is
not relevant here.

Now the Question Hour is over.
(Interruptions.)

&1 Ro Mo fFaAT : weaer A=A,
A Fl A7 & o qF g o F
o g

waw Agew - #Y oFgr @ B
¥ FAHAT, AFT BT aF7 4G @I, Al
& a1 F7 FFAT§ |

=t wo o fgadi : fagia gaw
g faar a1, I9FT Arew TaTar, Al
forgi ater fwaT ar, IawT gy T

qamr, @& fF Seee 7 2.
(vama )

= R A FIAQ ;G ANH
O WEF ET §, AT FH TF &
aga & ¢, a1 fomr @

Mr. Speaker: Unless I call a mem-
ber, he should not speak; it would
not go on record.

(Interruptions.) **

WRITTEN ANSWERS TO
QUESTIONS

Strikes and Bandhs during August-
October, 1966

+
*37. Shri R, S. Pandey:
Shri Liladhar Kotoki:
Shri N. R. Laskar:
Shri S. C. Samanta:

" Shri M. L. Dwivedi:
Shri Subodh Hansda:
Shri Bhagwat Jha Azad:
Shri P. C. Borooah:
Dr. M. M. Das:

Shri Surendra Pal Singh:
Shri Yashpal Singh:

Dr. Ranen Sen:

Shri R. Barua:
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Shri Shree Narayan Das:
Shri H. C. Linga Reddy:
Shri Sivamurthi Swamy:
Shri Harish Chandra Mathur:
Shri Bibhuti Mishra:

Shri K. N. Tiwary:

Shri D. C. Sharma:

Will the Minister of Home Affairs
be pleased to state:

(a) whether there have been
strikes, agitatigns anq ‘Bandhs’ during
the past two months in almost all
parts of the country; and

(b) if so, whether Government have
devised certain concrete measures to
check these agitations and to improve
the law and order situation in the
country?

The Deputy Minister in the Ministry
of Home Affairs (Shri Vidya Charan
Shukla): (a) there have been bunds,
agitations and strikes in gsome States
of the country.

(b) The responsibility for taking
measures to check these agitations and
to maintain law and order is that of
the State Governments, Trends in
the agitational approach of certain
parties and organisations are, of
course, studied by Government of
India and there are consultations with
the State Governments. Advice and
assistance are given where necessary.

_qw wRaETiEl WY Wi
*38. T ATA AATHT :
oY AEWT :

L H\

oY wTTe

Y TR A
7t agare fag

FaT WW, AN FAT gAqf| FaT
Tg aqTY AV I A fF

(7) mmpaafE gt &
f7 9OW ¥ wEead| qq1dE FAATQ

**+ Not recorded.
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a9 & d1 awed qoq faandt & a &
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C. 8. Gas

Dr. M. M. Das:

Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri S. C, Samanta:
Shri Subodh Hansda:

*39.

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
C.S. Gas which is proposed % be used
by the police in place of the tear-gas
for dispersing violent crowds, has
some harmful effects upon human
system;

(b) whether detailed medical inves-
tigations of the effects of the gas
have been carried out;

(c) whether the C.S. Gas is manu-
factured in India or it has {o be im-
ported: and '

(d) jf imported, how its cost com-
pares with that of the tear-gas?

The Deputy Minister in the Ministry
of Home Affairs (Shri Vidya Charan
Shukla): (a) It has not yet been deci-
ded to use C.S. tear gas in place of
C.N. tear-gas. The matter is . under
~onsideration.
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(b) In the experrments conducted
by the Government of UK. no harm-
{ul effects have been noticed.

(c) No type of tear-gas material is
marmufactured in the country.

(d) The cost of both types of im-
ported tear-gas is the same,

Arrestg in Kashmir

“40. Shrimati Tarkeshwari Sinha:

Shri Hukam Chand
Kachhavaiya:

Shri Bade:

Shri Bibhuti Mishra:

Shri K. N. Tiwary:

Shri P. C. Borooah:

Shri Bhagwat Jha Azad:

Shri S. C. Samanta:

Shri Subodh Hansda:

Shri M. L. Dwivedi:

Shri Firodia:

Shri Onkar Lal Berwa:

Shri R. S. Pandey:

Shri Yashpal Singh:

Shrimati Savitri Nigam:

Shri Basumatari:

Dr. M. M. Das:

Will the Minister of Home Affairs
be pleased to state:

(a) the total number of persons so
far arrested in Kashmir for indulging
in the anti-national activities for the
last two months;

(b)- the number of inflltrators in
the Jammu and Kashmir State at
present and the number apprehen-
ded so far; and H

(c) whether the State has been
completely cleared of all the infiltra-
tors?

The Deputy Minister in the Ministry
of Home Affairs (8hri Vidya Charan
Shukla): (a) The State Government
have reported that during August and
September 1966, the number of 3such
persons arrested was sixty-six.

(b) and (e¢). Thee are no infiltrators
at large in the State within the know-
ledge of Government. It is pgssible
that a few infiltrators may, after the
last years Indo-Pakistan conflict, bave
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managed to stay behind mixing them-
selves with the lo¢al population, Ut-
most vigilance continues to be exer-
cised to detect any odd infiltrators in-
cluding the possible small remnant
from last year’s infiltration that may
be there, The State Government have
reported that the number of Pakistani
infiltrators and Pak agents arrested in
the Kashmir Valley during the period
January-September 1966 was 49,

Protection to Civil Servants

*41. Shri Serhiyan:
Shri P. R. Chakraverti:
Shri H. C. Linga Reddy:
Shri Bibhuti Mishra:
Shri K. N. Tiwary:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that some
assurances have been given to the
Secretaries of the Government of
India that they will 'be given all pro-
tection in their official work; and

(b) if so, the nature of the assur-
ances given?

The Deputy Minister in the Ministry
of Home Affairs (Shri Vidhya Charan
Shukla): (a) and (b). In a recent
meeting with Secretaries, the Prime
Minister inter qlia, reiterated the
position that any Govermment servant
who acted in good faith in the dis-
charge of his duties, would have Gov-
ernment’s protertion and support.

Haldia Refinery

*42. Shri Surendra Pal Singh:
+ Shri R. Barua:

Dr. Ranen Sen:
Shri Pirodia:
Shri Indrajit Gupta:
Shri R. 8. Pandey:
Shri P. C. Borooah:
Shri Vishwa Nath Pandey:
Shri H. C. Linga Reddy:
8hri D. C. Sharma:
Shrimat! Renu Chakravartty:
Shri Bhagwat Jha Aszad:
Shri 8. C.'Samanta: .
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Shri Subodh Hansda:

Shri M. L. Dwivedl:

Dr. M. M. Das:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) ‘whether Government have
taken a final decision on the choice of
a foreign collaboration for the Haldia
Oil Refinery;

(b) it so, with-whom and the main
‘erms and conditions of the collabo-
ration agreements; and

(c) if the reply to part (a) above
be in the negative, the reasons for
the delay?

. The Minister of Petroleum and The-
micalg (Shri Alagesan): (a) to (c).
The negotiations are still in progress.

House Collapse in Delhi

Dr. L. M. Singhvi:

Shri Harl Vishnu Kamath:
Shri Surendranath Dwivedy:
Shri Hem Barua:

Shri Maheswar Naik:

Will the Minister" of Home Alhlrn
be pleased to state:

(a) whether the inquiry into
Dharampura house collapse in Delhi
on the 15th August, 1966 has been
completed;

*43.

(b) if so, the conclusions and the
recommendations ‘of the inquiry, if
any; and

(c) the steps taken to avoid recur-
rence of such incidents?

The Deputy Minister in the Ministry
of Ifome Affairs (Shri Vidya Charan
Shukla): (a) No, Sir.

(b) Does not arise.

(c) A resurvey of houses was start-
ed by the Delhi Municipal Corporation
and is in progress. 240 houses declar-
ed dangerous have since been demo-
lished by the Corporation or Ly the
owners|occupiers themselves. A pro-
sccution drive has been launched by
the Deklhi Municipal Corporation
against owners|occupiers who have not
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carried out repairs to their buildings
on receipt of notices from the Corpo-
ration and legal action has been ini-
tiated in 108 cases, One of the terms
of reference to the Commission of
Inquiry is that the Commission shall
suggest safeguards against similar
house collapses in future,

Goa

*44. Shri J. B. S, Bist:
Shri Bagri:
Shri Yashpal Singh:
Shri Ram Sewak Yadav:
Dr. L. M. Singhvi:
Shri Basappa:
Shri Vishwa Nath Pandey:
Shri Prakash Vir Shastri:
Shri H. C. Linga Reddy:
Shri P. R. Chakraverti:
Shrimati Savitri Nigam:
Shri Shree Narayan Das:
Shri Kolla 'Venkalah:
Shri M. N. Swamy:

Shri Hari Vishnu Kamath:
Shri Nath Pai:
Shri Surendranath Dwivedy:
Shri Hem ‘Barua:
Will the Minister of Home Affairs
be pleased to state:
. (a) whether Government have
taken any decision ‘on an “opinion

poll” on Goa to ascertain the wiches
of people of Goa whether they would
like to merge in Maharashtra or re-
tain their separate identity; and

(b) the particulars of the proposal
und when it ig likely to be held?

The Deputy Minister in the Minis-
try of Home Affairs (Shri P. S.
Naskar): (a) Yes, Sir.

"(b) An ‘Opinion Poll' is proposed
to be held in Goa simultaneously
with the General Elections in Febru-
ary, 1967 to determine whether Goa
should be merged in Maharashtra or
continue to remain a Union Territory.
The issue will be decided by simple
majority. The poll will be held on the
basis of the electoral rolls for the
Parliamentary elections in Goa.

NOVEMBER 2,
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Costlier Edmtlon

*45. Shri MlhesWar Nalk:
Shri Bagri:
Shri Yashpal Singh:
Shri Ram Sewak Yadav:
Shri Vishram Prasad:
Shri Kashi Ram Gupta:
Shri Mohan Swarup:
Shri Nardeo Snatak:
Shri C. M. Kedarla:

Will the Minister of Education
pleased to state:

be

*(a) whether the attention of Gov-
ernment has been drawn to the con-
tention of the All-India Students
Congress that Government are res-
ponsible for making education costlier
and beyond the reach of the poor and

have demanded immediate steps to
bring down the prices of technical
books, scientific apparatus and sta-

tionery; and

(b) it so, the steps taken to make
education less expensive ‘at all levels
in the country and to bring down
the prices of technical books, scienti-
fic apparatus and stationery?

The Minister of Education °
M. C. Chagla): (a) No, Sir,

(b) Attempts are being continually
made to reduce the cost of education
and to bring it within the reach of
the poor by provision of free educa-
tion, free supply of books, mid-day
meals, grant of scholarships, produc-
tion of text books at cheap prices and
establishment of co-operative stores
in educational institutions for sale
of essential commodities including
stationery at reasonable prices.

(Shri

Arrangements to bring out less ex-
pensive Looks on science and tech-
nology already exist in a limited
way under the schemes for re-pub-
lication of standard educational
works in co-operation with friendly
countries.

The National Council for Educa-
tional Research and Training has also
taken up an extensive programme

for production of low-cost model
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text-books and teachers’ guides in all

subjects including science and tech-

nology for all levels of school edu-

cation. A Central Science Workshop

has also been established for produc-

ing proto-types of science laboratory

equipment at low cost.

The Education Commission has made
several- recomendations on the sub-
ject which are now under examina-
tion.

Espieaage Case

*46. Shri Yashpal Singh:
Shri S, M. Banerjee:
Shri Daji:

Will the Minister of Home Affairs
be pleased to refer to the statement
made on the 6th September, 1966
and state:

(a) whether investigation into the
conduct of the Officer who gave
wrong information in the case of
Pakistani spies has since been com-
pleted; and

(b) if so, the outcome thereof?

Affairs
The

The Minister of Home
(Shri Nanda): (a) and (b).
matter is still under inquiry.

Discontent among Government
Servants

*47. Shri Harish Chandra Mathur:
Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have

made any analysis and assessment of
the recent discontent and indiscipline
in Government services;

(b) what are Government’s
clusions in the matter; ‘and

con-

(c) the steps proposed to be taken
to Iimprove ‘the situation?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) to (c). Govern-
ment have kept the situation under
observation. Agitations have been
largely on account of inadequacy of
dearness  allowance, Government
have recently appointed a Commis-
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sion of Inquiry under the chairman-
ship of former Chief Justice, Shri
P. B. Gajendragadkar, to inquire in-
to all aspe¢ts of neutralisation for
increase in cost of living. The Com-
mission has already made its recom-
mendations for past neutralisation
and for neutralisation at the average
cost of living index of 175 points.
These recommendations have been
accepted in toto by Government and
decisions announced. The Commis-
sion will also go into the principles
that should, govern the grant of dear-
ness allowance tg Central Govern-
ment employees in future having re-
gard among other relevant factors to
the repercussions on, the finances of
State Govts., public sector undertak-
ings, local bodies, etc. It is hoped that
when the Commission’s report is re-
ceived, it will be possible to solve this
main problem of Government em-
ployees on a satisfactory basis.

With a view to having an institu-
tional arrangement for full and frank
discussions between Government as
an employer on the one hand and
representatives of the employees on
the other in matters of common con-
cern for discussion of legitimate
grievances of employees and with the
object, further, of increasing ihe
efficiency of public service, a scheme
for joint consulative machinery and
compulsory  arbitration for Central
Government employees has been in-
augurated on 28th October 1966.

In a declaration of joint intent
subscribed to both by Government
and by employees’ organisations
participating in the scheme, it- has
been agreed that the amployces’
organisation will give a fair trial to
the scheme fqr a minimum period of
five years and that during this per-
iod of trial, all disputes shali bt
resolved through the machinery of
joint consultation and compulsory
aribitration. Government  expecl,
therefore, that there will be no need
for employees’ organisations to adopt
an agitational approach to their pro-
blems in future.
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Wage Freese

*48. Shri S. M, Banerjee: Will the
Minister of Labour, Employment and
Rehabilitation be pleased to state:

(a) whether it is a fact that there
is going to be a wage freeze both in
the case of public and private sector
employees;

(b) if so, the reasons therefor;

(¢) whether the all-India workers’
organisations have threatened direct
action in the event of wage freeze;
and

(d) if so, the reaction of Govern-
ment thereto?

The Minister of Labour, Employ-
ment and Rehabilitation (Shrl Jag-
jivan Ram): (a) Na such proposal
is under consideration of the Govern-
ment.

(b) to (d). Do not arise.

Incidents in Banaras Hindu
University Campus

*49. Shri Hari Vishnu Kamath:
Shri Surendranath Dwivedy:
Shri Hem Barua:

Will the Minister of Education be
pleased to refer to the reply given to
supplementaries to Starred Question
No. 1606 on the 11th May, 1966 and
state:

(a) whether an authentic version
or a copy of the statement made by
the Chief Minister of Uttar Pradesh
with regard to his disclosure of the
contents of the letter he.had written
to her qn the subject of the tribunal
ot inquiry has been received;

(b) if so, the particulars thereof;
and

(¢) .whether it will be laid on the
Table}

The Minister of Education (Shri

M. C. Chagla): (a) Yes, Sir.

(b) and (c). An extract from the
proceedings of the U.P. Legislative

NOVEMBER 2, 1986
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Assembly dated March 2, 1966, con-
taining the statement of the U.P.
Chief Minister (in Hindi) and an
English translation thereof is laid on
the Tabie of the House, [Placed in
Library. See No. LT-7176/66].

Relations between Legislators and '
Administrators

*50. Shri Bagri:
Shri Yashpal Singh:
Shri Ram Sewak Yadav:
Shri Vishwa Nath Pandey:
Shri H. C. Linga Reddy:
Shri Hari Vishnu Kamath:
Shri Surendranath Dwivedy:
Shri Hem Barua:
Shri Kolla Venkaiah:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 630 on
the 24th August, 1966 and state:

(a) whether Government have
since finalised the draft code regard-
ing the relations between Legislators
and Administrators;

(b) if so, the main features there-
of; and

(c) whether a copy of the code
will be laid on the Table?
The Minister of Home (Affairs

(Shri Nanda): (a) to (c). As stated
in my reply to Starred Question No.
630 on 24th August, 1966, some M.Ps.
were requested to send their com-
ments and suggestions regarding
the draft Code. Replies have been
received only from a few M.Ps. The
others have been reminded. The Code
will be finalised on receipt of their
replies.

Elemental Sulphur from Amjhore
Pyrites

*51. Shri Shree Narayan Das:
Dr. M. M. Das:
Shri Bhagwat Jha Asad:
Shri M. L. Dwivedi:
Shri 8. C. Samanta:
Shri Subodh Hansda:
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Shri P. R. Chakraverti:
Shri H. C. Linga Reddy:
Shri Yashpal Singh:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether the economic feasibi-
lity of the process of production of
elementa] sulphur from Amjhore
Pyrites Ore has been established;

(b) it so, the progress made to-
wards starting a  project for the
production of elemen'al sulphur from
pyrites ore;

(c) whether any tdreign collabora-
tion will be necessary; and

(d) if so, whether any agreement
in this regard has been concluded
with any foreign firms?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) Yes,
Sir. The Pyrites & Chemicals Deve-
lopment Co., a company set up inter
alia for the commercial exploitation
of Amjhore Pyrities, have located a
process with Mi|s. Outokumpu Oy,
Finland for the extraction of ele-
mental sulphur from pyrites,

(b) Government’s approval for the
preparation of a detailed project re-
port has been ziven. The preparation
.of the report is under the active con-
sideration of the Company.

(¢) and (d). The position with re
gard to any foreign collaboration
will be clear only after the prepara-
tion of the detailed project report,
However, it may be necessary to
have collaboration with Mjs. Outo-
kumpu Oy or M(s. Lumas Co. of
USA, the agents of Outokumpu Oy
who have a rupee company in India,
in the preparation of the detailed pro-
ject report and its implementation
thereafter.

Strike Call by Central Gevernment

Employees

"53. Shri Nambiar:
Shri Umanath:
Shri Bagri:
Shri Yashpal Singh:
Shri Rama Sewak Yadav.
Shri R. Barua:

Shri Ontar Lal Berwa:

Will the Minister of Home Affairs
be pleased to state:

(a) whether attention of Gov-
ernment has been drawn to the re-
ported call of one-day token strike
in the second week of November, 1966
given by the Confederation of the
Central Government Employees;

(b) if so, the purpose of thig pro-
posed action by the Central Govern-
ment employees; and

(c) the steps taken to meet the
demands of the employees?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) Yes, Sir. .

(b) The purpose of the proposed
action is reported to be focus the
attention of the Government on the
demand of the Confederation for
neutralisation of rise in the cost of
living and evolution of a fair Dear-
ness Allowance formula.

(c) On the basis of the recommen-
dations of the Gajendragadkar Com-
mission, Government have sanction-
ed increase in Dearness Allowance to
the Central Government Employees,
drawing pay less than Rs. 1000 per
month and the increased rates pake
effect from 1.12.1865. The. larger
issue of evolving a formula for the
grant of Dearness Allowance in future
is one of the terms of the Gajen-
dragadkar Commission, whose further
report is awaited.
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* Retrenchment in Foreign Oil
Companies

*54. Dr. Ranen Sen:

Shri Indrajit Gupta:
8hri P. C. Borooah:
Shri S. C. Samanta:
Shri Subodh Hansda:
Shri M. L. Dwivedi:
Shri Maheswar Naik:
Shri Warior:

Shri Vasudevan Nair:

Will the Minister of Petroleum ana
Cbemicals be pleased to stater

(a) whether it is a fact that iurge
number of people have been retrench-
ed by the Private Oil Companies in
Cochin;

(b) whether the Ministry of Labour
and Employment have asked the Pet-
roleum Ministry to absorb them in
the 1.0.C. installations; and

(c) if so, the result thereof?

Petrolcum and

The Minister of
(a) No,

Chemicals (Shri Alag ):
Sir.

(b) and (c). Do not arise.

Report of the Education Commission

*55. Shri Madhu Limaye;
Shri Kishen Pattnayak: .
Dr. Ram Manohar Lohia:
Shri H. C. Linga Reddy:
Shri P. R. Chakravertl:
Shrimati Savitri Nigam:
Shri Vishwa Nath Pandey:
Shri Bibhuti Mishra:
Shri K. N. Tiwary:
Shri Basappa:
Shri Ram Sewak Yadav:
Shri Yashpal Singh:
Shri Bagri:
Shri Firodia:
Shri M. L. Dwivedi:
Shri Subodh Hansda:
Shri Bhagwat Jha Azad:
Shri S. C. Samanta:
Dr. M, M. Das:
shri P, C. Borooah:
Shri Hukam Chand

Kachhavalya:

Shri Bade:
Shri Vishram Prasad:
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Shri Vasudevan Nair:
Shri Warlor:

Shri Hari Vishnu Kamath:
Shri Surendranath Dwivedy:
Shri Hem Barua:

shri R. Barua:

Dr. L. M. Singhvi;

Shri Prakash Vir Shastri:
Shri R. S. Pandey:

Shri Surendra Pal Singh:
Shri Kolla Venkaiah:
Shrimati Renuka Ray:
Shri Mohan Swarup:

Shri Sivamurthi Swamy:
Shri Maheswar Naik:

Shri D, D. Puri:

Shri Indrajit Gupta:

Shri Man Sinh P. Patei:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 839 on the 7th
September, 1966 and state:

(a) whether Government have since
taken a decision on the report of the
Education Commission;

(b) the schemes/recommendations
which will be implemented during the
Fourth Plan period on a priority
basis; and

(c) whether Government are likely
to recommend increase in the emolu-
ments of primary teachers, especially
science and mathematics teachers?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). The Gov-
ernment is actively examining the
Report of the Education Commis-
sion. A special cell has been set up
for the purpose in the Ministry of
Education. Similar cells have also -
been set up in the Education Depart-
ments in al] States. The views of |
the State Governments as also uni-
versities are expected by the end of
Noventber and thereafter the Report
will be considered in a special meet-
ing of the Central Advisory Board of
Education, which will be held at
New Delhi on 20th and 21st Decem-
ber, 1966. The Government will take
decisions after this meeting.

The Education Panel of the Plan-
ning Commission considered the Re-
port in September last and broadly
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approved its recomendations. Some
readjustments of allocations for dif-
ferent schemes included in the Edu-
cation Plan are proposéd to be car-
ried out in-the light of the advice
given by the Panel.

The recommendations made by
the Commission with regard to the
Central sector are being treated se-
parately and are being examined in
the Ministry of Education, The re-
commendations for the Central sec-
tor in Teacher Education have al-
ready been approved and implemen-
tation has started. It is proposed to
make some ad hoc pravision in the
annual plan for 1967-68, both at the
Centre and in the States, for imple-
menting the accepted recommenda-
tions of the Education Commission.

This will facilitate quick implemen- -

tation after the meeting of the Cen-
tral Advisory Board of Education in
December.

(c) Proposals of the Commission re-
garding salary scalcs of teachers have
been referred to State Governments
and are under their examination.

Espionage Case Enquiry

*56. Shrl P, C. Borooah:
Shri Vishwa Nath Pandey:
Shri H. C. Linga Reddy:
Shri Bhagwat Jha Amad:
Shri S. C. Samanta:
Shri M. L. Dwivedi:
Shri Subodh Hansda:
Dr. M. M. Das:
Shri Hari Vishnu Kamath:
Shri Surcndranath Dwivedy:
Shri Hem Barua:
Shri Hukam Chand

Kachhavaiya:

Shri Bade:
Shri Vishram Prasad;
Shri D. C. Sharma:

Will the Minister of Home Affairs
be pleased to state:

(a) the progress made in the in-
quires and investigation relating to
the allged espionage case by the
A1C.C. officials; and .

(b) the result of the investigations
so far?
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The Minister of Home Affairs
(Shri Nanda): (a) and (b). The case
against Mohit Chowdhury, in which
am employee of the AIC.C. is also
involved has since been takgn over
by the C.BI The investigation of
the case is in progress.

Adult Literacy

*57. Shri Ram Sewak Yadav:
Shri Yashpal Singh:
Shri Bagri:
shri Subodh Hansda:
Shri S. C. Samanta:
Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Dr. M. M. Das:

Shri P. R, Chakravertl:
Shri H. C. Linga Reddy:

Will the Minister of Education be
pleased to state:

(a) whether Dr. V. K. R. V. Rao,
a Member of the Planning Comimls-
sion, has stated that the adult literacy
programme has not been taken seri-
ously all these years by Government;

(b) whether the Prime  Minister
has also stated in this regard that
Government propose to end illiteracy
by the end of 1967; and

(c¢) if so, the steps taken in this
regard?

The Minister of Education (Shri
M. C. Chagla): (a) to (¢). No such
statements appear to have been made
by the Prime Minister or Dr.
V.K.R. V. Rao, Member Planning
Commission. However, it is proposed
to allocate the sum of Rs. 64 crores
in the Fourth Plan for Adult Lite-
racy Programmes.

Shri J. P. Narayan’s Statement re:
Sheikh Abdullah

*58. Shri P. R. Chakraverti:
Shri H. C. Linga Reddy:
Dr, M. M. Das:
Shri Bhagwat Jha Asad:
Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri Subodh Hansda:
Shri Kolla Venkaiah:
Shri Hem Barua:
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Shri Surendranath Dwivedy:
Shri Hari Vishnu Kamath:
Shri D. C. Sharma:

Will the Minister of Home Affairs
be pleaséd to state:

(a) whether the Union Government
have examined the statement of Shri
J. P. Narayan, subsequent to his inter-
view with Sheikh Abdullah that there
could not be any solution to the Kash-
mir qucstion until Sheikh Abdullah
was re'easedq and allowed to lead
Kashmir;

(b) if so, the reaction of Govern-
ment thereto;

(c) how far it is true that the
Sheikh stood for ‘full autonomy for
Kashmir within the Indian Union’ as
distinguished from independence for
Kashmir; and

(d) whether Government received
any communication from Sheikh
Abdullah regarding change in his
attitude, as was made explicit earlier?

The Minister of Home Affairs
(Shri Nanda): (a) Government have
seen a PTI report to this effect of a
speech made by Shri J. P, Narayan
at Dhanbad on September, 8, 1966.

(b) Government's policy regarding
Kashmir has been stated on the floor
of the House more than once. The
policy remains unchanged.

(c) and (d). Government have not
received any communication from
Sheikh Adbullah suggesting that he
stands for full autonomy for Kashmir
within the Indian Union.

U.P.8.C. Examination in all
Languages

*59. Shri Vishwa Nath Pandey:
Shri H. C. Linga Reddy:
Shri Surendra Pal Singh:
8hri S. C. Samanta:
Shri M. I.. Dwivedi:
Shr! Subodh Hansda:
Shri Bhagwat Jha Aszad:
Shri P. C. Borooah: '
Dr. M. M. Das:
Shri Vasudevan Nair:
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Shri Warlor:

Shri Prakash Vir Shastri:
Shri Sezhiyan:

Shri Dighe:

Shri Tula Ram: .
Shri Hari Vishnu Kamath:
Shri Gulshan:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 64 on the 27th
July, 1968 ang state:

(a) whether it is a fact that the
Union Public Service Commission has
finalised a formula for holding the
Central Services Examinations in all
the 14 languages;

(b) if so, the salient features there-
of; and

(c) if not, when it is likely to be
finalised?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) Not yet, Sir.

(b) Does not arise.

(c) The matter is under the active
consideration of ‘the Commission. It
is however not possible to indicate
when it is likely to be finalized.

Free and Compulsory Education

*60. Shri Vasudevan Nair:
Shri Wardor:
Shri Subodh Hansda:
Shri 8. C. S8amanta:
Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Asad:
Dr. M. M. Das:
Shrli P. R, Chakraverti:
Shri H. C. Linga Reddy:
Shri Onkar Lal Berwa:

Will the Minister of Education be
pleased to state:

(a) the steps taken so far to imple-
ment the Directive Principles of the
Constitution to impart free and com-
pulsory education to all children bet-
ween the ages of six and fourteen;

(b) the progress achieved so far in
this direction; and |
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(c¥? the further steps proposed to be
taken during the Fourth Plan in this
connection?

The Minister of Education (Shri
M. C. Chagla): (a) Some of the steps
taken so far include:

(i) According a high priority to
provision of free compulsory
education up to 14 in the
_Five Year Plan.

(ii) Survey of the country, parti-
cularly of the rural areas
with a view to indentifying
places where new schools
are needed.

Expansion and improvemert
of teacher training facilities.

(iii)

Implementation of special
programmes of girls’ educa-
tion.

(iv)

(v) Emphasis on the reduction of
wastage and stagnation at
the elementary stage.

=

Updating of legislatian on
compulsory education in a
number of States.

(vi

(b) The proportion of children of
school-going age actually in attend-
ance at the end of the Third Five
Year Plan has been estimated as
follows:

6-11 .............. 79.8 per cent.
11-14 ... ... ..., 31.6 per cent_.
6-14 ............... . 60 per cent

(c) The Education Commission has
made a number of recommendations
for the early realisation of the con-
stitutional objective. These - include:
Preparation of State
Plans for the development of pri-
mary education, altering the age
composition of Class I so as to in-
clude preponderantly children in
the age groups 5-6 or 6-7, introduc-

tion of a system of pre-registration,

treatment of Class I and Il as one
integrated unit .etc. The recommen-
Jations are under consideration.

perspective -
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Telephone Facllities at Edacherry,
Kerala

108, Shri A. K. Gopalan:
Shri Nambiar:
Shri Umanath:

Will the Minister of Communications
be pleased to refer to the reply given
to Unstarred Question No. 4270 on
the Tth September, 1966 and state:

(a) whether a proposal to provide a
long distance public call office at
Fdacherry connected to Badagara Ex-
change has been accepted by Govern-
ment; and

(b) if so, the probable date of its
implementation?
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The Minister of State in the De-
partments of Parliamentary Affairs
and Communications (Shri Jaganatha
Rao): (a) The proposal has been
sanctioned by the PMG, Kerala on
5-10-1966.

(b) The probable aate of opening
the P.C.O. cannot be indicated with
any degree of accuracy at this stage
owing to difficulty in immediately
making available the requisite siores.

Land for Coffee House in Kerala

.109. Shri A. K. Gopalan:
Shri Nambiar:
Shri Umanath:

Will the Minister of Home Affairs
be plcased to refer to the reply given
to Unstarred Question No. 4263 on the
4th September, 1966 regarding Land
for Coffee House in Kerala and state:

‘(a) whether the information was
obtained from the State Government
regarding the request of India Coffee
Board Workers’ Cooperative Society
to assign five cents of land at the
Cannanore police maidan to construct
a coffee house; gnd

(b) if so, the decision taken by the
Government in the matter?

The Minister of State in the Minis-
try of Home Affairs anq Minister of
Defence Supplies in the Ministry of
Defnnce (Shri Hathi): (a) Yes, Sir.

(b) The matter is still under con-
sideration of the State Government.

Telephone and Telegraph Fucilities at
Srikadapuram, Kerala

110. Shri A. K. Gopalan:
Shri Nambiar:
Shri Umanath:

Will the Minister of Communications
be pleased to refer to the rep'y given
to Unstarred Question No. 4262 on the
7th September, 1966 and state:

(a) whether Government have since
taken any decision on the representa-
tion to provide telephone and tele-
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graph facilities at Srikadapuram %n the
Cannanore district of Kerala; and

(b) if so, the nature of the decision
taken?

The Minister of State in the De-
partments of Parliamentary Affairs
and Communications (Shri Jaganatha
Rao): (a) After an examination of
the case it has been decided to Jrop
the proposal for providing telephone
facilities in view of the unremune-
rativeness of the project. The finan-
cial implications for providing only
telegraph facilities on limited loss
basis are under re-assessment by the
PMG, Kerala.

(b) A decision has yet to be taken
regarding telegraph facilities.

M/s. Aminchand Pyarelal Group of
Firms

111. Shri Kishen Pattnayak:
Shri Madhu Limaye:

Will the Minister of Home Affairs
be pleased to state:

(a) whether various Government
agencies have collected information or
made inquiries about certain firms of
Aminchand Pyarelal Group which
have been black-listed or otherwise
penalised;

(b) if so, for how many times, in
which years and by which Central
Government Departments or State
Govern ts since Independ ; and

(¢) the results of this inquiry?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi) (a) to (c). In-
formation will be collected and laid
on the table of the House.

Gas Burnt in Gujarat

112. Shri P. R. Patel: Will the
Minister of Petroleum and Chemicals
be pleased to state the quantum and
value of natural gas"burnt in Gujarat
up-to-date?
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The Minister of Petroleum and
Chemicals (Shri Alagesan):  Until
the 1st September, 1966, about 632
‘million cubic  metres of gas have
flared. It is difficult to determine the
value of a commodity for which there
is no demand or means of disposal
at a particular  time. Besides, the
price of gas for different consumers
is still under arbitration.

Bihar Newspaper Employees’ Demands

113. Shrimati  Ramdulari Sinha:
Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to state:

(a) whether it is a fact that a dele-
" gation of Bihar Newspaper Employees
Federation waited on him on the oc-
casion of his visit to Patna on the 11th
October, 1966;

(b) if so, their demands; and

(c) the reaction of Go'vemment
thereto?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jag-
jivan Ram): (a) to (c). I am mnot
aware of any of Bihar newspaper
employees federation or any delega-
tion on its behalf waiting on me at
Patna. A few persons from a large
number of visitors requested me that
the report of the journalist Wage
Board, should not be published till
the report of the newspaper em-
ployees Wage Board was received so
that both can be published simulta-
neously. I did not agree to their re-
quest. I, however, suggested to them
that if they can secure the agree-
ment of representatives of journalists
to their proposal Government will
consider that.

st Aur swafeoont @A wn
famew

114. Y Tae W< : war faen
Y ag @R # Fo &G e

(%) @roir ATy gETfloont e,
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for @ ¥ fear wqem faan €
1821 (Ai) LSD—S3.
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High Court at Delhi

115. Dr. L, M. Singhvi:
Shri D. C. Sharma:
Shri Yashpa] Singh:
Shri Bagri:
Dr. Ram Manohar Lohia:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the High Court has
started functioning at Delhi;

(b) if so, the number and names

- of Judges on the Court, the number of

new appointees, if any;

(c) whether it is a fact that the
Delhi High Court building was re-
quisitioned to house a hotel and that
the Delhi High Court would now be
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located in Civil Lines in Old Delhi;
and

(d) if so, the reasons therefor?

The Minister of Home Affairs (Shri
Nanda): (a) Yes, Sir. With effect
from the 31st October, 1966.

(b) For the present, the following
four Judges have been appointed to
the High Court at Delhi:

(1) Shri Justice K. S. Hegide - Chicf Justice.
(2) Shri Justice Inder Dev Dua) By transfer
(3) Shri Justice H. R. Khanna }from the
(4) Shri Justice S. K. Kapur ) Punjab
High Court
(c) No, Sir. The High Court of
Delhi is now located in New Delhi
in the premises of erstwhile Circuit
Bench of the Punjab High Court.

(d) Does not arise.
Salariey of High Court Judges

116. Shri S, M. Banerjee:
Shri Daji:
Shri Yashpal Singh:
Shrimati Tarkeshwari Sinha:
Shri D. C. Sharma:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have taken
a final decision not to revise the pay
scales of the High Court Judges; and

(b) if so, the reasong therefor?

The Minister of State in the Minis-
try of Home Affairs ang Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) No, Sir.

(b) Does not arise.
faat odTr wreaTT
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Pataskar Report

119. Shri P. R. Chakraverti:
Shri H. C, Linga Reddy:
Shrimati Savitri Nigam:

Shri Vishwa Nath Pandey:
Shri J. B. S. Bist:

Shri R. Barua:

Shri Shree Narayap Das:
Shri Yashpal Singh:

Shri Bagri:

* Shri Ram Sewak Yadav:
Shrimati Savitri Nigam:
Shrimati Renuy Chakravartty:
Shri Surendra Pal Singh:
Shri P. C. Borooah:

Shri Bhagwat Jha Azad:

Shri S. C, Samanta: *

Shri Subodh Hansda:

Shri M. L. Dwivedi:

Shri Kolla Venkaiah:

Shri Vasudevan Nair:

Shri Warior:

Shri Hem Barua:

Shri Harl Vishnu Kamath:

Shri Surendranath Dwivedy:

Shri Hukam Chand
Kachhavaiya:
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Shri Onkar Lal Berwa:

Shri Bade:

Shrimatj Tarkeshwari Sinha:
Dr. Ram Manohar Lohia:

Will the Minister of Home Affairs
be pleased to refer to the reply given
{o Starred Question No. 72 on the
27th July, 1966 and state:

(a) whether any final decision has
since been taken on the Pataskar
Commission Rcport on the Hill
Areas of Assam; and

(b) if so, the main features there-
of?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
No Sir, the matter is still under con-
sideration of the Government.
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Salary Scales of College Teachers jn
West Bengal

122. Shrimati Renu Chakravartty:
Will the Minister of Educatiou be
pleased to state:

(a) the position regarding the im-
plementation of the University Grants
Commission’s recommendations regar-
ding the new salary scales for College
teachers in Wes* Bengal; and

(b) the difficulties in its imple-
mentation if the Government of West
Bengal have agreed to abide by the
decision of the Central Government?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). The
Government of West Bengal submit-
ted proposals regarding the inecha-
nics of the application of the new
salary scales which were discussed
with the representatives of that Gov-
ernment and the University Grants
Commission in the last week of Sep-
tember, 1966. The proposals are now
being finalised.

Dutta Central Kajora Colliery

123. Shrimati Renu Chakravartty:
Will the Minister of Labour, Employ-
ment and Rehabilitation be pleased
to refer to the reply given to Unstar-
red Question No. 410 on the 27th
July, 1966 and state: '

(a) the legal action taken against
the management of the Dutta Central
Kajora Colliery; and

(b) if no action has been taken, the
reasons therefor?

The Deputy Minister in the Minis-
try of Labour, Employment and Re-
habilitation (Shri Shahnawaz Khan):
(a) Sanction has been accorded to
prosecute the employer under the
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Coal Mines Bonus Scheme, 1948, for
non-payment of bonus for the
quarters ending March. 1965 to Sep-
tember, 1965. Prosecution proposals
are also under consideration for non-
payment of bonus for the quarters
ending December, 1965 and March,
1966.

(b) Does not arise.
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Liquid Fuel

125. Shrimatl Savitri Nigam: Will
the Minister of Petroleum and Chemi-
cals be pleased to refer to the reply
given to Starred Question No, 754 on
the 31st August, 1966 and state:

(a) the action taken to supply liquid
fuel and gas from Cambay Oilfield and
from other Refineries in the country
to be used as domestic fuel;
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(b) whether any Municipal Board
or Corporation has demanded facilities
for distributing this gas; and

(c) if so, the action taken in the
matter?

The Minister of Petroleum and
Chemicals (Shri Al ): (a) No

liquid fue! suitable for domestic use
is made or proposed to be made at
the Cambay gas field. Gas from that
fleld is not planned to be supplied as
demestic fuel, since all of it is ear-
marked for the Dhuvaran Power
Station.

The refineries at Bombay, Visakha-
patnam and Barauni are producing
liquified petroleum gas (LPG) which
is supplied as domestic fuel and for
other purposes. It is planned to pro-
duce LPG at the Gauhati, Koyali and
Cochin refineries and in the refineries
now under construction/planning.

(b) The Municipality of Cambay
had desired a supply of Cambay gas
for distribution in the town.

(c¢) The Oil and Natural Gas Com-
‘mission offered to supply the gas at
well-head if the Municipality would
make arrangements for transporta-
tion and distribution. The matter
has not progressed thereafter.

Installation of Kerosene Oil

126. Shri D, C. Sharma:
Shri Vishwa Nath

Will the Minister of Petroleum
and Chemicals be pleased to state:

Pumps

Pandey:

(a) whether there is a proposal to
instal kerosene oil pumps in Madras,
Calcutta. Bembay and Delhi to be run
by the Indian Oil Corporation to faci-
litate supply of kerosene oil to the
pcople in the shortest possible time;

(b) if so, the details thereof; and

(¢) when it is likely to be imple-
mented?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) to
(c). 'The Indian Oil Corporation pro-
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poses to instal and departmentally
operate some pumps for the distri-
bution of Kerosene in a few cities as
an experimental measure. One each
of such pumps in Delhi and Calcutta
will be installed shortly. Attempts
are being made to locate and acquire
suitably sites for similar kerosene
pumps in other cities.

Employees’ Provident Fund
Contributions

127. Shri A, V, Raghavan:
Shri A. K. Gopalan:

Will the Minister of Labour, Em-
plovment and Rehabilitation be pleas-
ed to state:

(a) whether there is any proposal
to raise the present rates of Provident
Fung Contributions in respect of
Industries in which the lower rates
still prevail;

(b) if so, the names of such Indus-
tries; and

(c) whether there is also a Ppro-
posal to raise the rate beyvond eight
per cent?

The Deputy Minister in the Minis-
try of Labour, Employment and
Rehabilitation (Shri Shahnawaz
Khan): (a) Yes. The question of
enhancement of the rate of contribu-
tion in 33 more industries is at pre-
sent under consideration.

(b) Alist islaid on the Table of the
House. |Placed in Library. See No.
LT-7170/66].

(¢c) A proposal to permit the wor-

kers to contribute voluntarily beyond
8 per cent is also under consideration.

Handling charges of Crude il

128. Shri A. V. Raghavan:
shri A. K. Gopalan:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether under Clause 9 of the
Agrecment entered into between the
Oil and Natural Gas Commission and
the Buyers, handling ch@rges of crude
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oil are subject to adjustment with
yeference to the actual expenditure
incurred by the buyers on the termi-
nation of the Agreement;

(b) if so, whether any review of
the handling charges was made on the
expiry of the Agreement in  August,
1964; .

(c) whether the original Agreement
has since been extended for an in-
definite period; and

(d) if the answer to part (b) above
be ‘in the negative, the reasons for the
failure to make the adjustment as per
the Agreement?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) In
terms of Clause 9 of the Agrecment
with ESSO Standard Refining Co.
and Clause ‘T’ of the Agrcement with
BURMAH-SHELL Oil Storage & Dis-
tributing Company, handling charges
for crude oil supplied were deducted
from the monthly sales bills preferr-
ed by the Commission. These deduc-
tions were provisional and the net
surplus or deficit was to be settled
between the seller and the buyer on
the termination of the contract.

(b) and (c). In terms of Clauses 16
and ‘P’ of thc respective agreements,
both the agreements dated 15-6-1962,

* which came into force on the 5th

day of February, 1962, were to ini-
tially run for a firm period of 2-1|2
yvears from the date of commence-
ment, and unless then terminated by
any party giving to the other three
months’ notice prior to the expiry of
the same period, the agreements were
thereafter to continue to be in force
for an indefinite period. Termination
after such period would also be pos-
sible by three months’ prior notice
of either of the parties’ intention to
terminate it. As per Clause 9.D and
‘I.4’, the determination of the mnet
surplus or deficit was to be settled
only on the termination of the con-
tract. The agreements are still in
force. ’
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The review of the actual expendi-
ture incurred by ESSO and
BURMAH-SHELL Refineries has al-
ready been taken up and the provi-
sional refunds on the basis of the
figures furnished by these two Com-
panies have been claimed by Oil
and Natura! Gas Cemmission, most of
which have since been received. This
review is not restricted to the first
period of the contract i.e. up to 14th
August, 1964, but takes into consi-
deration the wupto-date facts and
amounts refundable to the Commis-
sion.

(d) Does not arise.

Shortage of staff in Colleges in Kerala

129. Shri AV  Raghavan:
Shri A, K. Gopalan:

Will the Minister of Education be
pleased to refer tp the reply given to
Unstarred Question No. 398 on the
27th July, 1966 and state:

(a) whether the ghortage of staff in
certain colleges has since been met;

to transfer
teachers to

(b) the steps taken
suitably qualified school
Government colleges; and

(c¢) the present position of staff in
Government Colleges with reference
to each College?

The Minister of Education (Shri
M. C. Chagla): (a) to (c). The infor-
mation is being collected and will be
laid on the Table of the Sabha in due
course,

Additional University in Kerala

130. Shri A. V. Raghavan:
Shri A. K. Gopalan:
Shri Vasudevan Nair:
Shri Warfor:

Will the Minister of Education be
pleased o refer to the reply given to
Unstarred Question No, 1128 on the
3rd August, 1966 ang state:

(a) whether the University Grants
- Commission has considered the re-
commendations of the Education
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Commission in the matter of convert-
ing one of the university centres in
Kerala into a university;
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(b) if so, the decision taken in the
matter; and

(c) when the additional University
is likely to come into being?

The Minister of Education (Shri
M. C. Chagla): (a) No, Sir. The Uni-
versity Grants Commission, in the
first instance, is setting up a group
of Vice-Chancellors and educationists
to go into the recommendations of
the Education Commission generally,
and would consider the matter fur-
ther on receipt of the views of the
group.

(b) and (c). Do not arise.

Nagas/Mizos crossing over to Burma

131. Shri R, S. Pandey:
Shri Firodia:
Shri N, R. Laskar:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that a large
number of Nagas and Mizos have
recently crossed over to Pakistan and
Burma across the borders;

(b) whether the Government of
Burma have returned a number of
Nagas and Mizos to India, who cros-
sed over to that country recently; and

(c) if so, whether Government have
taken steps to check their movements
across the borders?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Some
Nagas and Mizos went into East
Pakistan recently. Some Mizos have
also taken refuge in Burma after the
MNF uprising.

(b) The Government of Burma
have returned a number of Mizos,
who have crossed over to that
country.

(¢) Yes, Sir.
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Artificial Rain

134. Dr. M. M. Das:
Shri Bhagwat Jha Asad:
Shri M. L, Dwivedi:
Shri S, C. Samanta:
Shri Subodh Hansda:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that a team
of Indian Scientists are carrying on
systematic investigations in artificial
rain-making for the last ten years;

(b) when the Rain and Clouds
Physics Unit in the National Physical
Laboratory was set up; and

(c) the progress so far made in
these investigations by the Indian
scientists?

The Minister of Education (Shri
M. C. Chagla): (a) Systematic inves-
tigations have been conducted in
Cloud Physics and some investigations
have been made on rain inducement.’

(b) in January, 1955,

(¢) The limited number of trials
carried out at Delhi, Agra, Jaipur
and Munnar in Kerala have given
some encouraging results though by
no means conclusive.

Property of Nizam of Hyderabad

135. Shri Eswara Reddy: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Starred
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Question No.
1966 and state:

(a) whether Government have since
taken any decision regarding the
question of reimbursement of Rs. 42.78
lakhs to the Hyderabad Municipal
Corporation on account of the pro-
perty of the Nizam of Hyderabad; and

(b) if so, the nature of the decision
taken? .

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
The matter is still under considera-
tion of the Government of India.

74 on the 27th July,

Swimming of Dardanelles Straits by

Mihir Sen

Maurya:

Yashpal Singh:
Bagri:

Ram Sewak Yadav:
P. R, Chakraverti:
H €. Linga Reddy:
Bibhuti Mishra:

K, N. Tiwary:
Mohammad Elias:

136. Shri
Shri
Shri
Shri
Shrj
Shri
Shri
Shri
Shri

Will the Minister of Education be
pleased to state:

(a) whether Mr. Mihir Sen suc-
cessfully swam across the Dardanelles
Straits in September, 1966;

(b) whether Government propose to
reward him suitably in recognition of
his adventure; and

(¢) whether Government have san-
ctioned some cash reward on this
feat?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) Yes, Sir,

(b) The matter is under considera-
tion.

(c) Financial assistance given to
Shri Mihir Sen by this Ministry dur-
ing the current financial year is as
under:—

(i) For crossing Strai's of Gibraltar,
Dardanclics and Bosphorus—Rs. 10,000

(ii) For crossing Panama Canaj—Rs. 3,000
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In addition to the above amounts,
the Prime Minister has also given
him an amount of Rs. 5,000/- out of
her Discretionary Fund.

Reclamation of used Lubricating Oil

137. Shri Surendra Pal Singh:
Shri P. C. Borooah:
Shri Subodh Hansda:
Shri §. C. Samanta:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Aszad:
Shri B. K, Das:
Dr. M. M. Das:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
Indian Institute of Petroleum, Dehra-
dun, has developed a new process to
reclaim 80 p.c. of used lubricating oil;

(b) if so, whether Government pro-
pose to set up a special plant to ex-
ploit this process fully; and

(¢) how far the need for importing

lubricating oi! will be eliminated
thereby?

The Minister of Eduecation (Shri
M. C. Chagla): (a) Yes, Sir. The

Indian Institute of Petroleum, Dehra
Dun has worked out the know-how
for reclaiming used lubricating oils
with an average recovery of 80%.

(b) There is at present no specific
proposal for this purpose sponsored
by the Government. However, sume
private entrepreneurs have approach-
ed the Institute for exploitation of
the process.

(c) The import of oil can be reduc-
ed to some extent when large scale
production is established.

Scientific Brain Drain

138. Shri Surendra Pal Singh:
Shri P. R. Chakraverti:
Shri H, C. Linga Reddy:
Shri B. K. Das:

Dr. M. M. Das:
Shri Bhagwat Jha Aszad:
Shri M. L. Dwivedi:



361 Written Answers
Shri S. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that Mr.
Maurice  Goldsmith, Director of
Britain’s Scicnce Foundation, made a
statement during his recent sojourn in
India that he did not agree with the
Indian official thinking that scientific
brain drain could not be prevented in
a democracy;

(b) whether Mr. Goldsmith made
any positive suggestiong for the cure
of this malady in this country; and

(c) if so. whether those suggestions
are acceptable to, Government?

The Minister of Education - (Shri
M. C. Chagla): (a) It was reported in
the Press that Mr. Maurice Gold-
smith made such a statement,

(b)  Although Mr. Goldsmith’s
personal views and impressions are
contained in an article published in
his name in the Times of India of
16th September, 1966, he has not
submitted any report to the Govern-
ment for consideration.

(c) Does not arise.

Assam-Nagaland Boundary

139. Shri Surendra Pal Singh:

Shri Hukam Chand
Kachhavaiya:

Shri Onkar Lal Berwa:

Shri Bade:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that there
is a boundary dispute between Assam
and Nagaland and that several thou-
sand acres of Assamese land has been
forcibly occupied by Nagas;

(b) whether the concerned State
Governments have asked the Centre
to intervene in the matter; and

(¢) if so. Government's reaction
thereto?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Regarding
the boundary between Assam and
Nagaland, the position is the same as
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indicated in my reply to the unstar-
red question No. 2207 in the Lok
Sabha on 16th March, 1966. Govern-
ment have no information about the
forcible ogcupation of several thou-
sand acres of Assamese land by
Nagas. Enquiries are being made in
the matter.

(b) The Chief Minister, Nagaland,
has "written to the Prime Minister,
inviting attention to this matier and
suggesting the appointment of a
boundary commission.

(¢) The matter is under conside_ra-
tion.

Crossing over to Pakistan by Khasi

Youngmen
140. Shri B. K. Das;
Dr. M. M. Das:

Shrj Bhagwat Jha Azad:
Shri M. L. Dwivedi:

Shri S. C, Samanta:

Shri Subodh Hansda:

Shri Bishwanath Roy:

Shri Surendra Pal Singh:
Shri Hem Barua:

Shri Surendra Nath Dwivedy:
Shri Hari Vishnu Kamath:
Shrimati Savitri Nigam:
shri P. C. Boroogh:

Shrimati Renu Chakravartty:
Shri Shree Narayan Das.
Shri Utiya:

Shri Kishen Pattnayak:

Shri Madhu Limaye:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have re-
ceived any communication from the
Government of Assam about the alleg-
ed crossing over of the Indo-Pakistan
Boundary by large number of Khasi
youngmen for training in guerilla war-
fare under a Chinese Officer in Pak-
istan;

(b) whether a thorough enquiry has
been made into the matter;

(c) if so, the result thereof; and

(d) the steps taken by Government
in this regard?
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The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes, Sir.
According to the information receiv-
ed from the Assam Government they
have unconfirmed reports that a
good number of Khasi young men
have crossed over the Indo-Pakistan
Border for being trained in guerilla
warfare under a chinese officer in
Pakistan.

(b) Inquiries are being made to
verify the facts, but they have not
been finalised.

(c) Does not arise.

(d) Measures to strengthen border
security have been intensified, Action
under Defence of India Rules has
also been taken to check the migra-
tion of Khasi youngmen to Pakistan
and the activities of those suspected
to be returning from Pakistan after
-andergoing guerilla training.

Microwave Equipment Manufactu-ed
by the Indian Telephone Industries

141. Shri Basappa: Will the Minister
of Communications be pleased to state:

(a) whether LT.I's New Venture to
release first set of 7 KMC Microwave
equipment to Posts and Telegraphs
Department has been successful; and

(b) if so, the advantage ‘of this
equipment?

The Minister of State in the Depart.
ments of Parliamentary Affairs and
Communications (Shri Jaganatha
Rao): (a) Yes.

(b) The equipment produced by
ITI is comparable in performance
and price to the imported equipment.
The main advantage of producing the
equipment in ITI is the considerable
saving in  the foreign exchange.
Thereby expansion schemes hased on
the use of this equipment can be
accommodated within the foreign cx-
change, ceilings in the plan.
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Linguistic Minorities in Maharashtra
142, Shri Basappa: Will the Minister
of Home Affairs be pleased to state the
steps taken to improve the condi-
tions of the Linguistic Minorities in
Maharashtra State, particularly on
Mysore-Maharashtra Border?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): A number of comp-
laints received from the Linguistic
Minorities in Maharashtra have been
referred to the State Government
for comments. The Deputy Commis-
sioner for Linguistic Minorities per-
sonally visited Sholapur in Septem-
ber 1965 and Sangli and Kohlapur
during this year. Their tour notes
were sent to the State Government
for necessary action.

Central School in every District

143. Dr. L. M. Singhvi: Will the
Minister of Education be pleased to
state:

(a) whether Government have any
proposal under consideration to esta-
blish a central school in every district
of the country; and .

(b) if so, by what time?
Education (Shri

and (b). These
following

The Minister of
M. C. Chagla): (a)
schemes fall under the
three categories:—

(1) “Kendriya Vidyalayas (Cen-
tral Schools)” for providing
educational  facilities of a
uniform pattern and leading
up to the All India Higher
Secondary Examination of the
Central Board of Secondary
Education. It ig proposed to
establish about 124 schoois
under this scheme. This tar-
get is expected to be reachen
during 1967-68. At present
the number of schools estab-
lished is 104.

(2) Provision of liberal assistance
to schools run by private
managements or State Gov-
ernments, which conform to
the pattern of Central Schools
referred to in (1) above.
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The details of this Scheme
are under formulation.

(3) Provision of better educa-
tional facilities to the talent-
ed children in good schools
to be developed further with
Central assistance. It s
intended to have one such
school in every district in
the country, subject to neces-
sary funds being available.
The details of the Scheme
are under formulation,

UNESCO Symposium on Jawaharlal
Nehru

144. Dr. L. M. Singhvi:
Shri Bibhuti Mishra:
Shri K, N. Tiwary:
Shri Hem Barua:
Shri Harl Vishnu Kamath:
Shri Surendranath Dwivedy:
Shri Basappa:
Shri Utiya:
Shri Madhu Limaye:
Shri D. D. Purl:
Shri Nath Pai:
Shrimati Maimoona Sultan:

Wil' the Minister of Education be
pleased to state:

(a) whether an international sym-
posium was held in India under the
joint auspic's of UNESCO and the
Governmi: nt of India on Jawaharlal
Nehru's role in the modern world.

(b) who selected the Indian parti-
cipants to the symposium and on what
criteria; and

(c) whether it is proposed to hold
more of such symposia and to publish
their procecdings?

The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir. An
International Round Table on
Jawaharlal Nehru's role in the

modern world was held by UNESCO
in New Delhi from the 26th to the
29th September, 1968 in co-operation
with the Government of India.

(b) The Indian participants were
selected jointly by UNESCO and the
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Government of India. They were
selected on the basis of their general
competence to participate in the dis-
cussion on the subject.

(c) The matter is under the consi-
deration of UNESCO.

Home Guards

145. Dr. L. M. Singhvi:
Shrimati Savitri Nigam:

Will the Minister of Home Affairs
be pleased to state:

(a) whether any specific steps have
been taken to improve the organiza-
tion and the morale of Home Guards
organized in different border States

particularly in the State of Rajasthan;
and

(b) whether any steps have been
taken to ensure that arms and uni-
forms are made available to all the
Home Guards and that arrears of

payment are not allowed to accump-
late?

The Deputy Minister in the Minis-
try of Home Affairs (Shri P. S.
Naskar): (a) A proposal to set up in
the border States a special wing of
the Home Guards, who will be more
intensive'y trained and fully equip-
ped, is under consideration.

(b) Arms and uniforms are made
available to Home Guards when cal-
led up for training and duty. No case
of accumulation of arrears of pay-
ment to Hom~ Guards has come to
the notice of the Government of India.
The attention of the State Govern-
ments, who make the payment, is
however being drawn to this matter,

Post of Chief Welfare Officer

146. Shri J, B. S. Bist: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government have
drawn up a panel of seven Central
Secretariat Service Officers for selec-
tion to the post of Chief Welfare
Officer;
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(b) -~vhether in drawing up this
panel, possession of any special wel-
fare qualifications were taken into
account or Officers were selected
merely on the basis of seniority in
their service; and

(¢) the qualifications, :f any, pres-
cribed for the post of the Chiel Wel-
fare Officer?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) No.

(b) Does not arise.

(c) It is a post covered by the
Scheme for Staffing Senior Adminis-
trative Posts of and above the rank
of Deputy Secretary under the Gov-
ernment of 'India.  No qualifications
have, thercfore, been prescribed, but
suitability is always kept in view.

Production of Naphtha

147. Shri Maheswar Naik:

Shri Yashpal Singh:
Shrimati Tarkeshwari Sinha:
Shri Bibhuti Mishra:

Shri K. N. Tiwary:

Shri Vishwa Nath Pandey:
Shri H. C. Linga Reddy:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether the Chairman of the
Indian Oil Corporation has announced
that with proper planning and co-
ordination, the Indian Oil Refineries
will be able not only to meet the
entire naphtha needs of the fertilizer
industry in the country, but also to
export;

(b) the current production of this
<commodity; and

(¢) the expected production, when
the refineries work into capacity and
whether there is any export possi-
bility?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a). The
Chairman, Indian Oi! Corporation had
said in reply to a question at a Press
gathering that, with proper planning
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and coordination, the naphtha needs
of the fertiliser industry in the coun-
try can be mect. At present, naphtha
is surplus and is buin: c¢xported,

(b) The current produ.tivn of
Naphtha depends on the export possi-
bilities for motor spirit. During the
current year, the surplus oi motor
spirit/Naphtha in India ig estimated
at about 7,60,000 tonnes.

(¢) The production of motor spirit/
Naphtha will depend on the crud:
throughputs of the refineries. Motor
spirit/Naphtha will continue to be
exported till at least 1968 and possibly
cven later depending upon ti¢ build
up of demand in fertilizer plants/
petro-chemical units.

Empty Kerosene Oil Tins

148. Shri Maheswar Naik:
Shri Yashpal Singh:
Dr. Ranen Sen:
Shri Mohan Swarup:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that an
empty kerosene oil tin which pre-
viously used to cost Re. 1 is now sel-
ling at Rs. 3 to Rs. 4 and the ration
shop dealers particularly in Delhi
insist on paying the enhanced price;
and -

(b) if so, the steps taken by Gov-
ernment in the matter?

The Minister of Petroleum and
Chemicals (Shri Al ): (a) A
dealer while selling kerosene oil re-
ceived from the oil companies packed
in 18.5 litre tin is entitled to charge
the authorised present differential
over and above the bulk price of
Rs. 2.56 towards the cost of 18.5 litre
tin, and Government has not received
any complaint regarding overcharging
on such packed supp'ies as originally
received by dealers.

However, an empty tin of similar
shape and size can also be used as a
container for commodities other than
kerosene and there is no centrol on
the price of empty tins as such.

(b) Does not arise.
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Fertllizers accumulated at Trombay
Plant

150. Shri Yashpal Singh:
Shri P. C. Borooah:
Shri Bhagwat Jha Azad:
Shri S. C. Samanta:
Shri Subodh Hansda:
Shri M. L. Dwivedi:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that a two
month supply of urea (fertilizer) has
accumulated at Fertilizer Plant, Trom-
bay; and

(b) if so, the reasons therefor?

The Minister of
Chemicals (Shri Al

Petroleum and
): (a) No.

(b) Does not arise.
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Obscene Cinema Posters
151. Shri Subodh Hansda:
Shri S. C. Samanta:

Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri P. C. Borooah:

Dr. M. M. Das:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have re-
ceived complaints about the display
of obscene cinema posters in Calcutta
and other big cities; and

(b) if so, the action being taken in
the matter?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) and (b). Infor-
mation is being collected and will pe
laid on the table of the House in due
course.

Fertilizer Factory, Kanpur

152. Shri S. M. Banerjee: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) the progress made so far to set
up a fertilizer factory in Kanpur;
and

(b) the reasons for delay in the
execution of the project?

The Minister of Petrolcum and
Chemicals (Shri Alagesan): (a) An
Industrial Licence under the Indus-
tries (Dcvelopment & Regulation)
Act, 1951 has been issued to Messrs.
Indian Explosives Ltd., Calcutta for
the establishment of a fertiiizer fac-
tory at Kanpur. An Import licence
has also been issued to the Company
for the import of plant and machi-
nery.

(b) The party is having necgotiations
with the International Finance Cor-
poration on the arrangements to be
made for the latter’s share of the
equity capita! and foreign currency
loan.
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Rebate on Telephone Bills

153. Shri Daji:
Shri S. M. Banerjee:

Will the Minister of Communica-
tions be pleased to state:

(d) whether a scheme to give re-
bate to those tclephone subscribers
who pay their bills in time has been
introduced;

(b) if so, the main features thereof;
and

(c) the date of its implementation?

The Minister of State in the Depart-
ment of Parliamentary Affairs and
Communications  (Shri Jaganatha
Rao): (a) No.

(b) and (c). Do not arise.

Repatriation of Indian Engineers,
Scientists and Doctors from Abroad

154. Shri S. M. Banerjee: Wil] the
Minister of Education be pleased to
state:

(a) whether it is a fact that highly
trained Engineers, Scientists and
Doctors are staying abroad for want
of jobs in Tndia;

(b) if so, whether any census has
heen taken of those who are abroad
and are willing to come back to India;
and

(c) the steps taken by Government
to ask these persons to come to India
and work for the country?

The Minister of Education (Shri
M. C. Chagla): (a) It is true that
some qualified Engineers, Scientists
and Doctorg are staying abroad for
want of offers of appointments satis-
fying their expectations.

(L) No, Sir. However. the Council
of Scientific and Industrial Research
maintains a National Register in
which about 13,000 Scientists Tech-
nologists, Medical Personnel etc. have
registered themselves voluntarily and
have expressed their willingness to
return to India in course of time,
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(¢) The steps taken to assist Indian
scientists. technologists etc. abroad to
find employment in India are as
follows:

1. Classified lists of Indian Scien-
tists and technologists, Engi-
neers, Medical Personnel and

Business Management  Per-
sonnel who are receiving
training or are working

abroad, are compileq in the .
Council of Scientific and
Industrial Research and cir-
culated to over 1000 employ-
ing agencies in both public
and private sectors.

2. The Council of Scientific and
Industria] Research publishes
in its monthly “TECHNICAL
MANPOWER BULLETIN”
particulars of persons who
return and are available for
employment. About 3,000
copies of the bulletin are dis~
tributed free to  interested
organisations to facilitate
utilisation of such persons.

3. The Council of Scientific and
Tndustrial Research  recom-
mends suitable names in res-
ponse to requirements noti-

fied to it by employers and
recruiting bodies.
4. The C.SILR: also scrutinises

advertisements appearing in
important newspapers and
makes recommendations of
registrants with appropriate
qualifications for considera-
tion against these advertise~
ments. The Council of Scien-
tific and Industrial Research,
the Union - Public  Service
Commission and the Publio
Service Commissions of the
States of Andhra  Pradesh,
Madras, Mysore, Orissa and
West Bengal have agreed
to consider the persons re-
commended by the National
Register as ‘personal contract’
candidates. Public  Sector
Undertakings such as the Fer-
tilizer Corporation of India,
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Oil and Natural Gas Commis-
sion, Hindustan Steel Ltd.,
Heavy Electricals, Bhopal,
Hindustan  Aircrafts  Ltd,,
Bangalore, Indian Refineries
Ltd., etc. have also agreed to
consider candidates suggested
from the National Register
agaipst posts available with
them.

5. A Pool of scientists and techno-

logists was created under the
Council of  Scientific and In-
dustria] Research in 1958 for
temporary placement of well
qualified Indian scientiststs,
technologists, medical person-
nel and social scientists retur-
ning from abroad as also per-

sons with outstanding aca-
demic  qualifications from
India.

6. With a view to ensure quick

absorption of Indian Scientists
returning from  abroad the
Government of India decided
in August 1963 that “all ap-
proved scientific  institutions
should be authorised to create
a certain number of supernu-
merary posis to which tempo-
rary appointments could be
made quickly from among
scientists working and study-
ing abroad.”  Besides the
scientific institutions, public
undertakings may also have
supernumerary posts, special-
ly in research units which
should, if necessary, be esta-
blished in such undertakings
to utilise the scientists’ skill.
Persons studying or working
abroad and persons who have
recently returned irrespective
of whether they have joined
the Pool or not, are covered
by this decision,

7. A travel grant, limited to eco-

nomy class air-fare, is given to
the Scientists and their famili-
es from the country they are
working to India provided
they undertake to serve the
institution in the country for
a period of three years.

NOVEMBER 2, 1966

Written Answers 374

Pay Scales of College and University
Teachers

155. Shri Daji:
Shri S. M. Banerjee:
Shrimati Ramdulari Sinha:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
recommendations of the University
Grants Commission regarding the pay
scales of College and University
teachers have not yet been accepted
by all the State Governments: and

(b) if so, the reasons therefor and
the steps taken by the Government
to get it implemented?

The Minister of Education (Shri M.
C. Chagla): (a) and (b). Yes. Sir.
Only the Government of West Bengal
has so far communicated its acceptance
of the scheme of revised gcales of pay
without any reservations. The adop-
tion of the sheme by other State Gov-
ernments is at various stages of consi-
deration. Some of them have accept-
ed the scheme in principle. but have
not formulated any concrete proposals
for the mechanics of application. The
State Governments have been urged
to take an carly decision in the
the matter.

Administrative Reforms Commission

156. Shri S. M. Banerjee:
Shri J. B. S. Bist:
Shri D. C. Sharma:
Shri R. Barua:
Shri Vishwa Nath Pandey:
Shri H, C. Linga Reddy:
Shri Yashpal Singh:
Shri R. 8. Pandey:
shri P. C. Borooah:
Shrimati Ramdulari Sinha:
Shri Lakhan Das:
Shrimati Jyotsna Chanda:
Dr. Mahadeva Prasad:
Shri Ram Harkh Yadav:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Administrative
Reforms Commission has submitted
its interim report; and



375 Written Answers KARTIKA 11, 1888 (SAKA)

(b) if so, its salient features and
whether a copy of the report will be
laid on the Table?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes, Sir.

(b) Copies of the report have been
placed on the tables of both Houses of
Parliament.

Consideration of Special Audit Report
by Orissa P.A.C,

157. Shri Harl Vishnu Kamath:
Shri Surendranath Dwivedy:
Shri Hem Barua:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No, 1839 on the
10th August, 1966 and state:

(a) whether the Public Accounts
Committee of Orissa State has since
considered the Specia] Audit Report;
has

(b) whether that Committee

presented its Repért;

(¢) if that Committee has not yet
presented its report when it is likely
to do so;

(d) the action initiated in the
matter in the wake of the Report of
the Public Accounts Committee.
Orissa; and

(e) if no action is being taken, the
reasons therefor?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
The State Government have intimated
that the Special Audit Report is still
under the consideration of the Public
Accounts Committee, Orissa.

(c) The State Government has not
given any indication.

(d) and (e). Do not arise.
1821 (Al) LSD—4.
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Attack on Ukhrul Check-posts

158. Shri Bagri:
Shri Yashpal Singh:
Shrl Ram Sewak Yadav:
Shri Hukam Cband
Kachhavalya:
Shri Bade:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No, 1118 on the
3rd August, 1966 and state:

(a) whether the investigations re-
garding the attacks made on the
check-posts of Ukhrul sub-division ot
Manipur have since been completed;

(b) if so, the details thereof;

(c) whether any decision ' regarding
the assistance to be given to the next
of the kins of those who were wound-
ed or killed has since been taken; and

(d) if so, the detaila“thereof?

The Minister of State in the Ministry
of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes, Sir.

(b) All the culprits are Naga hostil-
es and information about them is not
available as they are taking shelter in
their hide-outs. Cases have been re-
turned undetected in final form and
will be reopened on the availability of
the information about the identity of
the accused when they are arrested.

(c) No financial assistance is given
to the next of kin of the injured
personnel.

As already stated in reply to Un-
starred Question No. 1118 dated 3rd
August, 1966 3 sum of Rs, 2,000 was
given to the family of a deceased cons-
table from the Home Minister's Dis-
cretionary Grant.

(d) Does not arise.

Obscene Poster
159. 8hri Shree Narayam Das:

Shrimat] Savitri Nigam:

Shri H. C. Linga Reddy:

Shri Tridib Kumar Chaudhuri:
Shri Indrajit Gupta:

Shri Umanath:
" Shri Dinen Bhattacharya:
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Shri D. C. Sharma:
Shri Yashpal Singh:
shrl Bibhuti Mishra:
Shri K. N. Tiwary:

Dr. P. Srinivasan:

Shri Onkar Lal Berwa:
Shri M. L. Dwivedi:

Shri P. C. Borooah:
Shri Subodh Hansda:
Shri Bhagwat Jha Aszad:
Shri S. C. Samanta:

Dr. M. M. Das: '
Shri Maniyangadan:

Will the Minister of Home Affairs
be pleased to state:

(a) whether any clue as to the
source of obscene poster casting
aspersions on the Prime Minister has
been traced by the police;

(b) if so, the result of investiga-
tions carried on by the police; and

“(c) whether any person has been
arrested in this connection?

The Deputy Minister in the Ministry
of Home Affairs (Shri Vidya Charan
Shukla): (a) Yes, Sir.

(b) The case is still under investi-
gation,

(¢) So far two arrests have been
made and another accused for whose
arrest a warant had been issued sur-
rendered himself to the court,

Patna High Court, Ranchi

160, Shri Shree Narayan Das: Will
the Minister of Home Affairs be
pleased to state:

(a) whether there is any proposal
to hold a permanent bench of the
Patna High Court at Ranchi;

(b) if so, at what stage the proposal
stands; and

(¢) whether the Government of
Bihar have made a suggestion in this
regard?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) No, Sir.
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(b) Does not arise.
(c) No, Sir.

Fossil Remains around Susunia Hills,
Bankura

161. Shri Shree Narayan Das:
Shri Bibhuti Mishra:
Shri K. N. Tiwary:
8hri P. G. Sen:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that a
large number of fossil remains of
animals has been found in the course
of recent archaeological explorations
conducted around Susunia Hills and

‘the valley of Gandheswari river in

Bankura District (West Bengal);

(b) if so, the precise
these finds; and

(c) whether it is a fact that these
fossil specimen will throw a new
light on the conditions of the region
thousands of years ago in the Pleisto-
cene System?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Darshan)
(a) Yes, Sir,

nature of

(b) The collection contains a good
number of fragmentary bones and
teeth of mammals, the animals identi-
fled being, Buhalas palaeindicus, Bos
namadicus, Bos sp. Palaeoloxoden,
namadicus and Equus of namadicus.

(c) The matter is under examina-
tion.

Non-Players with Sports Teams
going Abroad

162. Shri Shree Narayan Das: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that the
number of officials who accompany
sports teams going abroad as Mana-
gers, non-playing captaing or trainees
is comparatively large and sometimes
a8 many as the number of players;

(b) it so, the reasons therefor; and
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(¢) whether in view of the short-
age of foreign exchange, the All-
India Council of Sports has been
asked to undertake closer scrutiny in
this respect?

The Deputy Minister in the Ministry
of Education (Shri Bhakt Darshan):
(a) No, Sir.

(b) and (¢). Do not arise,

Repatriates from Ceylon

163. Shri A. K. Gopalan:
Shri Umanath:
Shri Nambiar:
Dr. Saradish Roy:
Shri D. C. Sharma:

Will the Minister of Labour, Em-
ployment and Rehapilitation be
pleased to refer to the reply given to
Unstarred Question No. 1184 on the
8rd August, 1966 and state:

(a) whether the repatriation of
Indians under the Indo-Ceylon Agree-
ment 1964 has commenced;

(b) it so, since when;

(c¢) if not, when it is likely to

begin;

(d) whether Government have
finalised the schemes for their relief
and rehabilitation on arrival in India;

(e) it so, the details thereof; and

(f) it not, when they are likely to
be finalised?

The Deputy Minister in the Ministry
of Labour, Employment and Rehabili-
tation (Shri D, R. Chavan): (a) to (c).
Repatriation of Indians from Ceylon
under the Indo-Ceylpn Agreement of
1964, has not yet commenced. Appli-
cations will be invited as soon as the
necessary legislation for implementa-
tion of the agreement is passed by
the Government of Ceylon.

(d) to (f). The required information
is given in the statement below:

1. Priority has been accorded to re-
patriates from Ceylon for appointment
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under the Central Government through
the employment exchange.

2. Age limit has been relaxed to 45
years (50 years for Scheduled Castes
and Scheduled Tribes) for appoint-
ment through the employment ex-
change,

3. Age and fee concessions have also
been granted in respect of appoint-
ments made through the Union Public
Service Commission.

4. Public Sector Undertakings have
been requested to reserve a certain
percentage of vacancies for repatriates
from Ceylon,

5. Special Employment Liaison Offi-
cers have been appointed at Vishakha-
patnam and Madras to render em-
ployment dssistance to the repatriates.

6. Arrangements for absorption of
plantation workers in the existing
plantations to the extent possible, are
being made through the Tea Board of
India in consultation with the United
Planters Association of South India.

7. Proposals for setting up new
plantations in Andaman and Nicobar
Islands, Madras and Mysore States are
being examined.

8. It is proposed to extend to repa-
triates from Ceylon-the schemes, al-
ready sanctioned for Burma repatriat-
es, for grant of loans for carrying on
trade or business or profession and for
construction of houses and business
premises to repatriates from Ceylon.

Indo-U.S. Foundation

164. Dr. Ranen Sea:
Shri Firodia:
Shri P. R. Chakravertl:
Shri H. C. Linga Reddy:
Shri Surendra Pal Singh:
Shri Bibhuti Mishra:
Shri K. N. Tiwary:
Dr. L. M. Singhvi:
Shri Yashpal Singh:
Shri R. 8. Pandey:
8Shri Kolla Venkaish:
Shri 8. M. Banerjee:
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8Shri Vasudevan Nair:
Shri Warior: .
Shri Vishwa Nath Pandey:

Will the Minister of Educatien be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to a news
item published in the ‘Patriot’ dated
the 22nd September, 1866 to the effect
that the well known ‘Christian
Science ‘Monitor’ hag published a
news that the latter is officially in-
formed that the Indo-U.S. foundation
will be established after the General
Election in India in 1967; and

(b) if so, the authenticity of the
report and the actual state of affairs
in regard to the foundation?

The Minister of Education (Shri M.
C, Chagla): (a) and (b). There has
been no discussion or correspondence
between the Government of India and
the Government of the United States
on the subject of the proposed Indo-
U.S. Foundation since the last session
of Parliament and the report in ques-
tion is without any foundation in fact.

Job Security in Oil Companies

165. Dr. Ranen Sen:

Shri S. M. Banerjee:
Shri P. C. Borooah:

Shrl Bhagwat Jha Azad:
Shri S. C. Samanta:
Shrli Subodh Hansda:
Shri M. L. Dwivedi:

Shri Yashpal Singh:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to state:

(a) whether it is a fact that despite
the recommendations of the Commit-
tee on Job Security in Foreign Oil
Companies and Government’s deci-
sion thereon, the foreign oil compan-
ies are still persisting in implement-
ing their so-called voluntary retire-
ment schemes; and

(b) if so, the additional steps Gov-
ernment propose to take to ensure job
security for the employees of the
private Oil Companies in India?
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The Deputy Minister in the Ministry
of Labour, Employment and Rehabili-
tation (Shri Shahmawaz Khan): (a)
and (b). The Committee had no ob-
jection 1o the continuance of the 2arly
voluntary retirement schemes provid-
ed the employees’ representatives were
associated with the operation of the
Schemes, At a meeting which the
Labour Secretary had on October 27,
1966, with the representatives of the
0il Companies, the Companies claim-
ed that the procedure now adopted by
them substantially meets the Com-
‘mittees recommendations. The matter
is under further examination.

Shortage of Kerosene Ofl

166. Shri Madhu Limaye:
Shri Basappa:
Shri S. M. Banerjee:
Shri Daji:
Shri H. C. Linga Reddy:
Shri P. R, Chakraverti:
Shri Vishwa Nath Pandey:
Shri Yashpal Singh:
Shri Maheswar Naik:
Shri D. C. Sharma:
Dr. Ram Manohar Lohia:
Shri Bagri:
Shri Ram Sewak Yadav:

- Shrimati Savitri Nigam:

Shri Basumatari:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether Government have re-
ceived reports about the shortage of
kerosene oil that is being experienc-
ed by the different States and Union
Territories;

(b) if so, the steps taken to over-
come this shortage;

(¢) whether Governnrent would
lay on the Table a statement show-
ing the monthly production of kero-
sene, petrol and high speed diesel in
the various Refineries in the public
and private sectors during the last
21 months from January, 1966 on-
wards uptodate; '

(d) whether Government have de-
cided to increase kerosene allocation
for the next few months; and
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(e) if so, by how much and the
quantity of kerosene oil issued to the
various States during 1065-66 (upto
July, 1966)?

The Minister of Petroleum and Che-
micalg (Shri Alagesan): (a) Except
for some difficulties in maintaining
supplies of kerosene to Tripura due to
breachzs, there have been no com-
plaints of kerosene shortage in the
country during the last 3 months.

(b) Does riot arise.

(¢) The monthly production of
kerosense, Motor Spirit and Iligh
Speed Diasel Oil in refineries in India
from January, 1965 is shown in the
Statement laid on the Table of the

House. ([Placed in Library. See No.
LT-7172/66.]
(d) and (e). Yes. The monthly

karosene allocation of various States|
Territories has been increased by 20
thousand tonnes from 1st October,
1966. The sales of kerosene, in India
during the years 1865 and 1066 (upto
July, 1966) have becn as under:

Year. Kerosene
(Figures in tonnes)

1965 25,64,600

1966 (upto July) 13,72,277

Selection Grade for Assistants

167.Shrl P. C. Borooah:
Shri Bhagwat Jha Aszad:
Shri S. C. Samanta:
Shri Subodh Hansda:
Shri M. L. Dwivedi:
Shri Bagri:
Shri Yashpal Singh:
Shri Ram Sewak Yadav:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No, 4281 on the
Tth September, 1966 and state:

(a) whether the Committee of
Joint Secretaries appointed to ex-
amine the question of promotion
prospects of Assistants has submitted
fts recommendations;

Written Answers 384

(b) if so, the details of the recom-
mendations; and

(¢) Government’s decision thereon?

The Deputy Minister in the Ministry
of Home Affairs (Shri Vidya Charan
Shukla): (a) to (c), The Committee
has not yet subtmitted its recommen-
dations. It hopes to do so soon.

Pak. Infiltration in Assam

168. Shri P. C. Borooah:
Shri Snrepdra Pal Singh:
8hri Liladhar Kotoki:
Shri N. R. Laskar:
Shri Firodia:
Shri R. S. Pandey:
Shri Onkar Lal Berwa
Shri Vishwa Nath Pandey:
Shri Dighe:
Shri Hari Vishnu Kamath:
Shri Nath Pai:
Shri Surendranatp Dwivedy:
Shri Hem Barua:
Shri D. C. Sharma:

Will the Minister of Home Affairs
be pleased to state:

(a) the latest position about the
Pakistani infiltrators in Assam and
how many have been deported so far
since the deportation process started;
and

(b) the steps taken in view of the
Assam Chief Minister's statement in
Assam Assembly in September, 1966
to free the -State from the activities
of saboteurs and agents-provocateur?

The Minister of State in the Ministry
of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Out of the
estimated 2,50,000 Pakistani infiltrators
in Assa.n, 1,68,869 have been deported
upto the end of August 1966.

(b) Both the State Government and
Government of India are fully selzed
of the matter and are taking all ne-
cessary and possible steps to meet the
situation.
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Kidnapping by Mixo National Front
Rebels

169. Shri Bhagwat Jha Asxad:
Shri P. C. Borooah:
Shri 8. C. Samanta:
Shri Subodh Hansda:
Shri M. L. Dwivedi:
Shri Onkar Lal Berwa:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it js a fact that some
of the Government servants kidnap-
ped by the Mizo National Fron$
rebels during the recent uprisings in
Mizo land have not so far been re-
leased by them;

(b) if so, the number of Govern-
ment servants so kidnapped;

(¢) how many of them are still un-
der detention by the Mizo National
Front rebels; and

(d) whether some of them are mis-
sing, if so, the number thereof?

The Minister of State in the Mini-
stry of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes Sir.

(b) to (d). Of the total 89 Govern-
ment officldls reportedly kidnapped so
far by Mizo hostiles, 33 are still miss-
ing. The present whereabouts of
these persons are not known.

Fertiliser Factory, Haldla

170. Shrd ®, L. Dwivedi:
Shri P. C. Borooah:
Shri S. C. Samanta:
Shri Subodh Hansda:
Shri Bhagwat Jha Aszad:
Shrimati Tarkeshwari Sinha:
Dr. M. M. Das:
Shri Suremdra Pal Singh:
Dr. Ranen Sen:
Shri Vishram Prasad:
Skei Yashpal Singh: .
Shré Bagri:
Shri Ram Sewak Yadav:
Shri Vishwa Nath Pandey:

Will the Minister of Petroleum and
Chemicals be pleased to refer to the

NOVEMBER 2, 1966

Written Answers 386
reply given to Starred ‘Question No.
842 on the 7th September, 1866 and
state:

(a) whether the Phillips Petroleum
Company hag since submitted the re-
vised estimates for Haldia Fertilizer .
Project;

(b) if so, the broad features there-
of, and

(e) Government's reaction thereon?

The Minister of Petroleum and Che-
micals (Shri Alagesan): (a) to (c). A
revised proposal in respect of the
Fertilizer Project at Haldia has just
been received from Mi|s Phillips
Petroleum Company. Thig has to be
examined before Government’s reac:
tion can be indicated,

Namrup Fertilizer Project

171. Shri P. C. Borooah:
{74y Shri Bhagwat Jha Azad:
Shri 8, C. Samanta:
Shri Subodh Hansda:
Shri M. L. Dwivedi:

Will the Minister of Petroleum and
Chemicals be pleased to state the
progress made so far in the Namrup
Fertiliser Project?

The Minister of Petroleum And
Chemicals (Shri Alagesan): The pro-
gress in respect of the various items
is as follows:—

1 Civil Designs Comple-
ted.
2 Pactory Civil Construction
. Sulphur Storage Yard 100.%
Sulphuric Acid Plant 95-%
Miscellaneous structures like 95.%
work-shops , works
Drawing Office, tubular
sheds etc,
Bagging plant . 85.%
Shulphate Plant; 75%
Urea Plant 53%
Ammonia Plant 50.-%
Urea Prilling Tower . 54
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erection (Depar )

3 Bquip
Ammonia Plant 33%
39%
66%
15%
Completed.
Sulphur
ﬁ'd loop
as been

commis-
sioned.

UreaPlant . .
Sulphuric Acid Plant
Sulphate Plant .

4 River protection work

5 Railway siding .

. Out of 802
quarters
782 have

been
Completed.

96% of
the equip-
ment have
been  re-
ceived  at
site.

(i) Raw
Water
Pump
House
90%

(ii) Treat-
ment

Plant—
15% ¢

. Procure-
ment and
fabricatiion
of ma-
chinery
are in
progress.

Gauhatl Refinery

6 Township .

7 Plant ind Machinery;

8 Water Treatmen: Flant

9 Steam ' 3aneration Plant

172. Shi1 P. C. Borooah:
Shii Bhagwat Jha Azad:
Shri 8. C. Samanta:
Shri Subodh Hansda:
Shri M. L. Dwivedi:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether the scheme for the
expansion of the capacity of the
Gauhati Refinery has been finalised;

(b) if so, the cost thereof and the
foreign wchange contents involved;
and
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(c¢) the extent of expansion envis-
aged in its refining capacity and whe-
ther the increased crude oil resources
in Assam have been taken into con-
sideration while determining the ex-
pansion?

The Minister of Petroleum and Che-
micals (Shri Alagesan): (a) to (c).
The question of expanding the Gauhati
refinery and the financial draw-backs
inherent in such a proposal like
under-recoveries of freight, incidence
of sales tax etc. were referred to
Assam Govenment for review in order
to reduce the financial burden on the
refinery. The reply of the State Gov-
ernment is awaited.

Strike in Pusa Polytechmle, Delhi

178. Shri Ram Sewak Yadav:
Shri Yashpal Singh:
Shri Bagri:

Will the Minister of Edusation be
pleased to state:

(a) whether it is a fact that about
900 students went on a strike in Pusa
Polytechnic, Delhi from the 16th
September, 1866;

(b) if so, the demands of the stu-
dents; and

(c) the action taken by the autho-
rities concerned to meet their de-
mands?

The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir,

(b) The demands of the
pertained to:

students

(i) drawing up of standard rules for
the conduct of examinations both
regular and Supplementary and the
holding of a second Supplementary
examination this year so that those
who have failed may have the same
begefits as were extended to some
students in the first Supplementary
examination.

(i) proper arrangements for library,
common room, canteen, medical faci-
lities and drinking water,
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(iii) provision of hostel accommo-

dation and permission for student
union.
(c) The request to hold a second

Supplémentary examination which was
the main demand of the students was

agreed to, The other demands are
under consideration of the Delhi
Administration.

Government College, Kirtinagar,
Delhi

17¢. Suri Ram Sewak Yadav:
Shri Yashpal Singh:
Shri Bagri:

Will the Minister of Educatiom be
pleased t> refer to the reply given to
Unstarred Question No. 1067 on the
3rd August, 1966 and state:

(a) whether any decision in the
matter of construction of a building
for the Government College, Kirti-
nagar, Delhi has since been taken;
and

(b) if so, the details thereof?

The Minister of Education  (Shri
M. C. Chagla): (a) The Govern-
ment College, Kirtinagar is now un-
der the management of a Governing
Body, and ig known ‘ag Rajdhani
College, Kirtinagar. The Governing
Body has decided to construet a
building for the college and intends
approaching the Delhi Administra-
tion/University Grants Commission
for assistance.

(b) No details of the proposed
construction have yet beea received.

Conferenice of Education Ministers

175. Shrl Firodia:
Shri R. 8. Pandey:

Will tte Minister of Education .be
pleased t» state:

(a) whether Government have
considere(l the recommendations made
at the Cinference of the Education
Ministers held at Madras in June,
1966; and
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(b) if so, the recommendations
which have since been accepted by
Government for implementation?

The ‘Minister of Education
M. C. Chagla): (a) Yes, Sir.

(Shri

(b) Most of the recommendations
of the Conference are for implemen-
tation by the State Governments.
These have been forwarded to them
for necessary action and their reports
are awaited.

In so far as the Government of
India is concerned, the following re-
commendations have been accepted.
Other recommendations are still un-
der consideration:—

(1) The coordination and co-
operation, between the National
Council of Educational Re-
search and Training at the Cen-
tre and the Education Depart-
mentg in the Stateg should be
developed further.

(2) The programme for the pre-
paration of mode]l textbooks
and supplementary materials by
the National Council of Edu-
cational Research and Training
shoulg be expedited.

(3) In the field of technica! edu-
cation, the manpower require-
ments of the fourth and subse-
quent plans should be assessed
carefully and the admissions to
the courses should be suitably
altered to meet the needs of
economic development,

(4) The Ministry of Education
should examine, in consultation
with the Ministry of Defence,
the programmes of social ser-
vice which can be integrated
with the NCC programme.

(5) To secure communi'y parti-
cipation in a big way for im-
proving physical facilities in
schools, a concerted nation-wide
effort should be made on the
lines of the School Improve-
ment Programme in Madras.
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Wage Board for Port and Dock
Workerg

Shri P. R..Chakraverti:
Shri H. C. Linga Reddy:
Shri Indrajit Gupta:
Shri Warior:

Shri Vasudevan Nair:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to state:

176.

(a) whether the National Dock and
General Workers’ Union deplored the
adament attitude of the Employers’
representatives on the Wage Board for
Port and Dock Workers in recom-
mending interim relief of Rs. 3.90 to
the workers;

(b) whether the Union called upon
the workers in all the major Ports in
the country to launch an indefinite
strike to press for higher interim re-
lief; and

(¢) the steps taken to avert any
crisis resulting from the Wage Board’s
recommendations with respect to in-
terim relief?

The Deputy Minister in the Minis-
try of Labour, Employment and Re-
habilitation (Shri Shahnawaz Khan):
(a) and (b). Reportg to this effect
have appeared in the Press.

(¢) Government have received and
accepted the unanimous recommenda-
tions made by the Wage Board for
grant of a second interim relief from
1-8-66. Copies of Government Reso-
lution on the subject are laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-7171/66].

Multiplicity of Trade Uniong in Air-
lines Industry

177. Shri P. R. Chakraverti:
Shri H. C. Linga Reddy:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
od to stabe:

(a) whether it is a fact that the
present strains and disputes in the
lebour-management relations in the
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Airlines Industry are, to a consider-
able extent, due to the multiplicity of
trade unions of Pilots, Navigators,
Flight Engineerg and other employees
functioning in the industry; and

(b) whether Government have con-
sidered thi¢ aspect of the question
and have devised any scheme to im-
prove the industrial relations in the
Industry?

The Deputy Minjster of Labeur,
Employment and Rehabititation (Shri
Shahnawaz Khan): (a) Multiplicity
of trade unions is only one of the
factors responsible for causing strains
and disputes in the Airlines Industry.

(b) The Code of Discipline which
permits recognition of the majority
Unlon, has been evolved to discourage
evils arising from multiplicity of the
Unions, This Code has been accepted
by the Airlines Industry. Efforts are
made to resolve disputeg as and
when they arise.

New Tear Gas

Shri P. R, Chakraverti:
Shri H. C. Linga Reddy:

Will the Minister of Home Affairs
be pleased to state:

178.

(a) whether Central Government
have made a suggestion to the Calcutta
Police to experiment with the use of
C.S. Gag in quelling disorders;

(b) the reaction of the Calcutta
Police thereto;

(¢) whether it has been found to be
a practical device in a densely popu-
lated city like Calcutta; and

(d) the final decision in the matter,
if any?

The Deputy Minister in the Minis-
try of Heme Affairs (Shri Vidya
Charan Shukla): (a) The Government
of India have requested certain State
Government (including the Govern-
ment of West Bengal) to try out CS.
tear-gas on an experimental basis, in
gelected situations, for the dispersal
of riotous assemblies.
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(b) and (c). The C.S. Gasz has not
so far been tried by the Calcutta
Police. *

(d) The matter is under considera-
tion.

Power of Lieutenant Governor

179. Shri P, R. Chakraverti:
Shri H, C. Linga Reddy:

Will the Minister of Home Affairs
be pleased to state:

(a) the extent of powers vested in
the Lt. Governor of Delhi with regard
to the decisions of the Executive
Council;

(b) how far the direct control over
the law and order machinery and the
Delhi Development Authority will lie
with the Lt. Governor;

(c) the discretionary powers, if any,
of the Lt. Governor; and

(d) the powerg delegated by the
Union  Government to the Lt.
Governor?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidhya
Charan Shukla): (a) Atiention is
invited to section 27 of the Delhi
Administration Act, 1966. which de-
fines the powers of the Lieutenant
Governor in relation to the Executive
Council.

(b) ang (c). Under Secction 27(3)
of the Act, the Lt. Governcr ig not
required to be assisted and advised
by the Executive Council in the dis-
charge of his functions with respect
to law and order in Delhj including
the organisation and discipline of
police force. Matters relating to the
Departments of Services, Home and
Land and Buildings including Deve-
lopment Authority have been notified
under section 27(3) of the Act and
in regard to these matters, he has to
exercise his functiong in his discre-
tion. The other discretionary powers
of the Adrainistrator are specified in
sections 27 of the Act itself.
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(d) All the powers which the Chief
Commissioner, Delhi, used to exercise
before the 7th September, 1966, are
being exercised by the Lieutenant
Governor. In addition, most of the
powers and functions of the Central
Govéernment under the Delhi Munici-
pal Corporation Act, 1957, have been
delegated to him.

Exploration.of Oil in U.P.

Shri Vishwa Nath Pandey:
Dr. Mahadeva Pragad:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) the result of drilling and boring
in the districts of Eastern areas of
Uttar Pradesh for exploration of oil;

(b) the amount spent thereon so far;
and

(c) the number
ployed?

180.

of persons em-

Minister of Petroleum and
Chemicalg (Shri Alagesamn): (a) No
drilling for exploration of oil has
been caried out jn the Eastern areas
of Uttar Pradesh.

The

(b) and (c). Do not arise.

Pak. Trespassers

Shri Vishwa Nath Pandey:

Shri H, C. Linga Reddy:

Shri P. R. Chakraverti:

Shri B. K. Das:

Shri Bade:

Shri Hukam Chand
Kachhavaiya:

Shri Vishram Prasad:

Shri Onkar Lal Berwa:

Will the Minister of Home Affairs be
pleased to state:

(a) whether it js a fact that about
30 Pakistanis armed with hand bombs
and spears trespassed into Indian
territory and committed a dacoity on
the 18th September, 1966 at Maliapota
Village in Nadia District (West Bengal)
when many persons were injured and
considerable property was looted;

181,
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(b) the loss incurred thereby; and

() action
thereon?

taken by Government

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) and (b). On the
night of 18]19-9-1966 about 25[30 cri-
minals of Pakistani Nationality
armed with crackers, spears etc. tres-
passed into Indian territory and com-
mitted dacoity in the house of one
Erfan Ali Khan of village Maliapota
in District Nadia, West Bengal. The
criminals took away moveable pro-
perty worth about Rs. 2500|- after in-
flicting injuries on Erfap Alj Khan
and his two minor children.

(c) Protest hag been lodged with
the Government of Pakistan and @&
case under section 395397 IPC  has
been started.

Exploration in Off Shore Areas

182. Shri Indrajit Gupta:
Dr. Ranen Sen:
Shri Yashpal Singh:
Shri Vasudevap Nair:
Shri Warior:

Will the Minister of Petrolenm and
Chemicals be pleased to refer to the
reply given to Starred Question No. 88
on the 27th July, 1966 and state:

(a) whether the negotiations with
foreign Oil Companies for joint oil ex-
ploration in off shore areag have since
been completed;

(b if so, the result thereof; and
(¢) if not, the reasons for the delay?

The Minister of
oh

Petroleum and
1s (Shri Alag ): (a) to
(c). Negotiations with one company
have reached an advanced stage and
discussions with some others are
still in progress.

Radio Links for Long Distance P.C.Os.

183. Shri 8. C. Samanta:
Shri M. L, Dwivedi:
8hri Subodh Hansda:
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Shri Bhagwat Jha Azad:
Shri P. C. Borooah:
Dr. M. M. Das:

Will the Minister of Communications
be pleased to state:

(a) when the “very high frequency”
radio links for jong distance public call
offices with automatic calling facilities
are likely to be introduced;

(b) whether the VHF radio links
device has been developed indigenous-
ly with the collaboration of foreign
technicians;

(c) if 8o, how the device compares
‘with the imported ones; and

(d) when will self-sufficiency in this
device be achieved?

The Minister of State in the
Departments of Parliamentary Affairs
and Communications (Shri Jaganatha
Rao): (a) Long distance P.C.Os, on
VHF radio are expected to be com-
missioned for regular service during
the latter half of the 4th Five-Year
Plan.

(b) The equipments are being
developed in P and T Telecommuni-
cation Research Centre. No foreign
technical collaboration is involved.

(c) Does not arise at present.

(d) Indigenous manufacture will

be possible after development of
equipment is completed. Self suffi-
ciency can be achieved as soon as

adequate
established.

manufacturing capacity is

.

Hindi Advisory Committee

Shri S. C. Samanta:
Shri M. L. Dwivedi:
Shri Subodh Hansda:
Shri Bhagwat Jha Axzad:
Shri P. C, Borooah:
Dr. M. M, Das:

Will the Minister of Home Affairs
be pleased to state:

(a) whether in pursuance of the re-
commendations of the Hindi Ad-
visory Committee attached to his

184,



397 Written Answers
Ministry, the Hindi Adviser has com-
piled the annual report regarding the

work of Hindj in the Government of
India;

(b) it not, the cause of the delay and

when the report will be made avail-
able; and

(c) whether the Ministries concern-
ed have been advised to furnish
promptly necessary information to the
Hindi Advisory Committee for com-
piling the report?

The Deputy Minister in the Minis-

try of Home Affairs (Shri Vidya
Charan Shukla): (a) and (b). The
annual reports will relate to the

financial year and would be compiled
by 30th June every year, Steps have
been taken for the collection of infor-
mation for the first report covering
the period ending 31st March, 1967.

(c) Yes, Sir. The report will be
compiled in the Home Ministry.

Punjab University Employees
Assoclation

185. Shri Umanath:

Shri Dinep Bhattacharya:

Will the Minister of Educatlon be
pleased to state:

(a) whether it is a fact that the
Punjab University authorities refused
to negotiate with the Punjab Univer-
sity Employees Association on the
demands of the university employees;

(b) it so, whether it is a fact that
a three day demonstration was orga-
nised by the employees to protest
against the authorities;

(c) whether the attention of Gov-
ernment was drawn to the demands of
the workers and if so, what were the
demands; and

(d) the steps taken by the Govern-
ment to settle the dispute?

The Minister of Education (Shri
M. C. Chagla): (a) The Panjab Uni-
versity Employees Association has
not been recognised by the Univer-
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sity. The University authorities have,
however, been negotiating with an
Ad-hoc. Committee of the Employees
of the University.

(b) Yes, Sir. It is, however, report-
ed that a majority of the employees

abstained from participating in the
demonstration.

(e) No, Sir.

(d) Does not arise.

Exodus of Minorities

Shri H. C. Linga Reddy:
Shri P. R. Chakraverti:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No, 1066 on the
3rd August, 1966 and state:

186.

(a) the main points highlighted by
the Exodug Commission in its report;
and

(b) the steps taken by the Govern-
ment in the light of the above report
with a view of 'mitigating the endless
miseries of the displaced persons?

The Minister of State In the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
It will not be in public interest to
disclose the contents of the report
which is under examination of the
Government.

Sindri Fertilizer Factory

187. Shri H. C. Linga Reddy:
Shri P. R. Chakravertl:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether any bonug has been
declared by the Sindri Fertilizer Fac-
tory in favour of its employees for
1865-66;

(b) the number of employees who
have declined to receive the bonus
and causeg of resentment, if any;

(c) the steps taken to facilitate
better industrial relations by negotia-
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tions with the representatives of the
employees; and

(d) the possibilities of introducing
workers’ participation in the manage-
ment in Sindri, the pioneer public gec-
tor plant? .

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) to
(d). The information is being collect-
ed and will be laid on the Table of
the House in due course.

Rehabilitation of Agriculturist Families

189. Shri Yashpal Singh:
Shri Bagri:
Dr. Ram Manohar Lohia:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to refer to the reply given to Un-
starred Question No. 1084 on the 3rd
August, 1966 anqd state:

(a) whether the schemeg for the re-
habilitation of agriculturist families
have since been considered by Gov-
ernment; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Labour, Employment and
Rehabilitation (Shri D. R. Chavan):
(a) and (b). The Government of
Bihar are considering schemes for
the resettlement of agriculturist rep-
atriates from Burma alongwith the
new migrants from East Pakistan on
Government waste lands located in
the districts of Furnea and Saharsa.
About 8,732 acres of waste land have
been surveyed and the feasibility of
providing irrigation is being examin-
ed.

Fertilizer Factories

190. Shri Bishwanath Roy: Will the
Minister of Petroleuam and Chemicals
be pleased to state:

(a) whether any team of American
Experts is making survey in the coun-
try for the selection of some suitable
sites for fertiliser factories; and
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(b) if so, whether any Indian
specialist is included in the team?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) and
(b). A team of three members of the
Cooperative League of US.A. is at
present making an on-the-spot feasi-
bility techno-economic study for set-
ting up a nitrogenous and complex
fertilizer factory(s) in the coopera-
tive sector through the good offices
of the Cooperative League of USA.

The Team has had discussions with
the Central and State Government
Officers concerned and has visited
Gujarat, U.P. and Maharashtra,

The team does not include any
Indian specialist but officers from
concerned Ministries are associated
in the discussions.

Licenves for Border Area People

191. Shri Daljit Singh:
Shri B. P. Yadav:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of persons who have
been given licences for arms in the
border areas of Punjab and Rajasthan
so far;

(b) whether arrangements have
been made to supply them arms; and

(¢)' if no arrangements have been
made, the reason therefor?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) to (c). It would
not be desirable to disclose this
information in the public interest.

Comsumption of Petroleum Products
in Punjab
192. shri Daljit Singh: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) the total consumption of Petro-
leum and Petroleum Products in
Punjab during 1966 so far separately;
and
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(b) whether the supply is short

as compared to the demand?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) The
total consumption of Petroleum and
Petroleum Products upto the end of
October, 1966 is estimated to be
3,76,980 Metric Tonnes.

(b) Supply is being made accord-
ing to the demand, and so the ques-
tion of short supply does not arise.

Grant to Universities in Pumjab

193, Shri Daljit Singh: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that the
grants given to the Universities in
Punjab have been less than those
given to the Universities in all other
States; and

(b) if so, the reason therefor?

The Minister of = Education (Shri
M. C. Chagla): (a) No, Sir. The
release of development grants by the
University Grants Commission
depends on the progress achieved by
them in the implementation of ap-
proved projects and on availability
of matching contribution. There
have been universities which have
received smaller grants than univer-
gities in Punjab.

(b) The question does not arise.

Wage Board for Road Transport
Industry

Shri P. Kunhan:
Shri Imbichibava:
Shri M. N. Swamy:

Will the Minister of Labour, Em-
ployment -and Rehabilitation be pleas-
ed to state: .

194,

(a) the progress made by the Cen-
tral Wage Board for the Road Trans-
port Industry;

(b) whether the Wage Board has
issued any questionnaire to the trade
unions and the employers’ organisa-
tions and if not, the reasons therefor;
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(c¢) whether the Wage Board pro-
pose to consider the question of in-
terim relief to the workers;

(d) if so, when Government are
like'y to receive the recommendation;
and

(e) if net, the reasons therefor?

The Deputy Minister in the Minis-

try of Labour, Employment and
Rehabilitation (Shri  Shahnawaz
Khan): (a) The Wage Board was
constituted on 28-5-66. It has held

three meetings so far.

(b) The draft questionnaire is to
be finalized at the’ Board's next meet-
ing to be held on 2Ist and 22nd
November 1966.

(c) The question of interim relief
is under consideration of the Board.

(d) It is not possible to indicate
precisely when the Board would be
able to submit its recommendation
regarding interim relief.

(e) Does not arise.

Lightening Strike by staff of C.T.O,,
New Delhi

195. Dr. Melkote:
Shri Kishen Pattnayak:
Shri Yashpal Singh:
Dr. Ram Manochar Lohia:
Shri Bagri:

Will the Minister of Communica-
tions be pleased to refer to the reply
given to Unstarred Question No. 431
on the 27th July, 1966 and state:

(a) whether the enquiry into the
causes of the lightening strike by
several hundred Operators of the Cen-
tral Telegraph Office, New Delhi on
the 13th July, 1966 has been held;

(b) if so, the findings thereof and
the action taken thereon; and

(¢) the total loss incurred as a re-
sult of the strike?
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The Minister of State in the
Departments of Parllamentary Affairs
and Communications (Shri Jaganatha
Rao): (a) Yes, Sir.

(b) The enquiry Officer had found
that the suspension of work in the
New Delhi CTO on the 13th July,
1966 was the culmination of a period
of strained relations ‘between the
Traffic and Engineering Branches in
that office. The immediate provoca-
tion was the insistence of the ADET
(Electrical) in attempting to replace
a table in the Instrument Room of
the CTO which had been removed
earlier by the Traffic Officers on the
ground that it was obstructing free-
dom of movement of the staff in front
of circulation point. The ADET had
also made certain disparaging remarks
about Traffic Officers. The Enquiry
Officer had also held that the action
of the Traffic Officer in removing the
table was not proper and that this
had contributed to the incident.

The report of the Enquiry Officer
has been accepted by the Director
General and disciplinary proceedings
are being instituted against the
Engineering and Traffic Officers, who
were held to be directly responsible
for the incident, .

The relevant departmental rules
regarding the relationship of Engine-
ering and Traffic Officers in the CTO
are also being modified to make the
position clear beyond any doubt.
Periodical meetings between these
officers have also been ordered to
promote better goordination.

(¢) About 2800 man hvurs were
‘lost due to the suspension of

work for about six hours on that day’

representing a loss of about Rs. 1900
to Government.

Cheaper Books for Science and
Engineering Education

196, Dr, Melkote: Will the Ministel
of Education be pleased to state:

(a) whether considerable difficulty

is being experienced by the Engine-’
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ering, Medical and Science students in
various cities in  getting necessary
books for their course, whose cost is
prohibitive;

(b) whether Government woula
consider a proposal to set up non-
lending libraries in each city with fifty
sets of each of the standard books re-
quired for the said courses, !ibrary
being kept open from early morning
till late in the night; and

(¢) whether Government would
advise the medical, engineering and
science institutes to supply full set of
books to their post-Graduate students
on loan for their use during their
course of study and whether Govern-
ment would sanction necessary addi-
tional grant to such Institutions?

The Minister of Education (Shri
M. C. Chagla): (a) Government is
seized of this problem.

(b) and (c). Among
measures under the Government's
consideration to make ‘available
standard books at reasonable prices,
these proposals would also be ex-
amined.

the wvarious

Recognition of Unions

197. Dr. Melkote: Will the Minister
of Home Affairs be pleased to state:

(a) whether the principle of grant-
ing recognition to the Unions of Gov-
crnment Employees provided they
have enrolled 15 per cent of the total
number of workers eligible for such
enrolment, is being followed in the
Defence and the Railways, by granting
recognition to more than one Union or
Federation; and

(b) whether such a policy is pro-
posed to be applied to the employees
in other Departments as well?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes, Sir.
This is one of the principles.

(b) The matter is under considera-
tion.
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Plantation Workers’ Strike in Kerala

198. Shri Mohammad Elas: Will the
Minister of Labour, Employment and
Rehabilitation be pleased to state:

(a) whether Government have taken
any concrete steps to end the two and
a half months' old plantation wor-
kers’ strike in Kerala; and .,

(b) if so, the result thereof?

The Deputy Minister in the Minis-

try of Labour, Employment and
Rehabilitation (Shri  Shahnawax
Khan): (a) and (b). The strike in

the rubber plantations in Kerala has
since been called off.

Enquiry against Government
Employees

199. Shri Mohammagq Elias: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that the
C.B.I. conducted an open enquiry
against 35 Government Officers during
July 1966; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) The Cen-
tral Bureau of Investigation took up
open enquiries against 35 Gazetted
Officers during the month of July,
1966.

(b) 8 of these officers belonged to
Railways, 7 to Defence, 8 to Finance,
5 to Supply and Technical Develop-
ment 3 to Union Territories, 2 each
to Industry and Communications, and
one each to Works, Housing and
Urban Development and Mines and

Metals. The allegations include
demand and acceptance of bribes,
causing illegal pecuniary advantage

to contractors/suppliers/others by
showing undue official favours, mis-
appropriation of public funds, pos-
session of disproportionate assets, etc.
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Guruvayurappan College (Kerala)

200. Shri Mohammed Koya:
Shri Vasudevan Nair:

Will the Minister
pleased to state:

(a) whether the Principal of the
Guruvayurappan College (Kerala)
was suspended by the management;

of Education be

(b) whether this gave rise to a crisis
resu'ting in hunger strike by a few
Lecturers; and

(c) if so, how the mattar was get-
tled? .

The Minister of Education (Shri
M. C. Chagla): (a) and (b). Yes, Sir.

(c) Discussions. were held by the
Adviser to the State Governor with
the representatives of the Manage-
ment and the public, including the
Principal and it was decided to set
up a special Committee to enquire
into the matter. The order of sus-
pension of the Principal has been
cancelled and he has proceeded on
leave pending enquiry by the Com-
mittee. The College reopened on
September 19, 1966 and normaley has
been restored.

Accident at Anakayam (Kerala)

201. Bhri Mohammed Koya: Will
the Minister of Home Affairs be
pleased to state:

(a) whether there was an accident
at Anakayam near Mangeri Kerala re-
cently in which 12 people were killed;

(b) whether there is any allegation
to the effect that this was due to the
negligence of the contractor;

(¢) whether any enquiry is propos-
ed to be conducted in this regard; and

(d) whether any compensation was
given to the victims?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathl): (a) Yes, Sir.
As a result 10 people died.

(b) to (d). Yes, Sir.
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~ Unlicensed Radio Sets
202. Shri Subodh Hansda:

Shri 8. C. Samanta:
Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Asad:
Dr. M. M. Das:
Wi'l the Minister of
tions be pleased to state:

Communica-

(a) whether it is a fact that a large
number of Radio sets have been un-
-earthed without licenses since January,
1966;

(b) it so, the total number of seis
unearthed;

(c). whether these sets are indigen-
ous or foreign made; and

(d) whether these sets have been

confiscated or licences have been
issued against them?
The Minister of State in the

Departments of Parliamentary Aﬂalrs
-and C fcations (Shri Ja
Rao): (a) Yes,

(b) According to the latest infor-
mation 62,215 unlicensed radio recei-
vers were detected during the first
half of 1966.

(c) These sets include indigenous
as well as foreign makes; their break-
up is not available,

(d) The detected sets are not con-
fiscated, but the owners are asked to
take licences on payment, in addi-
tion to the licence fee, of a surcharge
equal to one year's fee. In case
licences are not taken after due
notice, the owners are prosecuted.

Oll Refineries with French
Collaboration
203. Shri P. G. Sen: Will the Minis-
ter of Petroleum and Chemicals be
pleased to state:

() whether it is a fact that the
French Oil Companies have withdrawn
their proposals for establishing refi-
neries in India; and

(b) if so, the reasons therefor?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) No.

(b) Does not arise.
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Correspondence Course for Tachnle-l
Eduocatiom

204. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state:

(a) the progress made in the pre-
posal to set up a Bureau of Corres-
pondence Course for technical eduea-
tion;

(b) the places selected for establish-
ment of Regional Centres; and

(¢) when the proposed Bureau is
expected to start functioning?

The Minister of Education
M. C. Chagla): (a) to (c). The intre-
duction of correspondence coursas
has been included in the proposals
for the Fourth Plan. The exset
manner of implementation of fthe
scheme has yet to be settled.
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University Centres at Berhampur and
Sambalpur in Orissa

212. Shri Mohap Nayak:
Shri Maheswar Naik:
Will the Minister of Education be
pleased to state:

(a) whether he is aware that the
Orissa Chief Minister has promised to

NOVEMBER 2, 1966
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give permission to start University
Centres at Berhampur and Sambalpur

in Orissa State from the 1st January,
1967; and

(b) if so, whether these Centres are
being set up with the approval and
the aid of the Central Government?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). The
State’ Government had been advised
to establish University Centres at
Berhampur and Sambalpur. They,
however, took a decision despite the
advice of the Central Government to
the contrary, to legislate for the
establishment of Universities at both
these places.

Rural Institutes

213, Shri Indrajit Gupta: Will tne
Minister of Education be pleased to
state:

(a) whether Government have re-
viewed the progress of Rural Institutes
in the country;

(b) if so, the result thereof; and

(c) the steps proposed to be taken
to encourage the develdpment of

Rura] Institutes during the Fourth
Plan?
The Minister of Education (Shri

M. C. Chagla): (a) to (c). The scheme
of Rural Higher Education has been
reviewed with the following results:—

(1) The Rural Institute at Udai-
pur has been affiliated to the
Udaipur University.

(2) The Jamia Rural Institute
has decided to merge with
the Jamia Millia Islamia
which is functioning as a
‘deemed’ university.

(3) The question of declaring
three Rural Institutes, name-
ly: (i) Gandhigram Rural
Institute (Madurai Distt).
(ii) Sri Ramakrishna Mission
Vidyalaya Rural Institute,
Coimbatore, and (iii) B. V.
Rural Institute, Bichpuri
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(Agra) as ‘deemed’ univer-
sities under Section 3 of the
U.G.C. Act is being examined
in consultation with the insti-
tutions and the State Gov-
ernments concerned. :

(4) Financia] provision is being
made in the Fourth Plan for
suitable assistance to all the
Rural Institutes for their
development.

Central Industrial Security Force

214. Shri Maheswar Naik:
Shri P. R. Chakravertl:
Shri B. K. Das:
Shri Surendra Pal Singh:
Shri D. D, Puri:
Shrimati Ramdulari Sinha:
Shri P. K, Deo:
Shri Kapur Singh:
Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have
decided to set up a Central Industrial
Security Force on the lines of the
Railway Protection Force;

(b) if so, the powers that are going
to be invested in the Force and the
industries which are expected to be
brought under this Force; and

(c¢) whether the jurisdiction of the
Force will extend only to the Public
Sector Industrial Establishments?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) Yes, Sir.

(b) and (c). A Bill to provide for
the constitution and regulation of
the Central Industrial Security Force
was introduced in the Rajya Sabha
on 2nd August, 1966. The main
features of the scheme are:

(a) This Force wil be maintain=
ed primarily for the protec-
tion and security of indus-
trial undertakings owned by
the Central Government.

(b) Members of the Force may
be deputed for such duty to
industrial undertakings at

16

the request of the manage-
ment.

(c) Officers and members of the
Force will be authorised to
arrest or search a person
concerned in an offence com-
mitted in the premises of, or
relating to, the undertaking
and punishable with impris-
onment for a term exceeding
six months,
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Suicide by a Couple

217. Sthri Sivamurthi Swamy: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it ig a fact that one
Shri Suraj and hig wife residents of
Najafgarh Block with a son of 2 years
of age committed suicide on a railwa
track: .

(b) whether it is also a fact that
both husband and wife were un-
employed; and

(c) whether any enquiry has been
held into the matter and if so, the
result thereof?

The Deputy Minister in the Minis-
try of Home Affairs (Shrl Vidya
Charan Shukla): (a) Yes, Sir.

(b) The couple were employed as
sweepers in the village.

NOVEMBER 2, 1966

Written Answers 418

(c) An inquest was insituted by
the local police and the conclusion
arrived at was that it was a case of
frustration due to prolonged illness
of their son.

Police Firing ia Tripura

218. Shri Biren Dutta: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that the
Chiet Minister of Tripura declared in
Tripura Assembly that a judicial
enquiry will be made on the police
firing on the 28th and 29th August,
1986 in Agartala;

(b) if so, whether the enquiry has
been started; and

(c) if not, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes, Sir.

(b) No, Sir.

(c) A suitable person is Dbeing

selected to conduct the inquiry.
Shortage of Kerosene Oil in Tripura

219. sShri Biren Dutta: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether it is a fact that during
the months of June, July and August,
1866 Tripura experienced gcute short-
age of kerosene oil; and

(b) if so, the steps taken to ease
the situation?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a)
Kerosene shortage was reported from
Tripura towards the end of June
and early July, 1966. These were due
to wide-spread rains which caused
frequent and prolonged suspension of
rail booking due to frequent land-
sides and breaches in the rail line in
the hill section between Lumding apd
Badarpurghat. The road between
rail head at Dharmanagar and Agar-
tala was also breached due to floods.
The position has since improved.
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(b) Priority is being given to sup-
plies of petroleum products to Tripura
State.

Use of DIR. in Tripura

Shri Vishwa Nath Pandey:
Shri H. C. Linga Reddy:

Will the Minister of Home Affairs
be Dpleased to state:

(a) whether it is 3 fact that the
Government of Tripura have asked for
permission to use the Defence of
India Rules to deal with anti-national
activities indulged in by the left
‘CP1, Mizos and Naga Rebels on the
border; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) The Gov-
ernment of Tripura are exempted
from the restrictions imposed by rule
3A of the Defence of India Rules and
need not seek previous approval or
sganction of the Central Government
for exercising certain powers. They
have however to exercise the powers
according to the policy statements
made in the parliament from time to
time regarding the use of Defence of
India Act & Rules.

220.

(b) Does not arise.

Book Establishments with West
German Aid

221, Shri Vishwa Nath Pandey:
Shri H. C. Linga Reddy:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
West Germany has decided to set up
in India three complete book estab-
lishments;

(b) if so, when these will be set-
up; and

(c) a brief account of the project?

1888 (SAKA) Written Answers 420

The Minister of Education (Shri
M. C. Chagla): (a) to (c). The West
German Government have offered a
gift of three printing presses for the
printing of school text books and other
educational literature required by the
various State Governments, Union
Territories ‘and the Government of
India. The offer has been accepted
and the formal Agreements between
the two Governments will be signed
shortly. The presses will be set up
in Mysore, Bhubaneshwar & Chandi-
garh and they will function on a
regional basis. They will be under.
the administrative control of .the
Government of India. The sites for
their establishment have been given
by the State Governments concerhed
free of charge. It is proposed to
phase the setting up of the presses
over a period of 3 years—1968-69 to
1970-71.

Rural Institutes Deemed as
Universities

222. Shri H. O. Linga Reddy:
Shri Vishwa Nath Pandey:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
University Grants Commission has
recommended that the Gandhj Gram
Rural Institute, Madurai, Shri Ram
Krishna Mission Vidyalaya Rural
Institute, Coimbatore and B.V. Rural
Institute, Bich Puri (Agra) be deem-
éd as Universities for a period of three
years in the first instance; and

(b) it so, the reaction of Governe
ment thereto?

The Minister of Education (8hri
M. C. Chagla): (a) and (b). Yes,
Sir. The Commission has also desir-
ed that early action be taken to
implement the recommendations made
by its Visiting Committee and espe-
cially those relating to the maintgn-
ance of standards. Action is being
taken on the recommendations of the
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University Grants Comission in con-
sultation with the State Governments
and the Institutes concerned.

Army Postal Service

293, Shri Basappa:
Shri Yashpal Singh:
Shri Ram Harkh Yadav:
Shri D. D. Puri:
Shrl Vishwa Nath Pandey:

‘Will the Minister of Communica-
tioas be pleased to state:

(a) whether Government are con-
sidering a scheme for compulsory
deputation of Officers of the Indian
Postal Service to the Army Postal
Servce and if so, the broad features
shereot;

(b) the reaction of the staff; and

(¢) when this is likely to be given
effect to?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri  Jaganatha
Bao): (a) Yes; details have not yet
been worked out.

(b) Does not arise, as the scheme
can only be made applicable to future
enfrants to the service.

(c) This will be known oaly after
a final decision is taken in the matter,
in consultation with the U.P.S.C.

High Courts

224. Shri M. B. Bhargava: Will the
Minister of Home Affairs be pleased
to state:

(a) the number and names of ben-
ches of the different High Courts of
various States; and

() when they were established
and are functioning as such?

The Minister of State jn the Minjs-
try of Home Affairs and Minister of
Defence Supplies in  Ministry of
Defence (Shri Hathi): (a) and (b).
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At present, the following benches of
High Courts are functioning:—

Name of Number and  Date of c¢s-
High Court  name of bench tablishment
of Bench
and datc
trom which
functioning
Allahabad 1. Lucknow 19-7-1948
High Court 4
Iligh Court 1. Nagpur 1-5-1960
at Bombay
Kerala 1. Trivandrum 12-12-1956
High Court.

MadhyaPradesh 1. Indore 1-11 -1956
High Court. 2. Gwaljor

Punjab Cadre LA.S. Officers posted
in Central Government

225, Shri M. L. Dwivedi: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Unstar-
red Question No. 3898 on the 3lst
August, 1966 and state:

(a) the present assignment of the
two Officers whose tenure had al-
ready been extended;

(b) their special qualifications and
services rendered justifying their
continuance for a long number of
years in the same Ministry/Organi-
sation; and

(e) the decision taken
their tenure further?

to extend

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) to (c¢).
Of the two officers whose tenure of
deputation expired within the past
2-3 months, a proposal for extension
of tenure concerning one of them {is
under consideration. The other offi-
cer is due to be relieved shortly to

rejoin his State Cadre.

The Officer whose tenure is propos-
ed to be extended is holding the post
of Director General, Indian Institute
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of Foreign Trade. This is a specialis-
ed job which, by virtue of his earlier
.experience of foreign trade in the
Ministry of Commerce, he is consider-
ed fit to hold.

Hostilities of Mizos and Nagas

2271, Shri Guilshan:
Shri P. H. Bheel:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that Mizo
and Naga rebelg are threatening the
hilly people and are also collecting
funds from the public;

(b) if so, the amount collected by
these rebels from the people in hilly
areas during 1965-66 (upto 31st Octo-
ber, 1968); and

(c) the action taken thereon?

The Minister of State in the Minls-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Naga and
Mizo rebels have collected funds pos-
sibly from public living in some
areas.

(b) It is not possible to give the
exact amount collected by these
rebels as the aggrieved persons do not
always lodge reports with the autho-
rities.

(¢) Action under the Law is taken
when adequate information is availa-
ble.

Strike in HM.T, Factory, Pinjore
230.

Shri Guishan:
Shri P. H. Bheel:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to state:

(a) whether the workers of the
HM.T. Factory, Pinjore (Chandigarh)
resorted to a gtrike sometime back;

(b) if so, what were their demands
and how many of them were accepted
by Government; and
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(c) the total loss suffered by Gov-
ernment as a result of the strike?

The Deputy Minister in the Minis-
try of Labour, Employment and Re-
habilitation (Shri Shahnawaz Khan):
(a) Yes; from 27th August to 25th
Sepgember. 1966.

(b) The demands of the workers as
submitted by the HM.T. Karmik
Sangh were:—

(i) Reinstatement of 9 workers:

(ii) Dearness allowance to be
increased by 25 per cent.

(iii) Bonus to be paid at 15 per
cent as per Payment of
Bonus Act;

(iv) Gratuity;
(v) Overtime at double rate;
(vi) Bus fares to be abolished;

(vii) Three sets of uniforms to
all or Rs. 100 in lieu;

(viii) Compensation for non-sup-
ply of soap;

(ix) E.S.I. Scheme to be dropped
or management to pay;

(x) Reinstatement of a worker;

(xi) Bonus scheme to be amended
to cover payments for idle
{ime to non-supply of mate-
rials; and

(xii) Working hours for clerical
staff to be 42} hours instead
of 44 hours.

An agreement under section 12(3)
of the Industrial Disputes Act, has
since been arrived ‘at betwecen the
workers and the management of

HM.T. Pinjore. The terms of agree-
ment are:

(a) Demands at (ii), (vi), fix)
and (x) were withdrawn.

(b) Demand at (i) has been re-
ferred to the sole arbitration
of Secretary, Labour De-
partment of Punjab Govern-
ment.
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(c) Demand at (iii): The manage-
ment will produce before the
Secretary, State Labour De-
partment, the balance sheet
for the year 1964-65 in res-
pect of the Pinjore Unit and
if there is profit according to
the balance  sheet, the
workers will get bonus ac-
cording to Bonus, Act; other-
wise no bonus.

(d) Demand at (iv): Agreed to
by the company.
(e) Demand at (v): It was ag-

reed that overtime would be
paid to the workers wher-
ever admissible as per Fac-
tories Act,

(f) Demand at (vii): Uniforms
will be provided at the pres-
cribed scale as before.

(g) Demand at (viii): The man-
agement will provide soap
and other washing facilities
to the workmen as laid down
in the Factories Act and rules
thereunder.

(h) Demands at (xi) and (xii):
Will be discussed in a tripar-
tite meeting between the
management, workmen and
State Government,

(c) Approximately Rs. 24 lakhs.

Common Links in three Units of
Erstwhile Punjab

Shri Gulshan:
Shri P. H. Bheel:

231,

Will the Minister of Home Affairg be
pleased to state:

(a) the number of petitions or reso-
lutions rcceived by Government
against the proposed common links
between Punjab and Haryana from
Political Parties or Associations up till
now;

(b) the number of petitiong or reso-
lutions received so far against the
Punjabi speaking areas left out of
Punjab; and
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(c) the action proposed to be taken
on these petitions?

The Minister of Home Affairs (Shri
Nanda): (a) and (b). Some repre-
sentations have been received from
political parties and associations pro-
testing against the common link§, J.e.
institutions or agencies which serve
both the States, and the territorial
allocation provided in the Punjab Re-
organisation Act, 1966.

(c) The law itself contemplates
that a number of such institutions
will be transitional. The scheme was
conceived with a view to ensuring
the well-being of the areas affected
by reorganisation and to provide for
smooth transition during the nost-
reorganisation period. The territorial
allocation was made after the matter
had been gone into by a Commission
and after carefu] consideration by
Parliament. The Government, there-
fore, do not propose to take any
action on the petitions.

Naga Hostilities

233. Shri Hem Barua:
Shri Hari Vishnu Kamath:
Shri Surendranath Dwivedy:

Will the Minister of Home Affairs
be pleased to state: *

(a) whether Government succeeded
in establishing the complicity of the
Naga hostiles in the train-explosions
that occurred in Assam during Feb-
ruary and April, 1966;

(b) if so, the nature of the Naga
hostiles’ involvement in the aforesaid
incidents; and

(c) the measures taken by Govern-
ment for the safety of the travelling
public of Assam?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes, Sir.

(b) Investigations revealed that
time bombs of foreign origin were
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used by hostiles who received spe-
clalised training in this matter,

(c) Protective measures including
searching of all the passengers at
Dimapur and other Stations adjoining
Assam and Nagaland have been
taken.

Adjustment of Cost of Quarters in
New Delht -.

234. Shri Balmiki:
Shri Kapur Singh:

Will the Minister of Labour, Em-
Pployment and Rehabilitation be pleas-
ed to state:

(a) whether it is a fact that despite
repeated requests of the allottees of
double storey quarters in West Patel
Nagar, New Delhi, Government refuse
to tell them the arrears and balances
to be paid by them towards the cost
of the quarters allotted to them with
the result that they are required to
pay interest on that amount for the
entire period from the date of jallot-
ment upto the time they make the
full payment; and

(b) if so, the amount of interest
thus charged from the allottees of
Quarter Nos, 73 and 74 in Block-E
and the reasons for not taking any
action on their representations asking
for the balance to be paid by them?

The Deputy Minister in the Minis-
try of Labour, Employment and Re-
habilitation (Shri D. R. Chavan): (a)
No.

(b) Rs. 30.20 and Rs. 545.29 on ac-
count of interest has been charged
from the allottees of quarters No.
E-73 and E-74, West Patel Nagar,
New Delhi, respectively, Represen-
tation had been received only from
the allottee of 674, West Patel Nagar,
New Delhi, for concession of remis-
sion of rent and for allowing him re-
bate on the cost of the land. The
representation was considered and
the position of the case was explain-
ed to him.
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P.0. Savings Bank facilities in Punjab
Circle

235, Shri Hem Raj: Will the Minis-
ter of Comunications be pleased to
state the number of Post Office in
which Savings Bank facilities were
provided during the Third Five Year
Plan period and during the first half
year of the Fourth Plan period in
the Punjab Circle, District-wise?

The Minister of State in the De-
partment of Parliamentary Affairs
and C icati (Shri Ji tha
Rao): 2075 Post Offices were vested
with S.B. Powers in the Third Five
Year Plan period and 72 Post Offices
in the 1st half year of the Fourth
Five Year Plan period in the Punjab
Circle. Postal Division break-up is
given in the statement laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-7173/66]. District-
wise statistics are not available.

Strike by “Statesman” Employees

236. Shri Dinen Bhattacharya:

Shri Umanath:
Shrimati Jyotsna Chanda:

Will the Minister of Labour, Em-
ployment ang Rehabilitation be pleas-
ed to state:

(a) whether the employees of the
‘Statesman’ published from Delhj and
Calcutta struck work in September-
October, 1966;

(b) if so, what were their demands;
and

(c) the steps taken to bring about
a negotiated settlement?

The Deputy Minister in the Minis-
try of Labour, Employment and Re-
habilitation (Shri Shahnawaz Khan):
(a) Yes; since 21st  Sepiember
1966.

(b) The main demands put for-
ward by the workers are 20 per cent
bonus for 1965, cash payment in lieu
of medical facilities provided by the
management at present and addition-~
al leave facilities.

(¢) The Government of West
Bengal and the Delhi Administration
are seized of the matter. The ques-
tion of bonus for 1964 and 1965 has
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been referred to a tribunal by the
West Bengal Government.

Electronic Computer Machine

237. Shri Dinen Bhattacharya:
Shri Umanath:

Will the Minister of
tions be pleaseq to state:

Communica-

(a) whether an Electronic Compu-
ter Machine is proposed to be intro-
duced for departmental work in the

Posts and Telegraphs Department,;
and

(b) if so, the broaq features of the
scheme anq its affect on the emplo-
yees?

The Minister of State in the De-
partment of Parliamentary Affairs
and Communications (Shri Jaganatha
Rao): (a) and (b). Part of the work
relating to Telephone Billing at Cal-
cutta has been entrusted on a Service
Bureau basis to a Contractor. The
contractor is likely to use Computers
in the near future instead of other
type of machines, Use of computers
instead of existing machines will thus
not have any effect on the P&T em-
ployees.

faestt ufas T @i

238. N TRATIUAT "am
TEEW HAY 27 ATT AV I A

(%) fzedft gfam av aft ad
(1965-66) ¥ fraar g7 aq frar
war w7 gAY vwafaq aqr wIwR-
afaq wHfrat ov 1% 9% Fradr
fay afor (srdt wei A7) @I A
LS i

(@) zfrgmar mva qfqa v sfy
as (1965-66) T frgar g7 @d
gt maT AR 34X B TTafaT AMv
gusgfaq FFAOfEl T 9aE 99%
faaeft frmat wifw (=l wal wda)
a5 Fr g ! :
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nE-Fd wRwa X IgaM (s
fam = qiew) (7)) feeelr gofem
FHAIfeat & dq7 a91 WA T 1965
66 & A fad 17 sqg F7 oF fazm
AT 92 9T T fRa1 77 § [qrewrwm
H vy wav) f@qger LT.7177/
66]

(@) Tv7 & adr e wifs
gfratar v1sg Fa@ 1-11-66 & &
afeea ¥ wlar 2

Accumulation of Petroleum Coke at
Barauni Refinery

239. Shri Warior:
Shri Vasudevan Nair:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that petro-
leum coke has accumulated in large
quantities at the Barauni Refinery;

(b) if so, whether there is any pro-
posal for calcining this coke; and

(c) whether Government
to export this product?

propose

The Minister of
Chemical
(c). Yes.

Petroleum and
(Shri Alag ): (a) to

Recruitment of Class IV Staff

240. Shri Warior:
Shri Vasudevan Nair:

Wil the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that there
is a ban on the recruitment of Class
IV Staff in the Central Government
Offices;

(b) if so, whether it is a fact that
several offices are employing class IV
staff on daily wages; and

(c) if so, whether Government have
made any assessment in the matter?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
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Charan Shukla): (a) In the Ministries
and attached offices, there is a ban
on ‘fresh recruitment to the posts of
peon from the open market. Vacanec-
ies in the sanctioned strength in the
grade of peon, as on 22-5-1957 can,
however, be filled by transfer of sur-
plus employees from one office to
another either within the same Minis-
try (including its attached offices) or
between the various Ministries (in-
cluding their attached offices), pro-
vided that the persons appointed are
otherwise qualified for holding such
posts. There is no ban on the rec-
ruitment to other categories of Class
TV Staf?.

There is no ban on the recruitment
of class IV Staff in subordinate
offices.

(b) and (c¢). the requisite informa-
tion is being collected and will be
laid on the Table of the House as
early as possible.

Naptha for Petro-Chemical Industries

241, Shri P. R. Patel: Will the
Minister of Petrol and Chemical
be pleased to state:

(a) whether Petro-Chemical In-
dustries were designed to utilise na-
ptha and other products of Gujarat
Oil Refinery with the commissioning
of the Reflnery.

(b) whether it is a fact that though
the Refinery has been commissioned,
Petro-Chemical industries have not
yet been licenced; and

(¢) when Government plan to, es-
tablish Petro-Chemical industries and

how, whether in public or private
scctor?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a)

Petro-Chemical industries were ori-
ginally planned for commissioning in

1968 while the refinery was to be
cemmissioned  in  three stages much
earlier.

(b) This is not strictly correct. A
benzene-toluene  extraction unit is
under erection and is expected to be
commissioned by 1968 end.  Other
industries will also be licensed
:shortly.
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(c) The Aromatics project will be
established in the public sector. It
is expected to be commissioned in
1970. The maptha cracker and inter-
mediate manufacturing units will be
either in public sector or in joint
sector, while the end product units
will be in the private sector. These
are expected to be established by

1970-1971.

‘Price of Natural Gas'

242. Shri P. R. Patel: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) the price at which natural gas
is sold to private ang public sector
in Assam;

(b) the price demanded by the Oil
and Natural Gas Commission of natu-
ral gas sold to private and public sec-
tors in Gujarat; and

(c) the reasong
prices?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) The
prices at which the natural gas pro-
duced by Oil India Limited in Assam
is sold to various consumers are
given below:

for difference in

Price_per 1000 cu
metres.

S No. Name of

Project Authority

T. Assam State Electricity Board
and Assam Gas Co. (up. t00.79
million cu. metres per day)  Rs. 8.83
2, Fertilizer Corp. of India (up to
0.227 million cu. metres per
day)
3. Assam Oil Co. (up to 0.22

7
million cu. metres per day)  Rs. 17.66
4. Brick Kilns and tea gardens

Rs. 42.38

Rs. 52.97

These are prices ex oil fleld, ie.
exclusive of transportation to con-
consumer’'s premises.

The ONG Commission is not selling
any natural gas in Assam.

(b) Certain prices as under had
been provisionally agreed between
the ONG Commission and the con-
sumers:

(i) Rs. 80.00 per 1,000 cu, metres
to Dhuvaran Power House
" from Cambay Gas fleld.
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(ii) Rs. 100.00 per 1,000 cu. scattered within the boundary of
metres to Uttaran Power the Research Station and these

House from  Ankleshwar constitute pocket occupations. Tres-

Field. passers and stray cattle pass
through the farm to go to

(iii) Rs. 90.00 per 1,000 cu. metres
to Gujarat State Fertilizers
from Ankleshwar Field.

(iv) Rs. 100.00 per 1,000 cu, metres
for supplies to Baroda in-
dustries.

(c) These were prices for gas de-
livered at Consumers’ premises, i.e.
inclusive of transportation costs.
Price differences presumably arise on
account of the demand and supply
situation in an area, the calorific
value of the gas, the point of delivery
and negotiations between the Supplier
and buyer.

Land for Cardamum factory
in Kerala

243. Shri Imbichibava:
Shri A. K. Gopalan:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Government of
Kerala proposed to acquire some 300
acres of land for the expansion of
the existing Government Cardamum
Research Station, Pampadumpara,
District Kottayam, Kerala;

(b) whether Government have re-
ceived any memorandum from the
settlers near-about the said Research
S&aﬁon;

(c) if so, the main contents thereof;
end

(d) the steps taken by Goverrment
thereon?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hahi): (a) No, Sir,
There is no proposal for acquisition
of land in the Cardamum Research
Station, Pampadumpara. {250 wucres
have been earmarked for the Carda-
mum Research Station of which
nearly 100 acres are enclaves lying

these enclaves and in doing so they
trample over the experimental plots,
causing damage to plants. Instruc-
tions were, therefore, issued by the
State Government to the District Col-
lector, Kottayam, to demarcate clear-
ly the entire 250 acres and to trans-
fer it to the full control of the Re-
search Station as a compact area for
research purpose. There are only 16
huts in the proposed area of which
only 8 huts are occupied and two are
shop sites. There is no trouble or
agitation in the Cardamum Research
Station,

(b) Yes, Sir.

(c) The memorandum alleged that
150 families settled near the Carda-
mum Research Station would be dep-
rived of cultivable land in their oc-
cupation due to the expansion pro-
gramme of the Research Station.
They requested that other lands
available may be acquired for the
Research Station.

(d) The matter is under considera-
tion of the State Government.

Pay-Boycott by P.&T. Employees in
Tripura

244. Shri Biren Dutta: Will the
Minister of Communications be
pleased to state:

(a) whether the Postal employees
of Tripura resorted to Pay-boycott
in September, 1966;

(b) if so, what are their grievan-
ces; and

(c) the steps taken to mitigate the-
grievances?

The Minister of State in the De-
partment of Parliamentary Affairs
and Communications (Shri Jaganatha
Rao): (a) Yes.

(b) The Pay-boycott is reported to
have been resorted to in protest
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against recovery of flood advance in
12 instalments as prescribed under
the rules instead of in 36 instalments
as demanded by them.

(c) The matter concerned all Cen-
tral Govt. employees and as such jt
is not possible to 'make departure from
rules in the case of P&T employees
alone to the preclusion of others. It
is, however, receiving attention of
Govt. in the Ministry of Finance.

Police Cases in Tripura

245. Shri Biren Dutta: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of Police cases in-
stituted in Tripura during 1964-65 and
1965-66:

(b) the number of cases in which
police failed to submit charge sheets;

(c) the number of cases in which
suspecteq persons were kept in jail
custody for more than 6 months re-
fusing bail petitions; and

(d) if the number of persons de-
tained is large, the reasons for such
illegal detention?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) to (c). A state-
ment is attached.

STATEMENT

During the During

year the year

1964-65 1965-66

(2) Number of cases 2485 2459
registered by Police

(b) Number  of cascs 1507 1455

in which charge-
sheets were  not
submitted.
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During the During

year the year
1964-65  1965-66
(¢) Numbes of cases 1 3
in which bail peti-
tion had not

accepted and sus-

pected persons re-

mained in  jail

custody for more

than 6 months.

(d) There was no illegal detention.

Payment of Profit Sharing Bonus
by Collieries
246. Shri Daji: Will the Minister
of Labour, Employment and Rehabi-
litation be pleased to state:
(a) whether Government have re-
ceived any representation from the

Colliery Mazdoor Sabha, Asansol
against the non-payment of profit
sharing bonus for 1965 in  Asansol

and Raniganj coal belt; and

(b) if so, the steps taken by Gov-
ernment for payment of profit sharing
bonus for 1965 under the Bonus Act
of 18857

The Deputy Minister in the Minis-
try of Labour, Employment and Re-
habilitation (Shri Shahnawaz Khan):
(a) Yes.

(b) The Employers’ and Workers’
representatives in Coal Industry have
been meeting and discussing the
question of extending the time limit
for payment of bonus for the year
1965 so as to arrive at a mutually
agreed time schedule for the said
payment. The parties last met at
Delhi on 7th October, 1966 and they
are due to meet again for further
discussions.

Accidents in Coal Mines

247, Shrimati Vimla Devi:
Shri Mohammad Elias:

Will the Minister of Labour, Em-
ployment and Rehabjlitation be
pleased to state the number of miners
and workers of other categories of
coal mines who had been declared
medically unfit and those who have
been totally disabled due to accidents:
in 1963, 1964, 1965 and upto the 31st
Ooctober, 1966?
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The Deputy Minjster in the Minis-
try of Labour, Employment and Re-
‘habilitation (Shri Shahnawaz Khan):
According to the information avail-
able with the Chief Inspector of
Mines the number of persons who
have been declared medically unfit
and of those who have been perma-
nently disabled due to accidents in
coal mines is as under:—

Category

1963 1964 1965 1966

(upto

Scpt)

Declared unfit 2 - — —_
for the job

Disabled . 3 4 8 3

Payment of Profit Sharing Bonusg by

Collieries.
248. Shri H. N. Mukherjee: Will the
Minister of Labour Employment

and Rehabilitation be pleased to state:

(a) the names of the collieries
which have not yet paid the Profit
Sharing Bonus for 1964; and

(b) the steps Government propose
to take to compel these owners to
pay the bonus?

The Deputy Minister in the Minis-
iry of Labour, Employment and Re-
habilitation (Shri Shahnawaz Khan):
(a) The names of collierics, as on
'30-9-1966, are given in the statement
laid on the Table of the “ilouse. [Plac-
.ed in Library. Sece No. LT-7174/66].

(b) The defaulting collieries have
been served with show cause notices
asking them to explain why action
should not be taken against them for
contravention of the Payment of
Bonus Act, 1965. Prosecution pro-
posals against twenty collieries are
already under consideration.

Non-Payment of Profit Sharing Bonus
by Collieries.

250. Shri Indrajit Gupta: Will the
Minister of Labour, Employment and
Rehabilitation be pleased to state:

(a) the number of collieries pro-
secuted for non-payment of Profit
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Sharing Bonus for 1964 under
Bonus Act of 1985; and

the

(b) the names of collieries and the
number of workers employed therein?

The Deputy Minister in the Minis-
try of Labour, Employment and Re-
habilitation (Shri Shahmawaxz Khan):
(a) and (b). Payment of profit shar-
ing bonus under the Payment of
Bonus Act, 1965, for the accounting
year 1964 has already been made by
employers to about 90 per cent of
the workers in the industry. The col-
lieries which have not paid bonus are
mostly very small collieries and they
have been issued show-cause notices
for taking legal action against them.

Punjab Engineering College,
Chandigary

251. Shri Dighe: )
Shri Vishbwa Nath Pandey:

WIill the Minister of Education be
pleased to state:

(a) whether it is a fact that the
Government of Punjab have request-
ed the Union Government to take
over the Punjab Engineering College,
Chandigarh after the linguistic reor-
ganisation of Punjab; and

(b) if so, the reaction of Govern-
ment thereto?

The Minist of Educati (Shri
M. C. Chagla): (a) and (b). The
Government of Punjab suggested

quite some time ago that the Punjab
Engineering College, Chandigarh may
be made into a national institute. That
Government was informed that the
Ministry proposed to include in the
Fourth Five Year Flan a scheme for
developing selected institutions into
national institutes, and the Punjab
Engineering College would be one of
the institutions included in the
scheme. The question as to the man-
ner in which the Punjab Engineering
College should be further developed
in th» new set-up is under considera-
tion. .
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Miso Rebels from Pakistan

252. Shri Bade:
Shri P. C. Borooah:’
Shri Hukam Chand
Kachhavaiya:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that a band
of armed Mizo Rebels hag recently
re-entered into Mizo District from
East Pakistan after receiving arms
and training in Guerilla warfare;

(b) if so,
and

(c) the reaction of Government
thereto?

in what circumstances;

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes Sir.
Mizo rebels have been going to East
Pakistan for training and have return-
ed with arms. One gang is reported
to have returned in October, 1966.

(b) In view of the long frontiers
with East Pakistan and the nature of
the terrain it is difficult to totally pre-

vent people from entering in small °

batches.

(c) All possible steps have been
taken to prevent movement across the
border.
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Maharashtra-Mysore Dispute

255. Shri Yashpal Singh:
Shri Basappa:
Pr. L. M. Singhvi:
Shri Bibhuti Mishra:
Shri K. N, Tiwary:
Shri Kolla Venkaiah:
Shri Vishwa Nath Pandey:
Shri H. C. Linga Reddy: °
Shri Tula Ram:
Shri Mohammed Koya:
Shri Vasudevan Nair:
Shri Shree Narayan Das:
Shrimati Maimoona Sultan:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the one-man Commis-
sion to go into the boundary dispute
between Mysore and Maharashtra and
Mysore and Kerala has been set up;
and

(b) if so, its terms of reference?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes, Sir.

(b) A copy of the Resolution of the
Government setting up the Commis-
sion is laid on the Table of the House.
[Placed in Library. See No. LT-7175/
66].

PSP Leader of W. Bengal

256. Shri Hari Vishnu Kamath:
Shri Surendranath Dwivedy:
Shri Hem Barua:

Shri Nath Pai:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether Government are aware
that Shri Ghanshyam Mishra, Promi-
nent PSP worker and labour leader
of Jalpaigyri district, West Bengal,
hag been missing for more than a
month NOw;

(b) whether it is a fact that the
West Bengal Police have failed to
locate him or to ascertain his fate;

(c) if so, whether the Central Gov-
ermment propose to entrust the mat-
ter to their own agencies for proper
inquiry and investigation; and

(d) if not, the reasons therefor?

NOVEMBER 2, 1966
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The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry ef
Defence (Shri Hathi): (a) Yes, Sir.

(b) State Police are -investigating
into the matter. No trace of him has
yet been found.

(c) No, Sir.

(d) As the State Police are investi-
gating into the matter, the Central
Government do not propose to have
the enquiry and investigation made
through their own agencies.

Naga Hostilitles

257. Shri Hem Barua:
Shri Surendranath Dwivedy:
Shri Hari Vishnu Kamath:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
Naga Hostiles have extended their
violent activities to certain areas of
Manipur of late on an unprecedented
scale; and

(b) if so, the steps taken by Gov-
ernment to meet this challenge?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the .Ministry of
Defence (Shri Hathi): (a)
Naga hostiles have of late been active
in certain areas of Manipur.

(b) Necessary and possible steps
have been taken to maintain public
order. These steps include constant
vigilance by the police.

Planning on Education

258. Shri D. B. Raju:
Shri Basumatari:
Shrimati Maimoona Sultan:

Will the Minister of Eduecation be
pleased to state:

(a) whether the Planning Com-
mission has set up various groups to
make concrete suggestions on edu-

cation for inclusion in the Fourth
Plan; and

(b) it so, Government views
thereon?
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The Minister of Education (Shri P " .
M. C. Chagla): (a) Yes, Sir. Five erccutage to Tesa) Dopulation
Study Groups were set up at the re.
cent meeting of the Education Panel ° -
of the Planning Commission. Class 1960-61 1965-66
(b) Such studies and discussions (estimated)
are useful and would contribute to : T
the final decisions to be taken by the Boys Girls Boys Girls
Government.
-V 81.4 41.9 99.6 56.2
Education of Girl:
ca of Girls VI—-VIII' . 35.9 12.1 47.1 16.7
259. Dr. Mahadeva Prasad: Wili the IX—XI 8.5 s 273

Minister of Education be pleased to
state: *

(a) whether it ig a fact that in the
Third Five Year Plan period, special
efforts on the education of girls were
made with a view to substantially
reducing the disparities in levels of
davelopment in education between
boys and girls; and

.(b) if so, how far
hag been achieved?

this objective

The Minister of Education (Shri
M. C. Chagla): (a) and (b).
‘As a result of the spe-

cial measures taken by the State
Governments in the Third Plan, edu-
cation of girls made good progress
during the Plan period. But there has
been no reduction in the disparities
in the levels of development of edu-
cation of the two sexes; in fact the
disparities have become somewhat
larger. This accentuation has result-
ed largely from the faster growth of
boy’s education and the continuing
parental resistance to girls’ education
in the rural and backward areas.

The relevant data for 1960-61 and
1965-66 (estimated) are presented be-
low:

Enrolment Position

(Figures in lakhs)

1960-61

Class 1965-66
(estimated)
Boys Girls Boys  Girls
-V . 235.9 I114.0 333.0 182.0
VI—VIII . s0.8 16.3 82.0 28.0
IX—XI 24.1 5.5 41.2 II1.2

" laid down in

7'8

Basic Education

260. Dr. Mahadeva Prasad: Will the
Minister of Education be pleased to
state:

(a) whether any estimate has been
made of the requirement of trained
basic teachers for ‘re-orienting’ the
existing elementary schoolg to the
desired basic pattern; and

(b) if 8o, the details thereof and to
what extent end in what manner
Government propose to meet this re-
quirement in the Fourth Five Year
Plan period?

The Deputy Minister in the Minis-
try of Education (Shrimati Soundaram
Ramachandran): (a) No, Sir. The
orientation programme seeks only to
prepare existing schools for conver-
sion to basic schools. As such, while
it provides for the adoption of a syl-
labus and the introduction of simple
crafts and activities like social service,
community living, cultural and re-
creational programmes not requiring
much expenditure, it does not require
the provision of teachers fully trained
in basic education.

(b) Does not arise.

Three-Year Degree Course

261. Dr. Mahadeva Prasad: Will the
Minister of Education be pleased to
state to what extent the reorganisa-
tion of University education along the
lines of three-year degree course,  as
the Third Five Year
Plan has been achieved?
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The Minister of Education (Shri
M. C. Chagla): The three-year degree
course has been introduceq by all
the Universities providing under-
graduate courses in Arts, Science and
Commerce, except the Bombay Uni-
lv;a;"sity and the State Universities of

Closure of Collieries

262. Shri Mohammad Elias: Will the
Minister of Labour, Employment and
Rehabijlitation be pleased to state:

(a) the number and names of col-
lieries which were closed down: dur-
ing the years 1963 to 1966 so far by
the Mines Department under Section
22 of the Indian Mines Act, 1952; and

(b) thé duration’ of 'their closure?

The Deputy Minister in the Minis-
try of Labour, Employment and Re-
habilitation (Shri Shahnawaz Khan):
(a) and (b). The information is being
collected and will be placed on the
‘Table of the House in due course.

Hunger-strike in Agurtala Jail

263. Shri Kolla Venkajah: Will the
Minister of Home Affairs be pleased
to state:

(a) whether any persons arrested

- and detained in Agartala Central Jail,

(Tripura) under the Defence of India

Ruleg have resorted to hunger-strike

because of the failure‘to provide them
necessary facilities;

(b) the number of detenug
resorted to hunger-strike;

who

(c) what were their grievances;

(d) whether any Member of Par-
liament and Memberg of State Legis-
Jature were among the hunger-
strikers;

(e) if so, what are their names;

(f) the steps taken to redress their
grievances; and

(2) if no, action hag been taken the
reasons therefor?
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The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi):' (a) Eight
persons were arrested under rule 41
(5) D.LR. on 29th August and sent to
Agartala jail as under-trial prisoners.
These persons were not detained
under rule 30 D..LR. Of these no one
resorted to hunger strike because of
failure to provide necessary facilities.

(b) No detenus resorted to hunger
strike. Five under trial prisoners
resorted to token hunger strike for a
day on 12th October.

(¢) They were demanding their re-
lease,

(d) Yes, Sir.

(e) M.P.—Shri Dasarath Deb.

M.L.A.s—Shri Nripendra Chakraborty.
Shri Sudhanya Deb Varma.
Shri Ram Charan Deb

Varma.

Shri Sunil Chowdhury.

’

(f) and (g). They demand release.
This is a matter for the court to
decide,

12 hrs,

RE: CALLING ATTENTION NOTICE
(Query)

Mr. Speaker: Both the hon. mem-
bers are continuing. I will have to
take some action.

ot gew T wgmT (2a19)
ATF ZW F AFNAT 9IT /T A
ATEY ATH foar mr 2 I TquT e
AT FIAT |

wow wgEw &4 A 61 agT
gTAARY 7 F37 41 OF 92777 AT FUX
#1 75 FrE IO G ]
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Shri Laxmi Dass (Miryalguda): **

Mr. Speaker: He is persisting in his
digorderly behaviour. I shall ask him
to go out. Please go out now, I am
asking him to withdraw.

Shri Laxmi Dass: You must consi-
der this case sympathetically.

Mr. Speaker: I have considered it

sympathetically. I am now asking
him to withdraw from the House.
(Interruptions).

Shri Kolla Venkaiah (Tenali): May
1 point out....

Mr. Speaker: I have asked him to
withdraw from the House. Is he
withdrawing or not?

Shri Kolla Venkaiah: I have to
protest against. such action. Big in-
cidents are taking place in the coun-
try, and when we want to say some-
thing, you are not allowing us....

Mr. Speaker: Now, he should with-
draw from the House.

[Shri Kolla Venkaiah left the House]

Shri M. N. Swamy (Ongole): There
are mno transport facilities; buses have
been stopped; 14 people have been
killed....

Mr. Speaker: The hon. Member is
now creating disorderly scenes, I
should ask him also, to withdraw
from the House.

Shri M. N. Swamy: T would sub-
mit that....

Mr. Speaker: Order, order; he will
have to withdraw from the House.

[Shri M. N. Swamy left the House]

Mr. Speaker: Now, Shri Bagri.

ol TAwE  arew (aTerEA)
TR WERT L
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AT W9 d7 oy
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Shri Dinen Bhattacharya (Seram-
pore): What is ‘disorderly behaviour?
You may kindly define what dis-
orderly behaviour’ is.

Shrimati Renu Chakravartty (Bar.
rackpore): These incidents are tak-
ing place on the question of the steel
plant. Shri Brahmananda Reddy has
already come to Delhi and he has
spoken to the Prime Minister. We
want that the decision -should be
announced. Should this Parliament
not bLe informed of the real position?
‘Why should Government not make a
statement?

Shri S. M. Banerjee (Kanpur):
What is this? They are killing the
people. ... .

Mr. Speaker: Members should calm-
ly think over this matter. When we
are taking up the no-conflderice mo-
tion just now....

Shri Umanath (Pudukkottei): When
daily firings are taking place, we
cannot wait for the conclusion of the
debate on the no-confidence motion.

Mr. Speaker: I cannot take that up.
When we are going to discuss this
no-confidence motion just now. . ..

Shri Dinen Bhattacharya: Is there
any hard and fast rule that if there
is any no-confidence motion, then
calling attention notices will not be
admitted? Under what rule are you
saying so?

sty et (fadi))
Senel  HEIRW  FW THI @aA # €l
THT B qgeat F s Ay feafa
of Y s faerfadi & gg=m @
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¥ s wdy gt mar av frowe
IW FH-URT TEATT  FTENFIC B
g7 Iq 9T w=9T FvA F waws &
Y TFT TS gl ¥ aved § q9r
Tt aX 1 feadi 97 TER-AT gAT o9
IaF Fvawy ¥ w4t g§ wH A0 H

**Not recorded.
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O} AT G A3 FT F1E WA FI |
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Shri Dinen Bhattacharya: The call
attention notice was on a specific
ssue. .
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AT & wTRY A@ ¥ q%aT | 4y

wgar g
Shri Daji (Indore): There is no
such rule.
o TNRTE TTET ;. STATRNY
gerry Ay .

T AR . STATEE ST
Iq qq@ 7% TG o TEAT
ot Ay fomd A7 Tl ¥ awy ?
Shri Dinen Bhattacharya: How can
you disallow such a motion?
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Shri Ranga (Chittoor): I quite ap-
preciate the statement that you have
made that when the no confidence
motion is going to be discussed and
is pending before the House, you are
not prepared to allow any adjourn-
ment motion.

Mr. Speaker: We are taking it up
today. :

Shri Ranga: I am not at the same
time able to appreciate the other
point that calling attention notices
also need not be taken up at all.
Apart from the Question Hour, only
yesterday the Railway Minister was
allowed to make a statement here in
regard $o accidents. Similarly, it
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[Shri Ranga]

ought to be open to the other Minis-
ters also. Calling attention notice is
no ccnsure, is not an adjournment
motion, is not a part of no confid-
ence; it is to seek information on an
urgent matter of public jmportance.
Now, information may be mere in-
formation or Information regarding
the attitude of the Government in
regard to a particular situation.

You were good enough to say just
now that there are some matters con-
cerning national interests, of very
great significance and importance,
and that you would certainly like to
give proper opportunities for them
to be discussed in the House. The
least troublesome opportunity for
those things to be brought to the
notice of the House and the country
is the calling attention notice. There-
fore, it is not possible for me to ap-
preciate why you want to prevent
calling attention notices also from be-
ing taken up, from being answered
by the Government.

Now, for instance, there is the uni-
versal bandh peacefully, conducted,
no one has been killed either by the
police or by anybody else, In the
Osmania University. No less a per-
son than the Vice-Chancellor has
been ‘put into trouble. The whole
senate was in favour of it, all the
teachers, all the students, all the
profcssors want peace among the
students, there is peace, and yet they
are being punished, there is so rauch
trouble there.

There is this other trouble in regard
to Visakhapatnam steel plant. So
many people are being killed. Surely,
it ought to be possible for you to allow
a calling attention notice in regard to
that or this or such other matters like
cow protection to be answered by
them. If they are not prepared to
give a definite decision now, pending
ti rdecision, let the Prime Minister
«ay in the House, what she is saying
outside, what she has been appealing
to the people there as well as the
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satyagrahis; let her take the House
into confidence and make a statement.
Why should you not help us as well
as the Government to see that the
public are appealed to and peace is
established in this country, and these
deaths, growing number of deaths, is
stopped or put an end to? That is
the appeal I wish to make to you.

Shri A. K. Gopalan (Kasergod): 1
can understand if you do not allow
the adiournment motion because there
is a censure motion, because an ad-
journment motion is another kind of
censure motion, but as far as the cal-
ling attention is concerned, it must be
answered because there is a possibility
that the situation outside may ease
by the answer of the Minister concern-
ed or the Prime Minister speaking
on the calling attention concerned.
For three days we are going to dis-
cuss the censure motion, and within
those three days we do not know what
will happen in the country. So, when
it is a matter of public importance, we
want to know what is happening in
the country. \

It may be there are certain rules
framed by this Parliament 15 years
ago, but the situation in the country
today after 15 years is not what we
have scen beforc. Yesterday there
was firing at Raipur. Every day there
is firing and killing, all the students
in the country are coming out. So,
it is our duty when there is an issue
of such importance, when the life of
the people is in danger, to get an
answer, which may ease the situation.

I want to make an appeal to you
that in view of so many things that
are happening in the country, at least
you shéuld devote some time to cal-
ling attention notices being answered,
so that the House may understand
what is happening and the reasons
for them, so that the replies may ease
the situation inside Parliament also.
Otherwise, there will be difficulties, it
will become impossible.

Mo TR AAR Afgaw : wowe
wgren, Hrq & £ arr 21 afgdr )
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“No person shall be deprived...”

st fow e (wfemiz) @ fer &
aifelr 1 °

Mo T FANET stfgar : Y fomr
admiy, * *  wfaar
a1 WT WA A Fr g § weae
7ET F I9 Flaara 97 e F9
g7 fear o

fa it A fag (Iw)
areTo Afemr ywar f ¥
|t ¥ "t aqar av | g8 taegm
THR WS g1 gEEr uFeew fem
RICH|

st fe Fo WAT (TRETAYT)
AT g 77 T 5 ae aragd
feq gy dtaama 9T | TERT WY UETA
frar S

s ar@Eq fagr o wmoE
TtEe A8 & ag faega 7aa &

weqe WEIEA ¢ 5T Az AT g *
¥ qmEd 78 197 o7 § gt A
feaam a1 (voaqm) ...
| ZAAT J1AT HFT A T A G QAT
Fowr wriea {1z 2z Tfws far A
S A qA § I KT WL AT G FF)
Fear & f® vt gt qvg seer &
M mw FET W eaw w0
T A7 HXTH T | AT A7 KT 0T
% g2 uF = 41 § nrTs # G
AT ET OF A A F A vEEew
FIGIE I'ZF AT ..., (Faae)
Shri Hem Barua (Gauhati): You
have taken an oath on the Constitu-
tion here, as Members of Parliament.
When he says that the Constitution
is the handmaid and so on, then it

is meaningless why you should have
taken an oath on the Constitution;
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reducing Parliament to a
mockery and you, as the custodian of
the rights and privileges of the
House should come to our rescue. I
think it should be expunged from
the proceedings of this House.. (In-
terruptions.) L. am not a ghuuam of
anybody; I cannot be a slave to any-
body; no Member can bz a slave of
anybody.

Shri Radhelal Vyas (Ujjain): He
has taken an oath on this Constitu-
tion.

o TW AANER dfgar : a8 3%
qUFT ;A g1 A1 a3 {7 8w

s dwa g1 dfaum § e foem ¥

fo it 7Y FET |
* *
g oaram g

7z & @Y

Shri Hari Vishnu Kamath (Hosh-
angabad): If I remember aright, vou
too were one of those people.... (In-
terruptions). .

Mr. Speaker: Order, order; not in
this manner.

Shri Hem Barua: If Dr. Lohia says
that he is the only liberated person,
he was never a slave of the British,
I can understand that. But I do not
understand what he has said. Every-
body fought against the British to
make this country free .. (Interrup-
tions).

S FUTEY © AT FATH Ty E )

Shri Hem Barua: I am not going
to tolerate this sort of muddy things;
I am not going to tolerate this sort
of monkeying in this House.

Wt wyfomy: FEE & qATE
(Interruptions.)

**Expunged as Ordgred by the Chair —vide Col. 457
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Mr. Speaker: The expression used
by Dr. Lohia will be expunged. I
would appeal to the Members to
show some respect to each other and
mot to proceed in this manner. It is
very unfortunate that they should
descend so low as that; we should
have some respect for each other.

Shri Bade (Khargone): Two ad-
vocates were fighting like this and
then the Judge said: you should sit
silent now that yeu have identified
yourselves.

Shri Hari Vishnu Kamath: In all
humility and with all earnestness, I
wish to say this, without going into
the vexed question of who is master
and who is slave—I leave that ques-
tion to Dr. Lohia, the question of
judging who is master and who is
slave. I do not want to go into that—
but, I would only like to submit that
you too, I believe, along with my hon.
eolleagues here—Acharya Kripalani
and Shri Frank Anthony and—Shri
Jawaharlal Nehru is not there now—

An hon, Member: Acharya Ranga.

Shri Hari Vishng Kamath: Yes,
Aeharya Ranga—Prof, Ranga—had
signed the Constitution, and all those
were no lesg gallant and brave and
courageous freedom-fighters than
Dr. Lohia. (Interruption).

An hon. Member: Shri Frank An-
#hony?

shri Hari Vishau Kamath: They
were no less gallant freedom-fighters
. (Interruption).

Mr. Speaker: Order, order.

shri Hari Vishnu Kamath: ] want
%0 submit that you too, Sir, if I re-
member aright, were among those
who signed the Constitution,

st T ;g wEEE, § OF
ez ¥ faas s owigar g ...
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) eI QAR UF AT gIer
T R E AT & oF ¥¥T ¥ fy Wi
R EECUE N .

Shri Hari Vishnu Kamath: There-
fore, I would submit that this reflec-
tion upon many Members of this
House, members of the Constituent
Assémbly, who had the privilege of
working to forge a Constitution for
India, is uncalled for. The preamble
to the Constitution itself declares:

“We, the people of India....
do hereby adopt, enact and give to
ourselves this Constitution.”

And we have taken the oath; every
Member, before he sat in the House,
took the oath of loyalty to the Cons-
titution. Even Dr. Lohia—I do not
think he refused to take it—and all
Members who have sat here are all
loyal and are bound by the oath
which they have taken according to
the wording of the Constitution, For
anybody to say that the Constitution
was framed by the go-called—to use
his own words— (Interruption)—**
would be wrong. The Constitution
was signed two and a half years after
the British withdrawal in 1947, and all
those who signed it, all those who
were in the Constituent Assembly,
were all free men in this country,
free people, free Indians, and to say
the least, it is shameful that any
Member of the House should say.that
the Constitution of our country was
signed by slaves. (Interruption).

Several hon. Members rose—

st @R HAAT T X FET 9T

* * 7 39 F) wTAN
F iy A 7Y § 1wt & TR FHAT
fepte Mor &1 ... .. (wrewrr)

7T &Y ITo Mg ¥1 37 wekI FT A1IH
¥ wrfed ar fo oo wvm ofed
fe * * T W,
HASAT & TATH T |

¢*Expunged as ordered by the Chair —vide Col, 457
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Wt gww Wy wEwm: ¢ ¢
wer A9g fo s

ot qenft : were wEET, L.,

oA A READ | AT HTT §3 I |
wre & fedt & w3 § o faowg =0
ar 7z qF FIW FE TR W7 AT Ny
& a1y & 1 & ot ¥ ywadl A
ot F&T i # e Sra g oY a8 we
| d 37 o Py s« w¢
@ § W7 18 3 af & e @
TE FTH T WATN W,  F ag gE
e w AT A AT oy §

N 1R Y WoET . WY 3T
T =Rt Y faagr FvETey |

woaw W@ - ¥ X 3Aw oree
< fear § da s fauyr =¥
T gaTT FF Il &

o TR AAY Nfgar: w7 4@
gt SRSt ¥ qEET | W | W
IF AT g riaf ¥ g @
Iad & 7 5 fs wwont ¥ qami ¥
TERT aAaT Ay F4 a7 AwdAT w5y ¥
fer ¥ #a7 ¥ 031 =Y & @Y o=y
frard & Y R A Y ww fas
HTATE BTI § T T A Ay ooy §
A AT F ooy &1 Fr gR "I
937 &1 WF &1 JgF I IqTAG /AT
g foar F@ &1 EY gT ¥ §,

T AR gAY | IgadAa I TG0

whraTT A @y & W AR st
%Y dire T ARy £

€ Wil qOer:  A9AT N
QT |

_ Wo Tw watge Wifigan: A Y
@ & ad T vk @Y a% ¥ qe g
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“No person ghall be deprived of
his right or personal liberty except
aecording to procedure established
by law”.

fareft safea Y 917 7@ N SR, FAT
S T § IuF wET Y S S,
Y T 7T FAT § IF W Y A
JEY | A FTAAHEATE | WIEE AR
T FTHRTCHT ATARAT & &Y, AL, 90, T,
g Wzt gfer A7 M ¥ T S
&1 ag ara Y 21 § faege O Tl
T AT Y AT § 1w\ Ay AT fav
| A o frg go A A A d
Y & A ¥, ¥ar b g fmy
IR o I &7 W wse A X
A & 5 O AW Fgr = FRwH
O E &1 ag a7 gy & fr aw Ry
oY & 7 W@ &, Sarar arar ¥ 48
Afrs a8 Q9§ @ &) qEr g #F
7 T80 g Arar & fr A e @ W
faarc &2 v g1 21 %7 A€ WG @
war & ar At ) T 21 # faegp At
AT AT § fF g OF ATEET A 59w
S F are § goar W@ | dfwT W
& o @ A, Fovan T=ma qm, aik
Ty, Foft foraey oY &4 ameTor swar &
Y FTHT 9T @A § IS F9 e

. o e ot @) AR A I

fomrr F1§ wHT @Y @ &, surar ¥
ST Y 7T AT TE @1 & v 0w w1
@Y T %% A § I FaX Mt
o€ It &1 wife wr% fagra av
grim | oF fagra &, s F a1
qErAET ¥ AT A FT Agar a7 fear
rva & 9 gt @ W€ wew fwar g
dary Aferaguaarnard fe
¥ fodY i g a7 & = fedt R
" % fedy M1q #Y avre fagr, swwY 17
¥ Trely at fielt & A A @ a #Y
O W wrand w7 {Y, JEHY A X
Y | sfeT §9W AT *qT F_T -

#sBxpunged as ordered by the Chair.
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o wgAw: HF A9 45 T |
WA WA qTT FE A

¥o TR HAET AMga : A AT

ara g0 a1 T a7 D

W WEWW : TN FT LA
g} & o "Ey F

Mo T ARG Wfewr : <7 AR
F1 AFT wraET Afew oy §1 ag &
qaqr 7T & AY 0 I A0 A T §
& WG | ¥ Y AR &5 gQ § Ty
aHH § G AT | AIHT AR S
quAA F1 FfoW FE AAfEA 1 W9
AT FATFT ARG »

SETR WERA . W A9 45 A4 |

¥o T wAET Mg : w19 @
W FY AT TNT F WEAH AT W E Tgr
T ... )

TR AT . AT A9 SRy |

Tro ™ AARET Afgar : faar M-
fraigaa In AT FH A G aFAT Y 7
39 9T qgg gy Wfgy | O ara Wy
AR AT @A AN X RE

W wgAE 0 RIS ATEE A
FTET AgY Iza1 & | W fral FY faet

Y fa=raT IR ATE AT SYAT Shvar
a1 FE@w fear smar g @ sww fag

a1 #éw F 1 ZW Tgl TEH FHAT Y

FTHA G )

ot wey foredr © == AT H wHS

weqw wERA - 991 T F fAg
qamw WYF fa¥ S13T

ot e o - F & av 7 fae @
& | (vmasTr)

Sl gER WY HYATT © AT EHTT
T T E o FE A Mg F
IR ¥ AR AT QIR .
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WeqH REYTG . WY S A |

<t o e e : wrfa g
ITEY §, IR AT A ST L

TSR AR . FOAE AR, W
w9 3 90 |

= geR =T wYAT . gH Afeq
R EoANT T A @E

WA AT ;. 99 WG 45 A7
TIT ATEE W TMTT A48T 4 9 Fgr
g Ju%! fae qafi a3 & gea &
FTHA T |

G g T § W &Y EAA |

12.33 hrs.

PAPERS LAID ON THE TABLE

NorrricaTioNs Re: KErALA EpucaTION
RuLes

The Minister of Education (Shri M.
C. Chagla):—I beg to lay on the
Table g copy each of the following
Notifications making certain amend-
ments to the Kerala Education Rules,
1959, under section 37 of the Kerala
Education Act, 1958, read with clause
(¢) (iv) of the Proclamation dated
the 24th March, 1965, issued by the
Vice-President, discharging the func-
tions of the President, in relation to
the State of Kerala:—

(1) S. R. O. No. 410/65 published
in Keralg Gazette dated the
23rd November, 1965.

(2) S. R. O. No. 119/66 published
in ‘Kerala Gazette dated the
15th March, 1966.

(3) SR.O. No. 197/66 published
in Kerala Gazette dated the
17th May, 1966. .
[Placed in Library. See No. LT-
7045/66]

ot Ay femd (Kd7) @ ¥ oW
STIEYT T N ¢ |
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o RN 6T EE A |
oy fom : dfaarr #Y aTQ

118 & WTqgd AT TF qAEAT ¥ IO
g

WETR WY : TETAT qTgE A XY
qrEITay?

ot A formdt w7l g F A
AT ATKE ATE AR § |

o fRet F we S g ¥
A & dawT g IH & 6 o w1 g
¥ mger HTETE & 9ERr A
F qg¥ fauarfast aqr w77yl wY
<=1 gY aFaY & | & sast v wfaw=
FY G 118 FY AL &AAT ARATE
WHATGETATE :

. “118. (1) Each House of Parlia-
ment may make rules for regula-
ting, subject to the provisions
of this Consitution, its procedure
and the d of its busi "

IaF way ¥ W gigd &) feqa §
foe e &

“Page 60—Another collective
right of the House ig to sgettle its
own code of procedure. Thig is
such gn obvious right—it has
never been directly disputed—
that it is unnecesstry to enlarge
upon it except to say that the
House is not responsible to any
external authority for following
the ruleg it lays down for itself,
but may depart from them at its
own discretion.”

& teaga wvar g g IF €9 @eq
F1 0 wtawv & gy atwa 701 frafea
FRA ST R AT Fwlaee, 118F
wded A ad-afwn @t e
Fx ¥ w7 tadea & fis we oiferdedr
qref ¥ wagE & wiaw gwng § A1
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5% &1 § M7 IaA 91 g2 F whyw<
g ST FaT wfawwT s F .

TR WET © gE 1 g A AR
oo F R E 7

ot w o T frasrr W
TEF FUT & | & @ 72y E fw wvaw
afadeq wdt &1 w1 wfuwmr
T weT F1 FTa-atEn & a1v § dgar
T F1 g g (e  f v e
Y TEH UTH T2 Y EY | TART F4F AT
wfuwrT g ? ag §1 @7 #1 wfuw17 8,
9 F weqe FT AUk T

WS WERT © FE HIAT G
CEFT 7T |

ot wy fomdt : A ffawre &
TEIE F1 w7 Afy | g FHw afa-
¥ ot & fgars @, gOF AT &
faoms &, d%efral & fawrs 2, v
fge & fa=ms & 1 ’

oI wgEd - IER §X AT
T faar §

it Ay forwd - e form & g
araT fear

TSR WEAT © T AT I3 AT |
e & gorad AdY } aFAT g1

ot wy femd 0 105 w7 TE
aifsy )

oW w7 Ag 1 AT @5
LGl

Shri Hari Vishnu  Kamath:
(Hoshangabad): Sir, my point is
about the papers just now laid on the
Table by the hon. Minister of Edu-
cation. I am sure you will agree that
it is a matter of some concern to the
House that the Government, in this
case the Minister of Education, has
already, in less than six weeks of the
recess; relapsed into the old ways to
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which they were accustomed during
the last few sessions. During the
last session, you will be pleased to
recollect, due to constant hammering
from this side of the House, the Gov-
ernment, the Ministeries concerned,
furnished statements of explanations
for delay in placing copies of docu-
ments on the Table of the House.
Here, you will see, the first statement
is dated November, 1965. They have
taken one year to place a copy of
some resolution, in regard to Kerala,
on the Table. The second one is
dated March 1966 and the third one
is dated May 1966. Seven months,
eight months and one year old docu-
ments are being laid on the Table
today. And, if I may briefly sum
up, if the Minister himself canpot
teach his Ministry to behave itself
how can he teach others, the people,
the nation? With lectures day in and
day out, what can he do with the
studentg if he cannot teach the Minis-
try better ways?

Mr. Speaker: They were laid on
the Table 'of the House earlier. That
was done earlier but at that time the
time was not enough.

Shri Hari Vishnu Kamath: One of
dated November, 1965. They could
have laid it on the Table in February.
Why are they doing it today? They
must give the reasons.

Mr. Speaker: These are being re-
laid. Let ug proceed now.

Derence oF INDIA (FOURTH AMEND-
MENT) Rures, 1966.

The Minjster of Finance (Shri
Sachindra Chaudhuri): Sir I beg to
lay on the Table a copy of the De-
fence of India (Fourth Amendment)
Rules, 1966, published in Notification
No. G. S. R. 1676 in Gazette of India
dated the 1st November, 1966, under
section 41 of the Defence of India
Act, 1962, together with an Explana-
tory Note. [Placed in Library. See
No. LT-7154/66].
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WMo T wAET A (Féamanz):
7 fRaga T T g9 F 1 & 202 7
qTH W91 qT @rRAT wE g
T OF FIET ET AT £ |

W TR . UF RIAAT &
&Y AT 1, g UE F gAT E1 AT A
I F1AVT 55 T4l § |

Mo ™ FART MNfgar : ferar
g Aagwv i g | faegw
&oH foran g1 & 1 AT G 376(2) 1
IaH fran g & 1 foe Aty T A
ggar # AT A A qgAT qTAr ¥ 0

“A point of order may be

raised in relation to the business
before the House at the moment:

Provided that the Speaker may
permit g member to raise a point
of order during the interval be-
ween the termination of one item
of business and the commence-
ment of another if it relateg to
maintenance of order in, or
arrangement of business before,
the House.”

qeTe §F WA F qANT AT G§
== faqw & waene o ge fare F7 g
2 f& fom as 77 =1 31wt Se,
IF AW GF T HAY TR TIT TR
eq ¥ 9I 9T @A @, I Tger
fadarfaars 1 swA war Sifgg o
7g fadafyaT &1 W7 oF 0§ @sHy
# ar ¥ g, forad ary & gq@ o e
T 8, fRad ANF awr F SS9 A
IMET § WX a8 TISHY TETH HAT & b
# ¥ qqa ¥ s F 1 Frvave W27 § )

wew WgRa - & 376(2) FT
ag waag T €, N fF A awe
¥ ® § 1 W wag gee fafaaw
F o F a1 ¥ F1E garar o
arg fF wa wrEew @ @ a1 W
wgew Y8 s wnfew an faay sreew
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1 Mfeq agf oo a1, 707, a1 3
T Tad o awd) &, 7 (775 fw Sfs
w1 o Fra qiw tefaes & werite
g, z=fam o wned w1 Y far sy
g =T AEF WA &

oY Ay fem@ : saw 1 AT AfEm

WMo TR wAge fgar : 77 T &
TERTY &7 A TS ARG AEL T G1AT

Gl

weaw wgiag - § w7 ¥ sfawns
agf awar g o

o TR AAIgT Nfganr  FiuaF
aE gI AS R oWT FAN AERE
FAIA[qT AR, .

weaw ®ERa ;7 zEw
a7 7gs Ad &

o W wAE Aifgan : a5 T1F
AT FI AF FNAT ATZA § | WIT
HT I T F1 G (qAITIIFIT FT
v T FOAT NEF . AT F wAAq
F& AT fAwar g

GOVERNMENT DECISIONS ON RECOM-
MENDATIONS MADE BY CENTRAL
WAGE BoARD FOR RUBBER
PLANTATIONS

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jag-
jivan Ram): I beg to lay on the
Table a copy of Government Resolu-
tion N8. WB-3(18)/66 dated the 28th
September, 1966, publishing Govern-
ment decisions on the Recommenda-
tions made by the Central Wage
Board for Ruber Plantations. [Placed
in Library. See No. LT-7155/66].

NOTIFICATIONS UNDER ALL INDIA
SERVICES ACT

The Minister of State in Ministry
of Home Affairs and the Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): I beg to re-lay
on the Table a copy each of the fol-
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lowing Notifications under sub-see-
tion (2) of section 3 of the All India
Services Act, 1951:—

(i) G.S.R. 1203 published in Gaze-
tte of India dated the 6th
August, 1966 making certain
amendment to schedule III -
to the Indian Administrative
Service (Pay) Rules, 1954.

(ii) G.S.R. 1204 published in
Gazette of India dated the
6th August, 1966, making
certain amendmentg to .Sche-
dule III to the Indian Police
Service (Pay) Rules, 1954.
[Placed in Library. See No,
LT-6871/66].

G.S.R. 1228 published in
Gazette of India dated the 13th
August, 1966, making certain
amendments to Schedule III
to the Indian Police Service
(Pay) Rules, 1954.

GS.R. 1230  published in
Gazette of India dated the
13th August, 1966, making
certain amendments to Sche-
dule 1II Yo the Indian Ad-
ministrative  Service (Pay)
Rules, 1954.

The Indian Police Service
(Probation) Amendment
Rules, 1966, published in
Notification No. G.S.R. 1271
in Gazette of India dated the
20th August, 1966. [Placed
in Library, See No. LT-8956
/66].

G.S.R. 1270 published in
Gazette of India dated the
20th August, 1966, making
certain amendments to Sche-
dule III to the Indian Police
Service (Pay) Rules, 1854
[Placed in Library, See No.
LT-7059/66].

(2) to lay on the Table a copy each
of the following Notifications under
sub-gection (2) of section 3 of the All
India Services Act, 1951:—

(i) G.SR. 1329 published in
‘Gazette of India dated the

(iii)

(iv)

~

(v

(vi)
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[Shri Hathi]

(i)

(iii)

(iv)

w)

(vi)

(vii)

(viti)

3rd September, 1966, making
certain amendment to Sche-
dule III to the Indian Ad-
ministrative Service (Pay)
Rules, 1954.

G.S.R. 1330  published in
Gazette of India dated the 3rd
September, 1966, making cer-
tain amendmentg to Schedule
II1 to the Indian Police
S‘ervice (Pay) Rules, 1954.

G.S.R. 1366 publisheq in
Gazette of India dated the
10th September, 1966, making
certain amendments to Sche-
dule III to the Indian Ad-
ministrative Service (Pay)
Rules, 1954.

The Indian Forest Service
(Cadre)  Rules;” 1966, pub-
lished in Notification No.
G.S.R. 1397 in Gazette of
India dated the 17th Septem-
ber, 1966.

The Indian Forest Service
(Recruitment Rules, 19886,
publisheq in Notification No.
G.SR. 1398 in Gazette of
India dated the 17th Sep-
tember, 1966. :

The Indian Forest Service
(Initial Recruitment) Regu-
lations, 1966, published in
Notification No. G.S.R. 1399
in Gazette of India dated
the 17th September, 1966.

G.S.R. 1438 published in
Gazette of India dated the
24th September, 1966, mak-
ing certain amendments to
Schedule III to the Indian
Police Service (Pay)' Rules,
1954.

‘The Indian  Administrative
Service  (Recruitment) Se-
cond Amendment Rules, 1966
published in ‘Notification No.
G.S.R. 1441 in Gazette of
India dated the 24th Sep-
tember. 1966.

(ix) The Indian Police Service
(Recruitment) Second
Amendment Rules, 1966, pub-
lished in Notification No.
G.S.R. 1442 in Gazette of
India dated the 24th Septem-
ber, 1966.

(x) G.SR. 1443 published in
Gazette of India dated the
24th September, 1966, making
ing certain amendments to
Schedule III to the Indian
Administrative Service (Pay)
Rules, 1954.

(xi) GS.R. 1445 published in
Gazette of India dated the
24th September, 1966, mak-
ing certain amendments to
Schedule III to the Indian
Administrative Service (Pay)
Rules, 1954.

(xii) G.S.R. 1446 published in
Gazette of India dated the
24th  September, 1866, con-

- taining corrigendum to G.S.R.
1230 published in Gazette
of India dated the 13th
August, 1966. [Placed in Lib-
rary. See No. LT-7156/66].

Y THdAE gnE (TOAET)
ey wg e, 4T3z, (A1), Ao vHo
MTo 1228 F AT H TH FAFIY
ared g 1§ Wl wERT § 48 A
atgar g fx faeet @7 afew & Fa7,
WS v gad glaursi &1 X F7 ST
s 2, O gAE IA AT AT AEEW
3 3w @Al wr o IAH artew faan
TR

weae wNAW ¢ WA AIET 7@
5 3o T tamr 2
NOTIFICATIONS UNDER COPYRIGHT ACT

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): I beg to lay on
the Table a copy each
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of the following Notifications under
section 43 of the Copyright Act, 1957:

(1) The International Copyright
(Third Amendment) Order, 1966
published in Notification No. S. O.
2678 in Gazette of India dateq the
2nd September, 1966.

(2) The International
(Fourth Amendment) Order, 1966
tublished in Notification No. S.O.
2829 in Gazette of India dated the
20th September, 1966.

[Placed in Library.
7158/66].

METALLIFERROUS MINES (AMENDMENT)
REGULATIONS, ANNUAL REPORT OF
CENTRAL CoAL MinEs RESCUE Srta-
TIONS COMMITTEE, DHANBAD, ETC.

The Deputy Minister in the Minis-
try of Labour, Employment and Reha-
bilitation (Shri Shahnawaz Khan): I
beg to lay on the Table—

(1) A copy of the Metalliferrous
Mines (Amendment) Regulations,
1966, published in Notification No.
G.S.R. 1359 in Gazette of India
dated the 26th August, 1966, under
sub-section (7) of section 59 of
the Mines Act, 1958. [Placed in _
Library. See No. LT-7159/66].

(2) A copy of the Annual
Report of the Central Coal Mines
Rescue Stations Committee, Dhan-
bad, for the year 1965-66. [Plac-
ed in Library. See No. LT-7180/
66].

(3) A copy of the
‘Wages  (Central)
Rules, 1966, published in Noti-
fication No. G.S.R. 1473 in Gaz-
ette of India dated the 24th Sep-
tember, 1966, under section 30A
of the Minimum Wages Act, 1948.
[Placed in Library. See No. LT-
7161/66].

(4) A copy each of the follow-
ing Notifications under sub-section
(2) of section 7 of the Emplo-
vees' Provident Funds Act 1952:—

(i) The Employees’ Provident

Funds (Thirteenth Amend-

ment) Scheme, 1966, publish-

ed in Notification No. G.S.R.
1821 (Ai) LSD—T.

Copyright

See No. LT-

Minimum
Amendment
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1314 in Gazette of India dated
the 2%h August, 1966.

(ii) The Employees' Provident
Funds (Sixteenth Amend-
ment) Scheme, 1966 publish-
ed in' Notification No. G.SR.
1315 in Gazette of India dap-
ed the 27th August, 1956.

(iii) The Employees’ Provident
Funds (Fifteenth Amend-
ment) Scheme, 1966 publish-
ed in Notification No. G.S.R.
1412 in Gazette of India dated
the 17th September, 1968.

(iv) The Employees’ Provident
Funds (Sixteenth Amend~
ment) Scheme, 1868, publish-
ed in Notification No. G.S.R
1413 in Gazette of India dated
the 17th September, 1966.

[Placed in Library. See No. LT-

7162/66].

(5) A copy of Notification No.
G.S.R. 1362 published in Gazette
of India dated the 3rd September,
1966, extending the Employees’
Provident Funds Act, 1852 to
licensed Salt industry, under sub-
section(2) of Section 4 of the
said Act. [Placed in Lidbrary. See
No. LT-7163/66].

(6) A copy each of the follow-
ing Notifications under section
7A of the Coal Mines Providen$
Fund and Bonus Schemes Act,
1948: —

(i} The Coal Mines Provident
Fund (Second Amendment)
Scheme, 1966, published In
Notification No. G.S.R. 1221
in Gazette of India dated the
6th August 1966.

(ii) The Rajasthan Coal
Provident  Fund (Second
Amendment) Scheme, 19686,
published in Notification No.
G.S.R. 1222 in Gazette of
India dated the 6th August,
1966. .

(iii) The Andhra Pradesh Coal
‘Mines Provident Fund (Sec-
ond Amendment) Scheme,

Mines



473 Papers Laid NOVEMBER 2, 1966 Papers Laid

[Shri S8hahnawaz Khan]

1966, published in Notification
No. S.0. 2356 in Gazette of
India dated the 6th August,
1966.

(iv) The Coal Mines Provident
Fund (Third Amendment)
Scheme, 1966, published in
Notification No. G.S.R. 1577
in Gazette of India dated the
15th October, 1968.

(v) The Andhra Pradesh Coal
Mines Provident Fund (Third
Amendment) Scheme, 1966,
published in Notification No.
G.S.R. 1578 in Gazette of
India dated the 15th October,
1966.

(vi) The Rajasthan Coal Mines
Provident Fund (Third Am-
endment) Scheme 1966, pub-
lished in Notification No.
G.S.R. 1578 in Gazette of
India dated the 15th  Octo-
ber, 1966.

[Placed in Library. See No. LT-

1164/66].

Dmrmy ADMINISTRATION (REMOVAL OF
DrerrcuLTieEs) ORDER

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Oharan Shukla): I beg to lay on the
Table—

(1) A copy of the Delhi Admi-
nistration (Removal of Difficul-
ties, Order No. 2 published in
Notification No. F. 10]28/66-SR
in Delhj Gazette dateq the 5th
September, 1966, under sub-sec-
tion (2) of section 38 of the Delhi
Administration Act, 1866. [Plac-
ed in Library. See No. LT-7165/
66].

(2) A copy of the Arms
(Amendment) Rules, 1986, pub-
lisheq in Notification No. G.S.R.
1534 in Gazette of India dated the
8th October, 1966, under sub-sec-
tion (3) of section 44 of the Arms
Act, 1959. [Placed in Library.
See No. LT-7166/66].

(3) A copy each of the follow-
ing Notifications under sub-sec-
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tion (2) of section 3 of the All
India Services Act, 1951: —

(i) The Indian Administrative:
Service (Recruitment)
Amendment Rules, 1968, pub-
lished in Notification No.
G.S.R. 1530 in Gazette of India
dated the 1st October, 1966.

(ii) The Indian Police Service
(Recruitment) Amendment
Rules 1966, published in Nott-
fication No. G.S.R. 1531 in
Gazette of India dated the-
1st October, 1966,

{Placed in Library. See No. LT-

7167/66].

(4) (a) A copy of Notification
No. G.S.R. 1276 published in
Gazette of India dated the 4th
September, 1965 making certain
amendment to the order published
in Notification No. G.S.R. 1418
dated the 30th October, 1962,
under clause (3) of article 359 of
the Constitution.

(b) A statement showing
reasons for delay in laying the
above Notification.

[Placed in Library. See No. LT--

7168/66].

(5) A copy each of the follow-
ing Notifications making certain
amendments to the Rules for the
prevention of misuse and for the-
import, exporty and t{ransport of
Medicinal and Toilet Preparations
including Asavas and Arishtas
containing alcohol and intoxicat-
ing drugs, under sub-section (3)
of section 62 of the Prohibition
Act, 1950, read with clause (c)
(iv) of the Proclamation dated
the 24th March, 1965, issued by
the ~ Vice-President, discharging
the functions of the President, in
relation to the State of Kerala:—

(1) SR.O. No. 372/66 published
in Kerala Gazette dated the
4th October, 1966.
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to Bills

(ii) S.R.0. No. 396/66 published
in Kerala Gazette dated the
18th October, 1966.
[Placed in Library. See No. LT-
7169/66].

(6) A copy of the Kerala
Public Service Commission (Addi-
tional Functions) (Consultation)
Rules, 1966, published in Notifica-
tion S.R.O. No. 277/66 n Kerala
Gazette dated the 19th July, 1966,
under sub-section (3) of section
4 of the Kerala Public Service
Commission (Additional Func-
tions) Act 1963, read with clause
(c) (iv) of the Proclamatiorfdated
the 24th March, 1965 issued by the
Vice-President dischargifig the
functions of the President, in re-
lation to the State of Kerala.
[Placed in Library. See No. LT-
7167/66).

12.42 hrs.
PRESIDENT'S ASSENT TO BILLS
Secretary: Sir, I lay on the Table
following two Bills passed by -the
Houses of Parliament during the last
session and assented to by the
President since a report was last made
to the House on the 3rd September,
1966: —

(1) The Appropriation
Bill, 1966.
(2) The Railway Property (Un-
lawful Possession) Bill, 1966.
2. Sir, I lay on the Table copies,
duly authenticated “y the Secretary
of Rajya Sabha, of the following ten
Bills passed by the Houses of Parlia-
ment during the last session ‘and
assented to by the President since a
report was last made to the House on
the 3rd September, 1966: —

(1) The Constitution (Eighteenth
Amendment) Bill, 1966.

(2) The  Merchant Shipping
(Amendment) Bill 1968.

(3) The Criminal Law Amend-
ment (Amending) Bill, 1966.

(4) The Advocates (Amendment)
Bill, 1966.

(5) The Jayanti Shipping Com-
pany (Taking over of Mana-
gement) Bill 1968.

(No. 3)

in Delhi (St.)

(6) The Essential Commodities
(Amendment) Bill, 1986.

(7) The Delhi High Court Bilt,
1966.

(8) The Punjab State Legislature
(Delegation of Powers) Bill,
1966.

(9) The Electricity: (Supply)
Amendment Bill, 1966.

(10) The Punjab Reorganisation
Bill, 1968.
1243 hrs.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS
NINETY-SIXTH REPORT

Shri Krishnamoorthy Rao (Shi-

moga): I beg to present the Ninety- .

sixth Report of the Committee o=
Private Members’ Bills and Resolu-
tions.

12.43% hrs. -
COMMITTEE OF PRIVILEGES

TENTE REPORT

Shri Krishnamoorthy Rao
oga): I beg to present the Tenth Re-
port of the Committee of Privileges.

1243} hrs.

STATEMENT RE: RECENT TRIPAR-
TITE MEETING HELD IN DELHI
The Prime Minister and Minister

of Atomic Energy (Shrimati Indire

Gandhi): Mr. Speaker, from October

‘21 to 24, a meecting between President

Abdel Game] Nasser and Yresident
Josip Broz Tito and the Prime
Minister of India was held in New
Delhi and we were privileged to play

(Shim-

host to President Nasser and Presideny -

Tito.

ot ey form® (H77) @ AR T
e &1 oz g &1 fafafas
Ll

Shrimati Indira Gandhi: The mecet- '

ing served a useful purpose in enabl-
ing the ‘Heads of Governments of the
three countries to exchange views
about international developments and
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[Shrimati Indira Gandhi]
other matters of common interest.
Although the meeting was of three
countries only, some of the matters
discussed are of great importance and
will, no doubt be of wider interest
to the non-aligned and other develop-
ing countries, with whom we propose
to share the results of our felibera-
tions.

In our review of recent develop-
ments and the present international
situation, the two Presidents and I
were fully reassured in our belief in
the continuing validity of the policy
of non-alignment and peaceful co-
existence and their importance in
fostering peace. We discussed and
condemned every form of domination
of one country by another, the at-
tempts to divide the world and the
use of force in the settlement of
disputes. We noted with satisfaction
that the principles of non-alignment
and peaceful co-existence were gain-
ing greater acceptance . . .

Shri Ranga (Chittoor): Where?

Shrimati Indira Gandhi:....and in
this context considered the Tashkent
Declaration as a positive contribution
towards finding peaceful solutions.

o TR ANET AT (FramER):
Lo I Gl

Shrimati Indira Gandhi: Our analy-
sls of current international trends
helped identify several threats to
non-alignment and peaceful co-exist-
ence. In brief, these stem largely
from attempts to exercise pressureson
or interference in the affairs of some
nations by others; the blocks to pro-
gress created by forces of social reac-
tion, sometimes with external sup-
port; the continuing existence of re-
mnants of colonialism as well as of
entrenched racialism, especially in
Southern Africa; the failure to take
more determined action to resolve
the oppressive problem of poverty
with its attendant tensions; and the
increasing resort to force.

The statement on Vietnam included
in our Joint Communique restates
the basic elements that should go into
a peaceful solution of the problem
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necessary for the well being of the
Vietnamese people and world peace.

The meeting reiterated its faith in
the vital role of the United Nations.
We are glad that the effoits of the non-
aligned nations and other progressive
opinion found concrete expression in
the latest resolution on South West
Africa, which reflects the conscience
of the world. The implementation of
this resolution will be a challenge
which we must meet unitedly.

The three Hcads of Government
expressed their anxiety over the in-
tensification of the arms race and
called for the early conclusion of a
treaty on non-proliferation of nuc-
lear weapons in accordance with the
principles approved by the 20th Ses-
sion of the U.N. General Assembly
which clearly stipulate a balance of
responsibilities between the nuclear
and non-nuclear nations,

Mr. Speaker, perhaps the most out-
standing result of the meeting was
our collective approach to the econo-
mic challenges to mon-alignment and
peaceful co-existence. The newly in-
dependent and developing nations will
be liable to strains and pressures un-
til they attain a minimum level of
development and enter a stage of
self-sustaining growth. The major
effort in this regard must be their
own and self-reliance has to be a
process as much as a goal.

o TR HAWR Atfgan : Ta1 7F14,

fagd an@i @dT@ 1

Shrimati Indira Gandhi: But the
developed nations cannot evade their
responsibility to accept and adopt
fair trade practices as expressed in
the Final Act of the UN Conference
on Trade and Development and to
fulfil their obligation to transfer at
least a net one per cent of their gross
national product to the developing
nations on terms and conditions that
do not themselves constitute a crip-
pling liability of debt repayment.

The unity of the 77 developing na-
tions was one of the most notable
achievements of the firt UN Confer-
ence on Trade and Development. A
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second conference in this series is to
be held in New Delhi next autumn.

e TH AANER Afgar : “srew”
= ?

Shrimati Indira Gandhi: We dis-
cussed the steps which the UAR,
Yugoslavia and India might take, in
cooperation with other developing
countries, to ensure the success of
the second World Trade Conference.
As a first step we agreed that our
Economic Ministers might meet in
December not only to consider this
issue but also to examine the possi-
bilities of cooperation between our
three countries in the commercial,
technical, industrial and other fields.
For our part, we attach the highest
importance to this decision. There is
wide scope for mutual, regional, in-
ter-regional and international co-
operation. The conditions for this
exist in some cases and can be creat-
ed in others.
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The positive reactions to the Tri-
partite Meeting on the part of seve-
ral non-aligned and developing na-
tions as well as of some developed
countries is indicative of the extent
of active interest in our deliberations
and the growing desire on the part
of the non-aligned and developing
mnations to ameliorate their common
economic problems,

We are happy that at the end of
the Tripartite Meeting, President
Nasser was able to stay on for a brief
State visit which gave us an oppor-
tunity to further discuss matters of
interest to our two countries.

In concluding, Sir, I should like to
say how much we appreciated the
opportunity of welcoming in our
midst the distinguished Presidents of
the UAR and Yugoslavia with whose
Governments and peoples we have
such close ties. I am sure that warm
friendship and cooperation between
our countries will continue to grow
and strengthen the forces of non-
alignment, international peace and
cooperation,

With your permission, Sir, I beg to
place on the Table of the House a
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copy of the Joint Communique is-
sued at the conclusion of the Tri-
partite Meeting and a press release
issued at the conclusion of President
Nasser’s State visit. [Placed in Lib-
rary. See No. LT-7195/66].

Some hon. Members rose—

stay famd: oo wEs ¥
SR &1 UG M w4 arar ar
<1 ®1 garar g ?

Mr. Speaker: One representative
from each main group may ask a
question.

Shri Hem Barua (Gauhati): May 1
submit that those who submitted cal-
ling-attention notices may kindly be
given an opportunity?

Mr. Speaker: Now that a statement
has been made, I can only allow one
Member from each group.

Shri S. M. Banerjee (Kanpur): It
you allow only one from a group....

Shri G. N. Dixit (Etawah): On a
point of order, Sir. I had raised this
point earlier but I want you....

Mr. Speaker: Under what rule?

Shri G. N. Dixit: Under rule 3732.
It says:—

“A statement may be made by
a Minister on a matter of public
importance with the consent of
the Speaker”.... (Interruption).

Mr. Speaker: That point has already
been raised here.

Shri G. N. Dixit: I am making a
submission for reconsideration be-
cause it is a very vital and important
point,

Mr, Speaker: I have reconsidered
it. We do not have any debate on it.
For the sake of elucidation we have
been allowing questions. I have al-
ready ruled that and I do not feel
that I should reconsider it.

Shri G. N. Dixit: Then, because
the rule is mandatory, it has got con-
stitutional validity and it is law, 1
will request you to put it to the House
whether the House sticks to this rule



481 Tripartite

. [Shri G. N. Dixit]
or to the convention. It is the House
that has to decide that.

Mr. Speaker: There is no need to
put it to the House. It is a question
of interpretation and I have ruled
that it would not be a debate but only
by way of elucidation we will allow
a few questions.

Shri Tyagl (Dehra Dun): This is
mandatory.

Shri Surendranath Dwivedy (Ken-
drapara): The Speaker’s ruling
should not be challenged.

Shri K. D. Malaviya (Basti): The
hon Member, Shri Dixit, has raised
a very relevant point. It is for us to
decide and you also to guide us whe-
ther we can interpret this thing in
such manner and try to distinguish
between debate and points raised by
some hon. Members. I think, the rules
are quite final and conclusive, that
a debate on any such matter should
not be raised after a Minister makes
a statement. I will, therefore, beg of
you to put a stop to this; otherwise,
there will be an endless discussion
and controversy and conflict.

Shrl Surendranath Dwivedy: Sir,
do you permit that it is open to every-
body in this House to stdrt a discus-
sion on a ruling given by you?

Mr. Speaker: I am not inclined to
re-open it.

st ad ww wE (I5A)
AT uF fAdET & 3% A H )

wea WERY AT AT FT A
wifsg |

ot 9 WIS IR : Agd FFURE
g ma wed difay) & @9 F AvAq
agq WAt "afyz FET AEA
g 5 3728 fedz rem adi 2 vmd mec
YA |

“No question shall be asked at
the time the statement is made”.

agt fedz wiox At &1 gL, K AT A
g fadgga wem f& &% Fraw o€t &
afes TR & Y AT E A Ao Ho
FEAT WY 24T Jo TFo faddr ¢ ez
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& S ®T oY ATy §, I g
ITH g ¢ ot & ¥ qEq A
wFT AIZT FIE M7 A AGY F
vy | @1 fafreT gt &, e A ¥
@ &% § | AfeT AT I A A
& gaF faig gt ), gas faarsa
AT g1 q1 a8 w1 WrAT A 1w A
oY woA drae ¥ dfade fafred
N ATEAF § ITHY ATHT hATT Mo
f& w1 mroaY sfer v wifgm
fet wwT g g A sl Q@ ¢
fF g7 & ¥ @Y 3T F1¢ Fq = TATS
g 5 91 793 | 7g T@T WeT ¥
T wafawmw &

wE WERA . A9 §qud B
] g7 faar 1 & ofade amad &
faer ®< amx FT q00 1 Ffew g @
g afar

t ®o Ao @A (gARE) ¢
7 q% faare #3 a9 % 39 97 99
T FRY | AT AT { qg T
%< ferar fr fare faram smaem &y foe
FEA AN G AFT | .. (TAEE) .
AT FIA ¥ FIH AP IA qHRAT |

Shri Tyagi: We refuse to abide by
it . . . (Interruption). Please give us
an explanation . . . (Interruption).

Shri Umanath (Pudukkottai): If we
stand up for two minutes, we are
sent out. Why are they permitted....
(Interruption).

Mr. Speaker: Order, order.

Shri Umanath: He must be asked
to withdraw.

ot femm qzaTaw  (FREgT)
T AT O 79 F gHHT fAFTar .

(=arerrr)

Mr. Speaker: Whenever I have
thought fit, I have asked....(Inter-
ruption).

=t gy (fearx) - ami ot Wk
Arerefya oY # ey
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Shri Nambiar (Tiruchirapalli): He
said, “I do not accept the ruling; I
will defy it”. That is what he said.

Shri Tyagi: What I submitted was
that unless it was explained to us, we
shall not abide by it....(Interrup-
tion).

Mr. Speaker: Order, order. Every-
one shall sit down.

Shri Radhelal Vyas: Let us have
the view of the Law Minister.

Shri Hem Barua (Gauhati): I think,
the Prime Minister wants to say
something.

Mr. Speaker: Does she want to say
something?

=t vy fowd : sege wEma, wo
3T FT 98 W § 7 9 T3 Fg
@ aredt | ag ar == § fr few
ATET R} AR AT OEt & /i feq Ardz
FII TF )

W AR ¢ AT AT €Y M
fegome fore &30 a1 & 41 qzad
FT T )

*t ®o o wiwdy : T Y7 §F T
ST FT 9rFarT F&0 fF A g7 a3
gafa=arT FAFT | a8 I TWATA &Y
R

=t ®o &0 Fzad: o I ¥ AvE
€Y G A AT £, AN aTH § T Y
w1 fFar ST @, ® F® 1T AY A9
FY AT E L L.

Mr. Speaker: Shri Nath Pal,

wyuyg fem 0 W AT W
oI E ) (sqaq)

Mr. Speaker: No one else shall
speak. I have called Shri Nath Pai.
(Interruption) .**

ag 7 forar wnng ¢ (Interruption) **
oa w9 F34 a1 g, 45 AT )

ot oy fawg - cargz arR AT L L

ot wwe fag (731) ¢ ag A14-
EUASE A G & BT (=)
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AW AT A T wE . . ..
(vawm)
13 hrs.

Mr. Speaker: I shall have no ‘op-
tion except to adjourn the House if
it continues for a long time. I ¢tan-
not tolerate it any longer. 1 have
tolerated too much already. Mr. Nath
Pai.

ot 7y fem® : wogw wdeET, q

arET W% WET & . .. .

Mr. Speaker: There is no point of
order. I have said already that, jf it
is required that. I should study it
again, that would be a different mat-
ter and I shall get it examined by
the lawyers as well, but for the pre-
sent I shall continue with the proce-
dure that has been followed in the

past. Therefore, I have called
Mr. Nath Pai
Shri M. L. Dwivedi: When you

have decided that you will reconsider
the matter, how can you call him?
We cannot allow this. (Interruptions)

Mr. Speaker: I shall have to take
action now.

it 7 fomd « 337 cATgE wrE ATET
g7 d@ifq, 376 & wray T

=t &o o WINAN : AW AT, . .

Mr. Speaker: I shall have to take
action against the Congress members
as well.

o T AANgT Mifgan : A <1
&% qafeAi ¥ fvtr 1Y &, 3gi ¥ o1
famra Qfay | I T EV qEAT @0

Shri J. B. Kripalani (Amroha)
rose— .

Mr, Speaker: If Mr. Kripalani
wants to say anything, he can.

Shri J. B. Kripalani: May I humb-
ly request both the sides to allow the
Speaker to regulate the Parliamentary
proceedings. I think, let us on the
Opposition also be fair. Many’ times
we ourselves do not get out at the
first instance when the Speaker

**Not recorded,
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wants us to get out. If any other
Member of Parliament also does not
get out at the first instance when he
18 asked, then we, on the Opposition,
must be gemerous enough to allow
him time to readjust himself.

ot 7y ford : ey W@y, AT
Tz WE AE 2|

TR FET
afax

it vy foend © g7 A & @ F,
TR aa @ fry o g% § o
T B AT F W7 AT F e
TR A A fary o w5 0 gafan
@ AW atiz W ST i |

M ®o o wIWAT:
"=, (saTam)

g W] wgAE (FTETA)
WPt ZAY argT F4 AEY fwray )

w o fa1®d : werw wE=w, A
RQqEZT W VT 373 F WD 8,
Frer T Y A & A AT & AR
qa At B fawren g—feommder
@GP o w3 & ag ST AR
g f5 sitg off & gl =1 A WA
T AT QT § AR 7 A T F
T gedl 1 Sl STagR QT 2,
IAR TG qIET FT IR AT T
@ g, fe Wit § @ T fawer T
v 7 R fonfes & s w1
anie fear, & IR agr fragT s
. AT g7 f6 wiee o o
NETFATEAFTAAA, @ F AT
T A R gEE FIA FT R e
WM NIFG R I QT ooy
& 77 ¥ Wy F@ § R oA e
fruat #1 arem FAEY WK T AWl A
e fare Qfad | g Her ¥ A
@ FY RW 2 FT TG FT AIAT
o g
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=t Tgame fay ' (Fraon) o wEE
wat & A€ wRw 4 faw &

it wy fom® : woTw Wt & wrdw
fem &

eI wEEE  §R §Ed &
waag 78 § fr few Y | aRw fear
g 1o AT

=t &o To MINAT : MTH FEA,
& 5o wgw & A3 ooy s SEang

&t g W wgaTy ¥ R T
A Y § | W 37 Ffg fF F qIE}
T A@ | (A

=it g6 T wJAT . A@RIT A
w33 § 3T o fawrfad

»t o Yo WINET : AT Y 43
& AT SETE W F fad

&t wy fowd : o a2 T A Ay
farfad

W WEIET ¢ ¥ qg & WY
farem 1 ()
Mr. Speaker: Would Mr. Banerjee

allow me to proceed? I have called
Mr. Nath Pai six times.

Shri S. M. Banerjee (Kanpur):
They are preventing him from speak-
ing.

Mr. Speaker: He is now prevent-
ing him.

Shri Umanath: He is prevented by
these two people and you are not
directing them to withdraw; for 15
minutes they have been continuously
defying you. The other day the
General Secretary of the All India
Congress Committee was also allow-
ed—MTr. Deputy-Speaker was in the
Chair—continuously for ten minutes
to defy the chair. Today our mem-
bers have been sent out. What are
we to understand? Are we to under-
stand that the Chair has given spe-
cial  privileges to the Congress
Party? If that is so, then I have
the liberty to defy the Chair conti-
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nuously. We have been elected with-
out paying money to the voters
whereas they have been elected by
paying money to the voters. Why this
discrimination? I want to know.

Mr. Speaker: Mr. Nath Pai.

st g (wefrrg)  weTw WY,
A AT FT TG § | T I¥ GA
Afad, & w7 F T7 20TISAE |

wEqR WA  FA AT LqHY &AH
afad

oft )Yd : A [FEAT FT W {
Fiaw ¥ fordw qewdl ¥ g7 W O
gt WX wFEE T, JfFq AW R
TR A fAwraT | gET O TS F
I e 7T & grod & 9T TR |
& fasar & saifs sy weyw fm fiv
3 ¥TaE @ Q@ & ST U w3F
gC & 2, AfwT A 7 ITH A
FAFTeT, AT 23T 9 THTEE (AT AT
AW FT G ARG LT )

o T wAET Mfgar : § IaF
TAR ¥ TG FT @ A, JaT at STF
TR ¥ TEE qA

Shri Nath Paj (Rajapur): I do not
want to mention the foux pas and
flaws like the failure of microphone
at the opening of the Conference and
playing of the anthem which was dead
and which belonged to the regime
which one of the guests had over-
thrown. I do not want to mention
such minor things. (Interruptions).

Mr. Speaker: Why should he refer
to those then?

Shri Nath Pai: I should not be in-
terrupted now because seven times I
was in possession of the floor and
presently I continue to wait to exer-
cise my right which you have ex-
tended to me to ask a question. As I
said, I do not want to go into those
minor details. May I ask of the Prime
Minister this? Does the Prime Minis-
ter believe that a mechanical reitera-
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tion of innocuous and fatuous plati-
tudes from time to time is likely to-
serve to bring to end the cruel conflict
in Vietnam or mitigate the sufferings
of the Vietnamese people? How does
she account for the failure or the
omission of any reference to Chinese
continued aggression and occupation
of 14,000 square miles of the territory
of this country, when everything un-
der the sun was discussed, and the
Summit was meeting on the territory
of India, when fresh aggression had
taken place in Bhutan and Sikkim
was threatened? May I have categori-
cal replies to this?
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Shrimati Indira Gandhi: Let them
all ask the question and then I shall
reply.

& FER T FGAT : TF CF JI0F
T wETE woT A faar aw o

weow WEET ¢ WO sl @)
AT AT TG qq TG AT e’ § av
TF UF TIT FT G TOq J919 A7

€

Shrimati Indira Gandhi: As you
like. On a previous occasion you had
called them all to put questions and
1 replied later. But if you want me
to answer now, I have no objection.

Mr. Speaker: If it would be better
for her to answer mow, she might
do so.

Shrimati Indira Gandhi: There was
no question of ignoring the Chinese
threat. We are well aware of the
threat and the danger which China
poses to us. But in a communique
of this kind we tried to get a kind of
maximum agreement between us in-
corporated. L]

Shri Harl Vishnu Kamath (Hosh-
angabad): Cowardice, Pusillanimity.

st Wy fermd : FAT TGS TR
uE @A HIT? ... (fuat
s Wt
wag AT
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qF QY A A W 7T T3 far
FA | TR WY WIAR F GF qATH HT
v WA § a9 @ F@A qAT W
AT T | W XA qA@ ¥ KT R
aa & T8 TE F qFav |

Shrimati Indira Gandhi: Also, ft
was not our intention to mention
any bilateral disputes in the com-
munique,

Shri Nath Pai: What about the ans-
wer to the first part of my question?

weaw wERy : fagenw Fv 7
w1 fame a1 aride<e AE & ? Iuwr
STET EEd g WM WTRA & |

TR REAT © §E qQ@ 7 4 RIS
TG AT FHRAT

o T AANET Aifgan : et
FT QO wgda dt aqer faar

T HRY ¢ W AW S &
g R e A M gy fE &
Ffderme & fa o oF o ¥
U OF F7 FY FoNd QO | Afe
o9 qE g &d | . . . (=Ee|)

o TRYATE TEA (STOEHr)
&0 TN gaTdl FT 4T @A § |

= AT . wE F qEr WA

&F |

weqw WEIAd ¢ §aTEl #1949
& fear o @ g 1 SfE 5w a9 agt
T 989 Ag) dW gEdv |

Shri Nath Pai: The first part of
my question may be answered. In
spite of all the things that have been
mentioned, there is the omission of
a reference to what is most urgent
and immediate and the concern, as
_she rightly conceded, of all of us. She
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has not been able to say why'it was
not mentioned. The only word she
used was ‘bilateral’. But Dbilateral
matter like Israe! has been mention-
ed, and she has been condemning
them in the communique. My ques-
tion and your question concerns the
security of India. She has agreed on
that, but there is no mention of it
in the communique. Whom are we
trying to please by this? We do not
condemn an aggressor against us, but
we condemn aggression against some-
body else. I want to know the reason
for this. Does she really believe and
does she really want that that is the
contribution that India wants to
make. ...

Shri Ansar Harvanj (Bisauli): Are
we having a discussion now?

Shri Nath Pai: This is no discussion
this is only a question. I have put up
long with this kind of interruption.

o T AAZT Mfgan : =g
e & SR fagears  gaUEw
e AA g

Shri Nath Pal: I do not want to
speak. The document contains a re-
ference to a bilateral quarrel in which
one of the guest countries was inte-
rested, namely Egypt; President
Nasser of the UAR was interested in
it. We, without having anything to
do with it, have condemned it, The
words are that we support the strug-
gle and aspirations of the 'Palestine
Arabs. I do not go into the merits.
Is that not a bilateral dispute? Is
that a universal quarrel? Then, what
about ‘the Chinese aggression? They
met in Delhi and they were afraid of
condemning it. Why was this omit-
ted? How do we contribut to peace
by this? That is what I want to know.

Shri  Joachim Alva (Kanara):
Maximum agreement on Viet Nam.

Shrimati Indira Gandhi: Indirect-
ly, the question of interference by
external powers, the resort to force
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and all these things have brought in
the question. But, as I said, it was
a question of getting the maximum
agreement on a subject . ., |

Shri Ranga (Chittoor): Minimum.

Shrimati Indira Gandhi: I think
both these leaders fully appreciated
the situation of India with regard to
this problem also; it was not as if
it was ignored.

An hon, Member: Who was dis-
agreeing about Viet Nam?

Shrimati Indira Gandhi: It is not a
question of disagreeing. It is a ques-
tion of the manner in which they want
to put it across. That is the only

question.

Shrt Hem Barua: What was discus-
ed? Was it  discussed? We
are interested in knowing
one thing, namely whether this
Chinese threat . . .

Mr: Speaker: Order, order. T am

not allowing him. Shri U. M. Trivedi.

Shri Hem Barua: I am not putting
a question. I only want to know....

Mr. Speaker:
U. M. Trivedi.

Shri Hem Barua: T am interested
in the security of this country. I
want to know whether this matter
was discussed at all.

Shri U. M. Trivedi (Mandsaur): In
view of the fact that we wanted to
help peace in the world we called this
Summit conference; and our peace
was affected by the Chinese and the
Pakistanis. What actually prompted
the Government of India to call and
choose only the UAR and Yugoslavia
to the Conference, if these problems
were not to be discussed?

Shrimati Indira Gandhi: This con-
ference was not begun at our initia-
tive. Therefore, it was not a ques-
tion of whom we would call. As I
said, some of these problems were dis-
cussed, and it was only a question of
what would be put in the communi-
que. The problems of peace in which

I have called Shri
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we are interested are problems which
we feel do affect us also.

Shri N. Dandeker (Gonda): Is it a
fact that Egypt along with other Arab
countries has vowed to eliminate
Israel from the map? 1s that g quali-
fication for Egypt to be called non-
aligned and for the us to be associat-
ed with them on that footing?

Shri Hem Barua: That is true.

An hon, Member: The Prime min-
ister has no answer for this?

Shri Tyagi: Is it relevant?

ot qores fag : ag g, sere
wgrea, Wy B AT Afgd e ewd W
T e

=Y JFW & FGAT : g T Q@ §
fF g warl &1 s fear 9@

st gwaw fag : ag w9 F wigwy
wgm R

Mr. Speaker: 1 would like to tell
Shri Hukam Chand Kachhavaiya that
there ought to be some limit for this,
The question has been put, and it is
for the Prime Minister to answer it.

=it 7 fomd it g ARTaw fag
oY 74T Fg @ & FATT AR ? A FAR
FEATE & A FAT A FF |

=t g 97T ®FID : [ JAT
frar & | ag aaF T wow & ) I
qET ¥ AR A qifgd o

Shrimati Indira Gandhi: One of the
main purposes of meeting together, as
I have outlined in my statement, was
to see in what way we could have
greater co-operation in the economic,
industrial and other such flelds. The
attempt is not only to have this close
cooperation not only with these two
countries but with other countries
also. It just happened that these
three countries had met on two pre-
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[Shrimati Indira Gandhi]

vious occasions, and this was their
first meeting here. But we may have
meetings with other countries also . .

ot Ay femd : 77 wo @ A\ qw
JqTT § | AW HEET, T9R) HW
W oA g, #ar wEra @)

Shri N. Dandeker: I seek your pto-
tection. T would like an answer to
my question. I asked: Is it a fact
that Egypt with other Arab countries
has vowed to eliminate Israel? If so,
how is that a qualification for
Egypt to be called non-aligned,
believing in co-existence and all that,
and to take part in this conference
as such?

Mr. Speaker: That might be in their
mind. How can she answer it?

Shri Ranga: Is she aware of that
fact or not? Was this discussed?

Shri Tyagi: How is it relevant?

Mr. Speaker: Was such a thing dis-
cussed there?

Shrimati Indira Gandhi: No.

Shri Umanath: On the question of
withdrawal of foreign troops, it has
been reported that the UAR’s stand
was that it referred specifically to
withdrawal of American troops and
not generally to all foreign troops. I
would like to know whether this posi-
tion was reiterated by the UAR
President during the talks, and if so,
whether Government are in agree-
ment with it.

Shrimati Indira Gandhi: I would
advise the hon. Member to read the
report of the Press Conference and
the reply which the President gave

there. He did include all foreign
troops.
Shri Indrajit Gupta (Calcutta

South West): I would like a con-
firmation or denial, as the case may
be, from the Prime Minister of two
reports which are somewhat contradic-
tory, which have been given wide
publicity in the press. I refer to the
question of Vietnam which has been
dealt with in a very non-commital
way in the communique. One report
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which has appeared suggests that both
President Nasser and President Tito
were in favour of the colmunique con-
taining a reference to the US as the
aggressor in Vietnam and that India
had not agreed to that. On the other
hand, another report has appeared
which says that one of the important
members of President Nasser’s party
who accompanied him, the editor of
the Cairo newspaper Al Ahram on his
return to Cairo has issued a public
statement in which he says that the
Government of North Vietnam had
addressed a communication to these
three heads of state requesting them
not to make any such pointed refer-
ence to Vietnam in the communique
which may be embarrassing to them.
I would like to know what exactly
is the position, because both these
sets of statements are in circulation.

Shrimati Indira Gandhi: I do not
think there was any disagreement on
what has appeared in the communi-
que.

Shri Indrajit Gupta: In
munique, there is nothing.

the com-

That is why I wanted clarification,

Shrimati Indira Gandhi: Because
we have all of us made our stand
clear many times. It was just a ques-
tion of making a reference to the pro-
blem. With regard to the editor's
statement, I am sorry to say T have
not seen it; but it is a fact that the
Government of North Vietnam had
made such a request to some of us.

o TR /AT Afgan : warT galr
ST ¥ et g # &Y axeuT fa Qe a|”
F &1 oF a1 18 T § 5 faa
Fr Aifs vwer Gt o W & 1 wHT
A o WY § O Sy fag wifear
M | o& & 3g fF W@ w woAr
@A 7T IEFT GARA, ITH WA
Ao B @FAT | g8 gRiY AT
w quar @ 9k gm0 ol o



495 Tripartite

art g7 # w2 e /e #§
HAE B TPEAT | TF AE T 4
ft | I F wrg ATY AETT HAT Y A
o wod qUW # w1 & & faaan
t Nfq aser ot ey o1 WY @
FHR H—IR 77 WA {7 9 I
@ # W 9am #1 ¥ fgemm 9w g
] forwr % fomay & o wame & st a9
T W @ g, Wi ww—a
qT\T T . L .

=t W AT ST ¢ AT Y FATH
FTET § IGAT WY TR |

=7 w0 T whgT A wE AT |

g @ T A gET A A

ST ARG ¢ AT q4T FK

o W wAET Aifar ¥ &
98T § | 4% Wed WiAT § SRR Fae
¥7?

[ ow g : & % qar awan g ?

'R wro T wege sitfgan : fo 9o
' q @fx |

WETH RENAW : FI(ET qATT AT
IAFT W9 98 |

o T wAVET Afgar : :F wwa
TN T AW, §EE Q@ IS IF 7
F

@ o & wgm =3z g f5 =W
WX F@E ¥ OF qF Y g v § R
Haw ¥ faq @ Y ffa ¥ awear
freft @ AR qwd % @ amw ¥
#%1 ¢ 5 gme & awr wa o faar
AT TR E | I T 9 [AEA
1 QEfar N TR @ e
W T F o fgq & @ o
ST HelT S N W agh AN @ wg
& f5 guwt @ w=t @ 7@ @ awdt
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frg a@ o g avw gfd ? g A

TgT 9 B9 A7g ¥ IAT X & g

¥ 4 ITAT |

st gfr it - R g ¥
qg T 3Ya q@ § 5 ¥ qeF A
g § F 91X 9gan W oF gEN AT
a9 € 9T g AR ¥ gard o Swfa
F 9 § I9¥ gH aTgX ¥ FE weT
At T A IEE qI H W gw
SI9E! 72T X @& Ay Iq9 @ ¥
W E7 AR F ¢ A wifee st
AT FH A | AT @UT ¥ qg FHY
3w & o o fig o o § W
B &Y T2 I Y M AT wy
TG I AT E )

,¥Mo TR RAYET \Yfgan : v 7o
AR a7 | o fadet ava W €
W "ol &7 femmr frzwEi Hzam g
I¥ e

At SHTET et
HEAH WEEA, . . . .

weqR AERT ¢ wT AT TGY

= T e 0 @9 ¥ ogy
& g7 gur ar |

eI WEAD : T W7 I3 ATED |

ot Tl mesY ¢ @g A A
1 g wEY @ | 9T wF FY wIE]
wE

T HETT  ET R A L TGIE

= TETIART WY ¢ OF BT ar
A aW § | & ag SeT 9Ear g f5
T g8 @g ) § fF W A mrardy
aeenfaar B fuwr AT €1 wrarfeat
) faer Fr AT I AATE ? 48 FAE
wrardt ATy T & wae A ¥ & ag
JHTHAT ATEAT § WIRA1T e 7 AR &

(fasalx) -
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fis way 7g wvwa Y @A § fv DT AR
qifee; A0 F DT ¥ A wrer
) feafq gurdt et ox o gE 2
IaF 7w fa-aeg @RAT F =t 4 9
VeI AEE R @R
Fo To Ao ¥ TAM¥T Y FaW FA
3 fag gawds #y a9f ", 7 A
g wrg | & 1T "ngar g oave-
fawar w1 &, ag T@ET Wy arfE oA
g § A frawar gy 8% 7

Mr. Speaker: I do not allow this

question.

St TETIATT TOERY T ;A ALY
AW AT I A IAT T W
IoT A ar Ay

v wier - @ A ¥ A
ﬂ oFaT {0 e

«t FwTET wreat : 7y A Ay
¢ " AR fF gAR ¥ Fa
#f w0} ?

| B wew wgvea : & OF OF AT A
«mgﬁﬁﬁmwﬁémgnq

v - ————d

ot ETIIT ey : FOR W §
+E FH § T 7 48 FUT AT FT
N e & JuF wieew gAd gra ¥

o g T ST ¢ FATT fwa
ST FT & A IAT A AT e

werw WA 2 O gear
AT |

s gfra it : & g I3 §
TRgE@ RN gA I AN T RE
HgaQ @@ ar g |

Mr, Speaker: Shri Trivedi might
begin now.
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Shri 8well (Assam—Autonomous

Districts): Why should we be exclud-
ed from asking questions? There is
a Group I represent in this House.

Shri Shinkre (Marmagoa): You said
that you would allow every Group.

Mr, Speaker: I cannot allow all.

Shri Swell: Is it because we do not
shout? Is that so? Why have we not
been allowed to ask questions? I
would like to be satisfieq on that. I
would like to know why our Group
has been concluded from the opportu-

nity of asking questions. Why?
Mr. Speaker: Because I cannot
sllow all.

o aTt TR W "I A
afed
Shri Swell: Because we do not shout,.

tecause we do not make noise, there-
fire our case goes by default?

Mr. Speaker: Shri Trivedi.
Shri Swell: This is not fair.

13.30 hrs.

MOTION OF NO-CONFIDENCE IN’
THE COUNCIL OF MINISTERS

Shri U. M, Trivedi (Mandsaur): Mr.
Speaker, Sir, it is with a great deal
of hesitation that I rise to move the
following motion:

“That this House expresses its
want of confidence in the Council
of Ministers”.

it aare fag (F7197) 0 weawm
AR, AT AT FT A & | HTAAT
Jqn, aEa, Fr wor 7= ) 1w
IET F AW R FAF 3 {5 ag "y
¥ qrar § 1 98 Fhe 70T 7= F oA
o g&T AT wAAT A, 77 wwi I
fga & 7 (smaem)
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ot fora romw (FEt) AT
arer fg=ly & O

ft aeaw fag . ag @ W=
ft a=y &0

&t Fo Ho faad : & ag WY W=y
g & s g i 3R fa, oft qwarer
fag, wav aw A faaml & war
T QF qTF @ TG wEy
]

st e fag 0 & @yt SO ow
AW F aw F fAg wmwr g 1wy
AW FT QAT FAT AT TIE § | /1A-
7 gzea W wo aw ¥ faw 750 wQ
% AfeT ag w9 aw ¥ faewa @
AW aw R G @ L

at Fo Ho ARt : &g Tw aw
® gAY FW ¥ fAC wada qref
¥ 997 ¥ 1% IF B WY F A
drafaez qet & wire @ @ &
W AT AR fargrat ®Y 14T T FaA
Al F Az A F fAg Swww
& quf F AT § 1 oag )
® gOY F AT ¥ A7 T W@ E

Mr. Speaker: Trivedi might con-
tinue his speech,
st gaare faz ;. weEe wded,

o1 fa3dt ¥ g7 ox I A9 sy
¥, WY qF IT F AU FT AT
QfFT 1 7z FFN & TAT T R
& o A o e owm W §

Shri U. M. Trivedi: Before I speak
25 a representative of the Jana Sangh,
€ have taken permission from my
party that I will speak in English.

oft ardy (feme) : mewe wgea,

N AT R 7 oF ager o
AT AT § | ATy F o g
&7 1 /YF( 1 qifgw |
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ot fovr arerqw ¢ gt wwE &Y
wifgg 1

ot arnht : ag Wl F g
m g

Shri N. Sreekantan Nair (Quilon):
What is all this? These Hindi fanatics
are creating all this trouble.

Shri U. M. Trivedi: The events of
the past few months in the Houses of
Legislature and the country indicate
disregard of authority by pedple, and
if it is allowed to go unchecked, the
destruction of democracy in India is &
certainty. I will put the question:
has the Government imagined what
will follow if democracy goes. Is dic-
tatorship an answer to this?

Y 7% (@rona) & s amrdr
N qarr argar § fe s fadd a
HIEET AT § oK ag Gy e
T A A TS & 1 3 fow ag
gofaw & W T @ § 1o aEE
W W q@ A N9 F e @Y FET

wifge |

aw "gew - "E A faadt By
OYAT I FIT T |

Shri U. M. Trivedi: Will it be better
than commotion in the Lok Sabha,
here, there and everywhere? People
loosely talk of welcoming a dictator-
ship.

Shri R. §. Pandey (Guna): I want

to know whether he has got permis-
sion from you to read his speech.

Mr. Speaker: Let him proceed.

Shri R. S. Pandey: The rule is that
it an hon. Member wants to read out
a speech, he has to seek the permission:
of the Chair,

Shri U. M. Trivedi:
reading.

I am not

Shri R. S. Pandey: I want to know"
whether you have given him permis--
sion.
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Shri U. M. Trivedi: T am not read-
ing out. Come and see here if you
‘want to.

st TR A QIR A

aee fe7f & aF

Shri U. M. Trivedi: The talisman
of huving a dictatorship replacing de-
mocracy is a fib. We had a picture of
this dictatorship in Hitlerite Germany,
and that fib has long becn buried for
those who have seen what a totali-
tarian regime means. In all totali-
tarian regimes it is the dictator who
becomes ominipotent and practises
tyranny upon the people, either by
glorifying religion, or glorifying a
race, or glorifying a particular class.

13.35 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

But the moment there is dictatorship,
commonsense is buried deep, the use
of commonsense in every dictatorship
is denied. Therefore, a dictator is no
panancea for the evils that have beset
our country.

Let us, therefore, examine the rea-
sons behind this, and in what manner
we can rub out the disease which has
grown up. Let us take the student
agitation. Does the fault lie only with
the students? In yesterday’s statement
which was made by Mr. Chagla, he
has said, and I like his words, and 1
Tepeat them:

“The malaise with which the
students appear to have been
affected is one not confined to
them alone, but has affected vari-
ous sections of 'the society of
which the students are a part.
One of the common beliefs which
has gained ground is that for
getting any demand conceded you
have to carry on an agitation, and
if the agitation is backed by force
there is a greater possibility of
the demand being conceded.”

Shri Tyagi (Dehra Dun): I think
that is true. You should co-operate
with us.
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Shri U. M. Trivedi: That is what I
am going to do. I am quoting, and I
appreciate it,

‘Who has brought about this belief,
who is responsible for this belief? I
have written at least 200 letters to the
Railway Minister on various subjects,
for not one have I reveived a satisfac-
to:y rep'y. Not once have the burcau-
crats moved an inch from the posi-

tion that they have taken. Injustice
upon injustice has been done,
patent injustice has been

done, but the reply will be only this,
that what has been done is all right.

Our present Education Minister, hon.
Mr. Chagla, has been the Chiet Justice
of a great High Court. I do not think
he will believe in this any longer, but
he must have ‘believed as a Judge
Omnia pracsumuntur rite esse acta,
that all judicial and official acts are

dohe regularly and properly. I think
that must go.
Shri K, C, Sharma (Sardhana):

They are supposed to be.

Shri U, M, Trivedi: When this pre-
sumption can be rebutted, there is no
reason why this presumption should
stand in the way of doing Justice.
Whenever people approach the Gov-
ernment with their grievances, the
Ministers with whom they come in
contact with their grievances they find
that thee grievances are not listened
to, and not listened to sympathe-
tically, and are only listened to when
there are brickbats thrown, heads
broken. It is only then that Govern-
ment listens to these things. That is
why the belief has grown in the peo-
vle that unless and until you back
your agitation with force, the Govern-
'ment will not listen to you. Therefore,
1 say that the fault lies with the Gov-
etnment for having created this posi-
tion.

There is another reason which I
have see1. There is a growing paroch-
ial attitude and it is on the increase;
it is visible today on the horizon, all
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over India and this ig so particularly
after the Reorganisation Act of 1956.
During the Bombay bandh, it is said
that the non-Maharashtrians were set
upon by the Maharashtrians and the
police were just asked to look askance,
What was the result? Many members
of the legislature tendered their resig-
nation en masse; 17 of them included
two 'ministers tendered their resigna-
tion: we cannot tolerate this position;
we are resigning. Of course the Chief
Minister of the State, Mr, Naik, had
made his mark. He had satisfied the

parochials, Bombay is a cosmopolitan
town. Everybody can live happily.
Yet this attitude had been brought

Tt is a bane on our demorratic
form of Goverrnment. Who laid the
foundation for this? Are we respon-
sible for it? You have to search vour
own hearts. Many of my {riends who
were in this House when the hon, late
Gadgil made his speech, know what
he said; he said that the fate of Bom-
bay would be decided in the streets of
Bombay and not in this House. That
laid the foundation for the parochial
altitude. On that foundation concrete
was poured by the present .Govern-
ment, Very recently in the month of
Julv, there was scarcity of water in
Bombay and the Bombay Corporation
passed a resolution that those who
were non-Maharashtrians should go
away from Bombay, What right had
they 10 make a suggestion nf that
1ype?

about.

Shri R. S. Pandey: It is not like
that . . .

Shri U. M, Trivedi: You keep quiet,
Mr. Pandey; do not disturb. This
parochial attitude is growing in our
country, Let us look at the riots

about the borders of Karnatak-Maha-

rashtra, I have seen pictures publish-
ed in the Times of India, Illustrated
Weekly that their police is watching
on while the riots are going on.
People are throwing stones at rallway
carriages, digging up the railway lines
ang the police is watching and protect-
ing them.

1821 (Ai) LSD—S8.
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Dr. M. S. Aney (Nagpur): The dig-
gers?

Shri U. M. Trivedi: Yes, the diggers.
Why? Because Karnatak wants %o
show, wants to make a show of force
behind this agitation, And the Nija-
lingappa Government plays the role
of the parochial, The agitation .thus
gets force. Who ig growing parochia-
lism in our country and who is feed-
ing this? You shoulq analyse this.
I know that the riots are no good. I
cannot for a moment support the
student unr2st and all the other
things. Somebody is behing them. It
is this parochial attitude that is be-
hind them and it has brought about
trouble. Yesterday. I had an opportu-
nity of meeting one of the very high
officials of the railways; he narrated
{0 me the very painful story that in
Vijayawada. Vitag and Dronachalam

and other places. trains have been
burnt, lines have been up-
rooted, official saloons had
been destroyed, railway car-
riages smashed. In Vijayawada,

the whole station has been smashed.
The nolice of Mr, Brahhmananda Reddy
just watched on and looked.

Shri Muthyal Rag (Mahbubnagar):
It is absolutely wrong; it is a lie.

Shri U. M. Trivedi: It is not a lie.
If you want. I will have that officer
examined in your presence; I have
seen telegrams that have come. . ...
(Interruptions.) It is the parochial
attitude that is coming out. The cat
is out of the hag. It is not ' one
man’s attitude; it is a gencral attitude,
The result: crores of rupces worth
government properiy—whether it 1s
the Central Government or the State
Government property it is the pro-
perty of the nation—has been destroy-
ed. On whom should I lay the blame
for this? I can squarely lay the blame
on the shoulders of our present Gov-
ernment. I will not hesitate to lay it
there. Utter disregard of authority
by men and institutions is, in wmy
opinion, leading to the destrucfion of
democracy. If we do not cry a halt to
this, the.thing which we have built
up for so many years, for which we
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have been aspiring, for which our
Constitution was made will go to dogs.
It is high time that the Government
made up its mind not to further in-
crease the parochial attitude, not to
feed it. Government has refused to
listen to reason and has become fond
of agitation, violent ‘agitation, bloody
agitation—I will call it—abominably
cruel agitation. People have been
burnt in some places alive. On what
grounds? Why do these things happen
Who are responsible for destroying
the very foundations of democracy
which they were charged to preserve?
If it is these people who set up the
people to destroy democracy, then,
Sir, I would request them most polite-
ly but as forcefully as I can to get
out,

May I ask you to cast a glance at
the humiliating food position that is
obtaining in our country? How has
the food shortage been brought about?
What are the things behind it? In
1955, we had a deficit of only six
lakh tons. In 1966, our deficit is one
crore tovs; and, according to some ex-
perts, even two crore tons. How is
this deficit ground? I went to Taiwan
very recently.

Shri
puzha):

Vasudevan Nair
What?

(Ambala-

Shri U. M. Trivedi: Taiwan, For-
mosa, not your friend-country.

Shrimati Renu Chakravartty (Bar-
rackpore): They also do not agree
with our boundaries.

shri U. M. Trivedi: I found that in
1945 their population was only 45
lakhs but they were not self-suffici-
ent in foodgrains. Today, with @
population ‘of 1,53,00,000, they are not
only self-sufficient in foodgrains but
they are exporting 125,000 tons of rice
to other countries.

An, hon. Member: Is their popula-
.tion growing?
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Shri U. M. Trivedi: It has grown
to 1,53,00,000 from 45 lakhs.

Shri Joachim Alva (Kanara): What
about the massive aid in money and

armaments Taiwan got from the
USA? .

Shri U. M., Trivedi: If he will wait
a little, he will get the reply. (Inter-
ruption). The whole question is this.
Thai country has not only grown self-
sufficient but it is exporting to other
countries. It is now the biggest pro-
ducey of sugar in the world; it is the

_ biggest producer of banana now and

it exports to huge quantities of
bananas to other countries. How?
Not because of the American aid as
my learned friend over there says.
American aid has been stopped from
1961, But because they have put
in their energy, because, as Chiang-
Kai-shek put it, “I had so many cor-
rupt officers and now I am devoid of
ail of them” It is that which has
made that country stand on its- own
legs. .

Unfortunately, at the helm of af-
fairs of food, we have not got a man
with imagination. Dherc was one
man, and that was the late-lamented
Rafi Ahmad Kidwai. One fine morn-
ing the Food Minister comes {o the
House and says that all controls go
and the prices come down. Look at
the record. The records will speak.

An hon. Member: Today, the same
thing can happen.

Shri U. M. Trivedi: You are telling
the truth. In my own place I have
found one thing. As g lawyer I had
occasion to visit a site at one place.
I had to walk over a heap of jowar
spread over 80 ft. in length, 14 ft. in
width and to a depth of at least pine
inches. I had to walk over it. I
asked, why not sell it. And the reply
was, “How can I sell it if this Gov-
ernment wants to trade in it? Why
should I sell it? Why should I not
get the benefit and why should this
Government get it?” People are
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starving on the one hand, and on the
other hand, this thing is getting rot-
ten. Lakhs and lakhs of maunds of
wheat and jowar are rotting, because
of the silly, foolish and idiotic policy
of not allowing the ordinary farmer
to go into the market and sell his
commodities. (Interruption). There
is nobody who can boldly come for-
ward to remedy this affair. Here
also parochialism has played its part.
Kcrala is heing starved. Rice is
available in Madras and Mysore, but
Kerala is not supplied, and so, next
door, Kerala starves. Gujarat and
Rajasthan starve ' because Madhya
Pradesh will not give wheat and
Maharashtra will ‘not give rice. West
Benga] is starved very much because
Rajasthan Government though the

people there hadq a lot of gram stored,

would not supply any gram, although
gram was rotting like anything. 50
lakh tons of gram had rottéd in
Rajasthan and it was not sent to
Bengal where the people wanted
grains.

Why go very far? Wheat and rice
are not being supplieq to Delhi by
Punjab, MHow far will this parochial-
ism go? We have to apply our minds
to the discase that has beset our
country. Who is responsible for this?
Is it this side or that side or that
gentleman? No. I point my finger to
the Treasury Benches and say that
they are responsible, and it they can-
not remedy these things they myst
get out. '

This bungling in regard to the food
situation has brought about starvation
deaths. Only this morning I was
reading in the Hindustan Times that
there have been three deaths in Rewa
district through starvation. Have we
come to that pass? Who is respon-
sible for such a position?

Now, let me take up another sub-
ject, and that is, corruption in our
country.

Shri C. K. Bhattacharyya (Rai-
ganj): Do not forget it. .
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Shri U. M, Trivedi: As soon as you
come, I get reminded of it! That is
the whole thing. We have failed
miserably in rooting out corruption
from our country. I say we have
failed even to check its growth. I
say that the evil has so grown that
an honest man is today ridiculed as
a simpleton, just as the flesh-eater
ridicules a vegetarian for not eating
a dead animal's flesh. This corrup-
tion has now entered every depart-
ment of the Governmen!. The police
started the riots in Gwalior by slap-
ping innocent boys who went to
report . an accident. Why did
they slap the boys? There is a rule,
unwritten rule, with the police that
no registration of any cognizable
offence shall be made until and un-
less dasturi is paid which may be
Re. 1 in one case and Rs. 2 in ariother
case. (Interruption).-

An hon. Member: Rs, 10.
Shri,U. M. Trivedi: I do not know.

The boys were slapped; they were
slapped and a professor who came to

help he was also s'apped and the
whole trouble started. It is this
‘police which started this  {rouble.

They were slapped because they could

not pay the dasturi.

Sir, 1 do not know if all of you
have heard about a search being
made i~ a village near my native
place, a place known as Chhoti Sadri
where a very rich merchant lived.

' It is reported that he had 90,000 tolas

of gold. The Central Excise officers
went from- here, searched hcre, there
and everywhere and finally took out
as much as 39,000 tolas of gold. After
having recovered 39,000 tolas of gold
and 110 bars of silver, what happen-
ed? That. big, rich man—merchant—
got frightened. He sent for some good
Congressman. He settleq the dispute,
the dispute between the officers and
the rich man. They closed their eves;
and they allowed the rest of the gold
to be taken out. Who took out the
gold? The merchant’s son took out

‘the gold and gave it to some other

friend to be hidden till such time as
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the officers went away from that
town. The officers were satisfied and
went away. Then this rich man’s son
went to get back his gold, and he
was shown the thumb. A big trouble
arose. Again, the Congress came to
the rescue. The man who had got all
the gold ran up to one poor Member
of Parliamen{ who in turn took the
man concerned. ...

Shri C. K. Bhattacharyya: Could it
“be yourself?

Shri U. M. Trivedi:....to the Chief
Minister. These are things left to the
hon. Member; let him not worry.
Now, the thing went to the Chief
Minister of Rajasthan. The Chief
Minister of Rajasthan said, “Why not
weigh our Shastriji”—our late-lamen-
ted Prime Minister—“and give it to
«efince”? And the reply was, “Yes,
£ we will do it.” Then the whole
biaten came over to, the Prime ‘Minis-
ter here. And then it was found out
Loie how much the Prime Minister
would weigh and only that much gold,
out of the stolen gold, was cut out
so  that he may be weighed. Un-
fortunately on that very day, 1 was
sitting in the Kerala Consultative Com-
mitice. When 1 read the news that
such and such a man has offered to
weigh the Prime Minister in gold, I
realised that this raudt be stolen gold
becaise this man had no gold. T wrote
to Mr. Hathi that action must be taken
forthwith and I informeg Shastriji-also
{hat he must not pollute his person by
getting himself weighed by this stolen
property. Shastriji was in Hyderabad
and just 8 days before his death, he
told me that he had agreed not to get
himself weighed. After that a report
was made to the police by the man who
"had surreptitiously taken out this
gold that his property has been stolen
and there was golmal going on. The
cases are, of course under investiga-
tion, but no investigation has been
carried out to find out who those offi-
cers were who allowed this gold to
go out. There is so much of corrup-
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tion. We make much of the fact that
in Bombay Rs. 9 lakhs or 10 lakhs
worth of gold has been recovered.
But here it was crores worth
of gold, but nothing was done. We have
now become immune to these corrupt
things. When a man lives in a malaria-
infested area, he gets immunity
from the disease. Similarly, after hav-
ing lived with this corruption zo
long, we have got immunity.

14 hrs.

We have the shameful spectacle to-

day that 21 persons have been ap-
pointed as Ministers in the small
State of Punjab . Out of them,

three are those who have been casti-

- gated and indicted by the Das Com-

mission.
Shri ‘Ranga (Chittoor): Shame.

Shri U. M. Trivedi:
proof is required? I can give not
one. not ten, but hundreds of cases
where the, corruption is to the extent
of not 1 crore or i0 crores, but 100
crores. Still we are not able to check
it. Certainly we cannot solve this
corruption problem by taking out
the rosary from the pocket and coun-
ting the beads. Corruption will have
to he rooted out by st*ong measures.
Corruption comes on account of fear.
That is what  Roseve!t <aid-—there
should he frecdom from fear and
freedom  from  want So. this
Government whith cannot guaran-
tee or secure frecedom from corrup-
tion—in other words. freedom from
fear as also freedom from want does’
not deserve to remain any longer in
the saddle in which it is and they
should think of .some way of going
away.

So far as what has happened in
Punjab is concerned. I will read out
to you one sentence from today’s issue
of Times of India. I like the sentence
and T take the liberty of repeating it:

What more

“Having allowed so many cam-
els qf impropriety tr_x the past, the
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party cannot afford to strain in a
pre-election year. Is this 21-man
ministry of Punjab anything short
of political jobbery?”

If you can swallow this political job-
bery, am I not justified in castigating
you and asking you to get out? I am
sorry, Sir; I was referring to the Gov-
ernment not you.

* When we framed our Constitution,
some fundamental rights were created.
But apart from that, we had some
Directive Principles. I will just
enumerate two of them. One is sepa-
ration of the judiciary from the exe-
cutive. Try however much you can,
the Rajasthan Government will never
agree to this separation.

Shrimati Renu Chakravartty:
Bengal also.

West

shri U. M. Trivedi: Thank you for
the information. I have been living
" in Rajasthan and I find the people’s
fate always hangs in the balance and
any amount of nepotism prevails. In-
justice is being heaped upon the pub-
lic and no reklies is obtained by the
citizens of that State. Times without
number the Chief Justice has tried to
do it, but nothing has come out. In
Madhya Pradesh where it has been
separated, I find the provisions of sec-
tions 107 and 145 of the Cr. P. C. are
still vested in the executive.
was narrated to me this morning in
Delhi where a man went on from one
gourt to the:second court and then to
the third court. The highest court de-
cided his right to hold the shop which
was allotted to him and of which he
was in possession. But by giving Rs.
200 to the police officer, his luggage,
machinery and other goods were
thrown out and it was locked. The
maristrate sald:

“145 Ty s 2\ T T AT
e mray 1

Mow long can this contempt of court

by executive officers continue like this?
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The introduction of permits, cont-
rols, licences anq certain other inhi-
bitions on the practice of trade, pro-
fession and occupation through exe-
cutive fiats have proved dangerous.
It is a menace to the society, Sir, I
think I will be right in putting it that
a sacred promise made in the Consti-
tution to the whole country in the
Directive Principles has not be en car-
ried out and a deccit has been practis-
ed upon the public at large.  Those

who cheat have got no right to say
tnat they should remain in power:
Let me remind you of the other

solemn promise contained in the Direc-
tive Principles—cow protection, 1 do
not .want to appeal to anybody on
sertimental grounds. © Enough has
been saig and 1 do not want to reite-
rate the arguments that have been ad-
vanced. Those who are interested in
it will find enough material to read in
the Debates of the Constituent As-
sembly, Volume 7, pages 575 to 579.

-In his own unique way, .late Pandit

Thakur Das Bhargava had argued it.
My friend Tyagiji also had argued it.
Mr. Lari, a Mohammedan had argu-
ed it. Mr, Seadullah Khan had also
argued for it. Every one had agreed
that cow protection must be there and
slaughter of cattle must be stopped.
But today we find people are com-
ing over, they are fasting, they are
agitating and they are getting ar-
rested. Yesterday we had occasion to
see two hundred sadhus getting arrest-
ed beaten and taken away. Yet we
have not yet come to this conclusion
that cow protection must be upheld
and cattle slaughter must be banned.
Very recently I heard that there is
already a move on the part of this
Government to establish a big cattle
slaughter house in Agra near Hazarat-
pur. I do not know whether this is
going to happen. Whither are we Bo-
ing? On the one hand we have made
a solemn promise  a directive princi-
ple has been adonted by the whole
country in the Constitution, in this
sacrosanct Constitution over which
we areé creating such a great hullabaloo
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for being called** and, on the other,
we are not banning cattle slaughter..
If this Government does not obey the
Constitution, the directive principle
adopted in the Constitution, I think
it has no moral right at least to re-
main in office,

Before I conclude, Sir, I cannot re-
frain from looking into our foreign
policy and passing a few remarks
about it. Last week we Had that big
tamasha of the “summit”. And, it was
given the name of “non-alignment”.
Who are non-aligned? Are we, who
were afraid of goondas, who allowed
Tibet to be raped, non-aligned? Are
we, who shouted from the house-tops
when Suez was being captured,.non-
aligned? Are we, who kept quiet
.when Hungary was raped, non-alig-
ned? And, who is non-aligned? Is that
great ally of ours, Mr. Nasser, who
says that annihilation of Israel must
take place, non-aligned? Are we, a
great nation a nation of 45 crores,
which could establish itself in this
worlg as a great power, which can
dictate terms to anybody it likes go-
ing to stoop so low as to tell the op-
pressed Jews that we must join in
whatever action is taken against them?
Does it lie in our mouth to say so?
Who are we to say that we agree to
whatever policy he follows regarding
Palestine Sir, with what face did we
accept the position that UAR was non-
aligned? There is that PLO—Palestine
Liberation Organisation— of which
Shagayri is the head. He conferred
with Chou En-lai. I have got photos
here where he is talking with Shaga-
yri, piving sn undertaking that they
will agree 1o Isrrael’s liquidation and
that they will help him in the liquida-
tion of Palestine, What justification is
therefor a small nation to be dest-
roved like this? We cannot look as-
kance at such instances.

What is Mr. Tito? A great dictator.
7o doubt, in his own sphere he is a

NOVEMBER 2, 1966

* them out without shooting a

Motion 514

great man. He must be a great man
in his country. But what population
in this world does he represent? Our
rajahs and maharajahs have better
title to be represented than him. He
is called for the summit *conference
and put on the top. One day he quar-
rels with Stalin and the other day he
embraces Khrushev, What non-ali-
gnment is it? Have they said one
word about the aggression that is
going on against South Vietnam? No,
they have kept quiet. What type of
non-alignment is this? Why is it that
these two only were chosen out of the
whole world? For what specific pur-
pose were they called, except that
these two .agreed to call us great?
Many others would have called us
great,

Shri Joachim Alva: You are being
very unfair and unjust to two great
masters of historic revolutions. Egypt
suffered under British Jack boots on
Suez for the sake of India.

Shri U. M. Trivedi: We are masters

" of a greater revolution. We have dri-

ven out the greatest power on earth,
the British. We ar€ greater masters.
With this population we have driven
‘single
bullet against them.

Shri Joachim Alva: Egypt has suffe-
red for the sake of India,

Shri U. M. Trivedi: The Chinege at-
titude is known to all of us, with all
the potentialities of mischief against
us. The whole mischief is facing us
from the east-west and the north. Yet
we had a curious logic. What was
that curious logic. Very  recently
Ayub Khan made a statement against
us and yet we are kotowing to Pakis-
tan that we want to be friendly some-
how or the other. You cannot make
friends like this. It is the bane of
democracy thaz in democracy people
do not want to fight any wars. When
we won the war, when that little skir-
mish was over, when that little skir-
mish of 22 days was over, we came-

**The words referre'i o were
Chair—please see col, 457 for the

expunged earlier as ordered by the

expunction.
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home, we were very glad, we looked
at the score board and we were satis-
fled. But then came Tashkent and the
‘whole thing we haq done, where we
laid down the lives of so many lives,
went away from our hands, We had
to admit that that portion which was
taken from us is the property of Pakis-
tan, in a very unenviable manner,

Sir, I put a question in the last ses-
sion when the hon. Prime Minister
had returned from her tour of Egypt,
whether she came across any state-
ment or whether she approved of the
statement of one of the dignitaries of
India about liquidation of Israel. She
said that she had no knowledge about
it. She herself has been a.party to
the statement that has come out.
What diq Dr. Zakir Hussain say:

“On 4th June, 1965, Dr. Zakir
Hussian did say on the eve of his
departure from India to Jordan
that India would give its sympa-
thy and support to whatever the
Arab world decides about Israel.”

Such a shameful statement was
made. Then comes my friend, Sardar
Swaran Singh our External Affairs
Minister. On 3rd June 1966, Sardar
Swaran Singh is reported to have
told the British Prime Minister:

“While his country could accept

a collective guarantee of protec-

tion by the major nuclear powers

no unilaterai offer .of prétection
satisfy it.”

What is the meaning of this? What
does he mean?  This illogical and

ridiculous attitude was unnatural in °

the extreme., It was like a begger
dictating alms. This is the shape of
non-alignment. It appears that we
could have told that India wants
Russia, USA and China to guarantee
protection and unless all the three
signcd protection by Russia or America
would not be acceptable to us. China
must agree to it. I will say, there can-
not be a greater idiocy than this. Let
the House know once’ for all that such
foolish thing will not do and
the fools must go. The
tendency of our Government to
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avoid friends in order to please ene-
mies has made us very small in the
eyes of the world. We befriended
Communist China and discarded -the
friendship of Taiwan. We  discarded
the friendship of Israel and befriend=-
ed those who allowed our goods to be

seized in passage through Suez. Nei-

ther the Israelites nor the Chinese in
Taiwan understand us for in our atti-
tude there is neither monrality nor
realism. This Government has fed
the people on sglogans like an opium
addict depending upon the narcotic. It
is unfortunate .and doubly so that-
this Government has now developed
immunity against criticism just as
some inhabitants of malaria infested
area develop immunity from malaria.

Nearer home, the Government has
bungled in its policy on Nagaland and
Kashmir. We have raised battalions
after  battalions of Central Reserve
Police but have not succeeded in cur-
bing 3 lakhs of Nagas. Very recently
7 of our CRP men were killed. For-
merly also 7 were killed, We say that
the Naga hostiles havé killed them.
But if our CRP men kill any of those
Nagas, they say that the poor Nagas
have' been killed and the poor CRP
man is brought before the court and
punished to be hanged. What kind
of attitude is this? You cannot con-
trol 3 lakhs of Nagas? Give the
opportunity to any of us here. Within
ten days the situation will be con-
trolled and there will be no Naga
problem.

The same thing is happening In
Kashmir. We have pampered Kash-
mir too much. We have been follow-
ing a vacillating and indefinite policy,
talking one thing at one time and an-
other thing at another time, which
has led to mischicf. Let us take the
view that Kashmir is acceded to India
once and for all. We have become &
of Indians. We do not count
in terms of Hindus, Muslims, Chris-
tians and Parsees. Our biggest fool-
ish act has been to go en telling
the Muslims that they are minorities.
Where is the question of minority in
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this country? Whoever is an Indian
whatever his religion be, shall have
equal rights. Any Indian can rise to
any level through his efforts. We
should not think in terms of Hindus
or Muslims.

I would say that this Government
has been the enemy of Hindus. This
Government wants to please the Mus-
lims even at the cost of Hindus be-
cause the Muslims are in a minority.
It js the Congress Party which has
created the fear complex in the ‘minds
of the Muslims that they are a mino-
rity community and that they should
be protected so that they may not be
annihilated by the majority commu-
nity. In that way, the ruling party
has ensured that the minority votes
are secured by the Congress Party.
This attitude of the ruling party has
ecaused very great mischief in this
country.

Mr. Deputy-Speaker: The hon.
Member must conclude now. He has
taken too much of time.

Shri U. M. Trivedi: I will end my
denunciation of this Government by
summing up what I have gaid. It has
failed on the home front; it has failed
on the foreign front; it has failed on
the eéconomic front; on the food
front it has failed miserably. On the
national front, it has made the peo-
ple immoral, encouraged corruption,
destroyed religion, maimed Hindu
culture and brought down the pres-
tige of this country in the whole
world. Devaluation had done greater
harm to its prestige than anything
else,

I will end my speech by saying that
failing there, in not observing and
adhering to the freedom granted by
the rule of law, which in my opinicn
.means to be governed by laws which
are definite and comprehensible, which
are not modified, altered or amended,
with retrospective effect, and admin-
istered by honest judiciary is the
greatest blow that the Government
has given to the masses. It is
not deying the rule of law to which

¢
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we are entitled Then, this Govern-
ment has development a communistie
outlook that “the State knows what
is right” and is avoiding democratic
principles and leading the country
into the throes of Communism. I,
therefore, appeal to the House to -ise
as one man to save the country for
democracy and to throw out this
Government here and now.

Mr. Deputy-Speaker: Motion moved:

“That this House expresses its
want of confidence in the Coun-
cil of Ministers.”

Shri

* o
Shri Shinkre (Marmagoa): What is
the time allotted for this discussion?

Masani.

Mr. Deputy-Speaker: The Business
Advisory Committee allots the time.

=t T st (fase): ag
g wSi1a A § FF KET 9 Tga ar
& g ¢ &, afFT 39 & ey F o
T &
Mr. Deputy-Sp : The B

Advisory Committee is meeting today
when it will be decided.

Shri Shinkre: Is Shri Masani going
to speak as long as the time is not
decided?

Mr. Deputy-Speaker: He will take
25 minutes.

Shri M. R. Masani (Rajkot): Why
25 minutes? T may take half an
hour. In any case, our party has god
40 minutes,

Many members here are perhaps
heaving a sigh of relief that this is
the last time this particular Lok
Sabha will have to go through this
exercise, and I would not blame them
because the result is foregone. 1t is
not true, as a matter of fact, that we
can hope that this House has lost con-
fidence in the Council of Ministers.” I
wish it were so, it should be so; but
we know that the result is a foregone
conclusion. In any event, this is a
lame-duck Parliament, whose mandate
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is nearly exhausted, and whatever
value this discussion has is as an edu-
cative preamble to what is to follow.
Because the real vote of. no-confidence
is not going to be passed this Novem-
ber nor this December but it will be
passed by the people of India next Feb-
ruary, and T for one have no doubt
whatsoever that, when. that time
oomes, the Congress Party will be
soundly defeated at the polls. And it
will be a well-deserved defeat; of that
there can be no doubt.

Consider for
of our country

a moment the state
today. Consider the

state of the nation. On the constitu- .

tional front, the Constitution, which
many of us were proud to have joined
in framing, has been violated over
and over again and gmended on 18,
19 or 20 occasions. On many of those
occasions the amendment was brought
in for the simple purpose of trying to
undo a judgement of the Supreme
Court of India. In the process, the
Fundamental Rights have been eroded
and whittled away. For the last so
many years, the state of Emergency
has been made rormament, although
there is no question of any clear and
present danger to the security of this
country. The Defence of India Act
and the Rules have become a kind of
crutch on which those in office have to
rely, without which they cannot
oarry on the day-to-day administra-
tion of a country living in peace.

This state of affairs reminds us of
what happened under British Raj, and
{ shall quote the words of Jawaharlal
Nehru under the British to show very
close to that we have come today and
how we, on this side, feel that the posi-
tion is as intolerable as he had in the

days of the Rowlatt Act under the
British. Thig is what Jawaharla.
Nehru said:

“A Government that has to

rely on the Criminal Law Amend-
ment Act and similar laws,. that
suppress the press and literature,
that ban hundreds of o-ganisations,
t~t  keep people in prison
without trial, and that do so many
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other things that are happening in
India today, is a government that
has ceased to have even a shadow
of a justification for its existence.
I can mever adjust myself to
those conditions; I find them in-
tolerable.”

We in the opposition find ourselves
in the same position.

On the front of national unity,
far from progress being made, we
are steadily going backwards. The
country is being fragmented today
by cncouragement given mainly by

members of the ruling party, and
even those in government, to all
kinds of linguistic  controversies,

territoria] claims of one State again-
st another,” the imposition of zonal
barriers ‘dividing this country into
many sovereign independent States
and class warfare of various kinds.

Public morality is the biggest ca-
sualty of these last 19 years of Con-
gress rule. We have corruption,
jobbery and inefficiency, which have
become an established way of life.
This kind of corruption has an in-
exitricable link with the regime of
statism and, controls to which refe-
rence has been made. ‘You cannot
abolish corruption like this unless
you decontrol and wipe out the per-
mit-licence raj and restore economic
freedom to our people.

The latest example was given by
Shri Trivedi when he mentioned
how while this Government talks of
economy and saving of public funds
it creates in the Punjab a Cabinet
four times as big as the last one al-
though the territory of Punjab has
shrunk to one-third-in a House of 387,
24 members of Government— and in
Haryana with a Party of 41 MLAs,
18 have been inducted into the Cabi-
net! It would seem, the smaller the
State the bigger size of the Cabinef
must be! No wonder that a report
from Chandigarh says that those in
charge of affairs are wondering how
to find 42 rooms'of sufficient status
for these 42 gentlemen, 42 carg and
42 bungalows in a city which was
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not pepared for this kind of

! ) locust
invasion.

I want to challenge even the for-
mation of these two governments. I
want to say that the very formation
of these two' governments is an im-
propriety. There was no reason
whatsoever why these  self-created
governments, responsible neither to
a Legislature nor to public opinion,
should have been installed at this
stage. Governor’s rules should have
continued till February and then a
new Government shoulg  have
come after the elections. Here is an
example of how the power of pat-
ronage and bribery ig going to be
employed to try and doctor the ele-
ctions. ’

Finally, as Shri Trivedi has said,
even the Dag Commission’s recom-
dations have been ignored and four
.guilty men, unfit to hold office, have
now been given the Cabinet rank
again.

Shri Ranga: Condemned men.

* Shri M. R. Masani: On the one
hand there is corruption, jobbery
and patronage, on the other there is
abdication® of authority, of the res-
ponsibility to maintain law and order.
Criticism made in this House and
elsewhere, which is reasoned and
constructive whether by politicians
or by the press is ignored. How very
little of what we say has ever evok-
ed a response from these gentlemen,
but when somebody pulls chains,
loots godowns and attacks property
and person, that very demand is
conceded. Now the people have
come to realise that with the Congress
goveraments at the Centre and in
the States the only way to get some-
thing donc is to resort to violence
and force. This iy a tremendous
blow to public morality in any socie-

ty.

1 was in Bombay during the
Bundh which created a »Cahinet
crisjg in Maharashtra, I have seen

ang heard people who -wanted to ex-
ercise their lawful right to go to their
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job; or colleges, who asked for
police protection but who were re-

fused it. The police stood by while
goondas were not permitting men
and women to go about their nor-

Citizens of Bombay

were denied the protection of the
law because the Congress Gov-
ernment in Maharashtra, the
Home Minister, had said that

the police should keep out of it and

watch. . This created a  Cabinet
crisis in the Maharashtra .Govern-
ment. It ijs true that most of those

concerned climbed down, but I would
like to pay my tribute to one hones$
Congress Minister who had the guts
finally to resign. Shri Shantilal
Shah, a veteran Congress man and
trade unionist, stuck to his guns be-
cause he was ashamed of belonging to
this corrupt degenerate Congress Gov-
ernment,

Dr. M. S. Aney: Did he say so?

Shri M. R, Masani: He has resign-
ed; he ig out. He did not use these
very words but that was the mean-
ing of his resignation; the words are
mine.

Thig morning one of our most ex-
perienced, mature and responsible
commentators has written an article
entitled “The Crimest Situation in
19 Years”, a few sentences of which,
I think, I must put into the record
of this House. Shri Moolgaonkar, the
Editor-in-Chief of the Hindustan
Times writing under the intials
“S.M.”—I hope, I have not indenti-
fied him incorrectly. —

“We see today the results which
were always obvious to the mean-

* est intelligence of the criminal
abdication by Congress Govern-
ments at the Centre and in the

States of their responsibility for
maintaining law and order.

The situation we are facing in
the country today is the grimmest
in the 19 years since independence.

‘The future of the country is
dark for many reasons, all of them
directly atributable to 19 years of
Congress rule”.
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He Goes on:—

“And all because a government
which has lost all moral authority
to rule is not capable of taking °
simple precautions in  time be-
cause of incompetence abetted
by the fear of losing a few votes.”

Now we have come to this stage of
our wonderful ‘system ‘of planning
and statism that the location of a steel
plant has to be decided not by the
laws of the market, not by the needs
of the consumer, not by economic con-
siderations but by  hunger strikes,
burning of trains and uprooting of
tracks. ’

Shri Joachim Alva: He used the
same notorious phraseology against
Nehru and he does that with his dau-
ghter’s government.

Shri M. R, Masanil: Turning to the
international sphere, the Mover of the
motion has done a great job in deli-
nealing the clear language the con-
tempotible nature of our foreign policy.
He has referred to the failure on our
part to discriminate between friends
and enemies, the Mimalayan blunders
we have committed which have invit-
ed aggression ang lost us large
amounts of territories to the Chinese
Communists. We have in Vietnam the
failure of this Government to realise
that the boundaries of this country
lie on the River Mekong and if Com-
munist China cannot be contained
there, we shall be encircled by China
and its friends all the way from Kara-
chi down to Singapore.

Shri Vasudevan Nair: Go and fight
there.

Shri M. R. Masani: There is a fai-
lure to build any kind of a rcgional
collective  security system in Asia.
Smaller countries are getting together
to protect themsclves from the Com-
munist bandits. - In Seoul there was a
Confcrence where Japan, Malaysia
and even so-called non-aligned coun-
tries, went along with the others and
we were conspicuous by our abscnee.
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Instead of that we had this pathetic
summit the other day about which
Shri Trivedi was so critical.

Gupta (Calcutta
Not like the Manila

Shri  Indrajit
South .West):
Conference.

Shri Joachim Alva: Why do you

. not tel] your American friends not to

arm Pakistan? They gave massive
arms aid to Pakistan which has bro-
ught the "Chinese at our doorstep.

‘Shri M. R, Masani: I see, Sir, that
my Communist friends on-both sides
of the House cannot take it,

I was saying-that we had this pathe-
tic summit here. Shri Nath Pai, quite
rightly, asked the Prime Minister this |
morning, “Why did you not go beyond
pious platitudes?” The answer is
obvious, namely, because the three
governments that had met are all
weak, downgraded governments—
governments™ dependent on somebody
or other for economic and military
support. There is no strength in their
legs. If three weak people come to-
gether, they do not become any stron-
ger; they still remain as weak as they
were. This was a miserable flop of
three discredited governments trying
to bo'ster one another by helping each
other’s morale. The result has been a
complete failure.

The results of our foreign policy,
briefly, are that today we are utterly
isolated in the world. We have not
got one friend to whom we can turn
in time of need. The second result is
that we have lost internationa! stature.
Our Government’s name is mud in the
rest of the wor'd because of two

things—our self-righteous posture on
the on2 side and our economic
medicancy. going with a begging

bowl all over, on the other.

Finally, look at our economic con=-
dition todav. T raw in tho London
Economist of a fow wecks ago a para-
graph  summarising our economic
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plight. The London Economist
very sympathetic paper where
Government is concernerd.
“India today”, it wrote, “is a
land of disillusion. The ceuntry
has had it; self-confidence badly
shattered, first by the ignominy
of defeat at Chinese hands, and
subsequently by the persisting
cconomic crisis....The disillusion
is aggravated by the fact that
things at home have turned out
very differently from what tl.e
people had been led to hope.
Planning is bad odour because of
constant shortfalls. The public
sector, far from being a lever of
growth, has soaked up resources
on which it yields hardly any
return. Inflation, which has
grown in step with higher plan
investments, has increaseq the
gap between income groups and
thrown the burden of develop-
ment on the shoulders least able
to bear it.”

is a
this

Can we deny that~this is a fair
summary or picture of what is going
on in this country? This picture is
the result of the perverse policies in
which this Government still wants, to
persist. The primary obligations of
this Government are neglected. Our
telephone service is a scandal. Letters
now take three to four days to move
from one city to another although
there is air transportation. This morn-
ing we read a message from Ghazia-
bad which shows the rock bottom to
which this Government has descended,
saying that a notice has been put up
in the Chaziabad post offices that
no postcards and stamped envelopes
are avalable. The newspaper report
goes on to say that they have been
out of stock for alrecady three days!
Did this ever happen under British

rule? This is the first time that this
country is sinking to the level of
Congo or some backward African
State.

While all these basic jobz of -carry-
ing out the functions of Government
are being neglected. this Government
is busy putting up steel plants and
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trying to make everythiaz that it

should not. Now they want to put
their hands on foodgrains and the
distribution of food, and finally, like
a desperate gambler - who has lost
everything, they are looking with
ugly, avaricious eyes  at the

money of the small depositors—Ilakhs
of them—in the banks of India and
wanting to spread their tentacles on
them by talking of the nationalisa-
tion of banking. ’

Now what happened about devalua-
tion? We were told that devaluation
was for the sake of boosting our ex-
ports. Will onz of the economic Mi-
nisters in his reply tell us in what
way our export position has improved
since we devalued the rupee? Will
they tell us what has happened and to
what extent our devaluation has been
justified Dbecause, when we asked
them whal it was about, they said that
it was primarily for the sake of ex-
ports. Our neighbours in ' Pakistan,
whatever we may think of them other-
wise, *are more practical. The Pakis-
tan Observer recently gave the export
figures for the last two months in
Pakistan. Exports. during Septem-
ber, 1966, rose by.29.44 per cent.
as compared to the previous month
of August and, compared to the
corresponding month last year, the ex-
ports for September, 1966, are 50.44
per cent higher. While they are doing
this, we are wallowing in the after-
math of devaluation because our Gov-
ernment did not have the courage or
gumplion or intelligence to take the
correct follow-up measures.

Then comes this horrible Fourth
Plan. This Fourth Plan, if ever it is
implemented, will spell the doom of
this country. It has all evils of the
Second and the Third Plans in an
exaggerated degree. We are told that
there is to be no deficit financing.
That is a lie. Deficit financing is im-
plicit in this Plan; it is inherent in
this Plan. It has already taken place;
already in the last six months, which
are the. first six months of the Fourth
Plan pcriod, it is admitted that there

was deflcit financing to the extent of
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Rs. 200 crores. Yet, they go on saying
in their Resolutions and Manifestos
that there will be no deficit financing.
If this is not a fraud on this country,
1 do not know what is.

Then let me say this. Prices are to
rise; so long as the Congress Govern-
ment is there, prices will rise. So
long as the Congress Government is
there, food shortage will continue. I
do not like to be a prophet of doom,
but let me put this to the House. It

. this Government is returned next Feb-
ruary, God help us, there will be
famine in the country in the middle of
1967 and thousands of people will die.

Shri Ranga: Mr. Subramaniam has
said so.

Shri M. R. Masani: Thousands of
people will die, if the people return
this Government to office next time.
(Interruptions).

Shri Ranga: You will see the peo-
ple’s graves. :

Shri Raghunath Singh (Varanasij:
Famine depend on Indra.

Shri Ranga: That will be an epitaph
* written on your Government.

Shri M. R. Masani: A few days ago,
my respccted friend, Mr. Jayaprakash
Narayan, sent a letter to the Press
whaore he cndorsed the views of Fro-
fessor Shenoy in regard to the destru-
ctive and deplorable character of the
Fourth Plan and asked our Govern-
ment and our Prime Minister to call
him in and listen to his counsel
My friend. Mr. Jayaprakash, is a very
noble man, a great optimist.

An hon, Member: He was the hon.
member’s collcague.

Shri M. R. Masani: He is still my
colleague; I am very proud to be his
colleague. He is an optimist. He be-
lieves in the goodness of human na-
ture. But I would like to tell him
that there is no chance of this set of
people ever calling in an honest eco-
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nomist like Prof. Shenoy. It may in-
terest this House to know that Prof.
Shenoy is today in Ceylon, where a
more intelligent Government has cho-
sen to call him to listen to his views
and benefit by his advice. But this’
Government, of ours will go on listen-
ing to those economic mountbanks and
charlatans who are sitting in the
Planning Commission and who have
brought this country to this pass.

This is the picture of our country.
The verdict should be clear. Such a

.Government is unfit to exist even a day

longer. But there are two fallacies
prevalent which may prevent it from
being thrown out and 1 would like to
refer to them before I conclude.

The first fallacy is the one which is
widely held mostly by the urban in-
telligentsia: “the Congress is invincible

and you cannot defcat it”. 1 have
heard this from hundreds wof highly
educated people, graduates, peop:e

with constructive genius, people who
have done things: “what can we do?
They are hopeless pcople; they arc a
menace; they are destroying this coun-
try. but you cannot. do anything
against them.” This is a big fallacy.
This Congress is a paper liger; it is a
gas in it. Tt only
nerds to be pricked. I say that be-
cause the facts are that this is not
only a paner tiger, but it is also a
shrinking tiger. This Congress Party
never got a maiority of the Indian
people to vote for it. Ever since
India breame independent, not even in
one election. even under the leader-
ship of Pandit Jawaharlal Nebru. did
they ge* 50 per cent of the votes po'l-
ed for the Lok Sabha. The highest
they got was 48 per cent.

An hon. Member:
percentage?

What was your

N

Shri M. R. Masani: We did not
exist at that time! The highest they
got was 48 per cent. The lowest was
in the last elections, 44.72 per cent for
the Lok Sabha elections and yet, with
‘that. they got 72 per cent of the seats,
and they have got ﬁhig fraud of a
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bogus majority. It only exists because
of a fluke in the electoral system.
This 44 per cent is not going to exist
next year. At the very highest, I
would give them 39 per cent and noth-
ing more. Now the gallup polls...
(Interruptions).

Shri M. R. Masani: Let them listen
to a few words. They may work a
little harder; they may buck up and
get more votes.

have
show a very

The gallup polls that
carried out this year
clear trend, ..

An hon. Member: By whom?

Shri Joachim Alva: By one who is
the henchman of big business.

Shri M. R. Masani: They have been
carried out by the Indian Institute of
Pubilic Opinion which is an affiliate of
the Gallup institution of America
which enjoys intcrnational prestige
and which our own Government uses
when it suits them  The Indian Insti-
tute of Public’ Opinion has polled a
cross-section of opinion  in the four
metropolitlan cities, Delhi, Bombay,
Madras and Calcutta. In January-Feb-
ruary, the Congress support was 60
per cent of those polled. In May-June,
it had dropped sharply to 41 per cent.
Perhaps we may have thought that
this was a temporary decline  or
trough which would be got out of,
but the latest figures for Scptember-
October are very conclusive. They
show that it still remains at 41 per
cent.

Shri Shinkre: Why is he diagnosing
their disease?

Shri M. R. Masani: I am trying to
be helpful. The September-October
figures show that it is still 41 per cent.
In other words, in the last three
months, not even one per cent of the
Jost ground has been regained and it
looks as if that is where they are
going to remain. I was asked as to
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what was the support to our Party. I
will give that answer. According to’
the same poll, the non-socialist parties,
which include my Party and the Jan
Sangh, and maybe, other groups, got
about 20 per cent; the non-léftist or
non-socialist support was 20 per cent
in January-February but by May-June
it had risen to 42 per cent, i.e., double.

Shri Tyagi:
error.

It may be a clerical

Shri M. R. Masani: There was no
clerical -error. According to. this poll,
the support of the Swatantra Party
and the Jan Sangh combined in the
four big cities is equa! to that of the
Congress Party.

This morning the Indian Ezxpress
starts an analysis of the Madras situa-
tion.with the remark:

“People are with the Opposition,
but the Congress may yet win.”

This sums up the prospects in Madras,
This is true of the whole country.
That is why I am sounding this note
oi warning to people who think that
against
the Congress, the position is favourable
for the Opposition and they will bhe
thr_own out of office. This may happen
or may not happrn because of the
reasons, given for Madras. This
is  because of the British electoral
system which we have adopted, the
system which very few 20th Century
Constitutions have touched. Almost all
the new countries and the new Con-
stitutions have adopted some system of
proportional Representation, but we
in our wisdom chose the British one.
The result is that Britain which has a
two-party system is able to work the
British electoral system, but we are
not Anglo-Saxons with a spirit of
compromise like Englishmen or Ame-
ricans. We are Latins in our tem-
pérament. We are argumentative; we
are quarrelsome; we split; we splinter;
we form more parties rather than
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unite. The result is that in our coun-
try we have six or seven parties ra-
ther than two. When we have six or
seven parties, with the group system
of the Latins and the British electoral
system, we get the distortion ~which
is represented by the composition of
the Lok Sabha, i.e., 44 per cent of the
people - electing 72 per cent of the
members, and vice versa. This is the
evil and this has to be eliminated
next February. This Government can
hardly be expected to bring in a Bill
for proportional representation to put
an end to their, Government and their
monopoly of power. But the remedy
lies on this side. The remedy lies on
this side and the remedy is that we
should have what they call in France
a “second ballot”.
Member does not get a clear majority
in his constituency, 50 per cent or
more, the two senior candidates are
sent back to the polls the following
Sunday anq the man who gets 50 per
cent or more is duly elected. We saw
this in the case of Gen DeGaulle’s
elaction as President only a few months
ago. Because he could not get 50 per
cent, he haq to stand again against
Mr. Mitterand, and he got 55 per cent
and he was declared elected as Pre-
- sident. What we have to do on this
side. if we have the gumption. the
intelligence and the patriotism, is to
hold a second ballot in advance, - 10
consider who is the strongest demo-
cratic Opposition candidate. and for
the other democratic Opposition par-
ties to withdraw and leave him alone
in the field for a stra.ght fight between
the ruling party and the democratic
Opposition.

An hon. Member: Tt wi]i not hap-
pen.

Shri M. R. Masani: It is happening
1 am very glad to say it is happening.
I am very glad to say that this pro-
cess has partially succeeded already.
In Gujarat, in Rajasthan and in
Orissa. . .

An hon. Member: Question.
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Shri M. R. Masani: These are the
States which we hope to carry—there
is a complete agreement between the
Jan Sangh ang the Swatantra Party
about the allocation of seats. And we
ought to do this all gver the country.
We hope that'the socialist parties and
the other democratic parties will come
into this kind of arrangement. This is
not an alliance because there are many
things on which we do not agree.

An hon. Member: It is misalliance.

Shri M. R. Masani: It is second bal-
lot that I advocated and its only pur-
pose is to remove the inequity of our
electoral system and to create a Lok
Sabha which really represents the will
of the majority of the people and not
a minority as this Lok Sabha which is
functioning. It is our first target,
therefore, to bring into existence, a
new Lok Sabha where the balance of
power is changed and where the mo-
nopoly of power is ended, because that
is the will of the Indian people. Then,
people ask: What wi!l happen?’. That
is nol my. business. It is the business of
the President of th~ Republic, with the
help of the newly elected Lok Sabha,
to create a Government that enioys the
confidence of the majority of the Lok
Sabha and of the people, and I think
we can leave that to the President and
to the new Lok Sabha itself.

This was the first fallacy to which
1 was referring. Then, there is ano-
ther fallacy. That fal'acy is that the
interests of stability require the con-
tinuation of the Congress Government.
Many of my rather cowardly business
friends have been misled into believ-
ing this. It is complcte nonsense. There
is one situation alone in which the
stability of this country and the con-
tinuation of our democracy can be
secured and that is by a change of
government in Delhi next February-
March. I that docs not take place, T
warn the House that this country will
drift in the direction of Ghana and
Indonesia. For. if 60 ver’ cent of the
electorate rejects this Government and'
yet it comes back with 55 or 60 per
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cent’ of the seats, then ] say with all
responsibility that though I may accept
the verdict of the Constitution such as
it is, and I may bow to the quirks of
the electoral system, the common man
is not such a sophisticated democrat
and he would not understand this, and
he will not understand a discredited
and demoralised government, after
nineteen years of misrule, being re-
jected by 60 per cent and yet coming
and sitting here, saying: ‘7T shall rule
for flve more years’. .

Shri K. D. Malaviya (Basti):
Would my hon. friend allow me to
put a question? In a public limited
company where there are thousands of
shareholders, will my hon. friend ac-
cept a change in the system of election
of the directors and will he adopt the

- system which he has now advocated?

Shri M. R. Masani: Most certainly.
I believe in the rights of the
shareholders to chanze the board
of directors at any time when the
majority of the shareholders want it.

Sbri Raghunath Singh: What about
proportional representation?

Shri Shinkre: Should my hon.
friend compare our country to a pub-
lic or private limited company?

Shri Raghunath Singh: Will he ac-
cept proportional representation. in
joint-stack compinies?

Mr. Deputy-Speaker:” The hon.
Member should try to conclude no:..

Shri M. R. Masani: I hope I would
have another five* minutes without
these constant interruptions.

Shri Joachim Alva: Would the
managing agents have remained had
not Government stepped in?

Shri M. R. Masani: 1 was saying
that this is not the party on which the
country can rely for stability. This
is not the party that will protect the
country from chaos or communism.
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Shri Ranga: See what is happening
all over.

. Shri M. R. Masani: The Congress
President publicly invited the com-
munists to get back to the Congress.
Was that a way of protecting the
country from communism? During
and after his visit to the Soviet Union,
he made some amazing statements
which 1 would like my hon. friends
opposite sitting there, who are not
communists, to consider. First of all,

he was impressed even by Soviet
housing and agriculture. What a
joke! Anyone who follows the Soviet

press knows that one of the biggest
criticisms is that there are two fie'ds
of work where the Soviet system has
completely failed to deliver the goods;
one is homes for the people and the
other is food for the people. That is
why the Soviet Union is selling mil-
lions of dollars and pounds of gold to
buy food for their people. This is
what our wonderful Congress Presi-
dent has 'carnt. Then, he made a
remark after announcing this wonder-
ful success:

“On seeing your progress we
are enthused that we can make
similar progress in the same way
as you have done. Your planning
can be a guide to our own mate-
rial advancement.”.

Shri Joachin‘ Alva: My hon. frignd
is slandering Soviet building activity.

Shri M, R. Masani: This is from a
party that is going to protect the coun-
try from communism. Then, he mis-
read history and would have liked to

rewrite it, for, Mr. Kamaraj Nadar
said:
“The Soviet Revolution un-
doubtedly inspired India in its

.

struggle for freedom.”.
Poor Mahatma Gandhi; poor Mahatma
Gandhi who abhorred communism and
who had no use for the October Revo-

lution, evidently got inspiration from
Lenin and Stalinl And then we find,
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Mr. Kamaraj was eager in Budapest
to learn how the democratic process
of electing Members of Parliament
was managed in a one-party State,
namely Hungary. Was that a prepara-
tion for democracy or for a one-party
dictatorship in 1872?

Our Prime Minister too has  been
showing very unfortunate tendencies
of a Fascist kind. In Srinagar, ac-
cording to The Hindustan Times of
October 2, she said that there was no
need for a second party in Kashmir,
‘{alking about Bakshi Ghulam Moham-
med’s Opposition. 1f there is no need
for a second party in Kashmir, she
may now go on to say that there is
no need for a second party in any
part of India, and in fact, she has said
so. At another meeting in India, she
said that the slogan should be ‘One
nation, one team’.

Shri Ranga: What.a shame!

Shri M. R. Masani: What does ‘One
nation, one team’ mean?

Shri Tyagi: Unity.

Shri M. R, Masani: ‘One nation, one
{eam’ is a totalitarian slogan.

Shri Ranga: Make
national government.

Shri M. R. Masaai: In any demo-
cracy, the slogan should be ‘Orne
nation, two teams'. one in office and
one in the Opposition. That is the
very basis of parliamentary govern-
ment enshrined in our Constitution. I
hope this vemark does not indicate a
consistent Fascist tendency on her part
also.

room for a

Shrimati Sharda Mukerjee (Ratna-
giri): The phrase ‘One team’ refers to
the Congress Party.

Shri M, R. Masani: If this Govern-
ment does not go, then it is not only
going to destroy the Congress Party
and the Government but it will des-
troy the country. It will bring down
the pillars of the stability of our coun-
\ry, of its economy and social life.

1821 (Ai) LS—9.
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I remember in this very House, in
this very ~ Chamber, as a Congress
Member of the Opposition, during the
days of the RIN Mutiny, I made a
speech here, and I said to the British
Government once sitting there: For
God’s sake, go. Get out of this coun-
try while there is still order, adminis-
tration and some stability, because if
you hang on to power in India any
longer, there will be no authority lett;
there will be chaos and you will des-
troy this country before you go’. And
1 say this today to these men also:
‘For God’s sake go while there is some
administration and some order. De
not destroy the country before youw

g0..

Shri C. K. Bhattacharyya: Coming
in the atmosphere as it does and in
the background as it does, this motiom
of no-confildence lacks reality, lacks
seriousness and lacks a sense of res-
ponsibility. That is how we look upon
it, and I believe the Members om
the other side who have moved the
motion and delivered speeches must
also be feeling likewise. In any case,
we came prepared for it; becauge we
had noticed in the newspapers that
this session was going to be “a
stormy” session. So, we came pre-
pared for such motions. Though win-
ter is not the season for storms, yet,
when the electiong are-near can these
storms be far behind; the elections are
near, and, therefore, the Opposition
storms are bound to burst. We came
prepared for the bursting of these
storms, the fury of which we have
faced just now, and which we believe,
and which I believe has passed over
not only ourselves but over the heads
of the Members in the House also.

14.59 brs,
[SHRt SEAM LAL SARAF in the Chair]

In any case, having indulged in
gymnastics over the rules of proce-
dure all these days, the climax could
be only a motion of no-confidence.
What else could it be? The rules of
procedure and gymnastics that they
indulged in, twisting them, manipulat-
ing them and just trying to force the
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Speaker to accept their point of view,
all that having been exhausted, now
comes the climax of a motion of no-
eonfidence. We take it calmly. We
have come prepared for it.

15 hrs.

In the evolution of democracy in
this country  after the Constitution
came inlo existence, one regrettable
feature is that it has led to the advent
of irresponsible Opposition; I say ir-
responsible Opposition or groups of
Opposition who do not feel the res-
ponsibility for what they do and ior
what they indulge in in this House.
Shri Masani was speaking of six or
eight groups. If I could count them
on my fingers, it would be double that
number. He may just read the news-
papers and find out the names of the
party ‘members who come out with
statements against the Government; he
will find that their number will be a:
least a dozen. With this dozen splin-
ter groups calling themselves Oppos:-
tion, it has led to unreality, lack of
seriousness and lack of a sense of res-
ponsibility. The scenes that we wit-
ness day to day in this House during
what is ca'led the zero hour are the
result of the lack of ' that scnse of
reality and responsibility. Otherwise,
we could not have seen the conduct
that we saw this very day. "

In the debate on this no-confidence
motion, I have been following the
arguments and the factg advanced by
the Mover and the Seconder. It is
nothing but repetition of unconvinc-
ing arguments and repeatedly disput-
ed facts. Repetition of repeatedly dis-
puted facts is indulged in in the hope
that by constant repetition somc
amount of faith might be created,
though they lack basis all the same.
What T fear is that our friends in the
Opposition are suffering from super-
fluous energy. These no-confldence
motiong are the results of that super-
fluous energy which they find amongst
themselves which find their outlet
through motions like these. 1 would
advise therh to spend their energy in
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eonstructive channels, in channels of
work helpful for building up the coun-
try, the nation and the people.

So far as Shri Trivedi is concerned,
all his arguments were hung on one
peg, and that peg is parochialism. He
repeated parochialism a  hundred
times from beginning to end. I could
not follow what the no-confidence
motion had to do with parochialism
in one State or another, in one part of
the country or another or in one group
of people or anothcr. It might have
been taken up differently, hut how
dees z no-confidence motion get justi-
fiably based on the fact that people
of a particular area h#ve exhibited
parochial tendencies? Is that a sufli-
cient justification for bringing in a no-
confidence motion against the central
Government of India? But they do
it, because, as I said, they lack a sensc
of responsibility and a sense of veality
in what they themselves do.

They have brought in government
servants and corruption in this mat-
ter. In this matter, my Opposition
friends take up a peculiar attitude. I
feel amused at their attitude. When
government servants are minding their
own work, dutifu'ly carrying on their
work in their offices, they see in them
only corruption, huge corruption, the
monster of corruption in al! cfficials
of government, in all departments. But
when they find a tendency in any sec-
ton of government servants to agitate,
to take out a procession or to hold a
meeting, they find in them angels of
heaven, and there is a rivalry amongst
them as to who would go out first and
welcome them. This peculiar attitude
they take, this is the way they argue
their own case. I wonder if they rea-
lise that what they do is nothing but
contradicting themselves in one res-
pect or another.

Just now Shri Masani was complain-
ing that during the bandh in Bumbay,.
somebody could not get police help to-:
resist the person who were trying to-
bring about a bandh. Here again a
two-fold attitude is visible. When the. *
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police try to exercise their -ight and
duty to make it possible for people to
earry on their own work day to day,
they condemn the police; but when the
police do -not help, the police is con-
demned. When the police help, they
say the police are exceeding their
power; when they do not, they con-
demn the police. They can take up
only one of these two attitules. The
police remain as the mainslay of the
stability of the State. When they con-
demn the police, they should realise
that even the police have some due tn
be shown to them. They are =alleu
upon to face very difficull and critical
situations. In very critical situations
they help not only the government but
also the people. Therefore, they
should be shown that consideration,
that they are doing their work., But
that is not shown. That is the pity
of it. Throughout the whole day, that
is the whole burden of their song.

Shri’ Masani was indulging in -ome
midsummer night's dream as o what
would happen next February. I say
that is a midsummer night's dream
that in February the Congress Party
will be ousted and that Shri Masani's
party will come and rule in this
House.

An hon. Member: Impossible—it is
building castles in the air.

Shri C. K. Bhattacharyya: There are
some persons who have midsummer
night dreams. He is one of them. Let
Rim have it.

He .gets angry because the Constitu-
tion has been amended. I had é&n
earlier occasion to reply to this charge
against this Government when  Shri
Kamath made that same attack. Many
of the amendments have been done
unanimously in this House—most of
them—without the Opposition and the
Congress Party differing. And many
of the améndments have been made to
bring about integration. The amend-
ment about Goa, that about Pondi-
sherry and that concerning Cliander-
uagore—these had to be done. Then
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why this meaningless and senseless
charge that the Constitution has been
amended a number of times, without
trying to refer to the occasions and
the necessity for which it has been
done?

They are a!l very good and well-
meaning people. This has got to be
accapted. But one thing surprises me.
Shri Masani was referring to a report
in today’s papers that postcards are
not available somewhere and that this
did not happen during British rule. T
would ask him to go over the flles of
newspapers for the last 150 ycars and
find out what happened in the British
rule. Hce was in the Congress Yarty.
I wculd like him to tell this House
what it was that brought them into
this party and what it was that kept
him in this party. Having exhausted
all the possible advantages he coud
get out of his association with  the
Congress party, he deserted it.

He was referring to a Times of India
report and other reports. Ile belicves
in all reports. Probably !l our Op-
position members do. But they do not
believe in the Government of India
report, the small report which the
Government of India publishes about
the progress that has been achieved
during the Congress rule. This is a
report of 1965, and I recommend it to
the study of Mr. Masani and other
members of the opposition to find out
whether the Government of India has
done anything during the last 19 years.
It is a small report, it does not take
much time to go through it. Instead
of running to the London Times,
Times of India and other things, let
them go through the report published
by the Government of India itself.
They will have facts on which they
can rely and which will correct their
own misunderstandings and some
illusions from which they suffer.

He was referring to Jaiprakashji.
My experience of Jaiprakashji has
been for very long years, and I am
convinced of it that whatever he sels
his hands on, he muddles. The last
muddle is this Naga business. After
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finishing the Naga business and mud-
dling it to the utmost that he could,
he sets about running after Sheikh
Abdulla. So, in spite of ‘Mr. Masani’s
commending him to us, at least I
would not be one to accept his gui-
dance.

There is one particular argument
that Mr. Masani indulges 1n, that we
came to this House in a majority on
a minority of votes. He has studied
so many reports of Britain. Does he
know that the previous Wilson Gov-
ernment had been returned to power
on a vote, I believe, of about 43 or 44
per cent of the electorate, and the
present Wilson Government in Britian,
which enjoys undisputed majority in
Parliament, has come into power only
on a vote of 47 per cent? It is not we
alone, but there are bigger parlia-
ments and bigger democratic govern-
ments who come to power on similar
voting. There is nobody in  that
Parliament like Mr. Masani to chal-
lenge Mr. Wilson that he has no
authority in Britain because he has
not come on the strength of over 51
per cent of the votes. This is a
strange argument heard only in this
House and from particular parties.

There was some calculation as to
what would be the adjustment of
parties and the adjustment of candi-
dates by which  “the non-socialist
parties,” that was Mr. Masani’s claim,
—1 pity the socialist party members
who joined hands with him to bring
about this no confidence motion—have
come to an arrangement among them-
selves to set up candidates which
they will be able to carry through the
election. Well, I do not know what
the non-socialist parties  will carry
through. At least I come from a State
where the lists of the*Congress Party
have been announced months before
other parties could come into the
fleld. We announced it in the begin-
ning of October, and October has end-
ed and November is going; up till now
neither the Socialist nor the non-
Socialist, neither the so calld Leftist
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nor the so-called Rightist party has
been able to announce any list of mem-
bers on behalf of its own party, nomi-
nated for the next election,

Shri S. M. Banerjee (Kanpur): Be-
cause they are not guided by Atulya
Ghosh.

Shri C. K. Bhattacharyya: You can
seek his guidance, that will improve
you spiritually, morally, intellectually
and in every way.

Whatever may be said about ‘his
organisation, the Congress, about
what has happened in the last 10
years or before that, by all my friends
over there put together, it has a
vitality today which is not going to
be defeated or disturbeq by anything
that they may do. The wonder s
that it has that witality. It has that
vitality because it carries in its tradi-
tions, in its spirit, the service of se
many people, so many persons, 8o
many leaders, so many devoted heads
of workers, the like of not one ot
whom can be found in any one of the
othe parties or all of them put
together. That is the source of
strength and stability of this organi-
sation. What is the good of getting
jealous and envying the Congress?
You cannot beat it like that. You
have got to evolve personalities who
will deliver that amount of sacrifice,
that amount of service to the coun-
try. After that you come and say
that you have some claim to say
something.

Mr. Masanj was saying that the
stability of the country requires that
Congress rule should be ended. T say
in reply that the stability of the
country requires that Congress rule
should be retained. Till such time as
the country is completely integrated
and all the problems with which we
are faced, problems of inter-State difi-
culties, problems of linguistic diffi-
culties and other administrative prob-
lems, are solved to bring about one
integrated nation, one integrated
country, one integrated people, Cong-
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vess rule must be uphelq in thig
country and must continue, And I
hope it will continue in spite of what
they do and feel.

In the end I shall only refer to some
of the achievements which this book
refers to. They say that we do not
do anything, and that there ig not

-much that can be said about owr
achievements. Of course, I do not
refer to all the question that they
raise. One question that has been
continually raised the first question
was the emergency ‘question. Mr.
Masani raised it. He said: there is
no emergency, why do all these pre-
cautions continue? Today you must
have found that in the name of clari-
fication the Prime Minister was sub-
jected to a cross-examination as to
why such and such a thing is not
mentioned when such ang such prob-
lem is there, when the emergency was
there. And now when the no-confi-
dence motion comes, there is no
emergency, they say why should
emergency provisions continue? There
are two things happening in the say
at an interval of only a few hours, to
be observed only curiously.

Shrimat;
(Khammam): There are two members
n the opposition, and there is no
quorum.

Shri C. K, Bhattacharyya: Each one
of them ig'a hundred in himself, is a
kost in himself.

Lakshmikanth

The student agitation wag referred
%0. Therefore, I must make a refer-
ence to it. The student agitation has
been going on all through the country.
The peculiar feature of this student
agitation is this, that the students as
a combined group do not make a
move. I have passed through student
agitations myself and 1 am in con-
tact now at the present moment with
students who are agitating. What I
find js'that among the students there
are replicas of all the parties. All the
parties are represented there and that
leads to a very peculiar situation.
BEven the communist party-sponsored
studentg are divided like the pary it-
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self, into the right group and the left
group. So, this agitation has to be
tackled very carefully and very cau-
tiously, and I belive the Education
Minister will do it. In the statement
which he made he has stated that the
political parties should leave the stu-
dents alone, and unless my friends
over there choose to withdraw their
own stamp from among the students,
the students themselves will be in
very great difficulty. They are not
only not helping the students, they are
putting the students and the interests
of the students into great jeopardy.
That is what I could say to them.

Shrimati Renu Chakravartty: What
about the Congress Parishad students.

Shri C. K. Bhattacharyya: This is
what I was going to say about what
we have done. No State could hav
done and no State in history has done
what we have done within the last 1%
years. Immediately on the trans-
ference of power we had a Constitu-
ent Assembly, and within two years
that Constituent Assembly had
brought into existence the present
Constitution.  You study the history
of all other constitutions.- No consti-
tution came into being so quickly.
Along with that, we had the Planning
Commission. Almost with the achieve-
ment of Independence itself, the first
plan came into vperation and it was
concluded sucessfully, as it was ex-
pected, within the time calculated in
the plan itself. The bringing into
existence of the Constitution, the
completion of the first plan in due
time—these are achievements of which
any State would take credit, except
my friends there why are fond of
nothing except self-condemnation. This
is a peculiar feature to be found
among them; they are so much fond
of self-condemnation and hence they
indulge in it all the time. Production
has increased in almost all the sec-
tions—in the production of iron ore in
steel, in machine building and in all
the other sections; except in the mat-
ter of food, in all other things we
have almost reacheq self-sufficiency.



$45 No-confidence
Shri S. M. Banerjee: Prices?

Shri C. K. Bhattacharyya: Prices
‘have risen. But you refer to produc-
tion of the railway wagons, clectric or
steel or diesel engines.

Shri S. M. Bamerjee: Accidents?

Shri C. K. Bhattacharyya: We are
exporting coaches and wagons... (In-
terruptions.)

Mr. Chairman: No running com-
mentary like this. The hon. Member
must conclude. .

Shri C, K. Bhattacharyya: We have
developed production of components
to such an extent that we can our-
selves set up'a complete jute mill or
sugar ‘mill.. (Interruptions.)  Simi-
larly, in the production of motors
and motor cars and electric motors,
we have increased production. Steel
production has increased from '2 mil-
lion to 6 million tons; the correspond-
ing production figures for aluminium
are 10,000 and 80,000 tons. The Edu-
cation Minister said that there' was
almost an explosion in education,
‘These are concrete achievements—
not castles in the air of which we
boast or'on which we want to depend.
T only warn that my friends in the
Opposition, in their anxiety and
eagerness~to bring this Government
into discredit, and to win the next
elections, should not deny facts. Go
by the facts; let us not repudiate
facts and figures, I believe the verdit
of the electorate 'in 1967 will be the
same as it was in 1957 and 1962.

aﬂ’qo!ofw (m) : gEr-
afr Y, ©F weF @ foear € fF ag
&% st wfear wran, dWer s
faeamar a7 | WX w7 & Wfegar wmar
qr | g faeamar 9§ wFF 1 AW
wg a7 q1 | & awman § 5 g v
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#H, 87 Twr gart A< 27 % Swr Ay
7z AreE Afavary F1 gEETg AR OE,
wag Az wfavare &1 yeaa wfear
arar & faed S o 2 oA o
|21 I FT W FIT WGAT 9F]AT | I
®T §Y FEAT TAT A1 WS qAF FT SATAT
A A Fr 1 AfFT g ogwar &
fF g =T 2w F1 A AW @, w@ifF
Faa, faar wor Afear smar =g
faemy ¥ avF Q1 9 Ay &, 99
&t #E favar A @ awdt &1 5
& faai # @F gwarEt Y 18 wgfaaa,
L T AR T TS 99 qFaT
g | zafag & maar g f& faouy
TF F AN A1 wfavara &1 wwETE g3
AEw #, g A A AT Y o ¥
ag AT ATTATAGEY FT qGT T AHAT
¥w w3 & W & awaar g fx ag we
g @wAd ¢ fR 99 # ww@er gom,
s 9T F AT Y WA AT AN
9T § A1 99 9T A9 W@ FX qQ W@
TETE 9} 17 9§, far qog W
g A www faeay § @Y S9 ¥
IT FY A wEET gem A, 2w oWy
& gFaT & @ § TFEW | Soad
#Y, AFAF FY IF F FAT g gHaAT

L4

it Jt foew ¥ § 78 ST
wTET 97 | 39 T § 147 79 9@ gl
fr iz safawarg #1 geaa & @y ?
o aqTd TRIA ISTH § | TF av 2w
¥ OIS FY FE FEY FH @ WE R
TR @ q@ fage § oF wew a@
feafa de1 g T ¢ AR IAT W_W

T ¥ R Fe A SR ¥ i qET R

o g ¥ faafagt &1 sedEs,
famfagi & N gwifs &
Fowgar g gr W & fou @
T B FATILE, ATAAT TR B A
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T =T AHFAT, FHIT F F6T AR
T &Y g fasr 37 & ) 9@ fagie
¥ agT T® qar 937 ¥ | 7 A H,
a0 awt %q § auf agq 7 g3 1 advn
ag ZuT 5 ge7 @0 11 B, 917 A
waT q@ TE AT Tgr wHA 0 feafq
2 1 afew 7oF fag qoa £ JEmasg
g a5 & | 753 < IM F @i
faarg & geaomw &, agi WY 97 wrAEA,
auf fasgar @@ g Wy & Y agr A
a&Y feafy dar g axdt & | Hy g @
g3 & 97 FT @7 8, JgF L &, T
gL AR T TR &, oA W Rfewa &
B A AW wEe g & )
mfrg #% wisfas wom o

M IgF fau A FTHR F TATRE

SZTAT A, Tg FAfAT § | F F) fat
TATH § YFF AT A7 AV KA AT
F AN ¥ qF T AR W W
wtqvaTa F71 gETT AEX |

a0 ar@ AN faafead) &1 @@
§ ag g3 @ a1 § | AWy =S9e
T1q 7 aarar fs farddt o & @
& g W ¥ gw A W I
gfafaa g s &1 78 TR AY
9 @ & Y wg ¥ W =R 59
@ § fomd faamdt wiw § ag feg
aw ¥ fog s @y @ f agt S ar
gt A AT A FTEET G, a9
I M F g, 9 fAu o
qF @I | g7 o AU g97 ¥ faamt
T § o W@ § | 98 THET a1
@AM A wrardt & fov fergem
& faamaf AT A ¥ 1 F gg A
& arq 7 g fr faenfaal &Y g
TG ¥ sew @Az oA A
HAT &, T9T ATAT § TG F fvaw A
wafs gn faafaql : N ggam 7@
&1 w1 gren g, arfeeTa W
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gaaT g, faandt s oy FX w0
¥ vt 1T 7 AT ATHT qRERT I} ATY
q | ATAR T WREEA, 1921 &
HRAFR T741,.1942 v wifeq wmay
I faardt #rr ¥ AfeT 3@ @9y
IAF HTHA TF TI7 AFAS 9T, IO AT
ATATEY FT qaT 41 | Afaw 71 a%
favdY g & A7 a1 gD a T F AW
AT AA7 FIF § A AgT AT I §
fe & oY ai & faafaal =
TERATT FIA § | 37 A< g faaiiagi
T AT FL@IE FT W § | 97 qF IF
HT WA GRS §, ST HOAT T5f5-
ATEAT &, IARY @AT ATFEY A B
A 7 T v fge f5 w@ qw
AFIIAT T FI I A AG T
IIF | 59 WM A FAEY ¥ qgr faw
I A FY agF frad w1 9% gfa-
afadre & s &1 A7 fasar qr
T Y I NTNY A | AR & T A
T E q& A a7 T T T T A¥
foF gax 2w & Qar § fr aga =
gfafad & afew f@r s & 1 Qar
FT Y g TEEY W A S A
9T ¥ AT IS A I AT BEAT
&ar | w et wY gfaafed § aw
N g0 gfrar § o Fdon ag &
AT ¥ oF o § | fowd g
g faamdf &, 200 seaTTw g W
arg @Y @ &t ¥ nfus faafaat &
faq I FAg A sqawAr TG &
gty faa s # aweamdi #1 q@
T gHAT A1fEY, @A Arfgy W} aw
it & maar g f @ www o T g
fs gfrafedt & @™ ox @&t A}
STt =rfgn | wY a ggeEwa ar fx
oY =R 7 rafedt & o awar @ AfE
ag gar faaifaa &1 ¢, g oqdw
fafaeet, gardy AvFT T TH AT
wifgd | afew ag o a0 @9 §, @
@ # a7 , 7 7<feT a9 § Fw Tw-
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[t 7o w0 farm] .
Afas wifeai way et & fadr faa-
ot 1 getwre F § o faenedt &
¥ gawe! w1 o aq 9 § 1

gurafa oY, W@z wwEy Aw
T gEX AW w7 A wrAw QY oqw
I ¥ 7@ @y fenfye ¥ 9 swfig
g &, 9w ®1 w7 Afwn Weay
AT AT 7AT QT g, UA gHIY
faenfaal #1 wmane gar @ i A%
AR FT F@iat @r g 1 § g wraan
{ & Nfew et & 57 w17 F aqrar
¥ ¥ FE w19 A arer gy @, A
@ T 79 2, fifen Wea wa siwr
& f5 fom ama gevfmar & faenfot
? srfme w5y & fawrs, swafae
AT ¥ faars, 9 F B fass
¥ faars g # @xFTX FY T famw
qr, 37 § I agi 0 FHfree @t
®Y W @ %< fagr 91 1 I gug Afe
ey a1 waTer wgi = a§ @ 7
ag A1 R fF& aw § faanfaat &
AT FT @ &, 9 gy Faandt o7
B BT I, 7~ ITHT WY I T &ANH
I T ggaa i o AT FTH

o TR (TN)
&

o TG, I

ot Ao Wo fawy : gw M ¥ famr-
gl #Y g5t awd, §, WA AW
9%, qW F gFeF™ qu +E faufw
iy, &Y farenfora #Y s wrar anfedn

oft T ;@ e & fad ad
wAr Jifgy ?

ot ®o o faay : 7EN

it qooft ¢ Afew ag A owere
TP E
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st Wo Wo farey : 7y o & 1 A
R wgfre wrg, faa dwg #Y
qIETg G &, TR A qvETg T 8,
fedt Y w17 & o MNE a7 Y T
TEUTH &7 A% §, TF7 (4% OF woheg
g fvaza w5 fag go aft sv0
gy & 1 79 3w A Ay F i
F— 3y ATOEY WISH TS a1 AT
IEY Fgd &, AT FE WA w7
feeeftard) Frqfaee Fam &), dar adf
R '

A gmiE T - wOFT Ay
FATAT |
’

ot ®o No fapwy @ &Y FTW /A
feestt ey &, Al vy Tegfaee wient
mfeEr & §)

awTaf sEe, Sis qF OF AT ¥
@ gt g€, formwr faddr oft & s
W # Sedre feaT—aw 2w § wwifer
da1 FT F SAgw 7 OF FHfew G
@ & Wit S9 Rfew F 8 FT Y
q@ &7 wag ¥ T, mdvEte ¥
Wy WY IFF TAT ST @ § W
S W FL OF T30 T HLAIT SR
foarat ST T 8 1 59 g Fegfaee T
wF &1 AR e afed @
gq wHIT 3 FEarfEdl A ;n fRawd
da1 ) awl & 1w ®, |E q
N e wiad FaeaT § T 9
it frena Adf R A S T FQE,
foqad MR gAFT aEr g frey E0 X
& gt faarfagi #1 wgrad § AT
i Heat SR maE) dar § AT
fpT zaw @i a1 W F—ant v
wifgar area 1 ¥ (G0 THT Wi FET
o7 & gw SfEaT §leT 3 AT TG &)
qF T FART TE ¥ 1936 A wEAAT
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fear g7, e w1939 § Iy ot
SO FO9 TH g T Y, 5w 5T
wrgEt # wiF SR Fefel &

#5379+ fT &, wa wwy wre Aifgan

qTga T F ©9 § T4 71 7Y, 77 gA
wE § | £w Alfgar avga w47 F foy
qTEAT FTT & |

=Y Y ¢ qaAY 9T Y G HATaY,
w7 f67 gre &7 e

oft Ho o frg : g7 HOAY I Y
1A &, e 1Y 7w EQ, T "
¥aT )

gamafy oY, ag S wfawara w5
SEMT TH g% 8T F AHN §, 7
faret arfent aomae waw wfe, sow
faarw wfewrd F1 wwm@ @ #
forg wgHT F AU { gHW TEY @S,
T FEU X ME T G, §EU W
ufaearg FW | TR AR favara
@ & o waw, St ¥ wonan
agi &7 dfaam §) ot &, agi Ay e A
‘oY & T 8, WA A fo-
R 17 IfgA—"AT% 7 N, AT
T 1w fa Qe wfegt & goar &Y
& e fF g e Ay awe fandt
it #Y TS, TH-q9, -9 I §,
- o7y & fa=ne § S UF gE @
TFHAF GH G T § | v Fga &
wfaars ot &, I|EY qe A wrfeR,
T forsme s g wifgd | wive
T IATEI0 A &, BT UF TIT I+l 0

NN

¢, TN fONEw &1 S8y g

femt o s fovar, wfian @@ g (&
fems &1 wraT ggv 7T S dfFgE F}
NT FT GF AT 92T, I WOISAT Y
qY ¥ v e ? gt g i awt
I GFE F g W & mod g
CEAT STRAT § 5 A o s v a5
LaHECRER LRI E T S CiE i
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oF fadeY a= a7 QY frddt g T,
AT oo Y o @ a7 awd ) W
AW oF w9 wagfa e At g M
FAT @ 9 4 I SR FIA &
a7 IFfe ®33 W@ § fa oguway W),
At faindt o F) oY FiE &,
T GRT FT A LE A AT Q)
a3 7 w7 SARY FHATE T Y
& @ TaATTE F3 WA € W7 g9 oAl-
ag ¥ 1L # qR + sAgy Aave v 7Y
oF T 9z A g F o wnd afe
TR TG FOIH AV FT AN T ST
TF A AT §O Tww A A aw g
Ffea oiw 93 QY oiF FivET oF FEw
Wt JE 9w ava § 1 faowr
aifeqt &1 WY 7€ ew A1 e @, w
i F g AW ¥ wwfa oy av
mfeaniee #Y swafufisy s 3 Fifaer
F TF TG e AT &1 gawT
AT gFERL WRET T3 & s
g & #fw 3ma ¥ s ¥ 0B fa ma
T GF ST FY VST wTEY § A §RE
F W siEy, faare qumi 3 Wik
STFT, JaFr sfaesr 81 fred, aFe
& g I T HA, ITHT w0 w3, @O
fafet @it @ 1% waadn g avw &7
"eaT A I X avwaon g fE o
g TKATF, Jg A1 HIF JIF gHIA fTh
q, FG 4 476 9 @ 91T, @ AqT
T ¥ qgdt & AW EY A B 5
HHQFT A7 7€ @A 3o

T qay woe AT g g ' w
afear St & g FY Frgfaee o @
Tig foan &, w3 so @ =Y v @Y
W & F a9 w N e E, w
afwa srgfee it 2w & o &€ @
fext & afendY fe £, 72 @l exm
g% fa@iw Er & #wY 59 7w
AT 1 2w N AT FF A Fv
faeaT @t &, gw T AT AT AT §
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frew oy ey ov ot W@ E | foa faw
F BT A% FIH AW, FH-TAT
FT @I F AT gudr gma s wifew
o grra = F A ¥ foeAr 7w
7 ZATY FATFT JATT AT AV ZAFY I
& oF g Jar § syrq foqr av fr &
IEfEATT F1 M g I, I AW
oy sifed afFq w7 7% g8 &
IrEATT At A1e fear mar % ag T
T @Y T TS A F w1 A F
AT FL R E, a7 aa @y e §
gafar & sz § e orgfe ol s
g A wea &, Y gw quaAd §
g ge Ty o o R §, o fea gy
wf g g o, gd /e wifed fa
X AT TR 9T FATR F | ATAR
wgr amar 5 A= #1 8w @, WAy
BT A, @ara a7 g fF feawr 3 @
aaw #1 2 &, FaawT Faa oF & A
gfs ‘Mg M AT FA” | FEY F
Ty @ & aq N F) ave FT O
FATT A g S RIS SgEeET €| W
¥ gnl, IaF AT AR, T qEY
TRTE T FY 7 7 gAd arg few
1 &, F Frgface ardt #1 3, oY A
71 i #Y aew e O fawr &, ¢
A F1 2?7 eotdee @ A T
adFT § Ugefa o & fa@
€3 gr AR TR—AT wEaT AN qE
Y T & ¥ f5 w7 S
Qg &1 seF faens gt ==t @Y
@ §, woE fgrwa $ g fr gadr e
o7 g% @ w® & Ugfd § 9% 9% )
wace ¥ At qarg fRar ag wEw
W ¥ gwIvT 9T § 1 waee ¥ FEr
qr -

“T know everybody is against
me except the voter”.
og ART FEATT F a1 AL F d5HT
e g F@ & oW W
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wﬁmﬁwﬁwﬁmmwvﬁmew
a7 BT W @ T IeW F@T fF oaw

| wa { F § faers ) wi o

I8 qras § 1 & w7 f gw wae
g Frdar frar g & ewA A A
IR AR @AM § | W
et F FRE F GIAE F AR
AT ag gWr 1 Ew 99 St &t
IAART FY A § S I w7 R At
IR A€ IR w1 § AT g=e S
& 9 ¥ F qaFt IEE Ol g S
T AET 1 qHAT | TH-FH K SR Y
ST O A S & 1 T S A
waAS g, ATTA § A1 gEH FE
aTRd Y qig g g afra s
TR Fgamad § 9 A gy § g
Fred FY T Ag § 1 A AT T TR
TH gAY §, I a1a & 1 dAw O Y
FY Fra FH A K o FgAr g ¢

“Everybody is'against the Con-
gress, but not the voter.”

wafad & wgan g 5 e @, gawm
TG AT T wToaw g
fegmara & Wzl w1 dwe fow
T ¥ favary @ fF gk faoedft
THE fFd gu & AR wew o ¥ ag
WY Ay § fF 9AEr IRiR e § )
wiw 1 o fafrma @ 9 s7+ she
sgfafma 78, s giv fafwa @)
¥fie 3@ qaTge ¥ ag WM A ST wmf=
421 %3 7§ & ® wwman g fF gwar g
A6 ¥ IFT ATHAT FAT AGA |

THTH HAY Y FT FUTE J]T STZAT

_ § IR s & ger v A wwr

A A% GERIT AW MR F G,
g ®YE hEW A F | ag AT
VTR < 3 T a9 g9 39 W faarx
w4 | QY e 1 W@ a@ ¥ dEe
& afgd | FH | MT RN WA K
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(47 w34 3, F 97 o019 FTN@H
& {ord omedT A9 &1, 77 Y o I
g1 WIS 9Z 1FATETT AT R T a7
T & | UE TEUTS F1 aaT @, TE ;WA
T {3 A0 |

Shrimati Renu Chakravartty: Sir,
we have just heard two speeches
which T must say are symbols of ar-
rogance. I would like to tell my
hon. friend, Shri Chapalakanta Bhat-
tacharya that usually pride goeth be-
fore a'fall. He said these are all elec-
tion stunts. But the speech which he
has made is nothing rhore than the
various speeches he is going to make
in the various parts of his constitu-
ency saying how much production has
gone up in so many industries and
30 on. But he will not say anything
about the ‘rise in prices, the cut in the
real wages, the spurt in profiteering
and blackmarketing and what has been
the fate of the common man. All that
he will not say. Therefore, let us not
try to challenge each other that we
are 'trying to out-do the other in
electioneering stunts, He has talked
about the increase in industrial pro-
duction, but he has not stated at all
how in these two months, between
the time we 'discussed the last no-
confidence motion and today, acci-
dents, shootings and famine have in-
creased and engulfed our entire
country.

Never before such an orgy of viol-
ence has taken place as ig witnessed
in every State in our country and the
trigger-happy  police has killed, I
think, by now hundreds of young
boys and citizens. Even teachers and
professors have been killed. In any
other country, this would have beén
enough for that Government to have
been thrown out. The trouble started
trom the capital of Delhi where the
law students agitated. Then the agi-
tation engulfed MP., UP., Bihar.
West Bengal, Assam, Tripura, Jammu
and Kashmir and now Andhra. My
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hon. friend was saying that not aM

States have been affffected. But
I say, almost all States have
been engulfed is this. The im-

mediate causes may be different im
each State, but there is only one cause
which is common to al] the agitations
that have taken place. That is Con-
gress misrule. They are responsible
for the turbulent situation that has
taken place, especially the criminal
attempt to stamp out these agitations
by terrorisation and by letting loose
the trigger-happy 'police.

In any other country, if within the
span of a few weeks so many students
had been killed—we can say that our
roads would be literally strewn with
dead bodies if we put them side by
side—such a Government would have
been hounded out. But ours is a coun-
try which is fast becoming a police

.state. It is because of this, on lhis one

score that we want to support this no-
confidence motion moved by Shri Tri-
vedi.

Instead of tackling the deep-rooted
causes of the outbursts, the entire
attitude of the Government has been
“Teach the students a‘lesson”. Other-
wise, how else can we explain that in
UP, in Gwalior and Ujjain, we find
police entering the class rooms and
laboratories and using them as battle-
grounds, destroying equipment, in-
flicting grievous injuries on those who
are lawfully there and reducing the
whole place to a shambles? I do not
say there had not been excesses on the
part of the students. As a teacher, I
cannot say that. But who is respon-
sible for it? It is the situation created
by this Government in the educational,
economic and political fields that is
responsible. It is no use trying to
blame others; it is those who are in
power who have createq a situation
where the whole of India has gone up
in flames.

In UP, police entered the PPN Col-
lege against the express wishes of the
Principal, forcing entry, chasing and
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beating students inciuding ‘girls, man-
hand.ing even teachers. When I read
about it in one of our papers, I -was
thinking of the days of old when in
the British days when there was any
such incident, the entire nation rose
up and demanded that there would be
no infringment on the autonomy of
universitits and educational institu-
tions. The very shock killed the Prin-
cipal. (Interruptions). He says this is
not something to be shocked at! (In-
terruptions). Similarly police forced
their way into the USSD College hos-
tel, opened fire and beat up the Prin-
cipal and Warden. What happened in
UP from where we have had three
consecutive Prime Ministers, which is
supposed to be the citadel of the Cun-
gress? In Agra, the Head of the Phy-
sics Department, Mr. B. P. Khandel-
wal, was accompanying the procession,
as a right-minded teacher should
have done, to see that the procession
was peaceful. But the police fell upon
them and beat up not only the stu-
dents, but injured that very professor.
In UP, all the collegé principals pre-
sided over by the Vice-Chancellor of
Kanpur University, Acharya Jugal

Kishore, joined together and condemn-

ed the police action.

In all the speeches of the Congress-
men, has anybody condemned these
police excesses? They say, the police
have done an excellent job; I do not
stand for burning of trams and buses.
But let us understand what is the root
cause »f all this.  Vice-Chancellors,
Principals and Wardens have all been
humi'iated. Academic autonomy and
the sanctity of the campus has been
desecrated. What is happening in Os-
mania University? The entire Syndi-
cate, the entire Academic Council,
students and professors are in favour
of the retention of the present Vice-
Chancellor. But by executive action,
by legislative action of the ruling
party, they want to put in their man.
Political favouritism is the root cause
of much of the evils happening today.
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Sir, it may gound a bid out of place
here, but when my hon. friend on the
other side was paying so much tribute
to hig leader, Mr. Atulya Ghosh, I was
thinking in my mind that this House
elects every two years a representa-
tive on the Shantiniketan University
Is it Mr. Ghosh? Nt a single mem-
ber who hag been a professor, even
of that party is chosen. Persons who
is not even a graduate of any univer-
sity is chosen! I say, Sir, academic
people are not chosen to dea] with
academic matters.

I am sorry Shri Chagla is not here. I
have had iscussions  with our
students. Whatever might have hap-
pened, as teachers we have to under-
stand ur students and, they have to
understand their teachers. But [ find
that appointments and promotions
depend on political people helping
them up the ladder. I have seen that
Government’s entire attitude of deal-
ing with the problem is that of a
bureaucrat and mot of an academic
mind.

What happenedq in 1964? In 1964,
I think, the Chief Ministers met. The
whole matter regarding students un-
rest was discussed. It had not gone
out of control at that time. What did
they decide? Is it not the mentality
of a policeman? They said that strike
must be put down with a firm hand,
even in the form of rustication tempo-
rary or permanert. I remember the
days—and my friend Shri C. K.
Bhattacharyya coming from the same
State as I do knows it—of the great
movement that took place against the
rusticatory methods of the notorious
Mr. Oaten and Mr. Stapleton. The
entire student movement led up by the
Congress came and battled against
them. Today we are trying to curb
and to crush the students by rustica-
tion. Is that the method?

‘When we look at our own children,
I wonder how many there are on that
side who were first-class and second-
class students. Many of them who are
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third-class, worthless people, who
have not passed any .examination, and
they are sent abroad. When it comes
to the students coming from' colmon
man’s family, if they are third-class
students they have to go to Ghaziabad
and Panipat to take admission because
they are third-class students. Most
of them are people who are working.
They get up early in the morning and
rush to the station. The trains are
always late. They go on complaining.
They go on writing letters but noth-
ing is attended to. Then they sit on
track and protest. When they sit on the
track, there is violence. Then the po-
lice rush down upon them. Let Mr.
Nanda not call the Inspector-Generals
of Police, let him call .the student
leaders, talk to them ang try to un-
derstand their dificulties and then
only he will be able to do something.

” The Minister of Home Affairs (Shri
Nanda): 1 have done so.

Shrimati Renu Chakravartty: You
have called some people whom you
think are student leaders. Do nvot call
the 1.G.s first, call them last.

The Minister of External Affairs
(Shri Swarap Singh): I think we
should call the Communist leaders.

Shrimati Renu Chakravartty: You
may call us, certainly, if you like. We
are better than your I1.Gs' who are
killing people.

Shri Indrajit Gupta: We know more
about education than your I.G.s.

Shrimati Renu Chakravartty:
are better educationists than
1.G's.

We
your

1 was saying, about the meeting of
the Chief Ministers. This is the autho-
ritarian police-minded programme of
the Chief Ministers which has brought
about this turbulent situation. During
the past two modnths two lakh stu-
dents have been involveq in demons-
trations. Lakhs more are joining if
this situation continues. You may try
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to gain political capital by saying that
this has been organised by the Oppo-
sition. But I warn you that there will
be a rousing protest and no amount of
police ang pressure will be able to
crush it down.

Student unrest can never be quelled
in this way. The causes lie in the
situation created in the tountry—
the poverty, the frustration, the cor-
ruption in every department. What
is the standard that has been laid
down by this Government? Today,
in the Punjab, you have elected min-
isters who have been given stric-
tures by your own Commission. The
Ruling Party’s President praises Mr.
Patnaik who has had strictures from
the CBI. If this is the ideal, how
can you prevent the students from
agitating? In every department of
academic life, the teachers, the stu-
dents, each one of them, are seeing
frustration surrounding them. Teea-
chers are on the streets demanding a
better pay scale. It is not a plea-
sant sight to see them squatting om
the streets when they should be
teaching in the schools and univer-
sities. Why is it that this happened?
Month after month they have beem
coming to members of this Govern-
ment. to the various heads of depart-
ments demanding a better deal. But
nothing is done. Today everybody
hag understood that there is only one
way to make this Government sit up
and that js to agitate and become
turbulent. You have put a premium
on agitation and now you turn round
end say that the blame lies on the
Opposition.

The approach should be educational
and social and not by calling in the
police. You know, Mr. Patil, the
strong man of the Congress., always
gives threats to everybody. At
Meerut, in a meeting of the Cham-
ber of Commerce, he said that these
leaders . are ‘“vagabonds”. He said
they had no businesg to launch agi-
tations” when their parents went
without food. Who is responsible for
making them go without foed? ¥e
has sold our country and so) nsfor
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P.L. 480. He told us agbout the large
buffer stock he was building and said
that our granaries are full. But when
he left we find that he left us with
she granaries empty, with starvation
stalking the land. He went over to
the Railway Ministry and started a
series of accidents.

Today we have got one or two
Vice-Chancellors still who are very
good. We have seen that Mr. R. K.
Nehru of the Allahabad University
had to admit it that ‘all this trouble
is due to lack of essential amenities.
Professor Triguna Sen, as long as he
was Vice-Chancelloy of the Jadhavpur
University of Calcutta saw to it that
there was no trouble and he left that
University without any trouble. He
had close contact with the students
and hc has deprecated the practice
of calling police inside the campus.
He has strongly expressed himself
against the use of force against stu-
dents. Students need an ideal. Stu-
dents are the most sensitive section
of our people. They need romantic-
ism and inspiration. What have we
done? Have we been able to give
it? This Government has not been
able to give it. There is frustration
from which they suffer, and that is
the cause of this. Between the last
No-confidence Motion and today what
have we done? Every day when we
open the papers in the morning we
see that a few more lives have been
lost, a few more flowers have been
plucked from this earth, never to
rise again. T do not know whe will
eome into power next time. I do
not know whether this friend of ours
is going to be returned at all. But
such a Government that has carried
out its rule with police firing and
using bullets on young students,
young lives, should not be returned
to power.

Sir, we have not given them inspira-
tion. We have not given them the
new jdealism that we had in view.
When we fought the British we never
thought of bigger and bigger jobs, we
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thought of the nation, of the coum-
try and our people. Today our entire
education is not oriented in thas
way. We run after money. We see
how we can get more money, from
the Indo-US Foundation. I was
shocked to find in the US paper the
“Christian Science Monitor” writing
about this Foundation,

“....it is only a matter of time
now but formal action was un-
likely till after general elections
in India.”

The Indo-US Foundation will be a
reality, but only it is postponed till
after the general elections in India!
It says further—large counterpart
funds * are there in other countries
also; countries like Burma, Poland
and UAR are not receptive 1io the
ideas like the Indo-US Foundation.

Shri Swaran Singh: He may be as
mistaken as Shri Masani.

Shrimati Renu Chakravartty: I
have seen what is in the American
papers. You hide many things abhout
what you have done, what many of
your ministers have done there in the
USA, what you have signed on the
dotted line over there. But it comes
to us in through the Christian
Science Monitor, New York Times
and all that.

Then there is the Peace Corps.
1450 Peace Corps people are here.
One Principal of a school at Pilani has
written that he had two teachers
from the Peace Corps and they were
unqualified, inexperienced and held
thoroughly anti-Indian views! Still,
when Mr. Harriman came 1 do not
know whether Shri Swaran Singh or

our Prime Minister had a long
chat with him. On what? On Viet-
nam and the Peace Corps. What is

this Peace Corps? Why do you want
them here? Have we not got the

teachers and agronomists in our
country? I say: throw them out,
because they are CTA agents. 1 do

not want you to take my word for
it. I am sure Shri Swaran Singh has
seen Mr. Heikel's statement. He is
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a well-known journalist of UAR and
ke has made a statement that the
CIA agents have percolated even to
the higher echelons of Government.
@0, what to say about people down
below?

16 hrs.

How is it that we have brought our-
selves to this position? It is because
we have been cringing. The World
Bank tied us hand and foot and made
us devalue. What is our present posi-
tion in the world? What do Mr. Tito
and Mr. Nasser say? Do not go by
their joint communique but see what
they have to say in private. They say:
do not beg but demand. That is real
independence and non-alignment. But
instead of demanding we are cringing
before the U.S.A.

The presence of Shri Asoka Mehta
reminds one of the person who boast-
ed that he was' the Minister of Navy
in Switzerland. Another person said
“T am one better; I am the Minister of
Justice in Hitler's Germany”. But, we
have a Minister of Planning who caps
it all because he is really presiding
over the liquidation of planning. He
has become a Minister of Beggary. He
is today the official liquidator of our
Plan. Today we have 3 Plan only after
it is vetted by the U.S.A. Mission. We
had already submitted ‘ourselves to

the scrutiny dictates of the World
Bank. Now - the second Mis-
sion, the Bell Mission has

come. Now our people will have to
submit to him the details of our plans.
I find that onc of the Ministers ob-
jected to this but another Minister
said: you must show all the papers.
I suppose even our defence papers are
going to be shown to him. That is ex-
actly the reason why today India has
lost prestige in the World.

An hon. Member: For whom the
bell tolls?

Shrimati Renu Chakravartty: That
we do not know, but we certainly
know what has happened after de-
valuation. Shri Manubhai S.hahju
statement with regard to exports is
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the most revealing statement which
we have seen. During the last three
months after devaluation there has
been a crash in exports. Have we been
able to do anything? Nothing. We
have lost everything—prestige, money,
economy. And where do we stand to-
day?

We were told by the Prime Minis-
ter—it was a pledge to the nation—

“accept devaluation; I pledge there
will be no increase in prices”. Yet,
the prices have gone up today. We

are being told today that in November
the price index is going to fall by one
point. Why? Because rice has now
come into the market. But what is

- the present position? During the last

threce months the prices have gone up
on soap, foodgrains and other items.
Just before dusserah you allowed the
cloth manufacturers to put up their
prices. In the meantime, we are
giving concession upon concession to
the foreign capital. Yet, the foreign
capital is not satisfied. I find from the
Economic and Political weekly that
the foreign investor who had come to
India before devaluation now wants
that he should be allowed to repatri-
ate profits at the old rates. Therefore,
more concessions have to be given to
him. The international oil companies
have been pressuring our Ministries.
I gather that at least one Minister has
stood up to them. But I do not know
what other Ministers will do. We do
know that the foreign capitalists have
asked for more and more concessions,
more repatriation of profits, and we
have done all this in order to attract
foreign private capital.

The worst part of it is, what have
we got in the form of aid? I want
this Government to tell us that. You
have sold our country. But what have
we got in the form of aid? Out of
Rs. 900 crores which was promised as
non-project’ aid, only a part of it has
come, and even less has been actually
disbursed. And what is this Rs. 900
crores? This was meant for the year
1965. What is the aid that was pro-
mised to us in 1866? Nothing yet. A¥
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far as project aid is concerned, Shri
Asoka Mehta went there, had talks
with his counterpart and told us that
Wwe are going to get many billion dol-
lars worth of aid. Nothing has come.
This is the bankrupt economic policy
-of this Government.

Politically where are we? What has
happened to us? Look at the Patents
Bill. This Patents Bill will never go
through this Parliament. There is a

. lurking suspicion in our mind, it will
be pushed out. It has already been
changed. The Americans have pbject-
ed to it and many of the foreign pa-
tent holders have objected to it. We
have already scaled down some of pur
clauses, but even then I have my
own doubts whether we are at all
going to pass it.

We are soft-pedalling the role of the
United States imperialism. Even at
the summit conference when our
Prime Minister spoke, in her opening
speech—not in the communique; in the
communique something more was
added—she studiously avoided saying
anything about United States imperi-
alism, the imperialism that trieq to
stifie us when we were attacked by
Pakistan. We are hugging to our
hearts this West Germany, which is
now helping China, thinking that we
shall get aid. They are giving super-
sonics to Pakistan. They are helping
China today and we have accepted
the position that we shall lick their
boots; we shall not recognise East
Germany.

Let us understand, we are not at
one at all with those who say that
China has done the right thing. We
are critics of China. Our party has
been sp'it on this question. We be-
lieve that when we stand up to China
it is not necessary to hug ourselves to
‘the bosom of United States imperi-
-alism. That is our position. If we
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do that, we shall do so to our cost and
at our peril.

On the question of Vietnam what
did we see? We try to keep on saying
what Shri Masani says that the Viet
namese troops are foreign troops.

What was the Geneva agreement? Let

Sardar Swaran Singh tell us. They
said that there was to be reunifica-
tion of the two Vietnams. If that
is so, they cannot be treated as fore-
ign troops. We are trying to quibble
on this question. Vietnamese are
Vietnamese, whether of the north or
of the south. Let them be united; let
there be an election. That was the
job of the International Commission.
It did not do .that. Today they say,
“Let there be withdrawal of all fore-
ign troops”. The only foreign troops
on the soi]l of Vietnam are the United
States troops. Let them get out. Let
the Vietnamese choose whatever form
of government they want to, whether
it is the Saigon type, Hanoi type,
Communist type. It is their choice and
their will. Why should we impose
anything on them?

Day before yesterday, I have heard,
the Prime Minister had spoken to
certain newsmen when she said that
she understands how difficult it is for
the United States to stop the bombing
of Vietnam. Sardar Swaran Singh at
least—I give him his due—stuck te
the position that the bombing - must
stop unilaterally. I hope that that is
the position and our Prime Minister
does not go about wobbling every now
and then. When she goes to a banquet
with President Johnson, she immedi-
ately calls him a man of peace and
when she comes here and is pressuris-
ed by some people in her Secretarlat
and her mediocre entourage, she im-
mediately starts understanding how
difficutt it is for the United States to
stop bombing! Why does she under-
stand things in this way? Are the
Americans Vietnamese? Why are they
there? Let them get out. Why does
she not understand that position? As
an Indian does she not know that
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when the British were here, we were
not prepared to listen to any one who
argued that there was reason for the
British remaining in India? Let us re-
member that nobody is going to fight
your battle, not even your friends, the
Americans. Let us remember that wt
have to fight for our independence,
whether it is against China or against
American imperialism. We have to be
strong and united. (An Hon. Member:
what about Russia?) Russia may or
may not help you. Why should we
depend upon Russia? Let us stand on
our own feet and not become beggars.

Shri Warior (Trichur): They de-
pend on Russia only.
Shri A. P. Sharma (Buxar): We

are reminding you only.

Shri Indrajit Gupta: Try to stand
on your own legs for a change.

Shrimatj Renu Chakravartty: Every-

where this Government has reduced
this country’s prestige. Economicaliy
it has reduced wus to subservience;

politicaliy we are the target of black-
mail. Foreign and Indian monopolists,
big business, squeeze out {heir pound
of flesh. We have given them incen-
tives but when it comes to the ques-
tion of paying bonus, Shri Jagjivan
Ram of all people, who is:supposed to
be a representative of the most
oppressed, goes to that meeting and
says, “We do not know anything; let
the ,two sides, the employers and the
emp'oycecs decide”. Does he not know
that if industry has gone up, as Shri
Chapalakanta Bhattacharyya has said,
has it gone up because of Birla and his
sons and nephews or because of the
sweat and toil of the workers? Are
they not entitled to the wealth that
they have created at least in the form
of bonus? Shri Sachindra Chaudhuri
has given to his big business friends
bonus shares, hundreds of them. Let
Shri Nanda look at any of the papers
and see the number of bonus shares
that are being issued. Today we talk
of socialism and soc¢ial control of
‘banking and say that that is the same
thing as nationalisation. But then Shr!
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Patil, being a little more of a straight-
forward man, goes to Bombay and
says, “Do not worry; whatever exists
now, that is socialisation; that is social
control; that is everything; it is only
a way of giving a sop to some people.”

Mr. Chairman:
now.

She may conclude

Shrimati Reny Chakravartty: I will
conclude now. Today we see famine
stalking many parts of India.

Shri C. K. Bhattacharyya: No; fa-
mine is not stalking India.

Shrimati Renu Chakravartty:' He is
a blind man. And the excuse is that
there is drought; what can we do?

Shri C. K. Bhattacharyya: She is
absolutely wrong. Famine is not com-
ing.

Shrimati Renu Chakravartty: I am
really feeling great pity for my hon.
friend, but he does not matter. He is
not to be taken very seriously because
‘there are other people here. He may
ask his own colleagues from - Bihar
and U.P. who are very much agitab‘
ed over this drought. They are calling
upon God. They are saying that it is
God-given drought; what can we do?
I want to ask my Bihar friends one
question. When there was a cry about
lack of food, in the beginning of
August there was a huge protest
against the strikes and bandhs called
by the Opposition to draw attention to
it. At that time the Congressmen said
that this was an clection stunt by the
Opposition parties and hundreds were
put 1n jail without trial. Today you
suddenly say that there is grought and
now Bihar must be saved from famine.
Did you not know that? Sowing had
started by the end of July. Did not
not know there was very great short-
age of railfall? Today you suddenly
realise that there is drought. How is
it that this has happened? One man
is very happy and he is Mr. C. Sub-
ramaniam. According to him, PL 480
is the only panacca now, because he
has not built up any buffer stock; nei- .
ther Mr. Subramaniam nor Mr.
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S. K. Patil has done anything. We
find that the shadow of the 1943
famine is today stalking Bihar and

U.P. You find such a situation to-
day. There is no attempt on the part
of the Government to do anything...

Shri C. K. Bhattacharyya: She
wants famine to come but it will not
come. '

Shrimati Renu Chakravartty:....to
see that all the surplus is to be rushed
to Bihar, all the surplus is to be rush-
ed to U.P. Today I heard that there
are many people who have got sur-
plus hoards of food. One of our friends
here—I think Mr. Trivedi—was saying
that somebody was walking over
jowar. It must have been a fairly

rich landowner who has been able to-

keep that jowar so long. Is it not
the job of the Government to take that
surplus and send it to those who have
been afflicted? We have failed to do
it because the machinery of the Gov-
ernment is rotten and the very base of
social class on which the Congress
stands, is this rich land-owning class
who are the hoarders and profiteers.
You have forgotten your Bhubaneswar
Resolution. Today all those things are
gone. Mr. Patil, whose granaries were
full, has just now come %o the House.
Due to him we are today reduced to
be subservient to P.L. 480. For that
also we have to pay in dollars. We
have devalued our rupee and so we
have to pay more.

Is there any mational food policy?
None at all. Rush food from wherever
stocks can be requisitioned and boun-
daries of States should not be allow-
ed to hold this up. Let us not play,
tom-foolery with the Food Corporation
of India any longer. Let us introduce
rationing in a'l the deficit pockets.
Whichever way we look, this Govern-
ment has brought down this country
to penury, starvation and in the comity
of nations we have to hang our heads
down in shame. That is why we charge
this Government that it has brought
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us to this plight. That is why we sup-
port this motion.

Shri P. Venkatasubbaiah (Adoni):
The hon. Members who preceded me
had made a forceful and vehement
speech attacking the Government and
its policies. I have been listening very
attentively to the speech made by the
hon. Member, but throughout her
speech there was not even one cons-
tructive suggestion and the speech.
was always negative in approach.

Shrimati Renu Chakravartty:
confidence motion means that."
shoulq there Be any
speech?

No-
Why

constructive

Shri P. Venkatasubbaiah: That is
evident from the entire political situ-
ation in the country, as my hon.
friend Shri C. K. Bhattacharyya has
very pertinently pointed out. The
Opposition Parties, or rather, I cannot
say ‘parties’, but the Opposmon groups,
are behaving in an irresponsible man-
ner and are not only wrecking parlia-
nmientary democracy in the country but
are also creating chaos and confusion.
The various ‘bandhs organised by them
and the coming together of strange
bed-fellows who do not have any
common programme or common
approach towards problems. .

Shri S. Kandappan (Tiruchengode):
Let my hon. friend say somet}ung
about Andhra Pradesh.

Shri P. Venkatasubbaiah: They have
entered into an adjustment; they do
not want to have any electoral alliance
but they want an adjustment. My
hon. friend Shri M. R. Masani was
saying that they were entering into no
electoral alliance but only there was
an adjustment. I ask: Adjustment for
what?

cﬁwqﬁwﬁ A7) : STy ww
Lac I RE
An hon. Member: To defeat the
Congress.
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Shri P. Venkatasubbaiah: This ad-
justment is only to create confusion
snd chaos. The electorate fully knows
that these Opposition groups, what-
uwver may be their tactics, cannot give
1his country a stable government. They
l:now that. The- Opposition groups
mnay play some mischief with some of
1he middle-class people, the people
living in the urban areas, the intel-
lectuals and so on. Of course, we do
sympathise with these people, because
the cost of living has gone up. But
the Opposition groups want to creatc
sufficient mischief, sufficient confusion
angd sufficient chaos. Fortunately or
vnfortunately, the press in this country
tas also adopted a very negative atti-
tude. No agency of the press is very
1nauch. alive to the situation prevailing
in the rural areas.

Coming as I do from the rural areas
nnd being myself an agriculturist, I
know what tremendous progress has
heen made during all these years since
the attai t of Independence. The
irrigation potential has gone up. The
peasant has started working seriously
wot only for himself but also for the
sake of the country.

Y gw weT wHATT (A7) © A
¥ T A AU A I

e wgrn ;o fat
T 1 aet Dw e afwy ae-a
aT FTT I AT 2

sl ZEW T FHAT . AT AL
FY ATHERY 2T TAT 1

awrafer g - A AT I
Toqr AR H GE0I AT § AlHT avr-my
gzvo A #var wigd )

5t gww W wgEw AT §
FIT 39 A7 F ANT A AT F ’

Shri P. Venkatasubbaiah: I know
that Shri Hukam Chand Kachavyaiya
may be confining himself to a mill
area, and, therefore, he may knowing

KARTIKA 11, 1888 (SAKA)

Motion 572
only about textiles, but he does not
know anything about agriculture; I
can say that boldly.

st "y fawd: 18 wer Aw
AT HTq47 7t |

Shri P, Venkatasubbaiah: There is
considerable improvement in the
agricultural production programmes
of our country. It may not be up to
our expectation. That is a different
matter altogether.

But if we take these three Plans
together, we find that the irrigation
potential has gone up to 18 million
acres in this country. The production
of foodgrains has gone up from 50
million to 75 million tons. In spite of
the lady Member Shrimati Renu
Chakravartty charging this Govern-
ment and saying that the people of
this country will die of starvation
because of the wrong policies of this
Government, 1 stoutdy deny this al-
legation and this forecast and even
though we may not have any exter-
nal help either from America or from
any other country, I dare say that
this country will survive, and the
kisan will make this country live for
ever. It is no use misleading the
people. 1 am also throwing this chal-
lenge to them. Let those people face
the elections which are very near,
the electorate’s verdict is awaited.
Let them fight on fair ground. Let
them not use this tactics. In Andhra
Pradesh, the Opposition Parties, tak-
ing advantage of the agitation that is
going on in the steel plants have pur-
posely advanced their bandhs from
the 16th to the 2nd instant, and they
want to add fuel to the burning
situation. They have joined in
this mob fury; if my information is
correct, a bank has been burnt and a
man thrown into flames. Today in the
lobbies I have been requesting my
friends ‘from Andhra belonging to the
Left CPI to join in an appeal to be

issued by ali the parties to-
gether requesting the people
of Andhra not to indu'ge im

violence and arsdn but to agitate in a
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peaceful constjtutional manner. But
they are reluctant to do so. They are
not prepared to issue an appeal. So it
is obvious as to whose hand is be-
hind these acts of vandalism,

Shrimati Renu Chakravartty has
been preaching to us about patriotism.
‘We know more about patriotism than
the hon. Member. Perhaps memories
are very short. During the 1942 quit
India movement, in our war against
the British, we know of the traitorous
role played by the communists...

An hon. Member: Imagination.

Shri P. Venkatasubbaiah: 1In the
press also, there is a report of an in-
terview given by Shri Nambudiripad
about the Red Guards movement . in
China. His replies to the questions by
the correspondent are most astonishing
and revealing. That gives a clear in-

dication of the direction of the attitude

and activities of the Left CPI. I only
want {0 warn the nation to beware of
these people who are prepared to sell
away the country also if it will suit
their ends. Coming back to agricu'-
tural production, to which I wanted
to conflne myself, it has been stated
that in many States, specially Bihar
and eastern UP, drought and famine
conditions are prevailing. In spite of
the fact that drought conditions pre-
vail in various parts of the country,
adequate steps are being taken so far
as the irrigation programmes are con-
cerned and the production programmes
go. Our Government are determined
to take up this challenge and have a
new strategy in agriculture so that our
economy may become self-reliant and
we need not depend upon other coun-
tries any more for our foodgrains.

I think it is the duty of everyone,
not only members of the Congress
Party but also the members of ail
Opposition parties to give a helping
hand in this and not to criticise Gov-
ernment and behave in a destructive
manner ang create misery in the land.
We also have beep stressing this and
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saying, ‘let all the other activities of
the Plan be suspended, let everything
be concentrated on agricultural pro-
duction and agricultural production
alone’. If that is done, we are sure
that by the end of this Plan we are
bound to succeed in our attempt to
have 100 million tons of foodgrains -
produceq in the country.

To achieve this target, what are the
steps that should be adopted by Gov-
ernment and ‘also by the people? This
is a matter to be discussed. It is a
matter in which the Opposition also
should lend its hand in support. In-
stead of doing that, they come here
and sponsor no-confidence motions
knowing full well the fate of "such
motions. It is only for A propaganda
purposes that these no confidence mo-
tions are brought up.

I would also appeal to my Lon.
friend, Shri Trivedi, to search his
heart, go into the countryside and see
whether no developmental activities
have taken place all these years. They
have taken place and that cannot be
denied, unless one wants to = ignore
those things and blame Government
for everything. We blame Govern-
ment for drought conditions also. It
rain does not come, they want to
blame Shri C. Subramaniam for that.
This is the role being played by the
Opposition today.

' 1 would make a sincere appeal’ 1o
my friends. We are . wedded to par-
liamentary democracy. We_ have
adopted a Constitution by which we
have given equal rights to every citi-
zen living in this country. Let par-
liamentary democracy operate and
succeed in this country. Let the

_electorate give its verdict. If it is

in favour of the Opposition, we are
prepared to bow to it and sit in the
Opposition. But we cannot proceed
in the way we are doing now. It
they think that by this unruly beha-
viour and by these obstructionist
tactics they can cow us down and
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bring disgrace or shame to Govern-
ment, they are thoroughly mistaken.

I know the opinion or feelings of
people in the countryside. I have no
doubt in my mind that given some
time and also a dynamic programme
and also the mnecessary enthusiasm to
go about, we will be able to achieve
our target and fulfil the Fourth Plan
goal.

As regards the law and order situa-
tion, I want to say this. There js a
students’ unrest. Nobody denies it.
But. I want to ask our friends to what
extent they were responsible in incit-
ing the students. There are some diffi-
culties which the students have. We
do sympathise with them. Our Edu-
cation Minister has very rightly

alluded to them. But in addition to .

that, there are certain extraneous
matters which are not at all connected
with academic institutions. These ex-
traneous elements take advantage of
the situation and incite the innocent
people to revolt or stage demonstra-
tions against Government.

The trade union spirit is unfortu-
nately entering into other services
also. The policemen of Delhi are also
following in the steps of the trade
union movement. This is not a healthy
sign. 1 would: only request the hon.
Home Minister and other concerned
Ministers to see that their grievances
are redressed. There should not be an
impression given that the Government
is not alive to the needs of these peo-
ple.

As regards unrest among teachers
and other factors concerning the law
and order situation, I would only
say that Government should be more
alert and more responsive to public
demands and feelings and see that
they are redressed in a constructive
manner. The dministrative Reforms
Commission in their interim report
have also suggested the constitu-
tion of two bodies to go into pub-
lic grievances. So far as this matter
8 concerned, I also agree with the
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Opposition that the administration is
not up to the mark and is not upto
what we have been expecting. Some-
thing drastic has to be done to over-
haul the administration so that they
may look to the needs of the people
and be reponsive.to their new urges
and aspirations.

I would again appeal to Shri
Trivedi to withdraw his motion.

Y wo AYo waat : awrafer wiicy,
& 3 wlqvara ¥ W=T F1 ARAT T
Ffadagrgm g awaar g far
gfarara @ W™ @ A agd

A E :

# SO NRW FT Y 19T F
I 92 & g A7 fro go Hro T
st ara & 1 w AT ¥ 2@ @ § WA
XOA 48 HIT & AT § FHY TE 34T |
7gi a7 faardt srdew ¥ @1¥ # *sf
17 AR g F@y o ¢ fF faenfagt
H A e dedt a1 @ry | mfar
faendt Saq d gw aa AR E 1 o
w1 ata g1 e ¥ faefaai & wam-
gagar o wg) & =gar g f®
ad e # faad seaedi ¥ qer
ST afer \ dg FEr ST §
i amoedt wRgfet w1 qar gER
A T WY TEH 9 /TR AR A
g § fF ofefeafs ot mie g@r
wg ¥ afe & sroRy aaeTAT Sgar
g f5 faaet seqmi & foreer 1 o
¥ ITAWT A F4A fawr & AT IR
Fe1 & f aofa ¥ 99T w1 Aawe
a2 F wedr q@erar g §
fs mre frenfagt & @@ A M
1 farw q9TaT T WK W a%g |
I AR FT TTHE AR Y. wrfirer
# 77§ aY qg WA A0
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FIHGR ¥ AATTT G Frore F ffeaer
wH g & wawAaar § s weR &
foramdt ot f 37 ¥ 93 & s WA
qIT FeaqeT AT o o wifT F=7
RiqT g I AT w @ § 1 9
rgfrw AT qro To o Wﬁﬁﬂif F
*mhmﬁwgéaﬁmmm%
fafausr a1g@ 7 g @31 F& T
AR dmw ¥ wg wAT, § faenfaat
FETA A R FT W@IE | TG Fa0
# gt ¥ e AR ¥ 9g T w G
Tfaaer a1ga 3, T4 @9 w8 qOF
FA g IwoaEs FE F R
fafaaer #Y frmar 1w @19 § FFay
farsrr seqmi & @1 §, WX A T
QW far AT HX AW FF IR
o qraTa & faare e fegmmar .. L L.

ot wifat fm  (amT)
v |

oY ®o Wro et : A @A
sy gt § | SART AEH EWT
wfed fF agi & Fiwa iy Twer
A, agt ¥ forery it ¥, agi A v F
foay Wt gem § WATEET ¥ IR
ST F ITY ATRT JIOY & | ST JAOA
AU TTE HT AHIT A AT, IR
FRfex méx v = &

zgd WAET TF A geAar &
e Jrgar § 1 fo o gAo §eX
s falt waw F fafeesr awa ¥
o7 2@r fF TEfwal F FIT Vo To Ho
& S[aT FAAT FAT AR & ar S
wefedl # I WX wERT TN
¥ fory o o g w9 FT % 8, w4 §,
€ &, faeem w2 #gr f asfeal &
FIL gTF AT SSHT, T 9T AT 7
FU 1, dfeT dy §f fax de @9
FFT T g TG T WL AY, ITHT
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T Gromar | # Fgar AR §
T AT gIAM KT g ot @
afgr | fow @0F & fearfagi #Y
gfew gra fsat ¥ = s, fow
g & faaiagt ox Mfeat ot g,
fore a0 ¥ @1e a1 ¥ Fafaas sy AT
T, foam a0% & g grer & fafeas
F w7 g€, 39 gq AT HIEA AW
B Tfgd | s i Ak "
FZT AT AT w7 AT s st
A g wardt e fefegwe dfge
F T F AT H F fAag wdhwEs
fefgwe Rz g 1 wrge
WET ¥ Ag g, NqTR@ A g,
TR A FE G, @S A 4@
0 faardft mER g Wi @Y
WE? T AW TE T FTIOT qMA
g wfraaif@r v ama &, IT
werar wifeen geaETa faars T @,
firerr qafr w1 agery #1 Fforwr w7 A
T oA W IE g fF
wE® IS & fF o« oF Ry
T &Y IA% "raw faaqr S gara g
9T TRT | § gwAaT g 5 T qfardy
I § T ATE WTCHT A AT
=tfgr. | foar w5 st ¥ ST
¥ JWT 21 T AH SHA S Oy
w2 & fod ford & o gmraTe fod
T 7 g wFAT E | WY aQF &
o9 @ awedn 97 fa=re §¢ & o
TaifaF fesor ¥ ag a@ s
oY T @ WQIE | T & AwAA
NI, TF TSE §4Te gaik 2w &
awy & faadea) & oy g ame
I EF I R qw F
arer &, oy AW F v frwrlar §, €Y
< 3w F1 wfgey fadT war &0

AN AW | W Ny
e A gra W At g
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A FTT &, IH F AYHT FTAT ATMRY |
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R g gEm R FaE ¥
a1g Fgar § fF 3 ¥ avg A W
a9 F IA 1 fadmw X AR ST
a1 &1 78 fr #ar ThAY I
2a A FY A | wETORT ST & fag e
gewre fFar an & @ srfae &4t fear
T § | SARY WHAR g AT O 2,
S w9 & ag @F et | ag ey
Toifaw 9 FT oATRAT AE R
iy Firferer 7 mam & ag wga Fedweg™
qz@d 91 a7 safeq ar  foEY goe
AT AT gH g9 F7F & | 99 ag qIA
# faer SIAT 47 A1 g9 99 A9 A
g1 FT IAF TO0 AT g9 AF A 7
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Ft afgaar s gfam 37 § g7 9w ]
a wgt w & 77 fegeTa ¥
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Z f Ay T Melt § 3 T AT TP
T 97 aRAT Y | TA FLHIL FY I
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STt AT ¥ AT T AG FATAT
2, A% q & AOGTC I G AT §
q ag ACET 9w AGE @Ay AT I
qIETT FY g AT Afgy |
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. ATST SATET qEAT § A gy & o aran

9T AT R, AT §T W HGL A |
T A T AR gy F A d § A%
¥ F A § gz § gdt I O @
21 ZEHT A FET AG & 1 F q@aArw
g g f faarae & 7@ § o7 78
Fgt T 5 wfor wf gt & AR gm
g war ¥ ;T FE smEedr
AN D Tw oW w R
&t feard 7% 1 fod oz wg feat f
9 sqaeqr £ Y 7€ & Afew
W f v sqaear &Y & 1 FOE T
sars fedvrede wwad &1 fey W F
safedr fedvgiiz & wl & fag
form®T Faw wa OF W g g7 W
feqvmiiz wear, sgf@ &1 T |
FOIT &7 & A0 gaT § | W
#rgA7 gfatea Gfefade sas 3
A AT QU IAT N I FHAT 4T,
qu fage g awar qr.y sefoai & &
IaTwAw & 47 oy o & fordl g
qErgwr & | g AR g F 41 F
9T AT § | AT = & v § W
41 fordr O & fomat Qv g w1 gAT
rmiNngE T I T & oW
B FUS &1 fear s gq qwet #
AT 3 & fau | o agi § fewiw
wTE at srara ag frar @ v @
g qre dar A g 4 oA ¥
fafreet avew wex & fr g g 98 dt
Fiw w30 fr 2w & e fmr Wt &,
fivr ForeT ST ¥ @t 99T § 99R A
‘TR WK qg oY g v A fear
T & gy & fag fadY e A
forrare 7Y &, ad for A oft -
R A &, a7 Age Fatwer Wt A
&\ ag Ava wafadr o T

It was the greatest calamity of this
Government, and this Government
must resign.
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Y AT FIF o T4, qg AY AT Afed
ST g A & s A arear @
Y =fgy afi e T o qHo Tl
arga, fedtw qadt anga a1 wy fomy
e TE WA WERT & IW 4 F
R ¥ fragw #3q § Q1 ag arq g g
wfgy, we & agw 1 Aiw w7 § @
ag a1 Ag) g Trfen, g @UT A
2 f5 3w 1 wo1TE 2T F [T
FOT &1 qFaTT A g1 gy, IAH
R RV qT@TE G | W A A
S f war Gt o Fgdr & @ F o
g agat § R A0 qufsaw @@
¢ R Mg ¥ R faars T
w¥ W 7 v § v wmar werg
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e

FAT F AT & Foar w0 &K
w%x & fag darc g

T 77 W 3§ e AT W &
R T @ T S A @
FeA faw & wifew § 70 31 A
Ty A T G g R Y 8
R kA YA T @
% fafrex gae w2w 3 faar f
W FTEN T R T T A Y
q 1w A o e wré e w1 Qe
T A G T FT A Y G|
ara 7g & 6 U @ T ¥ TR
Fak #t @ fafrex 3 wf W
W F @ § AR ) '
aTEATE I | IEA 75 AW T 8
% ¥ ¥9 v X foy fs wex fw
¥ fae® 7 W1 feat Q1 G
FA T A AT e o A

e Fw g1 A ¥ ol A

qTeae & T & 21 wifeT m%
T @ Mwat g ot §, frfaai
Y fegw s gfear sea & wAEA
FreaTT X A &, v Ffre aret
F A F THg TOF ¥ IAT R F
faarff s ¥ a9 Ay GFA @
o IR frware F3 awdt §, @1 w7
= g e q@ qw ar qer ww
¥ 9E ST § O T @ [ A AT
At 2w oag W oA @ R oA
#ro o T F A § W T €T
¥ gy dar AT § 7 ww & ag guAT
et g fr < fafare €1 Az
& a= W 7@ fra wy w6 A fomr o
w AR W@ AR ¥ & gl
Efazam AT g dqzgg 71w ¥ AW
ar 31 & geat argen ¢ fr @ safe
T CIFH 299 &1 31 @T@ &I AH
O ¥ forrerd few A 21 & e
fafaeet ¥ Q@1 et § v 9 ara
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12 9TQ TqaT a7 qifagz s omr
7 frr 3 7 Forsdrerdy fr #Y 2 oie
ITA AN rgATEY 2T T FITRET
¥ aré ara woat qwr w@ v @, o
& add & ga-miw 9 7t 2, sw A
frderdy g a1 &

& mmm § 5 gw wng av a1 =g,
FTAIT WG TR AT 7 T, Afwwr 7w @+
AT AR TFA, FifF T T [T
A ¥ AR ag qAE F o A
T g AIHL IGE § | 7 A AT
T 39 97 fawaty w@r § W\ 7 sAWT
I 93 favarg @1 F | WX TR
F a9 97 9T S0, A OF a7 At
A g {9 § AR A A
R @ qam M7 gawr 4o &, Ffew
wéa”tfrm%m mrmﬁ
L 4]

TF TTH A gy e § ok ofeena
1 U1 N arer § WX A ¥ g
¢t e E aww wfeds waedw
¥ g Wt #y fQudr Mfew
fer m & 1 mgwt @ A wnfE
BT, TR A duwe FRA AR
e FY A Fwed BE F qg FEW
IsTAT AT & 4w ma § fF oA o
FH FY WY § A g@ @A Y
afmgi # ge@ ) @ 1 wifedw
fRlEl &) Free @ A9 FIR AT{LH
¥ i fodr o W 1 ag W wEr

a1 @ & fF Y S g A oAt @

T FT FIH FLIE &, ST H A a1
faar smam 1+ & g A9 FAT ATEar
g frag fafrer e a2 @1 @, ot fa
AT |qTET § | OF AT A @
T 2 1 fafaeeT a9=T WA
3, =ity g% fag fedt @ e
fordwrT #Y Je<q Ag & | @R e
FATT F WA FIE T=T QAT FAT
T &, A e ey § f geer
frena & oy fomrr § 5 g fafreex
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T, g WY § A Fr arn
2 & gTer g4 ot ¥ Frde sEa—
WE ¥R 98 KIGIE § AT A
F gt MI—Fr o aret A
aifeears & @791 &, &Y forr At 3
1962¥rmr%{1ﬂm’}évrrﬁn
gt T a7 % fremt @< @
2 ST BT Ag Y et wifen,
wifr g faeger a0 &

oA qT W F FITQ qgd v
@ & TR 24,000 TRGY @-
amiw szt T AT @ @ 8, wdife
T P A WHE wEgE Ty
a1 @ I wAder § e @
X 9 'fF g7 Wt gy & g
? w fag wgt W W femr o
WY TR I o uwr Afy
¥ afcad aff fer, @ 25 Tk
® o wHED TR 2w FoF o
w1 ETH FA M RE ) F e wgew
¥ogfica e e g} 2w &
o wRRve q fer s, R ¥
WET g FTWA QY |

st R fra, s Fwergen,
7 gferm w1 forp fear 1w oz wd
T8 ¥ f5 @ ‘T = wT T
T, @ ARt F & FAT S odfo
& d= #Y foan s gt & fag fad
gfew 1. saeqr £ S, w@ifts @
FaT § fF agr & gfae i wadde
TR W T REE F gHg O T
Q1. 8qF | g9 9T & 5 dg 1<
QA R Ifaw aet § aAr T A
W za g Yfow aral &7 feaig
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[ go Ao FAT]

¥ od w7 dvgan g e faQeY o
# gg areq T8 & fF & w0 W 99
iftg Ta #1 fro q%, fag w5t
faos R Tt ¥ g fear a1, R
F ol A dT FT gw AW F Awn
%"cmﬁﬁrtﬁ@rb o do  dlo
TR G F T AT S7 A fr
wE Fwem ofs fawdt 99 & gAY
Q@R @ § TANER TAq IqH
fagfral st de ® & 1 gw W
g7 Trw o ag fra )}

N e Wy (Is)
WA T qaE A% 98T | T JTAEIT
W ¥ I IT SR AT s
T a%a § S M g & gae Ay
g oK qgr WX I@ WA T I
aff g § 7

wafa wgi
fad THa FT @RE |

qada qoe

Y go Ao wawit : & zg fade
Fo WgdT § 5 amw @ e
Y FE A% WE s g sl
qzw, i, @ e # k& F%
a1t fggeae & g W@ g, afeq ag
TATE §F Y I avelt A g

ogt aF TF A ATE AT wIE-

Fq #1 arew & W & a8 R I .

ag froh, Ifeq o aa & w7 [
argen § iR & wrerae S e
wTepmTfaET F4 | T T wET AT
2 FF g ¥ e i ) & firdea
wTr wrgarg fr gdwwn € oftew &1
o A g & 1 et 9T A
aFt W SNT FET G, Wi W
a g &, T g R,
F AR IF 1 st afaet frw

angwﬁtq'rg,aywﬁfqm-'

NOVEMBER 2, 1966

Motion 586
fa@i. & amem 7g a@ w8 1 R
B agw #1 A} faar 9@ | gw
R 98 97 AEY FG7 | 3¢ ¥ faATe

fazie g m R T@ g WS-
&Y I|Te FX G faar S

gamfy wgm - Ot fawdw
TEEATREd FAE Y difen gE &
39 § ug bmn fF1 @ o @ew o
R qF do1 T, A FT WA g famw
DERTGHT | W IwE & fE
T T F oy FT |

Y HAAG QLT FF G |

g AMAW wEw T, Wy
ad
Shri D. D. Puri (Kaithal): Sir, may

we know how much time has been
alloted to this debate?

Mr. Chairman: 12 hours.

uﬂ' Ko Ho El"ﬁ: H’W‘Tﬁf
e, A ey @ & qg wew
e g fF ge sl o wed @
gwar § 5 ag wfavare swava @i
wrar T R, Afew & wwar g e
ST T &Y AT a9 g, Srw ag sfqwEra
WS A qET T | e ar 8%
Y W% %, 9 5 W g ¥
7z dag &1 Wmfed wfedww §, WK
7g wftwmw s G wWw@n, @
¥ wuwan fr faQeflt of &Y a6
T W T g, gaife Ay
T g e @ & Sfd & N wwax
gifes weAT S1gs & 9EF § FarT
& &

g7 wfgwnmg s ) faEe
w3 g3 &@ grn i was & fogd
gfadws o) g wfeguw & i
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F ot A\ Y weny gt & fa & s
R & 9fT a8 wlrgars-wears wmn
T REE L AT AN fadeT, N wwEy
A st I FHTl & worgds A7
¥l oY qaslt 1wy g, A feed
ot & 7 A go ot Tafet & dw
AR T & W WA § 1 F FZ AFAE
fegmamt § a9 qeefr af
& Qg § W faard oF <1 At &
F§ A€ atq T T 5

Fiug dfvw : T ¥ @R
ardy, off fesr & @7 i faelt wnfeat
DAL T ARG FT TR TF W FX
@ 1'% 39 wrag ¥ aga wlew
EY wgAT WA § | fadely orfeat
¥ AWAE gEE 7T S AT qgi
O & 3 ¥ & gaw AR AW 3w 41a
F QAT a0 qFAT 2 fF faw g 7
geq § arge aY g faafagt & srar-
FAT w7 WY F & F, GG F 7=
Wt frg ag & faafaat & wee
T A MO FT WwRE | T @ & day
¥ wgAr g g R g o faanfaai
F GrRIAA1 ®Y A F1 Y AT AT
g a@R & Qar 3o 4@ fRar &
faed fat & 97 & faarfaal & w=-
A gq & wF A A FY FaW ITHY
FweTsl B g & AT 37 F aqEE
FA ¥ fCIs@ § 37 & Ty I
wez § 139w o ¥ wiafafagt
B FAMI, ALAIEAE B JAAT
AR WY AWM H AT WHE AW
F F feRee § 3T AW R AT I
& g 7= ¥ A w9 fear Tw wwer
™ aHEy W) gamrr &1, & wEar
g 5 gaw ufus o L 0 g
@ W F Y w7 asd o7 1§ am-
dfagi ¥ qear gar § @ a7 &
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oz et . wgfree weat & g
argar g fF o fm ar v ¥ A
FT ARG AT OT Fq AT G F
™A@ F wRee @ fFw g &
g 3T X @M fwwr wam g
T w1 7g7 39 I 1 syag faar
ITET & A T #Y 9TE ¥ UF WeT WY
T o @1 T FEfE
o #r ggew A o TwAdt A
fraaam & v Tga wig W@ |
e ¥ gewe foar a@ wg fF
T & arg gurd #rf gaadt ad €1
IfFw T 7 N FAR FIX WTFAT
frr o wwr Y Y A g
Tt Wi sy @ @ 2, uFfae

oF wer W faww w1 AW F owfa A&l

TG g7 A AR TF 9T ¥ A et
&3 gl fF sty & gar /ey agw
arfeat 18 & aor @ & 1 9w aret
& vy Tga afeat Tfeea
% 33% €Yy & a9 73 § | 4g wwad
zafar gar f5 oF 936 wReAt wee
¥ AAfyeee ol f1 @ w6
a0 qTE arfeat | #F QY gAFT WA
TR F7 o Ffew Y, Wy F qww
axar g fF am aR ¥ I AR @w=
arEf T WY TEIHA gA § £ AT
F 9T T W RNIEEEy  qrfeat
¥ 39 ¥ @9 TeTEA g &, WS I
FT TIF AATHI AET T GATT QT |
Ffe o A-Ffre ofer § 6
W Afee Ax wafee Fgfe
gfeqi §, SAF AR A F AT AN
TEREA AT & qg 9F WeTd A7 A
&, A 3y 1@ MW FwA @y g fow
w1 wa A qfg & wwa §, AR AT
Qa3 fF wed gRl S w, @
ag qAq % & fr faamg , vy (A
¥ GraET I5E & AT §F  wiEvar|
F gema &1 W AL AwET g QY
T |
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[ o To wwi]

wamfa wga, w7 & Fgar qngar
§ fraar i fey Al & v aw
@ a2 FY qHears A gATE
FO ¥ fa¥ &1 1 o9 gAR M F 7]
figR M7 go dio & wEr WY AT
F FRT FOT A AR T AN Fw
Iy &, # fraea wTU W § €
wifgql ¥ fF Iq #Y 9@ WK A|W |
# g 713 ¥ Arq Fg 7w § K TEHR
INTEF ¢ | G ¥ AW fEar §
o & 4 oot ol Y a7s ¥ 9g Fg
awar § fr 9@ aw T qrEt A A
W AW F o] @ A N wrl
frt M 2m s Y Hq@ R aT Q@ ¥
¥ 7T EAT | qg FIH g FAw oY
& wT aw )

=) R T FEA AER H{S
ear g W ?

Y o wo wat : ag wTy A ferwan
fagr v

St ged WX wgaw ¢ wiw et
T HET § |

stgo wo wat : FF ot wgew
Freq WEETE ¥ wrefrE gt § Sar-
I FTY WY T Fay A 99 ¥ faarea
H et o st ¥ ag W f
Jearew @Y @@r WRNTE st § Afa
ol 1 FaT gt ? & g AR ¥ AwgT
i ¥ qraey TEaT §, EWla Ay,
o o § AR & I ¥ e %
war g 5 ad aEn § o 3 wogd
¥ ofraw i w ft F91 38 & feg
wry feqr WX 99 @Y @9 ¥ fidy
ey frarer o & fF gwR 2w WY
wifgs fegfa wro @Ta T gu W
21 O TqO R FAAAT W
wem§ i & w7 & Ig ¥ X w1 daww
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e 1 M F A g ITF AR R
frae™ &1 &t §aA W A &
foramrare-art gamk fadet qret & W
weY fFar #@ ¥, g § af@
AWM AT TEATHC qITE F A wwifs
F TR T I J AT T AR ITHT
Y F &, 39 F fog it g &
& W g gHdr ¥ OF wEeE
AR AR Sage  Feeefed
FeAQ 7 33T far @ Rmr wtd
wa frax @ gm srife fadme
FET &6 ¥ {F wifa F wfd,
qaes ¥ afg e 1 fraer e
s owear SR e ¥ &
qAWE @R Q@ 9 & qf@ aw -
T | FEIC A T RAT AV A
gT dg WY A% AE FF, I @R
FT HOAT &% ¢ 5 ¥R 10 9 F
froiq #R fr g a@ #Y g wTE-
wa B o 5y A 99, 7w e
FTg® ¢ i g §UF 7 7 €F
8 W ARl F fga # ever Wk
w1 fF ag ST A A A,
qATEE WAE W% 9% W1 o, 4§
SIS 78 I WA § WG F
aTET & FA FIOEH HEGUA QAT |
gl qAWE M FER WG
AT FHA

fow @aa st top wwAdf
q @ ff, ¥ gEA T T T

‘gz A fE & il & a9 #, 0w

FF wEAT WX Q@ mEe
= ¥ ag sy 41 @ T fF awar
frm &1 2 7 QAT 7 faw w1 FI S
& qra T A F1 ¥ OF A I g
Jq A=ATY, G AT AT R |

w‘f wq3 fey (Ffuar) : oo
¥y, 9 g av |
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ot %o wo Al : Ww w Tw H
sl aEr g ? .. L ()

@ o ¥ wR i F Gue frd

2ar g wgr e a9 F QoA F w5 -

TMF 1w A AN, OF gEQ A
‘Y T I A AR owwA A
o, 97 ¥ w7 5 a9 F1IHY W
®Q, qE TAT I FY Y, qg I w7
2

AN FgUag g fF 2w &
w4 78 foray mees e §, e
mwag gt @ freft swifa
et &, 7z a0 ot & A7 Iw W@
waq W 2 7R wrfew # 9 & waE
PR F AT 0 QAW AEE F Ay
73 [T IR §

T AR AFEIAE AT THo
Qo aSIt X FY fF AR IW A gaw
g, TRIN F wFw q), TR & QY
“ag awmr At ¥ fag weER fmdeTe
¥ 1@ T aa F fag Wi
¢ & 9w &9 ot Fgfe ot f
or gy faar fear o gmF fog ot
gar fwdme g1 @ & Fg@
agar g ft we@l S @@
a1 SeE @, J@r ¥
ATV ¥ Wgr, AE I9e weed, A
g, qF W @ o9 A
¥ wfawEm® FT S A HIAT |
AMFrwFag AT IT T F Aw
¥ mrqa ¥ STEA v g, Aqw H
frdy @ g4 Wt I @ Ty I
g goifs vEd W A @wd Ty
qrIgamA T @
aFNY IE, gfea oW, &
Y @ &7 W, wfew gl
W ag W A & @7 & W Sgiaw
# srar § @ wgfae ot §, va¥
AMee W wfer @ @ A9
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AT e ¥ W =
RE Mg a DY

st e W an ()
widw A ) |

awwfr o oW o ag
TAT T T Q@ F X T A=
¥ qrerr
17 brs.

st Wo Wo gt : Wl aF AwmzT
o g wfwe afedl 1 oware
g & Fg wreat g B 9w W oo
¥ A1 Y WY e g, Afww W few
¥ ww 7@ s ag At o7 §
¥ygmam A qrra szt g 5 @
FA TS WA FHr Fgfre i
FWT § A gz Frafae o 9w T
T w@ & 1 37 fr oA F ava
1 WY ga FrE A qfgwma Aqem
ag aa@ i fo wgy At # g9 ¥
sag § #YE qaEe Agt & 7 faw
fam & go & feam 5 for 97 %1
QF ATew g1 a3t & s F afew
¥ 7Y et fF ag wek e
R a1 7Y we § ag fr ug v A
¥ ¢ A Qswarw § aner v
% frelY e 1 303 & o

il v . ETET Aha
RS AT Ifw A

Y ®o Wo mAl : F Aty &
3 w51 5 @ A gg wew aiferan-
A & A A AR W A W
T g A FZT R AL AT Amgar |
% g wear § f5 ag i Y o
& fol e AT @ €1

# & ux ok arq gdt § A T
ag B Ot qwee qref 2, e fer
oft faddY @Y qF & 99 3 39 aww
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[=® %o wo wwt]
a1 guda fear oS waw
qdt @ 3 A F@T WAL E ) Aq®
wr w31 T et | g e @ B
T W F A SgreT 4 Ay § 7w AR
WY SUTET G AT T AR |

w1 g ury wgET 9 e g

ot WiwT s ¥ o W9 &
AAT ATd FgN T FAT AN ZRAT |

ol wiew ;W9 E A
fRemT 1 o &Y W ¥ w aeen
I WY T A FE |

st W dow T w
WA Ay g5 A w6 |

waafe wRe - oo f
we F AT H FE OF AT F0 T
& A 3% D FEAT 2 AfaA AT A
FF S AT E

oY Wo Wo mAb ;¥ 7w @t
THG TG G FEN £ | TEAW AN
HET FT &

T¢ AFA qRT A5 FI R
& 78 1 AAtAaTIEY €

Y %o o mat & FE TAT AT
& ¥ W g | # g1 argar g fr s
»fY 4% F1 g7 AT A7AT F AT AANF
FUTFEN T AL A WA AAT 4T
WO 93 & 6 I AT w2 § 0
A F& aAA GE @ W A F@H
qEA & ST AW AT H IgA
aaia fear 21 .

Ferfaee odf, ez aEdt AR
AR 97 §9 F awEdi T #A7 F F
ST &1 dmrige fgar o &
qeat w1gaT § 99 @9 § f¥ 9@ a@
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F FFTT FTHRT FHEA I O §
T | IR A9 FEg § N O
AT Ay @AY F o oIRA

Fafree it & graw § AR -
T odt ¥ qrew ¥ w@t gt @ fE
g 1 gy § 7 fadedy ofemn
T quTH AT T qHT AT 97 W
A § 1 & @ sgat g fw wiw
& uF T et @ S qwrw anf &
AT qurn faadi & At aet
2\ gw @ feY ag 1 wedEa
a1 IrEaT & a9 favawm G
FW | WX aET qrwerfas qEf
TN A 39 A AT gt F AW Y
@ aT i) wWA@ RN
s @t 2 fF St swEw
FUG F FIT ATOAAT FT TV
Fear g AU OF Avverfas qret
g1 ... mEwm

| oW A e ATt
AR qFEAl 93 J1g 3 FuAa ¥

awnafa AgET ;W ATz F JITH
Dfagar

ot wo o wat : IT T et ww
gregerfrs arEf 2 )

oY o wo mat (qremyT)
T JAGT KT AT F FE AAAHA
a7 griomtiz W OF

Wt wo 5o wwt : # gy Fr
T TE I AT F@T g 5 A1 AR
w37 f& wq "9 uw meaifas et
¢ 98 &1 & gwfory 57 @41 § 5%
T F sgreATA § 1 Fgia wwr fw
“wivw TWQR gRtfgy et TEE
ag T T FAA I ZAT fawar
e a9 S et f& saT
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ATEATFEY F1 TwaTga | T 1 WX
FAY ATFANEY Y SreEEgT W2
oY wig fegai & faars 2 Qar
FE AT § &Y FT qg AATO Y
T f5 9@ ag argaT@r ¥ faars
IF FW@ § AR g FERTHET
FT FEAT FQ E

avmfy www W w T o
TR A s fepd F W s ft
gFw R & ww & faay gaawt
¥ | FUF 9T B AT Tl §

oY %o Wo WRY : § *7 w@T 91
fe =i & o oY et ¥ Y qwTw

st & S FT, qurw it & AWy

w1 O are @ gY 8 WK AW K wear
# FAY @ qHAT & A T W F
TATT FT | FTAH @ FHAY § |

ot fagdy ¥ fex@zefon & am
CHAIE AL CARE I Pl i EC
Y ITAR FTE , fearddy #Y 4=
FEEARITAIM & wer7 femdae-
frq wTaw #wTAT AR 20 F oA
g1 aredt § 5 ma 0w Avw A
F gEedl F F1H FH F AQW WY
fed WX @ AT AT IT R
Aar St fr ferdedfmn aft ok
Wnifee awwT & Twdy =@
aeAm.d ) W Fgfer o@f &
AT & A w7 dg dd ordf F o
§ g fewdedfor 1 @ s@ ¢
zw fax fr ag fagro: fesdedfog
¥ fawars ®@ & | I w9d
Ao ¥ £1E A amd Tl w4 o
¥ a7 yarforg #7 a5 fr #wdw faw
g ¥ femda<forr Y av6 91 W & )
Fham Az dsgara g fs
wg § QY ordt & gw 2w H Ay
femdet @Y wwm w3 @@t 3 AR
AT #Y AT T AwAT 1 A
F WY FY T FTOFEY & ) W AN
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F fogr ag U famr grm o fin fadndy
et A sfefeedfy ofemi &
T AAGT AT | WA IT AT AT
g geiT @ 7w aw §F fau gt
Y arq el | Ffew AN JI mrE
W a1a €7 ot @y & fr oag faw
IT qifeRt ¥ e F Ay arer A Y

1 Wl & gy X FgAr
argar § 5 gw swama St & faw
qA WA A A F fag war w7
are AT § faiet arfeal @Y @
¥ A ol aw e @ gl
YA g ¥ wwr wewr g
fo wa T WY s w0

wafe TR 0§ wze 7
adAT FeqT ¥ el ¥ 5 @@
TAT qEEAQ qATA AT KRN WPAT
2 ag aza Afaw aw & A
#q AM AFLEAT FI & T A GAA
T oaTg A1 AN WEA AA AT AERS
1 ax 3w dm § Al O
EEABE A 1 O C U 1
qeeqt ¥ & ag wgw gAd v @A
F1 gA W Jq IT AV GATAT g1 A9

ag g |

17.09 hrs.

BUSINESS ADVISORY COMMITTEE
FIrriETH  REPORT

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Cemmunications ¢Shri Jaganatha
Rao): I beg to present the Fiftieth
Report of the Business Advisory
Committee.
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17.09-1/4 hrs.

MOTION OF NO-CONFIDENCE IN
COUNCIL OF MINISTERS—contd,

sttt wifelt e gwmwfy
e, WA R e AL o
am wT ¥ oF W faufa e gar 8
HETH FT WV F FOr A7 7§ § i AW0
FT OFFAT qg §, AN FTEY A,
Q9T 71 AT A7 & 6 A 1857
AN AT AR AR I AT ITF A 100
aut & ¥ WY ST A T, WA qa
SYTAHTA FAY AL SAVAT | TH AT W
U, T qEA F graIg AW F AR
Wl Wi It ¥ ag AW KT
e e faufo d gma ¥, vq & as &
ol gragm @ 7 AR wgw ® fa
IS FLCHAT F g IT FT HIAAT FL )
AT A agt 9 T qTT FY FAATE
Y 3@ FT AR FY @it F Arqwi wY
T F AT A eI g AT 1 faon
T H gzt gam A g fr TR
F =) v 31 A A A g, Faet
T R T FS A O fa0T 717
g1 97 2m W A Wik faife wmg
Y, 99 W AY At FOW ST Ty
AT wFTe W A F O FY 9 A
TTT @ g1, 37 aAw 3@ faafa @
ATATAT FEIT ISFAT AT AN FT ATS-
%13 R faaras F9 F@ ¥ g
WEFAT, ufawarq FY ATHAT BT,
T gl 1w FAT § qwwdr g
T A7 9w qr g1 & e g
Fwarer g4 faet @@t A, @ @t
AN ¥ P T Srws 27 o

Y G fF oF WY fael @ &
AT e ¥ ag wE war i q¥
AFEAT T & fAq 9w wE
@1 &, wow w1 ak, sfw AT S
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Shri Shinkre: Mr. Chairman, Sir, I-
did not want to participate in this
debate because our group has already
given the name of Dr. Swell as our
participant or participant on ' behalf
of our group. But T saw on the side
of the Opposition that most of them
are absent. They may be absent be-
cause. .

The Minister of Food, Agriculture,
Community Development and Ce-
operation (Shri C. Subramaniam):
They are not interested. (Interrup-
tions)

Mr. Chairman: Order, order. Let
us not waste time. Please go on.

Shri Shinkre: I do not want that
the absence of the Members of the
Opposition should be interpreted by
my hon. friends on the Treasury
Benches as lack of interest on their
part but that most of them are not
aware that the sitting of the House
today has been extended up to 6
O’clock. Therefore, they are absent.
Anyway (Interruption) I know that
the hon. Members from the Congress
party will repeatedly say....

Shri Sheo Narain: Even the Mover
of the motion is not here; the Mover
of the no-confidence motion is not
here. It is a point of order.

Mr. Chairman: It is not necessary
there is no point of order. Please ge
on, Mr. Shinkre.

Shri Shinkre: The usual remark of
the Congress Members is that now-
adays it has become the fashion of
the Opposition to bring in a no-con-
fidence motion every session and that
such a motion has lost even its value
of novelty. But I want to submit most
respectfully that a mo-confidence mo-
tion is one of the weapons in the
armoury of the Opposition, and it is
definitely the time to show to the
country and to Parliament—first, te
the defects -
and the failures of this Government
and this is the time at least
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when there is no Congress
member who can dare say in his
senses that there is no reason for a
no-confldence motion against this
Government. Because, what has hap-
pened in between the last session and
foday is enough material not only to
condemn the Government for the last
two months but for all the 19 years of
their misrule.

It is not I who says so. It is one of
the most conventional papers—the
Hindustan Times, which has been
their own supporter in the past elec-
tions—that has come forward with the
worst type of condemnation of this
misrule over the past 19 years. Why?
For the simple reason that the pre-
sent Government never take decisions
from the radical, mational point of
view. They always take decisions
taking the party interests and the next
election into consideration. They want
to catch a few votes more or they
want to avoid losing a few votes, and
.they take decisions accordingly. That
is their death-knell and so if they are
going to Dooms day it is none of the
business of the Membe!;s of the Oppo-
going to Doom’s day it is none of the
Opposition, cannot take much credit
for that. It is because of theit own
failures that they have come to this
most pitiful condition and pitiful
state.

Take any decision that the Govern-
ment have taken. Take, for instance,
the decision on the reorganisation of
Punjab. What harm was there to con-
tinue Punjab under President’s rule
with that first-class experience of
Shri Dharma Vira until the next
election? Why did they hurry up and
establish the two States? We know
practically every Congress member
has been made a Minister or a Deputy
Minister or a Parliamentary Secretary.
They are not satisfied with 50 per
cent of ministerial jobs provided for
Congress members. I find from today’s
papers that Mr. Musaffir has threa-
tened the country by announcing that
he will appoint one more Cabinet
Minister and 1 more Deputy Minister.
This is the sort of politicking they
want to establish in this country on

KARTIKA 11, 1888 (SAKA)

Motion

608

the strength of which they want to
carry on.

They speak of socialism. What have
they done to bring about socialism in
this country? Anybody in his senses
would say that an expenditure tax
would go a long way to establish so-
cialism. Most of the big firms show
crores of rupees of expenditure and
no profit. The revenue authorities
just look askance without being able
to do anything, because they allow
the firms to have so much expenditure
and to show only losses at the end of
the financial year. An expenditure
tax would force the big money ear-
ners to save some money, if they do
not save in the normal way. I would
like to submit to Mr. Bhagat—who is
gossiping and talking—that he must
consider the feasibility of imposing
immediately a reasonably huge ex-
penditure tax, after allowing up to a
certain ceiling, so that big firms may
know that if they spend lavishly they
must pay a certain percentage to the
Government also. If this is not done,
there will be no socialism. This is the
least Government should do, but 1T
know in this pre-election year they
will not do it because, where will
they get the money from for their
election campaign?

Devaluation itself was a condemna-
tion of their economic policies and
economic follies over the last 19 ycars.

They have not achieved anything
after that. Not only they are
not increasing the exporfs which is

beyond their control, but they are in-
creasing the imports. This morning's
paper says this year we have allowed |
licences to the extent of Rs. 300 crores
on the assumption that our exports
will increase. But what is the net re-
sult? Mr Manubhai Shah himself has
said that over the last 3 months, no
tangible results have been achieved
and not even export of the old standard
is there, They want to justify every-
on the assumption that our exports
the country. May I remind them, God
only helps those who help themselves?
Up to this day they have not anything
to show that they really want to help
themselves. _
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[Shri Shinkre]
Because I am speaking offhand, show them once at least that
they care for the country and

there is very little to add. Democracy
does not mean merely the rule of the
majority. It means much more; it
means the establishment of healthy
democratic conventions. What has the
political party in power done in the
last 19 years to establish healthy
democratic conventions? Leave aside
what is happening today in Andhra
Pradesh where one faction of Congress
people are fighting another faction of
Congress people. A few months back
when our late Prime Minister went to
Bangalore for the AICC session, how
was he treated? He was greeted with
brickbats and stonés. By whom? By
the Congress people. Yet, we have
not done anything. We did not see a
single leader call their own party men
and ask them tp step this nonsense.
it is because they were afraid that
they will lose their position in the
elections. It will be a loss for whom?
For the Congress Party and not for
the country. No matter what a parti-
cular State may want today or tomor-
row, no State has yet given any n-
dication that it wants to secede from
the country. Therefore, in this preoc-
cupation, in this permanent worry
under which they are labouring, to
keep and maintain power, they will
end up by losing the power. It is the
usual experience that those who want
to remain in power by placating all
sections that are disgruntled and dis-
satisfled, they will end up by losing
the power and losing the followers.
Those who care for them only for the
sake of power will desert them the
day they are no more in power. So
the time has come when they should
learn this lesson, when they should
see the writing on the wall even to-
day, because it is the only party
which, to a certain extent, does enjoy
the confidence of the great bulk of
the people; it is the only party which
is in a position to have the overall
control pver this vast and big country.
Therefore, it is their bounden duty,
raoral duty and obligation towards the
poor, innocent millions of this coun-
try. They should rally round and

they should keep the nation first and
the party next. I hope they will real-
ly learn some lesson out of this.

Mr. Chairman: Shrimati Kamla
Chaudhuri—Those hon. Members who
want to speak should get up and
catch the eye of the Chair. Unless
they catch my eye nobody would be
called.
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Ny E

T A T qF AEEA W
TET F WA ¥ g4 IsTAT W B,
TrEg 1, T T F
Mr. Chairman: Order, order. The

hon. Member behind there should not
read the mewspaper in the House.
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Mr. Chairman: The hon. Member
may continue his speech tomorrow.
The House stands adjourned till 11
A.M. tomorrow.

18.02 hrs.

The Lok Sabha then adjourned till
eleven of the clock on Thursday,
November 8, 1966|Kartika 12, 1888
(Saka). .
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